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LOK SABHA DEBATES

LO K  SABHA

Friday, March 9, imlPhalguna 18, 
1894 (Sate).

The Lok Sabha met at Eleven of the Clock 

[Mr. Speaker in the Chair]

ORAL ANSWERS T O  QUESTIONS 

Progress m ade b y  N ationalised B an k s In 
R egard  to  Lead Bank Schem e 

•261. SHRI K . M. M AD H U KAR: Will 
the Minister of FIN A N CE be pleased to state;

(a) whether the lead back scheme launched 
by the nationalised banks has not made any 
satisfactory progress;

(b) it so. the reasons therefor, and

(c) the steps taken to speed up the pro
gress of :he scheme >

TH E M IN ISTER OF FINANCE (SHRI 
YBSHW ANTRAO CHAVAN) : (a) to (c)
A  statement is placed on the table of the 
House.

Statement

Lead Bank Scheme envisages a commercial 
bank functioning in the district allotted to it 
as its lead responsibility, assuming leadership 
m providing banking facilities within the 
limitations of its trained manpower, business 
potential and the infrastructure available. 
*t is a continuous process and it will not be 
correct to say that it has not made satisfactory 
progress, considering the fact that this is an 
entirely new role given to commercial banks 
who have not been accustomed to undertake 
Ending for development in a big way in the 
past.

Most of the banks have completed preli
minary surveys of the districts allotted to them 
and in u  many as 302 cases, reports are avail
able. The banks have established district 
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level consultative committees in 223 districts 
and are taking steps both for mobilising de
posits as also for extending credit facilities 
to hitherto neglected sectors. Their per
formance is watched from time to time both 
by the Reserve Bank of India and the Go
vernment.
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SHRI YESHW ANTRAO CHAVAN : I 
do not know exactly about the districts to 
which he made a reference . .  (Interruptions)

^ s m r  tpp t w  u w fr  $ i f  

^  f  1 *r?nr tit m  

m tit £ ir i

I think this question was aimed at knowing 
the functioning of the Lead Bank Scheme 
and its extension for the country as a whole.

The Lead Bank Scheme is making very slow 
progress. I quite agree with you, because 
only in two matters they have tried to make a 
progress. That was about preparing som
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sort of an impressionist survey of the district 
concerned. 1 think the major result of that 
impressionist survey was to identify the cen
tres of growth for the purpose o f locating the 
Branches. But, I would consider the Lead 
Bank successful then, when they will be able 
to formulate certain developmental schemes 
for the District and will co-ordinate them with 
the local developmental agencies, and for the 
purpose of translating those schemes into 
action, if  they co-operate and co-ordinate the 
activities of all other financial institutions in 
the District and provide a leadership for that 
purpose, then the Lead Bank Scheme will be 
in that sense successful. I would not say 
that it has reachcd that stage at the present 
moment.

Certainly, they are going into the areas and 
they are trying to identify the areas where 
they can start this work. So, this first, initial 
step, they have certainly completed. If there 
are any specific problems or difficulties, I 
will certainly look into them. I do not deny 
them.
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SHRI YESH W ANTRAO CHAVAN : T 0 
have this son of coordination, in more than 
aoo districts they have appointed coordina. 
tion committees. They have links with banks 
cooperatives and so on. Such coordination 
committees have links with Development 
Agencies of the State Governments in the 
district. We have issued instructions to 
them saying that they must start doing this 
In rder to expedite this process, I have

myself held meetings with the representatives 
of State Governments in different regions. I 
have covered all the four regions except the 
Eastern Region. I could not go to the 
Eastern region because of the winter 
season etc. But, if  I get some time 
during this Budget session, I propose to 
go there and have discussion. In those 
discussions, we have decided that it is 
not enough to have merely some sort of co
ordinating agency at district level, but there 
should be direction from the State Govern
ments, thut is, at the State level also, and for 
that purpose you may have a sort of Ccuncil 
or Coordination group at the State level which 
might be able to give direction in the matter. 
These are some of the steps which we have 
already taken.

«ft fn trog «ptrr
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f ^ r  q f i i t s r  3ft srnr
tft I  3ST if nR-'nfafolfe STfrrt spt 
*ft s n f e  1 v y t  tftar sftr rn? ^
^  ^ t fas* sforf tft fftr m

^  sfoff vt f w  «nr ^  ?

$*v£t sncr *  ^  ^ n T  ^ r r  f ,

¥iT JTPvftiT tRft *ft ^ t  qTcT 3?t
^ f% 1 sprt? ’sft trntr^v 

t i n  ^  |  f e  f a

vfcf< qarrcr, ^fwrnT,

stfet sr^r sftr ?̂®tr ^
srM  if ^  ^  fw r ŝrr*r>
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SHRI YESHW ANTRAO CHAVAN : 
He has raised some two issues. I will reply 
to them. Tbe first one was about associating
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the MPs and M L As with local advisory con
sultations. I f  it is informal, 1 don't mind. 
I certainly would prefer that informality. But 
if  it is to be formal, it is very difficult for me.

s w r  |  sflr % srft *r *rrcr sft*r> 
«ft3T %*rr # r r  i

y f t ferq fe *  $r ^  ^  t  
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n\  #  % f% r ĴJTT |  I

Regarding the weaving class, it is too 
much to depend upon the banking system 
alone to solve this problem. I have gone into 
those problems. I have gone to the eastern 
districts of U.P. and I know some, 
thing about the weavers’ problem in my own 
State. Giving them credit is important but 
equally important is the question of supplying 
them with yarn properly and at the proper 
time. The second aspect which is very im
portant is marketing. Banking system alone 
cannot provide all solution for all those pro
blems. I had been m correspondence with 
State Govemmens. I had written to some 
of the Chief Ministers saying that they should 
have some institutional arrangement for these 
two important aspects, about supply of yam 
and also of marketing of the produce, and 
tor my part, I am prepared to see what effec
tive role banks can play.

But if  you entirely depend on solving it on 
the banking system, as such, I think we are 
expecting rather too much of banking system-

SHRI TAGANNATH R A O : Sir, the 
State Bank of India is not able to give any 
lead in Orissa. It is not opening any branches 
whereas the Andhra Bank, which is a non- 
natkmalised bank, has taken lead. 1 would 
like to know whether any instructions have 
been given to the State Bank by the Reserve 
Bank to go slow or is it because of the agent 

not taking initiative ?

SHRI YESHW ANTRAO CHAVAN : I, 
ls a rather loaded question. I cannot pre- 
*ume that the State Bank is not taking interest—  
not much, maybe possibly true— but I sec tha*

the Orissa State, as far a* the banking activity 
ib concerned, requires more attention. Very 
recently we sent our Additional Secretary to 
have more detailed discussions with them and 
certain programmes have been formulated.

SHRI R. R. SHARMA : While answering 
the main question the Minister had said that 
it was making slow progress bur tn the state" 
ment it is said, “ It is a continuous process an  ̂
h  may not be correct to say that it has not made 
satisfactory progress.”  I would like to know 
from the Finance Minister whether he see8 
any difference between ‘no progress', ‘satisfac
tory progress’ and ‘slow progress’ ?

SHRI YESHW ANTRAO CHAVAN : I 
certainly see some difference. If the hon 
Member does not sec the difference, I canno* 
help it.

SHRI BHAGW AT JHA AZAD : While 
appreciating the idea of lead bank, since it is 
still at a preliminary stage, may I know whe
ther Government has set-up guidelines and 
also by what time will be possible to cross the 
preliminary stage ?

SHRI YESHW ANTRAO CHAVAN : In 
reply to the hon. Member's question whether 
we have reached a stage where we can expea 
the banks to make a breakthrough I would 
say, in some districts it has reached the stage 
but in some it has not. Further, it is not 
merely enough to see that you identify the 
areas of growth and start branches there but it 
is much better you prepare a programme of 
action. In some districts attempt has been 
made and in some districts they can make 
a breakthrough. But I cannot say this about 
all the districts.

Expenditure 00 Collection of income-
Tax from Small Tax Payers

*263. DR. H. P. SHARMA : Will the 
Minister of FINANCE be pleased to state :

(a) whether a recent study has revealed 
that the percentage of cost of collection of 
Income-tax to the total revenue is compara
tively much m the case ol lower inco-ne 
slabs than in case of higher income slabs; and

(b) if so, the precise findings of the 
study >
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TH E M IN ISTER OF FIN ANCE (SHRI 
YESH W ANTRAO CHAVAN) : (a) and (b). 
A  pilot study was conducted in 1970. A  
Statement showing the scope and findings 
o f the study is placed on the Table of the 
House.

Statement

In 1970, a study was conducted on the 
basis of para 1.10 of 117th Report of the 
Public Accounts Committee (Fourth Lok

Sabha). The study covered two repre 
sentative ranges/circles in West Bengal, 
Bombay City, Gujarat, Delhi and Madras 
charges; one of the ranges having compara
tively larger cases of business incomes o f  
Rs. 15,000 and above and the other having 
the remaining moderate cases, i.e., cases of 
Rs. 15,000 and refund cases etc. The two sets 
of cases were termed as “ Big Income cases”  
and “ Small Income cases'* The data collected 
in this pilot study for the years 1968-69 and
1969-70 is given below:—

Year and type of cases No. of Demand Cost of Cost per % to de
cases raised Collection case mand

raised
(Rupees in thousands)

1968-69
(i) Big income cases

(ii) Small income cases
1969-70

(i) Big income cases
(ii) Small income cases

17,231 38,46,62 
1,96,521 4,62,32

21,676
2,12,508

48 ,14,34
5»3°>32

Rs.

33,03 191-63 0-86

25,77 I3 * ii 5*57

37,39 172*41 0*78
28,71 13*51 5-41

The cost of collection has been arrived at 
without taking into account the expenditure 
incurred on office accommodation, main

tenance of buildings, furniture, proportionate 
supervision charges, etc. as there were prac
tical difficulties in determining these ex
penses separately.

DR. H. P. S H A R M A : Sir, the Bhootha- 
lingam Commission on the rationalisation of 
tax structure recommended raising of mini
mum assessment level to Rs. 7,500/-. Basing 
the plea on that argument that the expenditure 
involved in collecting taxes between Rs.5,ooo/- 
to Rs. 7,500 - was disproportionately larger 
than the expenditure incurred in assessing 
the higher income groups . . .

In view of this disproportionate difference 
will Goverrment inform the Louse of the 
exact amount which is spent in assessing and 
- ollecdng income-tax from the group between 
Rs. 5000 and Rs. 7500. The difference 
between the Bhoothalingam Committee and 
the Government related only to this group 
between Rs. 5000 and Rs, 7500. Can Govern
ment give us the relevant figures in respect 
o f  this group ?

SHRI YESHW ANTRAO CH AVAN . 
The hon. Member's question was about the 
survey made. I have given the survey 
assessment. We have no information as 
regards the group between Rs. 5000 and 
Rs. 7500.

DR. H. P. SH A R M A : The point ol 
discussion between them was only about 
this group. There never was any difference 
in regard to incomes over Rs. 7500.

SHRI YESHW ANTRAO CHAVAN: 
The survey was not made because o f the 
Bhoothalingam Committee's report. As a 
matter of fact, the pilot scheme was under
taken because the PAC wanted us to make the 
assessment. It was as a result of the recom
mendation of the PAC that this study was 
made, and it was conveyed to the PAC.

DR. H. P. SH A R M A : In view of the 
admitted fact that the purchasing power of the 
rupee has been consistently going down* 
will Government state what this Rs. 5000 
would work out to in terms of the 1955 
rupee ?
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SHRI YESH W ANTRAO CH AVAN : 
This is a sort of tricky argument. I f  he 
says that the value of the rupee is reduced, 
which is a fact, then the rupee value of the 
tax is also reduced to that extent

DR. II. P. SHARM A : He can still give 
us the figure indicating what it works out to.

SHRI P. K . DEO : The present tax-free 
salary and allowances and perquisites of 
Cabinet Ministers amount to Rs. 70,920, 
which is equivalent to a taxable income of 
Rs. 12,00,977. In view of this, may I 
know whether Government will consider the 
question of making the salary and per
quisites of Cabinet Ministers taxable ?

MR. SP E A K E R : This is not relevant 
to the main question.

t f t ,  *r*ft 5* ^ r ,  sfr t i t

v & m  fairr t o t  «rr ^  qfsenp 

^  fcrqrrfrsT % srrort tt  
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arr̂ rf T t im ,  srfar m  
^mrr m i  w i t  v rre rit

Tt sp ir t  m  <ft srfsn? srrfcr 

f t  TOfr  ̂ 1 w  &£t $
*WT iTcfhrr f^FH T ?

^TT^cTTUT 'ar -^njT : TRThlT ^  

f a w r  |  f a  t f t i t  srrR^ft *t*tT 

f w  t o ,  
ftnrr w  &  fa s  *rrr 

% &Tri fkm  «rc r ik  i r  <n:wjpr 
w r  | — i t  * t f t  J f f t s m s n r  

^  ^  ^  t o ,  ?ft f a t  * r r « f # i  w fa r  

fc f a  ®ti t

s r w r f  «Pt sft i m  f ^ r r r ,  * 5  

q w f t iw lt  TT SRT I

MR. SPEAKER ; Next question. The 
hon. Member is absent. Next question. 
Shri Onkar Lai Berwa. He is absent. Then, 
Shri S. N. Misra. He is also absent.

AN  HON. M EM B ER : Which S. N. 
Misra is it? Anyway, both are absent.

SHRI A T A L BIHARI VAJPAYEE: 
One is of Maruti fame, and the other is o f 
Balyogeshwar fame.

MR. SPEAKER : I always welcome it
when some Mishra is absent

Assistance from  W orld Bank fo r  
M arket Y ard  Schem e

*266: SHRI VAYALAR RAVI : Will
the Minister of FINANCE be pleased to 
state :

(a) whether the World Bank or Inter
national Development Association has offered 
any assistance to the Market Yard Scheme 
in India;

(b) if  so, the condition under which this 
offer has been made ; and

(c) whether Government have taken a 
final decision regarding this offer ?

TH E M IN ISTER O F FIN ANCE (SHRI 
YESH W ANTRAO CHAVAN) : (a) A  
Credit of $14 million was signed with the 
International Development Association in 
March 1972 for the Bihar Agricultural Mar
kets Project. Recently, a credit of $8 million 
has been negotiated for the Mysore Agri
cultural Markets Project. A  proposal for an 
ID A  Credit for the UP Markets Project is 
at an advanced stage of consideration.

(b) AH IDA Credits carry no interest, 
but only a service charge of 3/4 of one per cent 
and are repayable in 50 years with a grace 
period of 10 years. The proposed Credits 
would be on to en to the Agricultural Re
finance Corporation, which in turn would 
refinance lending by the Commercial Banka 
to the ultimate beneficiaries. A R C  would 
have to satisfy itself, in providing refinance, 
as it does in every project approved by it*
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that the individual markets for which loan 
would be provided by the Commercial Banks 
are financially viable, and the market com 
mittees would be able to amortise the loans 
from the market fees.

(c) Does not arise, in view of what is 
stated in (b) above.

SHRI V A Y A L A R  RAVI : I would 
like to know whether after the negotiation 
o f this project, appraisal and discussion the 
World Bank indicated any concern with 
regard to Government’s policy regarding the 
takeover of wholesale trade in foodgrains. I 
would also like to know whether the Chair
man of the A R C  had given a private assur
ance to the World Bank that the policy will 
not affect the project in such a way when 
implemented.

SHRI YESH W ANTRAO C IAVAN No 
I do not think that any assurance was given 
by the Chairman. As a matter of fact, T did 
make enquiries because there was certainly 
public criticism also about it. It is abso
lutely unfounded.

SHRI S. M. BANERJEE : There 
was an article in Blitz.

SHRI YESH W ANTRAO CH AVAN : 
Including that one.

As far as the policy matter is concerned 
the World Bank made no enquiries. We did 
also make it clear that the question of policy 
is our concern and it is none of theirs. Natu. 
rally they only wanted to know whether 
this policy change was going to make any 
structural change in the scheme. This was 
the only thing they wanted to know, exactly 
what Is the type of investment that would be 
necessary, whether the scheme would be 
viable or not. These were the only points 
o f enquiry they made. These were just( 
I should say, incidental enquiries. They had 
nothing to do with the policy matter. S ° 
far they have not made any enquiry about it- 
I am sure they will not make any such enquiry 
and even if  they do make iv, we will not care 
about it.

SHRI V A Y A L A R  RAVI : I am gla 
the Minister has clarified the position* 
After the reports appeared in December, 
there was a meeting early this year and 
Government cleared the stand. I know 
that. But the Chairman has been offerred 
a post of Secretary in the World Bank and 
he went to Washington at government e x 
pense for settlement of the terms of his 
appointment. Did Government give per
mission for that ?

SHRI YESH W ANTRAO CHAVAN : 
If it is a question of going there, that is a 
different matter.

SHRI S. M. BANERJEE : Did he go 
at government expense?

SHRI YESH W ANTRAO CH AVAN : 
No. He went in December because it was 
asked to go for an interview. He went at 
the Bank’s cost. Normally, we try to see, 
as every Government m the world does, that 
our nationals tore working at some place or 
other in world bodies. Normally it is in the 
interest of the nation. In this case, they 
asked him to come for an interview and 
Government did not pay the cost.

SHRI C. K. CHANDRAPPAN : Is it a 
fact that the World Bank had somehow, may 
be in the name of viability of the scheme, 
put pressure on the ARC to see that their 
aid should go mainly to the big farmers 
instead of the smaller ones, and the Chair
man of the Corporation, who has now been 
offered a job by the World Bank, has been 
instrumental in agreeing o that ? There is 
such an allegation which appeared in Free 
Press Journal.

SHRI YESH W ANTRAO CHAVAN : 
Would he kindly repeat the question ?

SHRI C. K . CH ANDRAPPAN : May 
I know whether ir is a fact that the World 
Bank had put a pressure on the Agricultural 
Refinance Corporation to channelise it 
aid in such a way that it reaches the bis 
armers instead of the smaller ones and, to 

that extent, an assurance, it is said, has been 
given by the Chairman of the Agricultural 
Refinance Corporation about whom allegat
ions have been made and who has now 
been offered a job in the World Book ?
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SHRI YESH W ANTRAO  CH AVAN : 
I can Assure him that this has nothing to do 
with his getting a job in the World Bank. 
The assurance about the particular loan and 
the job have basically nothing to do with each 
other. I can assure you about it.

SHRI C. K. CHANDRAPPAN : Is
there such an assurance ?

SHRI YESH W ANTRAO CH AVAN : 
No, no.

SHRI INDER J. M ALH O TRA : 
Since tbe Government has decided to take 
over the marketing of foodgrains, may I 
know whether any assistance will be made 
available from the World Bank ?

Mr. SPEAKER : That is a separate 
question.

SHRI YESH W ANTRAO CH AVAN : 
I Bhould think so; it should be available 
Why should it not be ?

MR. SPEAKER : I said it is a separate 
question.

SHRI B. V. N A IK  : In view of the
scheme which pertains to the Tungabhadra 
project where half a million acres of land 
are to be irrigated, and since 'here was 
absolutely no marketing facility at the co
vering point, and since it is a very viable 
scheme, may I know whether the benefit 

o f  the interest-free loan which the IDA is 
giving to the Government, that is, the benefit 
of this freedom from interest will be passed 
on to the market committees, as otherwise 
the Reserve Bank o f India will have made a 
largesse at the cost of the scheme ? In 
other word, will the concept of viability 
include an interest-free loan to the market 
committees ?

SHRI YESH W ANTRAO CH AVAN: 
It is a different matter; it is an internal policy 
matter; I cannot say anything about it.

Decline fat Foreign Exchange due to
Canalisation of Export* through 

S.T.C.

*267. SHRI G IRID H AR G O M AN GO  : 
W ill the Minister of COM MERCE be pleas* 
d to state:

(ij whether canalisation of exports 
through the State Trading Corporation has 
resulted in a decline in foreign exchange 
earnings ; and

(b) if  so, to what extent ?

TH E M IN ISTE R  O F COM M ERCE 
(PROF. D. P. C H A T TO P A D H YA Y A ):

0 0  No. Sir.

(b) Does not arise.

SHRI GIRIDHAR G O M AN GO  : 
May I know whether it is feared that the 
export trade will suffer because the private 
exporters who have built up the trade have 
now no role to play, and if  so, to remove this 
fear, may I know whether the S T C  is con
sidering to use the expertise of these persons 
within the framework of canalisation and* 
if  so, to what extent their services would 
be utilised ?

PROF. D. P. C H A TTO PA D H YA YA  : 
1 have already said that the performance of 
the S T C  has gone upwards. From 1968 
when it was Rs. 18* 95 crores, in 1972-73 
it has gone up to Rs. 50• 65 crores. So, 
there is no reason to think that the S T C  has 
failed in the job assigned to it. On the 
contrary, the S T C  has played a very positive 
role in export trade; whenever called for> 
it will be playing a more progressive and 
expensive job to eliminate unhealthy compe
tition, to increase the power of collective 
bargaining and to get the most favourable 
terms in transactions of commerce.

SHRI GIRIDH AR G O M A N G O : 
M ay I know whether canalisation means 
throwing out the private persons from trade ?

PROF. D . P. C H A TTO PAD H YAYA : 
Canalisation is meant for the introduction 
of discipline in the industries in the matter 
of export; it is meant for providing the in
dustries a better bargaining strength and 
also plan for a long-term strategy in the 
matter of export and not primarily to throw 
out private trade, but incidentally it may 
happen, and it often does happen.
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SHRI M AD H U RYYA H ALDAR : 
The hon. Minister just now said that the 
volume of trade has increased and that the 
export trade has been canalised through the 
S.T .C. I want to know from the hon. Minis
ter whether our foreign exchange earnings 
have accordingly or proportionately in
creased or not.

PROF. D . P. C H A T TO PA D H YA YA  : 
It has increased.

SHRI S. M . BANERJEE : Are more 
items likely to be canalised through the 
S T C  and if  so what are those items ?

PR O F /D . P. C H A TTO PAD H YAYA . 
I have already said that is in the interest of 
national econo ny an 1 trade and commerce, 
further expansion of the canalising agency is 
called for it will be done in due time.

: tot

3TjTR- sft f̂ TT fa  TOT <7% 

tit% , for % u % 1967 

% ffirafr 1 9 7 2 -7 3  $  TOft srrf

t#  tout f  ?

PROF. D. P. CH ATTOPADH YAYA : 
Yes, Sir, There are some items like footwear, 
dry fish, human hair where there was some 
slight decrease in export in the year 
referred to by the hon. Member but there 
were some good reasons for that.

SHRI R.S.PA N D EY: May I know whether 
the Government is giving proper thinking 
about export canalisation regarding certain 
items which are still left out ? They have 
got terrible potential to earn foreign exchange- 
May I know whether the Government is going 
to appoint com co-committee to survey the 
items to be canalised by which we can earn 
more foreign exchange.

PROF. D. P. CH ATTOPADH YAYA : 
The hon. Member has asked whether we are 
prepared to give proper thinking in the matter 
on possible items to be included in canalisa
tion M y answer is ; yes, proper thinking 

s being given.

SHRI M. RAM  G O PA L RED DY : 
Just now the hon. Minister said that in the 
process some people would be thrown ou 
o f |obs. Has he any scheme to absorb those 
people in S T C  or anywhere else ?

PROF. D. P. CH ATTO PAD H YAYA : 
I said in the larger interest of providing other 
people with jobs i f  some people may have to 
be thrown out, it is incidental thereto; it is 
not our primary intention; our primary in
tention is the promotion o f  commerce.

t it  ’b r t <4iB4 ur :
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$ ® 5PTf?r ^ i $ ^ y r a w i

g fa  3TT facRT $ I

TOT n(t % fa OTWf xflT 1$  
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i t it t ft  t it*  ^  s s f r f f  $ t t  ^ r m  

^ f * r ? r a T | i  e m w r ^ r r f  
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s n a r e  t o t  y nhrnft m  ^  I 1

PROF. D . P. CH A TTO PA D H YA YA  : 
As I have already said one of the main 
purposes of canalising certain items of export 
is to lend a relatively better position to the 
small scale industry. The pooling together 
their products and canalising them through b 
Government agency enables them to get 
more than they could themsalves have 
got vis-a-vis organised sectors and big 
exporters.

SHRI BH AGW AT JHA A ZA D  : 
The increase shown by the Minister does not 
give us the actual progress of the S T C  unless 
we know what percentage those earnings 
shown as increase over the past year constitute. 
Is it not a fact that their earnings in Absolute 
terms are more than the previous year but 
less than the projected earnings of the ST C  

in foreign exchange ?
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PROF. D. P. CH A TTO PA D H YA YA : 
In absolute terms It is satisfactory. From 
x8'95 crores in X968>69 it came to Rs. 26-13 
crores in 1971-72 and to Rs. 50* 65 crores in 
1972-73. The projection waB slightly more* 
S T C  is doing a good job, but there is room 
for further inprovement. We are taking 
every step to see that its efficiency and per
formance improve in future.

SHRI BHAGW AT JHA AZAD : Why 
does the earning fall short of the projection in 
terms of percentage ?

PROF. D . P. CH ATTO PAD H YAYA: 
The percentage is not readily available, but
I will pass it on to him. There are good 
reasons for the shortfall in certain sectors. 
Sometimes there are transport difficulties or 
difficulties in export to the Gulf areas, also, 
in the dry fish areas, domestic requirements 
went high and proportionately the exports 
fall. I share the concern and anxiety of the 
hon. member that S T C ’s export performance 
should go up and I am convinced it will go 
up.

Opium seized from Indian Freighter 
by the Officials of Japanese Customs 

Department

*268. DR. SARADISH RO Y : Will the 
Minister of FIN ANCE be pleased to state :

(a) whether any enquiry was held re
garding seizure of 5-6 kg. of crude opium 
in Yokahama from an Indian freighter on 
21st November, 1972 by the Japanese Cus
toms Officials;

(b) I f  so, the facts of the case; and

(c) the action taken by Government in 
this regard ?

TH E M INISTER OF FINANCE: 
(SH R I YESH W AN TRAO CHAVAN^:
(a) According to information recently 
received by the Government from (Interpol), 
Tokyo, 5*99 Kgs. of opium were seized at 
Yokohama port from an Indian vessel on 
20th November, 1972 by the Narcotics and 
Customs officers of the Government of 
Japan.

(b) Narcotics Control authorities along- 
with Customs Officers of the Government 
of Japan raided the vessel docked at Yokohama 
harbour, on the 20th November, 1972, and 
found a brief case containing 5-99 Kgs. of 
opium, hidden under a shaft in the engine 
room. The following three Indian seamen 
have been arrested in this connection

(i) Issac Abraham Raymond, resident of 
Bombay.

(it) Mukhal Joseph Biswanath, resident 
of Calcutta.

(m) Umrigar Jogibhai Lalu Bhai, resi
dent of Surat (Gujarat).

The three arrested Indian seamen are 
facing trial in the Yokohama District Court.

(c) Appropriate action to get their 
Continuous Discharge Certificate Numbers 
and Registration Numbers cancelled will be 
taken on receipt o f information about theit 
conviction.

DR. SARADISH ROY: May I know 
whether Government has received any such 
information regarding the practice of smuggl
ing opium to other countries by Indian 
vessels ?

SHRI YESHW ANTRAO CHAVAN: 
This happens in many other countries as 
well. Certainly it is not very good for India 
there is no doubt about it.

DR. SARADISH R O Y : What pre
cautionary measures do Government intends 
to take so that these things may not happen 
in future ?

SHRI YESHW ANTRAO CH AVAN : 
In pursuance of our international obligations; 
Government of India has taken a number o f  
steps. I have got a long list. I f  he wants 
1 am prepared to give them.

<n:TOPiTf
srcfa srn$ffcrar, v?:

1 1 ^  JWt %
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It is a suggestion for action.

Assessment of gold and other
Jewellery in possession of temple? 

in India

*269. SHRI B H O IA  MANJH1 . Will the 
Minister of FIN AN CE be pleaded to state :

(a) whether the Government have 
assessed the total quantity ot gold and jewell
ery in the possession of temples in the 
country;

(h) if  so, the outcome thereof; and

(c) whether there is any proposal to 
put this wealth to some productive purposes 
in the interest of the people ?

TH E M IN ISTER OF FINANCE (SHRI 
YESHW ANTRAO CH AVAN ): (a) and 
Cb) 13^79 Kgs. of gold in all forms 
was declared as on 30-6-1972 imdtr

Section 16 of the Gold (Control) Act, 1968, 
by religious institutions, including temples. 
This quantity does not include such gold as 
may be held by any such institution within 
;he exemption limits specified in Section 16(5) 
of the Act, for which no declaration is requited 
to be made. This quantity includes gold 
jewellery whether or not set with stones, 
gems or pearls. Information regarding 
jewellery other than of gold in the possession 
of such institutions is not available.

(c) There is at present no such proposal.
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SHRI YESH W ANTRAO CHAVAN : 
As far as trusts are concerned, I think the 
hon. Member knows that we have introduced 
some amendments in the Act. So far as the 
properties which exclusively belong to the 
devaswoms and temples are concerned, it is a 
matter which will require some careful con
sideration. I do not want to rush into making 
any statement about h.

SHRI K  LA K K A PPA: I am noi against 
God but I am only against those per
sons who are exploiting, betraying, in the 
name of God, the people who have no means 
o f livelihood in the country and enjoying the 
property, jewellery, wealth and everything 
attached to these religious institutions. To 
quote only one instance, in my State, 
that is, in south Canara, in the name of God, 
in the name of Dharamhala, a huge amount of 
property, jewellery, gold, all the wealth, has 
been accumulated and the authorities are 
trying to hold that this is a private property 
and want to ransack all the jewellery, gold* 
everything that is attached to that institution.

In order to nationlise all these institutions 
and free God from all the botherations, 
what steps it the Government taking in that 
direction, to solve the misery and poverty of 
this country ? Is there any answer from 
this Ministry as to what concrete steps they 
are taking to avoid exploitation of people by 
hese persons in the name of God ?

SHRI YESHW ANTRAO CHAVAN 
As far as his sentiment about exploitation of 
the people in the name of God is concerned, 
I am entirely one with him. The question is 
as to what steps we can take about it. As far 
as nationalisation of God is concerned, 
God is universal. There is no question of 
nationalisation.

SHRI K. LAKKAPPA : 1 do not want 
nationalisation of God. I want 
that the property, jwellery, gold th e 
huge amount of wealth, accumulated by these 
persons in the name of God should be 
nationalised.

SHRI YESHW ANTRAO CHAVAN :
It is a legitimate question.

MR. SPEAKER : Shri S. M. Banerjee.

AN HON. MEMBER : He is against 
God.

SHRI S. M. BANERJEE : God has 
created many of them. I am not against them 
even.

Sir, there is no question of nationalisation 
of God because God is internatirnal.

MR. SPEAKER : He is universal.

SHRI S. M. BANERJEE : Universal 
or international.

My question is this. Out of the huge 
funds in the cvsic dy of these various temples 
they are givir g money to big businessmen. 
In the south, a few crores of rupees were given 
to Gocnka Group, I believe. I would like to 
know whether they have been approached 
to spend some money for the welfare of the 
country and for the success of our Plan.

MR. SPEAKER : He has already replied 
to that.

SHRI S. M. BANERJEE: No, Sir. 
They are giving money to big businessmen. 
Why should they not spend some money 
for the cause of the nation. I want to know 
whether they will approach them nicely* 
without threatening them, that they should 
part with a few crores of rupees for the welfare 
of the country.
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SHRI YESHW ANTRAO CH A V A N : 
jt  is a legitimate appeal. I am making an 
appeal from this House that they should mak 
use of this money for national cause.

SHRI S. M. BANERJEE : You may 
kindly send a copy ot it to them.

SHRI T . BALAKRISH NIAH  : Many
hon. members are under the impression 
that the funds that are given to the temples 
at Tirupati, Palani and other places are 
not properly utilised. Ate the members 
aware that these temples are also running a 
number of charitable and educational institut- 
tions and also institutions like 
hospitals for the welfare of the people and 
also veterinary hospitals ? (Interruptions) 
The Devasthanams are maintaining these 
institutions for the benefit of the man
kind. They are not utilising the fund8 
entirely for the benefit of the trustees, but 
they arc making use of them for running 
a number of charitable institutions__

M R. SPEAKER : This is not a question 
You are replying to the members. Wha1 
is your question ?

SHRI T . B ALAKRISH N IAH  : May
I know whether the hon. Minister is aware 
of this function of Devasthanams, and can 
he explain that to the hon. members ?

MR. SPEAKER : This is not a very rele
vant question.

Licence for import of Aircraft to
Pilots' Cooperative Society in 

Maharashtra

*27x. SHRI JAGANN ATH  M ISH RA: 
Will the Minister of TO U R ISM  AND 
CIV I A V IA TIO N  be pleased to state :

(a> whether Pilots’ Cooperative Soc ety 
in Maharashtra has sought licence for the 
a import of aircraft for undertaking aerial 
spraying and also running charter services ; 
and

(b) if  so, the decision of Government 
thereon ?

TH E M IN ISTE R  OF T O U R ISM  AND  
C IV IL A V IA TIO N  (DR. K ARAN  SIN G H ).
(a) Yes, Sir. A  request Was received by 
the Ministry of Agriculture from the Pilots’ 
Co-operative Society for grant o f import 
licence for the import o f  one Piper Pawnee 
aircraft under I.D.A. credit for aerial spraying 
work.

(b) The Society was informed by that 
Ministry that Government policy about 
import o f  agricultural aircraft was under re
view and that its request would be considered 
when a decision was readied.

SHRI JAGANNATH  M ISH RA : The 
hon. Minister, in reply to my question, says 
that the request was received by the Ministry 
and the same is under consideration. In 
view of this, may I know when the request 
was made and how much time it would take 
to finalise the review, so that the aircraft may 
be sanctioned and the cause of drought- 
affected Maharashtra may be served ?

DR. KARAN  SINGH  : This particular 
request was received by the Ministry of Agri
culture in October 1972. The entire 
question of agricultural spraying aircraft is 
under review because we do not want to 
import a large number of different types. A 
certain amount of standar disation is essential. 
Therefore, a joint Group of my Ministry 
and the Ministry of Agriculture is looking 
into this and the decision is likely to be taken 
fairly soon.

SHRI JAGANN ATH  M ISH RA: I
would like to know whether the rules for 
issuing licence are very stiff and if so, whether 
Government will take a bit of leniency into 
consideration, so that licences for this purpose 
are issued in the name of interest of the 
nation.

DR. K ARAN  SINGH : The issve of licence 
by the Director-General, C iv l Aviation, 
is governed by certain clear-cut rules, and 
as far as the rules concerning safety are con
cerned, I do not think the hon. Member 
would expect any special leniency because 
they have got to be fulfilled. Apart from 
that, certainly, if  they fulfil the qualifica
tions we will look into it sympathetically.
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SHRI V A SA N T SATHE May I know 
as to how many aircrafts for spraying are 
available m the country to-day and whether 
our country itself can manufacture these 
spraying aircrafts or not ?

D R  KARAN  SINGH  I am sorry I 
do not immediately have with me the total 
number of aircrafts because this is reallj 
being handled by the Agriculture Ministry 
but I would let the hon Member know

The hon Member raised a good point 
Hindustan Aeronautics Ltd is considering 
the manufacture of an indigenous aircraft 
for aerial spraying and until such time 
they are made m India, we will have to import 
But* 1 entirely agree with the hon Member 
that utlimately we must be able to produce at 
least aerial spraying aircraft within our own 
country
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TH E M IN ISTER OF COM MERCE 
(PROF. D. P. CH ATTOPADH YAYA): (a) 
Spain and Greecc.

(b) The commodities of exports and im
ports have been indicated in Lists (A) & 
(B) and Annexures I & II of the Trade 
Agreements with these countries, which have 
already been placed in the Parliament Library-

The salionf fjaluies of thcso 'I rade 
Agreements aie as undtr

( 0  It provides for trade in freely con- 
vertible currencies and granting of Most 
Favoured Nation treatment in matters such as 
payments, remittances and transfer of funds 
or financial instruments, operation of com
mercial establishments, shipping, etc.

(ii) It envisages grant of maximum 
possible facilities for export/imports of goods 
and holding of fairs and exhibitions, pro
motion of trade generally and the products 
listed in the new schedules in particulars ;

(itt) It stipulates periodic consultations 
between the two Governments for settling 
difficulties ii any and to identify concrete 
ways and means of expanding trade between 
the two countries.

SHRI A T A L  BIHARI VAJPAYEE :
He is not asking, Sir.

MR. SPEAKER : Yes, you may put your 
question.

SHRI A T A L  BIHARI VAJPAYEE :
I would like to know whether it is a fact 
that we have entered into an agreement with 
some of the East European countries to import 
jadies’ garments and, if  so, is it necessary to 
have such a type of agreement ?

PROF. D. P. CH ATTO PAD H YAYA : 
No. Sir. We are rather exporting.

W R IT T E N  ANSWERS T O  QU ESTIO N S

Economy Drive in Central Govenment 
Departments

•262. SHR D. K. PAN D A : Will the 
Minister of FIN ANCE be pleased to state :

(a) the broad outlines of the economy 
drive launched in each Department of the 
Central Government in 1971-72 and 1972-731 
and

(b) the total savings made in each De
partment as a result of the drive in these two 
years ?

TH E M INISTER OF STA TE IN  TH E 
M IN IST R Y  OF FIN AN CE (SHRI K.R 
G A N E SH ): (a) and (b). During the last few 
years number of economy measures were taken 
by Government, primarily with the object of 
reducing administrative expenditure. These 
measures were continued m 1971-72 and 
1972-73. The more important of these 
measures are

(t) A ban on revision of pay scales,

(it) A  partial ban on recruitment to cer. 
tain categories of posts ,

* Cm) Restrictions on purchase of imported 
cars >

(iv) Curtailment of travelling allowances,
and

(v) Intensification of staff inspection 
studies.

2. Apart from the above, special economy 
measures were initiated during 1971-72 in the 
context of the financial strain as a result of  
the influx of refugees from Bangla Desh and 
the unsettled conditions on our borders- 
These measures were continued in 1972-73. 
Broadly they are :—

(1) a ban on creation of posts on nonplan- 
side ;

(2) reduction in the Budget provision 
made for Contingencies, Travelling Allo
wances, Entertainment etc.;

(3) Non-filling o f vacant posts in certain 
c lrcumstances ;
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(4) restrictions on the purchas; of 
t jrmture dac^rativj artH s and 8̂  cm

(5) stricter control on foreign deputations

3. Adoption of the foregoing measures has 
helped, in a significant measure, in containing 
the growth of administrative expenditure 
However, economy achieved thereby has been, 
to some extent, offset by increases in ex
penditure due to normal expansion m 
governmental activities, payment oi additional 
interim relief to staff and impact of increase in 
railway fares, postal rates etc In the'circum- 
stances, it is not possible to isolate and identify 
m precise terms the savings arising out of the 
various economy measures mentioned above

Plan for Production of ‘ Lok 
by K.V.I.C.

Vastra,

*264 SHRI BISHW AN ATH JHUN- 
JHUNW ALA Will the Minister of CO M 
M ERCE be pleased to state

(a) whether the Khadi and Village 
Industries Commission has submitted a 
Plan to the Planning Commission for ^hj 
production of *Lok Vastra which will b<* 
better than Khadi and also morj durable 
than that,

(b) whether this plan will, apart from the 
pioduition of the cloth , have a continuous 
source of employment particularly in the 
rural areas, and

(c) whether the production will be 
undertaken through power driven charkhas 
or through manually operated ones >

THE D E P U T Y  M INIS 1 ER IN 
THE M iN ls r R Y  OI COM M FRCF 

(SHRI A C  GEORGE) Th Khadi 
an 1 village indus* ies com > ission has 
sub tut e l 1 sthe-ne for the prodyc ion 
of S indaid Coirsc cotton cloth (Lok 
Vastr 1) in 445 ur il fabric a  1 1 es with 
a prod’ ciion cip ci y of 45 million m tres 
of cloth, to provijt mployiuent to neaily 
^0,000 people The yarn for this is to bt 
produced in small powct ope atcd inulu 
spindle spinning units and *he waving 
would b«; on semi-automa ic looi s run wi h 
or without the aid of pow«.r. As the cloth is 
proposed ( o b e p io d ic d in  regular luial 
cmires the employment invoh (. i' likely 
to bt of a continuous m u  c
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Decision Regarding Boeings-737 by 
Indian Airlines

*270. SHRI P. A . 
SHRI C. T .

SAM IN ATH AN :
D H ANDAPAN I:

W ill the Minister of T O U R ISM  AND  
C IV IL  A V IA TIO N  be pleased to state :

(a) whether U. S. made Boeing-737, 
which the Indian Airlines already has in its 
fleet, has proved most profitable ;

(b) whether the Indian Airlines has de
cided to buy more Boeings-7 3 7 ; and

(c) if so, the number o f more Boeings 
to be purchased 7

TH E  M IN ISTE R  OF T O U R ISM  AN D  
C IV IL  A V IA T IO N  : (DR. KARAN
SINGH : (a) Yes, Sir.

(b) and (c). Indian Airlines are still ex
amining their fleet requirements.

Special Assistance to Haryana 
Drought Relief

for

•272. SHRI SUKH DEO PRASAD 
VBRM A : Will the Minister of FINANCE 
be pleased to state:

(a) whether the Haryana Government 
have sought special draught relief assistance 
tom the Centre; and
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(b) if  so, the reaction of the Central 
Government thereto ?

T H E  M IN ISTE R  OF FIN A N CE
(SHRI YESH W ANTRAO CHAV

(a) No, Sir.

(b) Does not arise.

Grave situation of Handloom Industry 
Cannanore District, Kerala

*274. SHRI M. K . KRISH N AN : Will 
the Minister of COM MERCE be pleased 
to state:

(a) whether Government are aware that 
the Handloom Industry in Cannanore D is
trict, Kerala is facing grave danger follow
ing the soaring prices of yarn produced by 
the Cannanore Spinning Mills recently taken 
over by the National Textile Corporation; 
and

(b) if  so, whether Government propose 
to reduce the yarn price especially for Hand" 
loom Industry?

T H E  D EPU TY M IN ISTE R  IN  TH E 
M IN IST R Y  OF COM M ERCE (SIIRI 
A. C. GEORGE) : (a) A complaint about 
the 1 ise in prices of yarn produced by the 
Cannanore Spinning and Weaving Mills 
has been received.

(b) The whole question re : prices 
and distribution of cotton yarn was discussed 
in a meeting of the representatives of State 
Governments, industry and trade on the 
26th February, 1973. Decisions in the matter 
will be announced very shortly.

Financial Assistance from France

*275. SHRI PRABHU D A S P A T E L 
SHRI RAM  SHEKHAR PRASAD 

SIN G H :

Will the Minister of FIN AN CE be 
pleased to state:

(a) whether France has agreed to give 
a credit to India during the year 1973- 
74; and t

(b) if  so, the amount thereof and its 
terms and conditions ?

THE M IN ISTE R  OF FIN ANCE 
(SHRI ) YESH W ANTRAO  CHAVAN
(a) Yes, Sir.

(b) Two credit agreements for a total 
sum of FF 236 million (Rs. 33-56 crores) 
representing French aid to India for 1973-74 
were signed between the Governments of 
India and France on 7-2- 1973- A  statement 
giving details of these two Credits is placed 
on the Table of the House.

Statement

Two Credit Agreements representing 
economic aid from France to India for 1973- 
74 were signed betw een the Government 
of France and India on 7-2-1973. The first 
Credit is for an amount of FF 180 million 
(Rs. 25 60) crores) and consists o f FF 11 
million (Rs. 16*35 crores) for project uses 
and FF 65 million (Rs. 9 -2<; crores) for non 
project uses.

The second Credit is a Special Credit 
for an amount of FF  56 million (Rs. 7* 96 
crores) for meeting the requirements of the 
Departments of Atomic Energy and Space.

Both these Credits arc a mix of the 
French Treasury Credit and the Buyer's 
Credit. The mix in the case of first Credit 
is in the ratio of 50:50 and in the case of 
the Spccial Credit in the ratio of 44.64:55 ■ 36.

The terms of the Treasury Credit are 
repayment over a period of 25 years inclusive 
of a grace period of 6$ years and interest at 
the rate of 3 per cent per annum. The 
terms of the Buyer’s Credit are repayment 
over a period of 10 years commencing six 
months after shipment of goods and interest 
at the rate of 7 - 8 percnt per annum.

Pilot Schemes in regard to crop, cattle 
and sickness Insurance in General In

surance Corporation of India.

*276. SHRI P. G AN GAD EB :
SHRI P. M . M EH TA :

W ill the Minister of FIN ANCE be 
pleased to state:

(a) whether General Insurance Cor
poration of India is considering some pilo*

37  37  L S — 3
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schemes in regard to crop, cattle and sickness 
insurance;

(b) if  so, the salient features of the 
proposed schemes; and

(c) when they are likely to be intro
duced ?

TH E M IN ISTER O F FINANCE (SHRI 
YESH  W ANTRAO CHAVAN) : (a) to (c).

Crop Insurance'.

A  pilot schcme of crop insurance re
lating to high yielding variety Hybrid 
Commercial Cotton was first introduced in 
September, 1971 by the General Insurance 
Department of LIC . Since that Department- 
of the L IC  is now merged into four com
panies which are subsidiaries of the General 
Insurance Corporation of India, this pilot 
scheme is now being handled by the New 
India Assurance Co. Ltd., The Scheme is 
operated in collaboration with Gujarat State 
Fertilizer Corporation which provides the 
requisite infra structure and provides in 
demnity of Rs. 1750 per acre and covers 
almost all risks excluding theft and like perils. 
The Corportion is actively considering 
extension of the Scheme to other selected 
on similar lines.

Cattle and Sickness Insurance'.

Cattle and Sickness Insurance under 
group policies is already being done on limit
ed scale by some insurance companies which 
are now subsidiaries of the General Insu
rance Corporation of India. The question 
o f extension of such insurance to other area 
is engaging the attention of the Corpora 
tio 1.
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Aslan Investment Centre

*278. SHRI C. JANARDH AN: 
Will the Minister of FIN A N CE be 
pleased to state:

(a) whether the United Nations Eco
nomic Commission for Asia and Far East 
has a plan to set up an Asian Investment 
Centre;

(b) if  so, the main features thereof ; and

(c) whether India will contribute funds 
for setting up the proposed Investment 
Centre ?

TH E M IN ISTE R  O F FIN ANCE 
(SHRI YESH W ANTRAO CH AVAN):
(a) to (c). A  proposal for the establish
ment of a regional centre for investment pro 
motion, which was later elaborated to cover 
technology transfer also, has been under 
discussion in the ECAFE forums in the las" 
few years. However, in the meeting 
o f the Asian Industrial development Council 
of the ECAFE held in Bangkok in Feb
ruary 1973 it was felt that a single agency 
to look after transfer of technology and invest
ment promotion might not be appropriate* 
The Council was also of the view that transfer 
of technology was more important to deve
loping countries and that therefore given a 
choice between a Centre for technolog> trans
fer and a Centre for investment promotion* 
priority should be given to the former* 
In view of this, the idea of establishing a 
regional centre for investment promotion may 
not be pursuad for the time being.

Seizure of counterfeit Foreign Cur
rencies and smuggled goods during 

raids in Delhi

*279. SHRI BIRENDER SIN G H  
RAO:
SHRI SAM AR G UH A:

Will the Minister of FIN AN CE be 
pleased to state:

(a) whether Government have during 
a recent raid in South Delhi siezed U. S* 
dollars, British Pounds, counterfeit currency 
notes and smuggled goods;
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(b) the number of persons arrested 
in this connection and the nature|of action 
taken or proposed to be taken by Govern
ment in this regard ; and

(c) whether the persons arrested are 
alleged to have links with gangs operating 
in foreign countries ?

TH E M IN ISTE R  O F S T A T E  IN  TH E 
M IN IS T R Y  OF FIN AN CE (SHRI K . R* 
GANESH): (a) A search of a house in South 
Delhi was conducted on the 25th January,, 
1973, and U. S. Dollars 4827-15, lbs. I9 4 » 
Indonesian Rupiah 1000/- > Rs. 35,000 and 101 
Gold Guineas of foreign origin as well as 
watch parts were seized.

(b) and (c). Investigations arc in pro
gress.

A ssistance b y  N ationalised Banks 
fo r Schem es undertaken b y various 

State G overnm ents

*280. SIIRI ANNASAIIEB G O T - 
K IIIN D E : Will the Minister of FINANCE 
be pleased to state :

(a) whether efforts have been made to 
ascertain the ways m which the nationalised 
Banks could assist the Schemes undertaken 
by the various State Governments to fight 
the drought situation in the country ; and

(b) if  so, the steps taken to assist th e 
implementation of such Schemes in Maha
rashtra and the results thereof ?

T H E  M IN ISTE R  O F .FIN AN CE 
(SHRI YESH W ANTRAO  C H A V A N ):
(a) and (b). The public sector banks 
have been advised to ensure greater flow of 
credit by participating in emergency agri
cultural production programmes formulated 
by the State Governments. The efforts of 
the banks have been mainly to provide credit 
for operations like digging wells, installed 
tion o f tube-wells, pump sets supply of seeds* 
fertilisers fodder etc. The schemes where 
public sector banks have either participated*
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0r which are under consideration in Maha
rashtra include : financing minor irriga
tion development m the drought-affected 
districts of State under the emergency prog
ramme of wells construction, loans to scar- 
city-affected farmers for cultivation n ss ii, 
financing State Marketing Federation for 
purchase of seeds, finance to dairy farmers 
for stocking cattle fodder, financing commu
nity well schemes, loans to students from 
famine stricken districts for enabling them 
to pursue studies Banks have also been 
considering deferment of instalments of re
payment as a relief to borrowers in the 
drought affected areas

Trade Delegations visiting India

2590 SHRI AMBrSH Will the 
Minister of COM M ERCE be pleas-J to 
state

('0 the number of trade d-legati 
which visited India during th-\ear 1972 73, 
and

(bl countries visited bv Indian trade 
delegations during the same period >

TH E D EPU TE M IN ISTE R  IN  TH E 
M IN ISTR Y  OF GOMMERCF (SHRI 
A C GEORGE) (a) 21 delegations

(b) U S S R , Poland, Rumania 
Bulgaria Hungary, Spam Trance U S A  
Iurkey, Latm American C  uintries, Nepal, 
Bangla Desh, Arab R-pdbh«, o fL ? y p ta n i 
Sudan

Prices of controlled Cloth

2591 SHRI C  K  JAFI ER SIIA R IE r 
Will the Minister of COM M ERCE be 
Pleased to state

(a) whether there is anv proposal with 
the Government to reduce the subsidy o f 
35 paise being given to the controlled cloth 
because of the cotton prices having gone 
down, and

(b) whether the Bureau of Cost has 
submitted its report finally on the prices o f 
controlled coarse cloth, and if so, the broad 
outlines thereof

T H F D E P U TY M IN IS TR TN V JI 
M IN ISTR Y  OF COMMLRCI SHRI 
A C GEORGL) I n l r  1
scheme fir  production of c>ur>!l I 
cloth ,effective trom 1-1-1973- n j subsidy 
is being given to mills for p n  duuion 
of controlled cloth

(b) No Sir
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C om p licity  between I and Custom * 
offic ia ls  and sxcuggU rs In li l ig u r i

2597- SI1RT N. K . SANGIII. Will 
the Minister of FIN ANCE be pleased to 
state:

(a) whether a vigilance sectoin of Land 
Customs has recently unearthed several 
cases of smuggling in Siliguri ;

(b) whether these cases have revealed 
any direct complicity of Land Customs 
Officials, normally posted at the border, 
with the gang leader of smugglers ;

(c) the number of cases unearthed by 
the vigilance section and the total amount 
involved therein j and

(d) whether officials of Land Customs 
have been found guilty o f connivance with 
the smugglers and if  so, the punishment 
•warded to them?
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T H E  M IN ISTER OF STA T E  IN  
TH E M IN ISTR Y OF FIN ANCE 
(SHRI K . R. GANESH) :
(a) There is a Land Customs Division 
in Siliguri. There is no Vigilance Sectio“  
in this or other Land Customs Division 
However, there are several Customs Pre
ventive Posts and parties engaged on anti" 
smuggling operations there. The variou8 
preventive parties have detected several cases 
of smuggling.

(b) The cases relating to smuggling 
detected by the Customs Preventive parties 
n the Siliguri Customs Division have not 
revealed any complicity o f the Land 
Customs Officials with the smugglers.

(c) During the six months period en
ding January, 1973, the anti-smuggling 
staff in Siliguri Land Customs Division 
have detected 610 cases involving goods 
valued at Rs. 6,55,729'-.

(d) No officer of Siliguri Land Cus
toms Division has been found guilty 
of connivance with the smugglers. Hence 
the question of punishment does not arise.
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Foreign tours undertaken by Chair
man of Agricultural Refinance Corpo

ration

2599. SHRI VA YA LA R RAVI: Will 
the Minister of FIN AN CE be pleased to 
state the number of tones the present Chair
man of the Agricultural Refinance Corpora
tion has undertaken foreign tours during the 
last three years and the total amount spent 
on these tours with country-wise break-up?

TH E M IN ISTE R  OF FIN AN CE 
(SHRI YESH W ANTRAO CHAVAN) :

The present Chairman of the Agricul
tural Refinance Corporation was deputed 
to participate in the negotiations for various 
agricultural credit projects and market de. 
velopment projects with the International 
Development Agency. The total amount 
spent on these tours is Rs. 1,01,708.

Inquiry into Avro accident 
at Cochin in 197a

2600. SHRI VA YA LA R  RAVI : Wilj 
the Minister of T O U R ISM  AND  C IV IL  
A V IA TIO N  be pleased to state :

(a) whether the J,Civil Aviation D e
partment has completed the enquiry intojhe 
cause of the Avro accident at Cochin last 
year ; and
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(10 if  so, the outcome thereof, the totai 
.joss suffered due to the accident and the steps 
taken to prevent such accidents in future ?

TH E M IN ISTER OF TO U RISM  AND  
C IV IL  A V IA TIO N  (DR. K A R A N  SIN G H :

(a) Yes, Sir.

(b) The accident was attributed to the 
pilot making a high and fast approach to 
land under difficult marginal weather 
conditions, resulting in the air craft over 
shooting on the runway and going beyond the 
boundary fencj of the aerodrome.

The aircraft was insured for Rs. 95 
W hs. In accordance with the terms of the 
insuranc e policy, the repair chrges to the 
extent of one per cent of the insured value 
have to be borne by Indian Airlines and the 
balance is recoverable from the Life Insu
rance Corporation. As such, the loss su
ffered by Indian Airlines is not likely to 
exceed R s . 95 ,000/-.

W hile it is not possible to eliminate 
accidents, detailed investigations are mad 
whenever one occurs and appropriate action 
taken on recommendations made in the 
report.

Trade Agreement between India 
and Romania.

2602. SHRI SUKH DBO PR A SA D  
VERM A: Will the Minister of C O M . 
MERCE be pleased to state :

(a) whether an agreement has recently 
been signed between India and R>mima for 
supply of iron ore to that country ; and

(b) if so, the Salient features o f  the 
agreement arrived at ?

TH E D E P U T Y  M IN ISTER IN  TH E- 
M IN ISTR Y OF COM M ERCE (SHRI A. C. 
GEORGE):

(a) Yes, Sir.

(b) Being m the nature of a commercial 
detail settled between the Minerals and 
Metals Trading Corporation of India U n i
ted and the concerned Rumania Foreign 
Trade Enterprise, it would not be desirable to 
disclose such information.
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Survey of States under lead Bank 
Schcmc

2604. Dr. H. P. SHARMA :
SHRI BH AGIRATH  BHANWAR:

W ill the Minister of FIN AN CE 
he pleased to state :

(a) whether State-wise surveys of the 
development of lead-banks have been con
ducted and results published by the State 
Bank of India;

(b) if so, the cseparative Statewise 
figures in respect of each State vis-a-vis 
that in the Union Territory of Delhi, showing 
the area and population catered for by 
a lead bank on an average and

(c) whether these reports are proposed 
to be laid on the Table of the House ?

T H E  D EPU TY M IN ISTER IN TH E 
M IN ISTR Y  OF FIN ANCE (SH RIM ATI 
SUSH ILA ROH ATGI): (a) Under the 
Lead Bank Scheme survey reports are to 
be prepared only district wise and not 
State-wise.

(b) The information in regard to the 
average population served by a bank officer 
in different States, including Union Ter
ritory of Delhi, is set out in the enclosed 
statement.

(c) The survey reports prepared under 
the Lead Bank Scheme are meant for the 
use of the financial institutions. The banks 
have, however, been advised to forward 
copies of these reports to the Parliament 
Library.

Statmmt

Name of State/ Population per 
Union Territory bank office (000)*

June, Dec.,
19^9 X97a

Andhra Pradesh 
Assam •
Bihar •

Gujarat *
Haryana
Himachal Pradesh

Jammu Sc Kashmir 
Kerala

Madhya Pradesh

Maharashtra
Manipur*
Meghalaya

Mysore
Nagaland
Orissa

Punjab •
Rajasthan 
Tamil Nadu

Tripura 
Uttar Pradesh 
West Bengal

Andaman & Nico- 
bar Islands

Arunachal Pradesh
Chandigarh

Dadra Sc Nagar 
Haveli 

Delhi *
Goa, Daman & Diu

Laccadive, Minicoy
& Amindivi Is-, 
lands ,

Mizoram ’
Pondicherry

All India

•Based on 1961 Census for June, 1969* 
and 1971 Census for December, 1971.

75 41
198 95
207 9*

34 21
57 31
80 28

ri4 36
35 21

116 57

44 28
497 153
141 59
38 21

205 86
212 101

42 *9
70 41

37 26

276 n r
119 61
87 53

82 29
— 94

7 7

19
10 9

8 7

— 8
— 332
31 19

65 37
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Decline in Support Price of Indian 
Tea

2605. SHRI BISHW ANATH JHU- 
NJHUNW ALA : Will the Minister of  
COMMERCE be pleased to state :

(a) Whether the expert price of Indian 
tea is steadily declining year after year and 
the price o f tea in the cosumer markets all 
over the wor d has been increasing corres
pondingly dunnp the same period j

(a) Whether Government h?ve tried 
to analyse the phenomena and if  so, the 
outcome thereof and the extent of loss su
ffered by tea exporters during the last thre 

years j and

(c) what steps Government propose 
to take to ensuie that the Indian expi rters 
are able to get their due share of the rise 
m price in the world consumer market >

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SIIRI 
A. C. GEORGE):

(a) Export price of Indian tea has been 
showing an increasing trend in the last 
three years. The unit value of the 
export per kg. was Rs. 7-35 in 1970, 7 54 
in 1971 and Rs. 7-55 in 1972. Exporting 
countries have no direct control over the 
consumer prices in the importing countries 
Prices paid by consumers in foreign countries 
depend cn unit value of imports, internal 
taxes, packing and distribution costs, retail- 
erags margin etc, which vary from country 
to country.

(b) Does not arise.

(c) By encouraging export of tea in 
all forms— packet teas, tea bags, instant tea 
etc. through firms in the private and public 
Sector.

Steps to enforce the Rule regarding
Payment of Hotel Bills in Foreign 

E xchange by Foreign Tourists

2606 SHRI BISHW ANATH JHUN- 
JHUNW ALA : Will the Minister of T O U 
RISM  AN D  C IV IL  A VIA TIO N  be pleased 
to  state :

(a) whether Government regulation making 
it necessary for the foreign tourists to pay 
their hotel bills in foreign exchange has been 
telling upon the inflow of the foreign tourists 
and is likely to affect the tourists trade ;

(b) whether hoteliers in Delhi have been 
asked to evict the foreign tourists if they fail 
to pay their bills in foreign exchange and 
whether in some cases the hoteliers find it 
difficult to enforce it; and

(c) if  so, what has been the income in 
foreign exchange since the promulgation of 
t his order and the extent of leakage still going 
untapped and what steps are being taken to 
enforce the rule so that it does not cause 
undue hardship to a foreigner and make him 
India shy ?

TH E M IN ISTER OF TOU RISM  A N D  
C IV IL  A VIATIO N  (DR. KARAN SINGH):
(a) and (b) : No, Sir. Tourist traffic 
after 1st November, 1972 (when this scheme 
came into force) showed an increase of 15.6 
per cent over the corresponding figure for 
the previous year. In December 1972, the 
increase was 149.5 per cent and in January, 
1973 there was an increase of 60.3 per cent. 
Hoteliers hove instructions to report par
ticulars of persons of non-cxempted cate
gories who for any reason insist on paying 
their hotel bills in Indian currency.

(c) It is too early to evaluate the full impact 
of this scheme, but according to the infor
mation available with the Reserve Bank o f  
India, hotel earnings in foreign exchange 
fiave increased substantially since the intro
duction of this measure.

Andrew Yule and Company

2607. SHRI C  K . CHANDRAFPAN : 
Will the Minister of FINANCE be pleased 
testate:

(a) whether attention of Government has 
been drawn to the report in Hindustan 
Standard dated the 6th January, 1973 
saying that fresh attempts are being made 
for the sale of Andrew Yule and Company 
by some interested parties ;

(b) if  so, the facts of the case ; and
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(c) whether the matter has been investi
gated and i f  so, the outcome of the investi- 

?

TH E M IN ISTER OF FINANCE (SHRI 
YESHW ANTRAO CHAVAN) : (a) Yes, 
Sir.

(b) Government have received three Mem
oranda from Andrew Yule & Co. Ltd., 
(Calcutta Branch) Employees Union during 
the period February, 1972 to January, 1973. 
The Memoranda, inter alia, allege that Yule, 
Cstto Sc Co. Ltd., London have negotiated 
with Shri B. P. Poddar to sell about 30 per 
cent (out of about 49 per cent) of non-resident 
holdings of Andrew Yule & Co. Ltd., and 
that by this purchase Shri Poddar will 
acquire controlling interest in the Andrew 
Yule group of companies. The Memoranda 
also suggest that Government should inter
vene in this deal and the shares of the com
pany may be purchased by Government 
L IC , U T I either singly or jointly.

(c) No approval has been given under the 
Foreign Exchange Regulation Act for the 
sale of the shares held by non-resident g 
(Yule Catto Sc Co.) in Andrew Yule Sc Co. 
Ltd. to Shri B. P. Poddar. The other points 
referred to in the memoranda are under con
sideration of the Government.

Funds for Purchase of Jute

2608. SHRI DASARATH A DEB: Will the 
Minister of COM M ERCE be pleased to state •*

(a) the total amount that has been made 
vailable to the Jute Corporation of India for 
the year 1972-73 for the purchase of jute from 
the growers;

(b) out of it, what amount has been given 
by the Jute Corporation of India to various 
States of India (Statewise) ; and

(c) what quantity of jute has been pro
cured by Jute Corporation of India ao far?

THE D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A.C. 
GEORGE) : (a) Government invested at
turn of Rs. 25 lakhs in the share capital of the 

j ute Corporation, bringing the total paid-up

capital to Rs. 100 lakhs. In addition, the 
Corporation obtained cash credit accommo
dation from the State Bank of India to the 
extent of Rs. 195 lakhs.

(b) The following amounts were utilised 
for jute purchases in the different States :

Rs.
Lakhs

West Bengal 

Assam *

Bihar 

Orissa •

Andhra Pradesh 

Tripura •

176-73 

319 0  

3 7 5 6  

7-44 

1 19

7 -42

(c) 82,794 bales .

Setting up of a New Corporation for 
Mica Trading

2609. KU M ARI KA M LA  KU M ARI: 
SHRI CHANDRA SHEKHAR 
SINGH :

Will the Minister of COMMERCE be 
pleased to state :

(a) whether Government are starting a 
new Corporation for Mica trading;

(b) if so, the main features thereof; and

(c) the expected number of persons who 
will get employment in this Corporation ?

TH E D EPU TY M INISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A.. C  
G EO R G E): (a) and (b) : It has been,
decided to set up Mica Trading Corporation 
as a Subsidiary of the Minerals and Metals 
Trading Corporation, to specialise in the 
export of mica and to assist the small ex
porters and mine owners in participating in 
the export trade of mica.

(c) It is difficult to specify the number of 
persons that the Corporation will employ at 
his stage.
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Former M.Ps. and Ministers appointed
as Chairmen of Public Sector 

Corporations

2610. SHRI RANABAHADUR SINGH: 
SHRI GADADHAR SAHA :

Will the Minister of FINANCE be 
pleased to state :

(a) the number and names of ex-Members 
of Parliament and Ministers who are serving 
as Chairmen of the Public Sector Corpora
tions ; and

(b) the policy defined by Government in 
this regard so far as the qualifications for 
these highly responsible offices are con
cerned ?

TH E M IN ISTER OF STATE IN TH E 
M IN ISTR Y OF FIN ANCE (SHRI K . R. 
GANESH) :(a) No ex-Member of Parliament 
and ex-Mimster is serving as whole-time 
Chairman of Public Sector Corporationt 
However, the names of such persons who are 
serving as part-time Chairmen of Central 
Government industrial and commercial enter
prises are given in the attached Statement.

(b) With regard to appointments of part- 
time Chairmen oi Central Government 
enterpnses, the policy of Government is to 
consider persons drawn from public life with 
proven ability in the fields of industrial, 
commercial or financial enterprise or in 
administration or trade union activity.

Statement
Names of Part-time Chairmen drawn from 

public life

S. Name of Public Name of part-time 
No. Enterprises Chairman

1 a 3

1. Central Ware
housing Corpora
tion . . . Shri G. W. Momin

2. Cochin Refi
neries Ltd. . Shri C. R. Pattabi-

raman.

3. Hindustan Salts
Ltd. . . . Shri P. N. Kathju

4. Indian Motion 
Picture Export
Corporation Ltd. Shri A. M. Tariq

5. Instrumentation
Ltd. . . . Shri V. N. Kak

6. Modern Bakeries
(India) Ltd. Shri Musheer

Ahmed Khan
7. National Seeds

Corporation Ltd. Shri Dev Rao
S. Patil

8. Sambhar Salts
Ltd. . . . Shri P. N. Kathju

9. State Farms 
Corporation of
India. . . Shri M. R. Krishna

10. Cotton Corpo
ration of India
T td. . . . Shn R S. Paniha-

n “ 1
11. Tannerv and 

Footwear Cotpn
of India Ltd. Shri S. \. Mehdi

12. Jute Corpora
tion of India
Ltd. . . . Shri Dwaipayen Sen

Seizure of Huge Quantities of Dollar 
Bills and Currency from the 

Residence of Shri Bhatta- 
charyya in Calcutta

2611. SHRI SAM AR MUKHERJEE : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether the Central Bureau of In
vestigation has apprehended Shri Bhatta- 
charyya in Calcutta who has been receiving 
large sums of money as commission from 
some U.S. firms who have contracts with. 
West Bengal State Electricity Board;

(b) whether he has been evading both 
Wealth-tax and Income-tax;

(c) whether during a raid on his house huge 
quantities of dollar bills and currency worth 
Rs. 30 lakhs have been seized from his house; 
and

(d) whether the investigations into the 
affairs have been concluded ?
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TH E M IN ISTER OF STATE IN TH E 
M IN ISTR Y OF FINANCE (SHRI K . R. 
G A N E SH ): (a) As a result of enquiry 
made by the Central Bureau of Investigation , 
it appeared that one Shri B. N. Bhattacharyya 
of Calcutta had received secret commission 
from some U.S. firms for getting contracts 
from the West Bengal State Electricity 
Board.

(b) and (c) : As there was reason to believe 
that this income had not been declared for 
income-tax purposes, the Incom 2-tax; De
partment conducted a search on 19-1-1973 
in his premises. As a result of tht* search, 
Indian currency of Rs. 29, 2H, 894/-,
-94 U.S. Dollars and Travellers Cheques for 
3,070 U.S, Dollars were seized. Prima fade  
there appears to be evasion of both income- 
tax and wealth-tax.

(d) No, Sir. Investigations arc in pro
gress.

Talks between O fficials o f  India and
Sri Lanka on smuggling Problem

2612. SHRI SH RIKISH AN M ODI :

SHRI P. M. M EHTA : 
W ill the Minister of FIN AN CE be pleased 
to state :

(a) whether there was a meeting between 
the officials of India and Sri Lanka on smugg
ling in January, 1973 :

(b) the subjects figured in the discussion; 
and

(c) whether the discussions included foreign 
exchange violations, trafficking in narcotics 
and opium and if so, the outcome of the dis
cussions ?

TH E M INISTER OF STA T E IN TH E 
M IN ISTR Y OF FINANCE (SHRI K . R. 
G A N E S H ): (a) Yes, Sir. A  meeting between 
the officials of India and Sri Lanka was held 
on the 18th and 19th January, 1973 at 
Madras.

(b) and (c). The problems of smuggling 
faced by the two countries, including foreign

• exchange violations, trafficking in narcotic* 
.and opium figured in the discussions, A

scheme of Co-ordination between the Customs 
Officers of the two ouatries was evolved.

Crisis in  Orissa Iron Ore Trade

2613. SHRI GIRIDH AR fJOM ANGO f  
Will the Minister of COM M ERCE be 
pleased to state :

(a) whether the attention ofJGovemment 
has been drawn to the press reports that 
Orissa iron ore trade is in the throes of 
crisis ;

(b) if so, whether the main reasons for the 
crisis are alleged reduction in the State’s 
exp nr quota by the Minerals and Metals 
Trading Corporation; and

(c) if  so, the steps being taken by the 
Centre to solve the crisis ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A.C. 
GEORGE) : (a) Yes, Sir.

(b) No, Sir.

(c) All possible steps are being taken to 
sustain iron ore mining in Orissa State.
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t f k  tottc  ssptfr Tft % ;

(&) *RT &  TOSft iftjf % qft-
% «ft£ M t  fa fa ft s r *  *>t tfr 

% ?

farc if  x m  («ft

m *°  «r"hr):(qr)fro%*fcT w f  If 
w r  srrer »nr jit srnsft v n #

% ^rm t ^ % ft *ft£f 

*r*raT 4 f c  w r  *rrcft
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A rea U nder R ubber Plantation in 
T ripura

2615. SIIRI B IR E N D U T T A  : Will the 
Minister of COM M ERCE be pleased to 
state:

(a) the hectares of land under rubber plant
ation in Tripura upto 1972;

(b) the hectares to be brought under rubber 
plantation by 1975-76 ; and

(c) the output of rubber expected by 
1975-7 6 ?

TH E D E P U TY  M IN ISTE R  IN TH E 
M IN IST R Y  O F COM M ERCE (SHRI A. C. 
GEORGE) : (a) An area of 190 hectares of 
land was under experimental rubber plan
tation in Tripura upto 1972,

(b) the estimated projected area under 
rubber plantation by 1975-76 is reported to 
be of the order of I>200 hectares.

(c) 70 tonnes.

Supply of substandard fish to 
buyers in Foreign Countries

2616. SHRI K . BALA D H A N D A YU TH A M  
Will the’ Minis ter of COM M ERCE be plesaed 

t o  state :

(*) whether a recent consignment of fish 
-exported from India to U .K. had to be dumped

in the sea after the health authorities there 
declared it unfit for human consumption;

(b) whether the supply of such substandard 
fish has begun to shake the confidence of the 
foreign buyers in the quality of fish supplied 
by India and

(c) if  so, steps being taken to prevent sub
standard fish being set to other countries ?

TH E D EPU TY M IN ISTER IN TH E 
M IN IS T R Y  OP COMMERCECSHRI A . C  
G E O R G E ): (a) Such a ease has not been 
reported either by the Indian High Com

mission in U .K. or by the Govemmen1 
of U.K. or by the buyer.

(b) and (c). Fish and fish products are 
covered under the Export (Quality Contro 
and Inspection) Act, 1963.

Scheme for Small Plantation Farmers
under Agricultural Refinance 

Corporation

2617. DR. H. P. SHARMA : Will the 
Minister of FIN ANCE be pleased to state :

(a) whether since the time the Agricul
tural Refinance Corporation came into 
existence, it has only sanctioned 114 scheme 
for the development of tea, coffee, rubber 
and cardamom plantations involving a 
total financial outlay of Rs. 8.13 crores and 
only a few proposals for such loans are 
pending with the Corporation;

(b) If, so, whether Government have gone 
into the reasons for the unpopularity of these 
loans, and whether in this context Govern
ment’s attention has been drawn to an 
analysis of the matter as published in the 
“ Economic Times’* of 26th December*

1972 i
(c) i f  so, the conclusions arrived at by 

Government in this regard ; and

(d) the steps proposed to be taken to 
popularise the scheme, so as to enure that 
the benefit of the Scheme readies not only 
the larger estates but also the small growers ?

TH E M IN ISTER OF FIN ANCE (SHRI 
YESH W ANTRAO C H A V A N ): (a) The
Agricultural Refinance Corporation, since 
its inception upto the 31st December, 1972,
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has sanctioned 118 schemes for the develop
ment of tea, coffee, rubber and cardamom 
plantations involving a total outlay of Rs. 
8.78 crores. Eight schemes are under inves
tigation as on the 31st December, 1972.

(b) to (d). Govcrrment have seen the 
article. Agricultural Refinance Corporation 
has taken various steps to encourage plan- 
tation’ schcmes. The Corporation has asked 
various Planters Associations to indicate 
the practical problems coming in the way of 
ment utili sation of its refinance facilities. 
As an incentive to small planters, 100 percent 
refinance facilities have also been offered. 
The concerned State Governments, where 
plantations could be developed, have also 
been requested to set up small Planters, 
Agencies.

The application forms for financial assis
tance have been standardised and processing 
of the proposals has also been considerably 
decentralised.

Decentralisation of Bihar Khadi Graxno- 
dyog Sangh

2618. SHRI BHOGENDRA JHA: Will the 
Minister of COM MERCE be pleased to 
refer to the reply given to Unstaned Questions 
Nos. 4267 and 4268 on 13th December,
1972 and state :

(a) whether Bihar K . Gramodyog Sangh 
is proposed to decentralised into many 
smaller units ;

(b) if so, what steps are being taken to 
ensure return or security of the loan of 
Rs. 5.46 crores advanced by the Khadi and 
Village Industries Commission ; and

(c) whether the Commission had any talks 
with the representatives of the employees 
and the State Government for incorporating 
the Sangh into Bihar Khadi Board with 
Bihar Government standing guarantee for the 
loan advanced by the Commission and is so, 
the result thereof ?

TH E D E P U TY  M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A C . 
(George) yes Sir.

(b) The stocks of Bihar Khadi Gramodyog 
Sangh would be given to the new institutions- 
through the Khadi and Village Industrie* 
Commission to enable them to continue the 
work. The movable assets including stcck* 
of Bihar Khadi Gramodyog Sangh are under 
hypothecation to the Khadi and Village 
Industries Commission. Equitable mortgages- 
will be executed for the immovable assets. 
New smaller institutions will be liable for 
funds being handed over to them fay the 
Khadi and Village Industries Commission. 
Every precaution will be taken to secure thes e 
funds. This arrangement would cover 
about 75 per cent of the funds. Steps being 
taken to recover the balance amount thrtugh 
recovery proceedings.

(c) No, Sir. No such proposal is contem
plated by the Khadi and Village Indus
tries Commission.

Suggestion made by National Council or  
Applied Economic Research

2619. SHRT K. M. M ADH UKAR : Will 
the Minister of FIN ANCE be pleated lo 
state :

(a) whether the National Council of 
Applied Economic Research has suggested 
that in order to stride a better balance between 
public investmtnt and public consumption 
there must be some constraint cn conf.im-.ption; 
at least until July or August, 1973 ; and

(b) if  so, the reaction of Government 
thereto ?

TH E M INISTER OF FIN ANCE (SHRT 
YESH W ANTRAO C H A V A N ): (a) Yes, Sir.

(b) The Government attaches a very high 
priority to the exercise of strictest discipline 
in its consumption expenditure with a view to 
augmenting public savings and providing 
increased resources for investment in the 
economy. However, Government expendi
tures on education, health and schemes Of 
social welfare although forming part of public 
consumption, are o f developmental nature, 
and a substantial part of such expenditures 
forms part of the Plan. There are also item* 
like defence on which the scope for economy 
in expenditure is rather limited. Similarly
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certain transfer expenditures like the sub
sidy on foodgrains have to be incurred to 
protect the poorer and vulnerable sections 
of the community None the less, the Go\ - 
ernment’s major endeax our is to step up 
steadil} the alloc ition lor public investmcrt 
under the Plan

Steps to check Economic 
Offences

2620 SlIRI SHASHI M IL SHAN 
Will the M in  Ur of COM M LRCL be 
pleased to state the concrete steps proposed 
to be taken l>\ Government to check economic 
oflences such as hoarding, pnfiteumi and 
black marketing *

T.H1 D LPU XY M INIS 11R IN I HI 
M IN IS IR Y  OI C O M M IR C1 (SHRI \  C. 
GEORGL) Piovision lor taking action 
against hoarders, profiteers and blatkmarket- 
eers alread'N exists 111 the Essential Commo
dities Act, I9S5 and powas under the Act 
ha\e also been delegated to State Go\ern- 
ments/LJmon I erutory Administrations Fur- 
ther powers are also available undei the 
Defence of India Ru’es

fafTT  Wen TTSift *  tPT

2 6 2 1 . ST?TR HTW :

^rr grff tr^ r w r  ^  w p t  ^  wm

fa

(wr) w  t o r  ttstit *  w t f t -  

sftr +fd^R fNnr cffar m s w  f w r  

aft zffoFTT ?R3 *TT

% faRnRTrf^T |  ,

(*r) *TT fatft SSRT T m  n  

t w f  wn-xrsftw cw  wrrf -̂rrx

J 'jftr

(»r) $r, i&sr s h t w

«w t  t ?

3737 l s — 4

^f«T3fJ5T W W W  (sft IT o

3TTO) : (*>) % (*T) f f #

TTHr x\ qz*PT firm  *PT vTG^twror

s r ^ I W  ?rfT7  I FTSTTfr TOTTT, 

■3*tor (f^FTO* cPTT fof^PPT’T)

?rftrf^nr <r w f a  f w r

^ t t  q iw rr  crirrr ?r n^7 fjpsf ^  ?rfg?pR 

q r  

t  < snfr 5R? wxz fttsn  ?rfr far7? f 1

Kandla Free 1 rade Zone

2622 SHRI YAM UNA PRASAD M AN
U A L :

SlIRI R P. U LA G A W M H I

Will ihc Minister of COM Ml RCL be 
pleased to state

la; whether Kandla lr tc  1 1 idt Zone 
industries face closure m the near tuture, 
and

(b) if so, the reasons ihettior and Gov
ernment's reaction thereto >

TH F D FPU TY M INIS ThR IN TH E 
M IN ISTR Y OF COMMERCL blTRI A. C . 
G FO R A G E'  (a) No, Sir

(b) Does not anse
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Assistance from United Nations De
velopment Programme for Min

eral Development Projects

2625. DR. RANEN SEN : Will the 
Minister of FIN ANCE be pleased to state :

(a) whether the United Nations De
velopment Programme (UNDP) has been 
assisting India in mineral development;

’efcr tm fW  % s tw  w w

infH s s r t  : -

1 9 7 1 - 7 2

( - f )  6 , 04 ,100.  87*
( f a w  <rr»r)

( - )  1 , 0 0 , 2 6 9 .8 0 )
( f a * *  $ rfr)

(b) if  so, the nature and extent of assistance 
so far received from United Nations De
velopment Programme:

(c) the projects for which the assistance has 
been utilised ; and

(d) the progress achieved so far in imple
menting these projects ?

TH E M IN ISTER OF FINANCE (SHRI 
YESHW ANTRAO CHAVAN) : (a) Yes, Sir

(b) and (c) The United Nations Develop
ment Programme (UNDP) is rendering 
technical assistance in the form of services 
of experts, equipment and training facilities 
for Indian nationals abroad for mineral 
development in India. The UNDP has so 
far authorised technical assistance to the 
extent of $2,496,300 for the following pro
jects :

1. Mineral Development in Tamil Nadu
(Phase I) :—

$

Experts (233 man-months) 438,700

Fellowships (76 man-months) 32,000

Equipment 315*000

Sub-contracts 141)600

Miscellaneous 149,300

T otal 1,076,60

1 9 7 1 -7 2  % srreffa fotw v erar *^r-

r f t m  j r t  m t  srrtY % i
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2 .Mineral Development in Tamil Nadu 
(Phaae II):—

n
Experts (120 man-months) 300,000

Fellowships (60 man-months) 32,000

Equipment 68,000

Sub-contracts • • • 161,400

Miscellaneous 41,100

T otal 602,500

3. Mineral Surveys in Uttai Pradesh :—

H
Experts (141 man-months) 303.20

Fellowships (60 man-months) 31,000

Equipment 132,700

Sub-contracts • 125,000

Miscellaneous 91,800

T otal 683,700

4. Assistance to the National Mineral 
Development Corporation Limited by 
providing services of a Mining Engineer 
and a Mining Geologist for 24 man- 
months— $48,000.

5. Assistance to the Hindustan 
Copper Limited by providing the ser
vices of a Mining Engineer for 36 man- 
months— 885,500.

(d) The project for Mineral Development 
in Tamil Nadu (Phase I) which commenced 
in mid 1967 was completed in early 1972. The 
project undertook a thorough inventory of 
the magentic and outcropping radioactive 
minerals in an area of 13,000 square kilo
metres of the State of Tamil Nadu. As a 
result of this work, some 150 million ton 
of low grade banded maganetite ore were 
discovered in Tiruvannannlai district and 
some minor amounts of copper, lead, zinc 
and molybdenum mineralisation were located, 

although the inventory work on these latter 
base metals was considerably restricted. In

order to bring to fruition tin activities ini
tiated under this project, and to extend the 
area prospected for base mstals further 
UNDP assistance has been obtained under 
Phase II of this project. Phase II of this 
project, duration of which is for 2} years 
commenced from April, 1972.

The project for mineral surveys in Utter 
Pradesh, the duration of which is for 2} years 
commenced from August, 1971 and is still, 
under operation.

The two experts viz. Mining Engineer and 
Mining Geologist were assigned to the Nation* 
nal Mineral Deveolpment Corporation for 
one year each commencing from October- 
November 1970 and left India on comple
tion of their tenure.

The assignment of a Mining Engineer to 
the Hindustan Copper Limited is for three 
years starting from April 1973* This 
expert is still in position.

Assistance from United Nations De
velopment Programme for Mi

neral Development In Tamil 
Nadu

2626. SHRI M. K ALAYN SU N D ARAM : 
Will the Minister of FINANCE be pleased 
to state:

(a) Wheher the United Nations Develop
ment Programme has sanctioned an assis
tance of $602500 for the second phase of 
mineral development m Tamil Nadu;

(b") if so, the schemes to be financed by 
this assistance;

(c) the amount of assistance given by 
UNDP for the first phase of the mineral 
development programme in the State; and

(d) the results achieved in the first phase 
of the programme ?

THE M INISTER OF FINANCE (SHRI 
YESHW ANTRAO CHAVAN) : fa) Yes, Sir.

(b) The UNDP assistance under Phase II 
has been authorised to bring to fruition the 
activities initiated under Phase I of this
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project n am ;ly, ex;ensivi and intensive 
exploration in an area of approximately 
13,000 square kilometres of Tam il Nadu 
State a id to extend the area prospected for 
base metals like copper, lead, zinc and 
molybdenum mineralization. This would also 
undertake closer study of the development 
potential of Tiruvannamalai or deposits.

(c) 1,076,600.
•' ... .T .

(d) xMineral Development project in Tam il
Nadu (Phase I) undertook a thorough in
ventory of the magnetic and out-cropping 
radiosctive minerals in an area o f 13,000 
square kilometres o f the State of Tam il 
Nadu during the years 1967 to 1971. As a 
result of this work, some 150 million tons 
o f  low grade banded magnetite ore have been
discovered in the Timvannamalai district. 
Some minor amounts o f copper, lead, zinc
and molybdenum mineralization have also
been located, although the inventory work
on these base metals is considerably restricted-

Decline in the Export o f  Jute Trade

2627. SH R I K . M . M A D H U K A R ;
W ill the Minister of C O M M E R C E  be 
pleased to state :

(a) whether there has been declinirtg
trend in jute exports in recent years ;

(b) if  so, the reasons therefor; and

(c) what action has been taken to arrest
this declining trend ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  C O M M E R C E  (SH R I A . C . 
G EO R G E ) : (a) Exports o f jute goods had 
registered an increase in 1971 but declined 
somewhat in terms of quantity in 1972. T h e 
value of exports has, however, increased.

(b) T he reasons for decline in volume of
exports in 1972 are mainly (a) competition 
from synthetics and re-emergence o f Bangla
desh Jute Industry, and (b) shortage o f raw 
material.

(c) T he following steps have been taken
to arrest the declining trend:

(i) Export duty on primary cirpet
backing cloth weighting 9 oz. or
more per sq. yd. has been reduced
from Rs. 700/- to Rs. 303/- per
tonne from ist November,' 1972
to jn a k e .it  njore competitive
with synthetics.

(ii) A  Joint Indo-Bangladesh Study
- Group has been set up to evolve a

common jute policy.

(iii) Adequate import of raw jute is being
arranged to meet the present short
age.

(iv) Modernisation o f jute mill machinery
is being assisted through loans from
the Industrial Fm ince Cjrporation
of India.

(v) Constant research is b ;in g  carried
on by the Indian Jute iMills Asso
ciation for diversification of pro
duction.

Prosecution o f Firms or individuals for 

com m itting Econom ic O ffences

2628. SH R I D. K . P A N D A  : W ill the 
Minister of F IN A N C E  be pleased to state ;

(a) whether any individuals or firms have
been prosecuted in 1972-73 for evasion of 
taxes, violation o f foreign exchange regulations 
and for other economic offences ; and

(b) if  so, the names of such individuals
and firms and the specific charges levelled 
against them and the total amount of money 
involved in each case?

T H E  M IN IS T E R  O F S T A T E  IN  T H E  
M IN IS T R Y  O F  F IN A N C E  (SH R I K . R. 
G A N E SH ) : (a) Yes, Sir.

(b) Information is being collected. T h e
number of cases referred to in the question 
being very large, it would take considerable
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time to collect complete information. How
ever, the particulars of cases involving am
ounts exceeding Rs. 50,000/-, where indi
viduals and firms have been prosecuted 
during 1972-73 (first three quarters) for 
contravention of the provisions of the Customs 
Act, Central Excises & Salt Act, Gold 
(Control) Act, the Direct Taxes laws and the 
Foreign Exchange Regulation Act, will be 
laid on the Table of the Sabha.

Mutual Exchange o f Tariff Concessions 

am ongst eight developing countries 

including India

2629. DR. H. P. SHARM A : Will the 
Minister of COM M ERCE be pleased to 
state:

(a) whether an agreement on mutual ex
change of tariff concessions amongst 8 
developing countries including India, has 
recently been enforced ;

(b) if so, the broad outlines of the arrange' 

ments and the mutual concessions to be 
afforded to the different countries ; and

(c) how far the arrangement is likely to
benefit India’s trade and industry and the 
country’s economic interest in general ?

THE D E P U TY M IN ISTER IN  TH E 
M INISTRY OF COM M ERCE (SHRI A. C. 
GEORGE) ; (a) and (b). Under the aus
pices of the G A T T  Trade Negotiation 
Committee, India and fifteen other developing

countries* signed, in February 1972, a 
Protocol for exchange of tariff preferences 
on specified products exchanged among 
themselves. Under the terms of the Pro
tocol, it was to enter into force on the 30th 
day after one half of the countries have 
accepted (ratified) it, and for each Govern
ment which accepts thereafter, on the 30th 
day of such acceptance. Following 8 coun
tries have accepted the Protocol upto 12th 
January, 1973 and therefore it entered int^ 
force as among them from the iith  Fe; ruary^

1973 :
♦Brazil, Chile Egypt, Greece, Israel, 

Republic of Korea, Mexico, Pakistan, Peru  ̂
Philippines, Spain, Tunisia, Turkey, Uruguay 
and Yugoslavia.

India, Brazil, Israel, Republic of Korea 
(South Korea), Pakistan, Spain, Turkey 
and Yugoslavia.

Tunisia accepted the Protocol on the 5th 
February, 1973 and therefore the Protocol 
has entered into force for that country from 
the 7th March, 1973.

India has excluded Pakistan and Israel 
from the preferences granted by her and 

similarly India will not get preferential 
treatment in these two countries.

Under the Protocol, India will receive, 
tariff concessions for rails, steam turbines 
generators, public telephone sets, etc. in 
Brazil; tobacco, hydraulic cement, certain 
medicines, etc. in Republic of Korea ; Sugar 
confectionery, biscuits, perfumery, etc. in 
Spain; rubber tyres, wires, cables-refri- 
gerators, certain electrical appliances, etc. 
in Turkey; certain steel items, refrigeratos, 
calculating machines (cash registers), me
dical and dental equipments, etc. in Yugo
slavia; Vitamins, antibiotics, fertilizers> 
generators, transformers, electric motors? 
etc. in Tunsia.

India will accord tariff concessions for items 
such as olive oil, certain chemicals, aluminium 
bars, sheets, etc., tools, steam boilers, 
industrial sewing machines, etc.

(c) The concessions received by India in 
these other developing countries will give 
India’s exports tariff advantage over the 
developed country suppliers, and also other 
developing country suppliers who did not 
participate in the Negotiations. The con
cessions given by India are not likely to affect 
to any significant extent the pattern of im
ports of these items into India.

Incentive to Indian Entrepreneurs, 

Engineers and Technicians Abroad  

to set up industries in India

2630. DR. H. P. SHARM A ;
SHRI R. K. SIN H A :

Will the Minister of COM M ERCE be 
pleased to state :

(a) whether a scheme has been formulated 
to attract Indian entrepreneurs, engineer;
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and technicians a *road to set up iniustrirs 
in India with ftiiBlttes to impart machinery 
a n i raw material;

(b) if  so, the road outlines of the scheme 
and the incentives offerei ; ani

(c) in which spjciflc fields of industrial 
development such investment is sought and 
the total additional capacity in respect of 
each industry to be raised under this scheme ?

TH E D EPU TY M IN ISTER IN TH E 
M IN ISTR Y  OF COM M ERCE (SHRI A. C. 
O B O R G E ): (a) ani (b). Import Policy for
1972-73 provides for special facilities to 
Indians returning from residing abroad who 
wish to set up industries in India. Details of 
the Scheme are g ivei in the import Trade 
Control Policy (Red Book— Vol I) for 1972-73 
as amended by Public Notice No. 133-ITC 
(PN)/72 dated the 14th December, 1972-

(c) The scheme is not confincd to any 
particular industry. It is too early to assess 
the results of the Scheme. The additional 
production capacity resulting from the scheme 
Witt depend on the number of units set up.

Trade Agreement between India and 
Sudan

2631. SHRI GIRIDHAR GOM ANGO: 
SHRI P. A. SAM INATH AN :

Will the Minister of COM M ERCE be 
pleased to state:

(a) whether India and Sudan have signed 
a Trade Agreement for 19735 and

(b) if so, the salient features of the Agree
ment?

TH E D EPU TY M IN ISTER IN THE 
M IN ISTR Y O F COM M ERCE (SHRI A. C  
G E O R G E ): (a) A  Trade Agreement bet
ween India and Sudan exists since 1965. 
Under the provisions of this Trade Agree
ment, valid for specific periods are worked 
out from time to time. The last date 
A rrangement was valid for the period 1st 
July, 1971 to 31st December, 197a* The 
new Trade Arrangement is for the period 
l i t  January to 31st December, *973, and was 
sighed in Kh&tm m  on Ttft January, 1973.

(b) The new Trade Arrangement pro
vides for Indian exports worth pounds 23.5 
million as against imports from Sudan total
ling to pounds 26.5 million. The difference 
of pounds 3.1 million between these two 
figures represents the short-fall from the last 
Trade Arrangement. Under this Trade 
Arrangement, Iniia would be exporting 
mainly Tea, Jute manufactures, textiles and 
engineering goods in exchange for Sudanese 
Cotton and some small quantities of Gum 
Arabiea and raw hides and skins.

Delay in Payment of Claim* to Policy 
Holder*

2632. SHRI GIRID H AR G O M AN G O : 
SHRI RAM SHEKHAR PRASAD 

SINGH :

Will the Minister of FIN ANCE be pleased 
to state:

(a) whether Government are aware that the 
Life Insurance Corporation delays payment 
of claims to policy holders after their policies 
mature;

(b) if so, whether no interest is paid on the 
dues for the period of delay ; and

(c) how many policies have matured during
1973 so far and m how many cases payments 
have been made ?

TH E D EPU TY M IN ISTER IN THE 
M IN ISTR Y OF FIN ANCE (SHRIM ATI 
SUSH ILA R O H TA G I): (a) All attempts 
are made by the L IC  to make payment to 
policyholders on the date of maturity of 
policy itself. However, where the policy 
documents and other papers, duly completed, 
are not returned by the policyholders in time 
or where the present addresses of the policy
holders are not known, delays do take place 
in the settlement of chums.

(b) 1 n cases of delay in the settlement o f 
maturity claims, L IC  makes ex+gratut pay
ment of simple interest at the rate of 6 per 
cent per annum where the delay is o f more 
than thirty days between the date of maturity 
tfod the date of payment. In computing 
this period of thirty days, the time actually 
taken by the claimant in complying with 
requirements is deducted.
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(c) The number of maturity claims inti

mated during the financial year 1971-72 was 
2,71,982. Out of these about 88 per cent 
were settled during the year itself. The 
number of maturity claims paid during this 
year was 2,73,406 which also included those 
outstanding from the previous year.

The number of policies matured during 
T973 so far is not available.

Proposed Reduction in income Dis
parity

2633. SHRI BH OLA M ANJHI : Will
the Minister of FIN ANCE be pleased to 
state :

(a) whether Government have any pro
posal to reduce the existing income dis
parity in the country ;

(b) if  so, how Government propose to 
achieve this atm;

(c) whether there is any proposal to put a 
ceiling on income; and

(d) if  so, the broad outlines thereof?

TH E M IN ISTER OF FINANCE (SHRI 
YESH W ANTRAO C H A V A N ): (a) to (d). 
While there is no proposal to put a formal 
ceiling on income, the Government is con
stantly endeavouring to reduce income dis
parities in the country, through various fiscal 
and non-fiscal devices. These include steeply 
progressive rates of tax on personal incomes 
and wealth, extension of wealth tax to agri
cultural property, the proposed ceiling on 
urban lands and buildings and steps being 
taken by State Governments to implement 
more vigorously the ceilings on agricultural 
holdings.

Attention is also invited to the Budget 
proposals now before the House relating to 
direct taxes; these include the aggregation of 
agricultural income with non-agricultural 
income for purposes of determining the rates 
of income tax on non-agricuitural income 
when it excetSds the exemption limit and 
} lugging the loopholes emanating from the 
present system of taxing Hindu Undivided

Families. In order to check tax evasion 
and thus impart greater equity to the tax 
structure, the Government also propose to 
give effect to such recommendations made by 
the Wanchoo Committee as have been found 
acceptable by the Government. The in
creased provisions for employment pro
grammes and continuing emphasis on selected 
schemes of social welfare are also part of an 
attempt to reduce the existing inequalities 
of income and consumption.

Recommendations of Management Con
vention held in Delhi

2634. SHRI P. A. SAM INATH AN : 
SHRI C. T . DH ANDAPANI :

Will the Minister of FINANCE be pleased 
to state :

(a) whether a three-day All India Manage
ment Convention was held in New Delhi on 
the 4th February, 1973 ; and

(b) if  so, the subjects discussed and re
commendations made at the Conference?

TH E M IN ISTER OF STA TE IN  TH E 
M IN ISTR Y OF FINANCE (SHRI K . R . 
G A N E S H ): (a) Presumably, the Honorable 
Members are referring to the three-day All 
India Management Convention held from 
February 2 to 4, 1973 at New Delhi under 
the auspices of the Faculty of Management 
Studies, University of Delhi.

(b) The theme of the Convention was 
corporate strategy for industrial growth. Some 
of the main conclusions reached were :

(1) the need for mutual trust between 
Government and business ;

(ii) development of indigenous techno
logy ;

(iii) fiscal and administrative measures 
for fuller utilisation of existing re
sources ;

(iv) development of a proper export 
strategy; and

(v) strengthening of relations between 
Management and labour.
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Financial Assistance from Japan

2635. SHRI JAGANNATH  M ISHRA • 

SHRI B ISH ^ A N A T H  JHUN- 
JIIUNW ALA

Will the Mimster of FIN A N CE be pleased 
to state

(a) whether Government of Japan have 
decided to piovidc Rs 6o-ciorc credit to 
India, and

Proposal to set up Meteorologies1 
Centres in all State Capitala

2636. SHRI SUKH DEO PRASAD 
VERMA*

SHRI Y. FSW ARA REDDY

Will the Mimster of TO U RISM  A N D  
C IV IL  A V IA T IO N  be pleased to state

(a) whether Government are considering 
a proposal to set up meteorological certic in 
all the State Capitals, and

(b) if so, the location thereof, Siatewise 
and the time bv "which it will be finalised >

(b) if  so, the terms and conditions of the 
credit ?

T H 1 M IN ISTER OF FIN AN CL (SHRI 
YESH W ANTRAO CHAVAN) (a) and (b) 
Yes Sir Two Loan Agreements aggre
gating to 25,000 million Yen (Rs 60 croies) 
representing Japanese economic aid to Indu 
for 1977-73 were signed on the 2nd February,
1971 between the Government of India and 
the Evport-Import Bank of Japan

THL M IN ISTFR  OF TO U RISM  ANI> 
C IV IL  AVIA JTON (DR K ARAN 
SINGH) (a) A  scheme for setting up 
meteorological centres in the capitals of all 
major States is being implemented bv the 
India Meteoiological Department m a phased 
manner

(b) The following centres ha\e been set 
up so far —

Location of the 
Centre

States Covmd

The first loan, known as the 12th Yen 
Credit, is for an amount of 13,226 million 
Yen (Rs 31 74 trorts) and consists of 3000 
million Ytn fRs 7 2 crores) for projects to be 
mutually agreed upon and of 10,226 million 
Yen (Rs 24 54 crores) for non-project uses 
such as purchase of commodities like steel, 
chemicals, fertilizers, raw materials etc Jaipur *
The loan is repajabU m \en over a period Tmandium
of 25 years incluuu of a gracepcuod o f"  Lucknow
vears and cairics an mttiest rate of 4 *? per Hyderabad
ccnt per annum Bangalore

Assam,
Mampui, 
giland 
and the 
Tetmones 
Arunathal 
desh and

n  «
Mcghah>a

Na- 
T np u n  

Uni n
of

Pia-
Mizo-

Rajasthan
Kerala
Uttar Pradesh 
Andhra Pradesh 
Mysore

The second loan for an amount of 117747 Meteorological centres at the following
million Yen (Rs 28 26 crores) is for the pur
pose of rescheduling principal repayments m 
respect of past Yen Credits from Japan falling 
due between 10th August, 1972 and 31st 
Marchs 1973. This loan is repayable in Yen 
over a period of 25 jcars inclusive of a grace 
period of 10 fears and carries an interest rate 
o f  4jo per cent per annum

State capitals are also proposed to be set up 
by the end of the Tourth Plan period

Bhubaneshwar • Orissa

Srinagar • Jammu and

Patna • 

Ahmedabad

Jammu
Kashmir

Bihar

Gfcjanrt:
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The Regional Meteorological Centres 
already existing at Bombay, Calcutta, Madras 
and New Delhi also function as the meteoro
logical centres in respect of the States of 
Maharashtra, West Bengal, Tamil Nadu and 
the Union Territory of Delhi.

The establishment of similar centres at 
Chandigarh, Simla and Bhopal will be con
sidered during the Fifth Plan Period.
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R econstruc tion  C orpo ra tion

2639. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of FINANCE be pleased 
to state:

(a) whether the representatives of his
Ministry had discussions with the Chairman of 
the West German Reconstruction Corporation 
regarding India’s foreign collaboration and 
investment policy; and

(b) if so, the nature of the talks held and
the outcome thereof?

THE MINISTER OF FINANCE
SHRI YESHWANT RAO CHAVAN)
(a) Yes, Sir. During his recent visit t h ’
Chairman of the West German Reconstructio ̂n
Corporation, Dr. Hermann Abs met the Fin. 
^nce Minister and the Secretary, Depart
ment of Economic Affairs.

(b) The talks were primarily about the
role of foreign investments in India’s econo
mic development. The Finance Ministe^. 
mentioned that India’s foreign investment 
policy had become selective with the develop, 
ment of indigenous technology and transfCj. 
of technology will be preferred by India on 
payments of royalties and technical fees rathgj 
than through foreign investment which co uld 
however be used as a vehicle for the transfer o }
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technology where the continued involvement 
of the foreign collaborators is considere
necessary for the success of the ventures.

The proposed changes in the Companies 
Act and the Foreign Exchange Regulation 
Act were also discussed. It was clarified that 
the new Foreign Exchange Regulation Bil1 
was primarily intended to stop leakages in 
foreign exchange. The Bill also visualised 
the review of the working of existing com
panies having foreign participation of 40% 
and above in the share capital. In certain 
areas the expertise of such firms may be uti
lised in promoting exports.

Raising of Fresh Market Borrowings

2640. SHRI P. G AN G A  DEB :
SHRI P. M. M EH TA :

W ill the Minister of F IN A N C E be please^ 
to state :

(a) whether Government have decided to 
raise fresh market borrowing; and

(b) if  so, to what extent ?

TH E M IN ISTE R  OF FIN ANCE 
(SH Ri YESH W AN T RAO CHAVAN) :
(a) The Central Government has no pro
posal to raise fresh market borrowing during 
the financial year, 1972-73.

(b) Does not arise.

Trade Agreement between India and 
Hungary

2641. SHRI P. GAN GAD EB 
SHRI P. M . M EH TA :

W ill the Minister of COM M ERCE be 
pleased to state :

(a) whether India and Hungary have signed
a trade protocol for 1973;

(b) if so, the estimated trade turn-over
under the agreement; and

(c) the items to be exported to and impor
ted from Hungary ?

TH E D EPU TY M IN ISTE R  IN  TH E 
M IN IST R Y  OF COM M ERCE (SHRI A .C  
G EORGE) : (a) and (b). Yes, Sir. The Trade

Protocol envisages a total trade turn-over 
Rs. 58 <; million during 1973.

(c) The main items to be exported from
India are: Railway wagons, textile machinery# 
various engineering goods,|cosmetics,|chemical 
products and pharmaceutical products besides 
traditional items like de-oiled groundnut 
cakes, iron ore, tea, coffee, jute and jute 
manufactures. The main items to be im 
ported from Hungary are: steel and steel 
products, chemicals, capital goods and machi
nery, raw materials etc. for electronics and 
tele-communication industries, photographic 
films and aerial roadways equipment ctc.
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Export Potential Survey of Kerala

2643. SHRI C. JANARDHANAN : Will 
the Minister of COM M ERCE be pleased to 
state:

(a) whether the Indian Institute of Foreign
Trade m its report on the export potential 
survey of Kerala has suggested the establish
ment of export oriented units and changes 
in the pattern of land utilisation for increased 
production of export crops m the State; and

(b) if  so, whether the Centre has any plan
to assist the State in implementing these 
suggestions ?

TH E D EPU TY M IN ISTE R  IN  TH E 
M IN IS T R Y  OF COM M ERCE (SHRI A. C. 
G EO R G E ): (a) Yes, Sir.

(b) As and when any specific proposal is 
received the concerned Department of the 
Central Government will examine the State 
Govt.'s request for assistance.

Rubber for Tyre Manufacturers

2644. SHRI C. JANARDHANAN : Will 
the Minister of COM M ERCE be pleased to 
state:

(a) whether Government have directed the
tyre manufacturers to buy 750 to 1000 tonnes 
o f  grade rubber every month to help the small
rubber growers; and

(b) if  so, whether the 'tyre manufacturer*
have started buying grade rubber a* directed 
by Government?

T H B  D E P U T Y  M IN ISTE R  IN TH E 
M IN ISTR Y  O F COM M ERCE (SHRI A. C- 
GEORGE) : (a) and (b). Keeping in view the 
•ocumulaticn of RMA-5 grade rubber in the 
stock o f State Trading Corporation o f Xndi*

Limited, a meeting of Tyre Manufacturers was 
convened m November, 1972 when they agreed 
to lift for a period o f three months starting 
from December, 1972, 700 tonnes*bf RM A- 5  
every month from the stocks of STC . T he 
purchases by the tyre manufacturers were no* 
however, upto the agreed level. One of the 
reasons given for short off-take is power short
age.

Air Pact with Gulf States

2645. SHRI BIRENDER SINGH RAO: 
SHRI M . S. SANJEEVI RAO:

Will the Minister of TOURISM  AND 
C IV IL  AVIA TIO N  be pleased to state :

(a) Whether Government of India have 
recently signed an Air Pact with the Gol^ 
States Bahrain, Qatar, U.A.E. and Oman 
for running air services;

(b) if  so, the broad outlines of the agree
ment; and

(c) the amount of foreign exchange likely
to be earned yearly as a result there of>

TH E M IN ISTER OF TO U R ISM  A N D  
C IV IL  A V IA TIO N  (Dr. KARAN SIN G H ):
(a) and (b). Negotiations between th e
delegations of* the Government of Indi*
and the Governments of Qatar, Bahrain* 
United Arab Emuates and the Sultanate o f
Oman, for the conclusion of bilateral air ser
vices agreements were held in Bahrain on 
February 6 and 7> 1973- Identical texts o f
agreements were drawn up and initialled.

The route schedule and traffic rights have 
not been finalised at these meetings. A 
decision in this regard will be taken at another 
meeting to be held at a mutually convenient 
date. In ’ he naeanti ns. I- was agreed that the 
status quo on all rights would p avail until 
31st March, 197*-

(c) It is not possible to estimate the likely
revenues until the route scfae Jules and fre
quencies have been finalised.
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Meeting of the Advisory Council on 
Trade

2646. SHRI BIRENDER SINGH  RAO : 
W ill the Minister of COMMERCE be pleased 
to  state:

(a) whether a meeting of the Advisory 
Council on Trade was held in New Delhi 
during the 2nd Week of February, 19731

(b> if  so, whether Government’s export 
promotion measurs in the context of the de
velopments in the world were discussed a<: 
the meeting; and

(c) other points discussed at [the meeting 
and decisions arrived at ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y  OF COM M ERCE (SHRI A .C . 
G E O R G E ): (a) Yes Sir. A meeting of Ad
visory Council on Trade was held in New 
Delhi on 17th Febtvaiy, 1973.

(t) and (c). This part of the Question is 
rather vague in that the information sought 
is in the context of the developments in the 
world which have not been spelt out. How
ever, the discussions in the meeting centred 
round the statutory functions of the Council 
vis. reviewing the performance of the country’s 
economy in its ccmmeicial aspects and to 
con«ider prcbelms relating to expansion of 
exports, regulation of imports., operation oi 
Imi'ort fr Export Trade Controls and the 
working of the commercial services with parti
cular reference to export marketing and export 
assistance, as also the organisation and ex
pansion of the export sector of the economy.

As its name implies the Council is purely 
an ndvisory body and as such no decisions are 
taken in the meeting of the Council itself. 
However, the suggestions made in the meet

ing are referred to the concerned Government 
Departments/Offices for their consideration.

Functioning of District Level Consul
tative Committees constituted by Lead 

Banks

2647. SHRI ANNASAHEB G O T K H I.
NiDB : Will the Minister of FIN AN CE
b*'pleated to state:

(a) whether the District Level Consultative 
Committees oonatitoted^ LeadBanks are 
not functioning^fTectivalyi and ,

(b) if so, what steps are being contemplated 
to have proper coordination of the activities o f  
the financial institutions at ?hc District level?

TH E M IN ISTER O F FINANCE (SHRI 
YESHW ANTRAO CHAVAN) : (a)
and (b). The institution of district level 
consultative committees $$ an innovation 
designed to bring about coordination between 
the leading institutions in the districts. 
Such committees have already been function
ing in 223 districts and it would be somewhat 
premature to judge their effectiveness at this 
stage. All the banks are being exhorted to 
constitute these committees in the remaining 
lead districts and ensure that they meet 
regularly to bring about etVcctive coordination.

Reserve Bank’s Freeze on Transfer of 
loan Accounts

2648. SHRI K. BALAD H AN D AYU - 
TH AM  : Will the Minister of FINANCE 
be pleased to state :

(a) whether following Reserve Bank’s 
freeze on transfer of loan accounts with limits 
of Rs. 25 lakhs and over t he banks are pressing 
for the prescription of a minimum lending 
rate on advances; and

(b) if  so, what decision has been taken there
on?

TH E M IN ISTER OF FINANCE (SHRI 
YESHW ANTRAO CH AVAN ) : (a)
and (b). Reserve Bank had issued 
directions on the 13th January, 1973 to all 
scheduled commercial banks to the effect 
that no bank can take over credit limits or 
term loans of Rs. 25 lakhs or over without 
prior consultation with the bankwith which 
the party is having the present account and 
without prior clearance from the Reserve 
Bank. These directions will rcmaih opera
tive till the end of April 1973, In the mean
while the Reserve Bank has undertaken a 
fuller study on ^  Interest rate structure in 
the bankingsyrfepa a vtew to ev^vfcig 
guidelines fot* prev*t&ftg unhealthy -eonjp* 
tition among banks for large accounts.
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Steps to develop Goa fo? Tourist 
Attraction

2649. SHRI PURUSHOTTAM KA- 
KODKAR : Will the Minister OF
t o u r i s m  a n d  c i v i l  a v i a t i o n  be
pleased to state:

' (a) whether a survey entitled “ Potentia_ 
litiss o f  tourism -in Goa”  has been brought 
out by the Bureau of Economics|and, if so, 
the suggestions made therein; and

(b) what steps are being talcen to develop 
*Goa for tourist attraction?

THE M IN ISTER OF TO URISM  AND 
CIVIL AVIATION (DR. KARAN SIN GH ):
(a) .and (b). Yes, Sir. The survey was 
undertaken by the Bureau of Economics,
Statistics and Evaluation of the Government 
of Goa, Daman and Diu. The objectives
the survey were to determine the tourist Pro
file, their expenditure in Goa, their reac
tion to various facilities provided in Goa
and to assess the relative importance of
various tourist attractions in Goa. The
survey does not contain any specific sugges
tions in regard to the further development
•of tourism in Goa.

la order to determine the nature and scope 
■of the development of tourism resources to bg 
planned in Goa, the Department of Tourism
has commissioned a survey by an expert team 
"with assistance ‘ from the UNDP. The
report of the survey team is expected in July
1973 after which detailed schemes will be 
formulated for developing the tourism poten
tial of Goa phased over a period of years.

Changing of Advances made to Textile 
Mills into Equity Shares

2650. SHRI BHOGENDRA JHA : Will 
the Minister of COMMERCE be pleased to 
refer to the reply given to Unstarred Question 
No. 4573 on the 15th December, 1972 and 
state:

(a) whether information has since been col
lected, if so, the broad outlines thereof; and

(b) whether it is proposed to turn all the 
advances made by public financial institutions 
to the textile mills into equity shares, if so, 
the broad outlines of the proposal and if not,
the reasons therefor ?

THE DEPUTY M IN IST ER IN THE 
M IN ISTRY OF COMMERCE (SHRI A. C . 
G EO RG E) : (a) No information about the 
total credits ad\ anced by tlie public financial 
institiitions to the mills already under 
Government Control and to those still under 
private control is readily available.

(b) Does not arise.

Trade in juts fabrics

2651. SHRI BHOGENDRA JH A : Will 
the Minister of CO*\LM.ERCE be pleased to 
state:

(a) whether it is proposed to evolve some 
common strategy regarding trade in jute 
fabrics in consultation ivith the jute pro
ducing countries like Nepal, Bangladesh and 
Thailand; and

(b) if so, the broad outlines thereof?

THE DEPUTY M IN IST ER IN THE 
M IN IST RY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) and (b). As a result of a Con
ference held at Dacca in January 1973 under 
the auspices of the UNDP, the following 
conclusions have been reached :—

(i) An International Centre known a 
“ Jute International”  will be set up in India to 
maintain a strong and expanding demand for 
jute and kenaf and their manufactures to 
maximise their consumption.

(ii) An International Technical Centre for
Research and Development of Jute would 
be located in Dacca.

(iii) An International Jute Board will be 
constituted as the controlling Board consist
ing of representatives of the producing coun
tries.

(iv) Subject to the International agencies 
contributing 50% of the annual budget of 
expenditure for a period of five years, the
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other 50% would be contributed by the pro
ducing countries in proportion to the value of 
their exports o f jute and jute manufactures 
during the three ye^rs ending 1969-70.

These conclusions are subject to ratifica
tion by the producing countries, namely, 
India, Bangladesh, Thailand and Nepal.

Incentives to Jute growers

2652. SH R I B H O G E N D R A  JHA : W ill 
the Minister o f C O M M E R C E  be pleased to 
state what specific steps are being taken to 
give incentive to jute growers and workers 
to maximise the production o f jute and jute 
goods ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  C O M M E R C E  (SH RI A . C* 
G E O R G E  ) : For the development o f jute, a 
number of centrally sponsored schemes v iz . ; 
intensive jute/mesta District programme. Spe
cial Package Programme on jute and mesta. 
Subsidised distribution of certified improved 

jute seed. Quality improvement- Programme 
and Exploratory trails in Tam il Nadu, are in 
operation in the different jute/mesta growing 
States. Under these schemes the Govern
ment of India is providing incentive by way 
o f subsidy on jute seed and fertilisers, transport
of fertilisers, plant protection equipment,
operational charges ori spraying , o f urea,
construction o f retting tanks. These mea
sures aim at increasing per unit yield and 
improving the quality o f jute fibre.

As a result o f a Wage settlement reached 
in  M ay, 1972, the wages o f jute mill workers 
have been increased from 15th April, 1972.

Im plem en tstion  o f Provisions o f
General insurance Business Act, 1982

2653. SH R I B H O G E N D R A  JHA : W ill 
the Minister of F IN A N C E  be pleased to 
refer to the reply given to the Unstarred 
Question No. 1756 on the 24th November, 
1972 and state ;

(a) whether the provisions o f the General
Insurance Business A ct, 1972, with regard 
to formation of the General Insurance Cor

poration of India, and the framing of scheme*) ! 
with a view to forming four companies, have 
been implemented;

(b) i f  so, the outcome o f the implementa-- j 
tion; and _

(c) if  not, the causes of delay?

T H E  D E P U T Y  M IN IST E R  IN 
T H E  M IN IS T R Y  O F FINANCE 
(S H R IM A T I S U S H IL A  ROHATGI):
(a) to (c). T he General Insurance Cor
poration o f India was registered under the 
Companies A ct, 1956, as a Government com
pany on 22-11-1972.

In pursuance o f section 5 o f the General 
Insurance Business (Nationalisation) Act, 
1972, the undertakings o f existing insurew 
other than Indian insurance companies have, 
on 1-1-1973, been transferred to  and vested in 
the following four Indian Insurance Com. 
panics :—

(1) United India Fire &  General Insurance-
Company Ltd.

(2) N ew  India Assurance Company Ltd.

(3) Oriental Fire &  Genefal Ins |̂ance
Company Ltd.

(4) National Insurance Company Ltd.

T he question o f framing schemes for 
mergers/amalgamations o f Indian insurano|i 
companies so that ultimately there are only 
four companies (excluding the Corporation) 
in existence, as envisaged in section 16 of the 
A ct, is tmder consideration.

Sharp rise in the price of raw cotton

2654. SH R I M U K H T IA R  SINQH 
M A L IK  : W ill the Minister of
C O M M E R C E  be pleased to state;

(a) whether it has come to the notice of 
Government that , the price of raw cotton 
has registered a sharp rise during the last six. 
months;

(b) i f  so, the reasons thereof; and

(c) the steps contemplated by Government 
to bring down i he prices of raw cotton ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI A.C. 
GEORGE): (a) No,Sir.

(b)and(c). Do not arise.

cotton deal by India wkh USA tad

2655. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of COMMERCE 
be pleased to state :

(a) whether Government have recently 
transacted a big cotton deal with the United 
States of America and China daring the last 
one year ;

(b) if so, the turnover of cotton trade with 
those countries; and

(c) its effect on Indian textile industry ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C  
GEORGE): (a) No,Sir.

(b) and (c\ Do not arise.

Sale of controlled cloth at high rates

2656. SHRI M U KH TIAR SINGH 
M A L IK : Will the Minister of CO M 
M ERCE be pleased to State :

(a) whether controlled doth is being sold 
at very high rates by the mills including the 
miljs run by Government; and

(b) if  so, the steps Government propose 
to take to ensure that such doth is sold at 
controlled prices ?

T H E D E P U T Y  M IN ISTER IN TH E 
M IN ISTR Y OF COM M ERCE (SHRI A.C. 
GEORGE): (a) Under the new scheme for dis- 
tribution controlled cloth introduced with effect 
from 1-11-1972, the distribution of entire pro
duction of controlled cloth has been withdrawn 
from normal trade channels and is being 
made under the strict supervision of the 
Textile Commissioner. As such, there is no 
sG9$e for selling controlled cloth by the null8 
at pri<%$ higher than the prescribed prices.

(tO Does not arise.
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Steps to Improve the Provision of Cheap 
Accom m odation fo r  T o u r i s t * ! *  -, the 

Country

21659. SHRI DEVINDER SINGH  r .  ./..■ 
G AR CH A:

: SHRI SARJOO PAN D EY .:.

Will the Minister :t>f TOURISM " AND  
C IV IL  A V IA TIO N  be pleased to state :

(a) whether some steps are being taken 
to improve the situation regarding piovision 
of cheap accommodation for tourists in th? 
country; and

(b) if  so, the nature thereof? >> <

TH E M INISTER OF TO U RISM  AN D  
C IV IL  AVIATION (DR. KARAN  SLNGH),;
(a) and (b). Yes, Sir. The Department 
of Tourism is putting up a number of. pro
jects as supplementary accommodation for 
the middle and low income group tourists in 
the form of Rest Houses in Wild l i fe  Sanc
tuaries, Tourist Bungalows, Reception Cen- 
tres-cum-Motels, and Youth Hostels at a 
number of places in die country. The
India Tourism Development Corporation, a 
public sector undertaking, also has plans for 
the construction of motels at a number o f
places of tourist interest in addition to the 
expansion of some of its existing Travellers 
Lodges.

Use of Avros In Indian Airlines

2660. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of TOURISM, 
AND CIVIL AVIATION be pleased to 
state:,

(a) whether Indian Airlines has decided to 
discottaqe the use of Avro-748 because 0f its 
poor ptffomumce; m& ... ..
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(b) if  so, what steps are being taken to 
replace the Avros with better aircraft ?

THE M IN ISTER  OF TO U R ISM  AN D 
C IV IL AV IA TIO N  : (DR. KAR AN
SINGH) ; (a) No, Sir.

(b) Does not arise.

Arrears of gratuity for workers of New 
Victoria Mills Ltd. Kanpur

2661. SHRI S. M. BANERJEE: Will
the Minister of COM M ERCE be pleased 
to state :

(a) whether any financial aid has been given 
to New Victoria'Mills Limited, Kanpur for 
clearing arrears of gratuity to be paid to the 
workers who were retrenched before taking 
over of the Mill by Government; and

(b) if so, the amount given in 1971 and 1972 ?

THE D E P U T Y  M IN ISTER  IN THE 
M IN ISTRY OF COM M ERCE (SHRI A. C. 
GEORGE ) : (a) No, Sir.

(b) Does not arise.

Taking-over of Tea and Jute Trade

2662. SHRI S. M. BANERJEE : Will 
the Minister of COM M ERCE be pleased to 
state :

(a) whether Government have taken any 
final decision regarding taking-over of Tea and
Jute trade; and

(b) if not, the reason therefor ?

THE D EPU TY M IN ISTER  IN  THE 
M INISTRY OF COM M ERCE (SHRI A. C. 
GEORGE): (a) and (b) There is no proposal 
at present sent to take-over the Tea Trade in 
the country.In the case of Jute trade, it is 
Envisaged that, over a period of years the Jute 
Corpoation of of India would take over th® 
®ntire trade in raw jute.

373 7 L .S .— 5
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Expenditure incoxred on TJk. «nd 0 . A * 
Etc. in the Office of Controller of Defence 

Account, Patna
2665. SHRI RAM AVATAR SH ASTRI: 

Will the Ministe of FIN AN CE be pleased to 
state:

(a) how much expenditure has been in
curred on T.A./D.A. contingency and over
time in the Office of the Controller of Defence 
Accounts,’.Patnaduring the last three years; 
and

(b) the reasons for increase in the expendi
ture, if  any?

TH E M IN ISTER OF STA TE IN  TH E 
M IN ISTR Y OF FIN ANCE (SHRI K . R . 
G A N E SH ): (a) The following expenditure 
incurred was during the last three years:---

1969- 1970- 
70  Tt

I97I-
72

Rs. Rs. Rs.

TA/DA • 3*^»676  4»x̂ $ 3  5*06,1*6

4 >W»J7® 4*44,137

O v t t ^ e
Allowance 7*7*7 *7  *53*

..... ' ' 7 .........
Oi) T h t fai

lected and will be laid jib 4he T«jle ofdw  
House is sooaas possible. jy
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Modernisation of Tea and Textile 
Industry

2666. SHRI RAM AVATAR SHASTRI: 
SHRI V A SA N T SATHE ;

Will the Minister of COMM ERCE 
I tie leased to state :

(a) whether Government are proposing
I-Khemes to modernise textile and tea [industry 

ind

(b) if so the salient features of the scheme ?

THE D EPU TY M IN ISTER IN  THE 
I  MINISTRY O F COMM ERCE (SHRI A. C. 

GEORGE): (a) and (b). The mordernisation Of 

textile industry is a continuing process. Some 
ichemes are currently under operation and an 
examination in depth o f various possibilities 
is being conducted by the Task Force on 
Textile Industries, which has been set up by 
the Planning Commission.

The schemes under operation include one 
for providing finance at concessional rates 
for purposes of modernisation, to textile units 
which have been exporting more than 15 per 
ant of their production during the preced- 
'ng two yearŝ . Under a separate scheme- 

t priority exporting units with more than 10% 
aport performance have been permitted to 
Import sophisticated items of equipment for 
modernisation, which are not available in- 

[ <iigenously. Necessary foreign exchange has 
been made available for this purpose.

In regard to tea industry Tea Machinery 
and Irrigation Equipment Hire Purchase 
Scheme is in operation since i960. The 
•object of this scheme is to supply on hire

l l-purchase basis tea machinery, irrigation equip
ment, tractors and vehicles, essentially
required for better production and manufa- 

I  •cture of tea.

Troject for iVomoting Wild Life Tourism

2667. SHFU P. K . DEO : Will the Minister 
of TOURISM AN D  C IV IL Aviation 
be pleased to state ;

(a) whether Government of India have any
jroject for developing marine, desert and 
mountain parks to promote wild life tourism;

(b) if  so, the broad outlines thereof ?

The M IN ISTER OF TOU RISM  AN D 
C IV IL  A V IA TIO N  (DR. KARAN  SINGH): 
(a) and (b) Yes, Sir. The details are 
being worked out, their final shape will 
depend on tlie availability of funds in the. 
Fifth Plan.

Agreement for import of Printing 
Machinery for Newspapers

2668. SHRI P. K . DEO. Wm the Mini
ster of COM M ERCE be pleased to state :

(a) whether some Indian firms have signed
agreements with Soviet Union recently for 
import of printing machinery for newspapers; 
and

(b) the salient features thereof and the 
baisis on which this machinery is proposed 
to be imported from the Soviet Union ?

THE D E PU TY M IN ISTER IN  TH E 
M IN IST R Y  OF COMM ERCE (SHRI A. 
C. G EO R G E  ) : No Sir.

(b) Does not arise.

Steps to regulate the working of Tourist 
Travel Agencies set up in the country

2669. SHRI R. S. PAN DEY : wUl
the Minister of TO U RISM  AND CIV IL  
A V IA T IO N  be pleased to state :

(a) whether a large number of tourist travel
agencies have been set up in the country but 
they are carrying on business in an illegal 
manner not conforming to the relevant rules;

(b) whether the cars allotted to such travel 
agencies are not used actuaUy for the tourists; 
and

(c) if  so, the steps contemplated to regulate 
the working of the tourist travel agencies ?

The M IN ISTER  OF TO U R ISM  AN D  
C IV IL  AV IA TIO N  (DR. KAR AN  SINGH): 
(a) A  number of travel agencies exist in the 
country. There is no law governing the 
operation of such agencies. However, the 
Department of Tourism has been able to
regulate their functioning by granting re
cognition to agencies which fulfil the pres-
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cribed criteria. With a view to 
coordinating the control over their 
virorking , it has been decided that recognition 
to Indian travel agencies will henceforth be 
granted by a Central Coordinating Com 
mittee which will eliminate the multiplicity o f 
procedures adopted by various Government 
Departments, each o f whom had its own 
system of granting recognition to travel agen
cies. It is expected that the new system 
besides simplifying procedures will also act 
as a safeguard to the travelling public which 
utilises the services of travel agencies.

(b) Cars are allotted to approved travel
agencies of the Department xmder strict 

regulatory conditions for touristic purposes. 
T h e conditions are duly executed by the 
parties under legal surety bonds, and the 
travel agencies performance is verified 
through periodical statements showing foreign 
exchange earning etc. through the cars so 
allotted to * e m  by the Department of T ou 
rism.

(c) D oes not arise.

Prosposal to Relax Prohibition rules 
in big hotels in the Country

2670. SH R I R.S. P A N D E Y  : W ill the 
Minister o f T O U R IS M  A N D  C I L V I L  A V I
A T IO N  be pleased to state :

(a) whether Government are considering
a proposal to relax prohibition rules in the 
big hotels in the country to promote their 
business ; and

(b) if  so, when a final decision is likely to
be taken in llie matter ?

T he M IN IS T E R  O F  T O U R IS M  A N D  
C IV IL  A V IA T IO N  (DR. K A R A N  SIN G H );
(a) and (b). Prohibition being a State
subject, it is for the State Governments to 
consider such relaxation;.

Circulation of counterfeit foreign 
Currency Notes

2671. SH R I R.S. P A N D E Y  : W ill the
inister of F IN A N C E  be pleased to state

(a) whether there is a great deal o f illegal
circulation o f foreign currency in the country

which is creating an adverse impact on the 
Indian currency and country’s economy ;

(b) whether counterfeit foreign currency
is being produced in; country for illega* 
circulations; and

(c) i f  so, the steps taken to check produc
tion o f counterfeit foreign currency notes 
and their circulation in the country ?

T h e  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  F IN A N C E  (SH RI K . R. 
G A N E SH ) : (a) Foreign Currency, illegally 
brought in, does not circulate freely but is used 
for unauthorised and illegal transactions. Such 
circulation of foreign currency is marginal and 
does not have any impact on the Indian 
currency and country's economy.

(b) A  few cases o f production o f counter- 
feiet foreign currency in the country have 
been detected.

(c) T he offences relating to counterfeit
currency including counterfeit foreign cur
rency come under the Indian Penal Code 
which provides for deterrent punishment. 
T h e offences o f counter feiting and forgery 
are dealt with by the State Police authorities, 
who keep a watch in this behalf and organise- 
raids on information of counterfeiting being 
done by any person. T h e Central Bureau, 
of Investigation keeps the problem of counter
feiting of currency under continuous study 
by keeping records of different techiniques 
adopted and by reviewing periodically the 
appearance o f counterfeit currency. T h e y  
have also created a ‘ cell’ in their Econom ic 
Offences Wing to undertake investigations o f  
serious offences of counterfeit currency and 
coordinate the investigations in the States.

Expansion Plan of Indian Airlines 
during Fifth Plan

2672. SH R I D H A R A M R A O  A F Z  A L -  
P U R K A R  : W ill the Minister o f  
T O U R IS M  A N D  C IV IL  A V IA T IO N  
be pleased to state :

(a) whether after nationalisation Indiaa 
Airlines has opened only ten new airports j
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(b' if so whether slow rate of expansion of Economic tlmAs, dated 3rd January, 1973,
its network & one ot the major factors aiSfect- placed 00 the Table of the House . {Placed
ing the growth of Indian Atrlines ; and *« Library. SteVto.LT  4441/73]

(c) if so, the broad outlines of its expansion 
plan during Fifth Plan ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
<a) The number of stations served by 
Indian Airlines since nationalisation has 
increased by ti.

(b) NO Sir; tratfichas grown considerably.

(c) Indian Airlines is examining its expan
sion plans during fifth Plan pcnod taking into 
account the traffic potential, the avialibihty 
of aircraft and the cost of developing airport 
facilities.

Powers of Hem Boards of Directors 
of Nationalised Banks

2673. SHRI PILOO MODY : Will the 
Minister of FIANANCE be pleased to state :

(a) whether attention of Government has 
been invited to a report m the 'Economic 
Times’ of the a 7th December, 197a* under 
the caption “Bank Boards, Mere show* 
pieces” stating that the new Boards of Dire
ctors of the nationalised banks recently con
stituted will have no effective powers at all ;

(b) whether the Boards have been deprived 
of powers even in regard to the advances to 
be extended by the banks to various 
entrepreneurs and business interest ; and

(c) the reaction of Government in this 
regard ?

THE MINISTER OF FINANCE 
(SHRI YESHWANT RAO CHAVAN ) :
(a) Yes, Sir. As the views expressed in 
the Press report were based on a miscon
ception of the role of the new Boards of 
Directors of nationalised banks, the position 
was darified in a letter dated 30th December, 
X972 addressed by the Director of Public 
Relations, Ministry of Finance to the Editor, 
Economic Times, Bombay. A oojpy of this 
letter which also apre“ c ' in the issue

(b) and (c). In tv m  of section 7(a) of 
the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1970, the 
general superintendence, direction and the 
management of the affairs and business of a 
nationalised hank vest in its Board of Dire
ctors. Similarly, as ltud down in clause 13(3) 
of the Nationalised Banks (Management and 
Miscellaneous Provisions) Scheme, 1970 the 
Management Committee can exercise only 
such powers as are delegated to it by the Board. 
The question of the Board being deprived 
any powers by the Management Committee 
does not, therefore, arise. Hie broad policy 
in regard to advances to be extended by the 
bank to the various sectors and interests is 
laid down by the Board, while the Manage
ment Committee, in exercise of the powers 
delegated to it by the Board, examines indi
vidual applications and sanctions the advance* 
within the frame work of the policy laid 
down by the Board. This is only a 
convenient arrangement for division of work 
arrived at because the Board which is a large 
body cannot obviously meet frequently and 
the Management Committee which is a 
smaller body can meet frequently and dispose 
of individual proposals for advances which 
cannot wait for a long time tiU the entire 
Board could meet.

Slackening growth la Advances made by 
Nationalised Banks to priority 

Sectors

3674. SHRI PILOO MODY :

SHRI MAHADEBPAK SINGH 
SHAKYA:

Will the Minister of FINANCE 
be pleased to state ;

(a) whether attention of Government has 
been invited to a report in the ‘Hindu* of the 
20th December, 1972 stating that Gover
nment ate deeply conscemed over the slacken
ing growth in advances of the7asttoti«tfsed 
banks to the priority sectors;
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(fi) the reasons for slackening growth in 
advances oatbe part of the nationaliied

* P f  ■ '■ 10*

(b>' Informationis table
bdow; -fVV 5.-

No. of Accounts as at the end 
of

r """r r ....'.T-'" *. TJ^— ■*"T
Amemt outtta»dingasatthe end•

(In thousands) (Rs. crores).

March
*070

Marcft
1971

March
197*

March
1970

March
1971

March
X97»

__  Sector banks*
advances to priority 
sector 760 1170 1366 678-0 897*0 io w o

(c) In terms of absolute figures both the 
number of accounts and the amount 
outstanding have been showing an upward 
trend. However in terms of the rate of 
growth there was some slackening in 197a 
mainly because of the following factors:

(1) In the earlier years accelerated rate of 
growth Was achieved on a narrow oase * 
As the base widened the rate of growth 
expressed as a percentage of the widen
ed base trended to show a decline.

(a) During 1971-72 there was some slack in 
industrial sector which affected tbe 
out put of the small sector also* 
The demand for credit in this sector 
thus dedined.

(3) Organisational constraints may also be 
partly responsible for the slack.

Mlaaae of Import Licences
3675. SHRI S. C. SAMANTA :

SHRI ONKAR LAL BERWA :

Will the Minister of COMMERCE 
be pleased to state: ^

{«) whetheranysteps have been takento

(b) whether any cases of such misuse have- 
come to light and if so, the action taken or 
likely to be taken agaiftst those alleged tt> 
have indulged in such malpractices ?

The Deputy Minister in the Ministry of 
COMMERCE : (SHRI A. G  GEORGE) r
(a) Yes, Sir

(b) Several cases of alleged misuse 
are reported *o CCI&E; and action is taken 
under the Imports & Exports (Control > 
Act, 1947 and Orders issued thereunder 
wherever necessary. Names of the firms 
against whom action is taken under the said 
rules after investigation are published in the 
Weekly Bulletin of Industrial Licences, Im
port Licences and Export Licences, copies of 
which are placed in the Lok Sabha library.

Officers and Stair of Indian AirUae 
required to pay some percentage of air 

fare far over-*e*a fiigkt *aaaes

*a6?6 SHRI ' %  C. SAMANTA r 
WUl the Minister of T O U «S M  ANI> 
CIVIL A V iA T ^  be pleased to state :

■ (a) ^ether the criftcers^ staff of the ... 
Indian Airlines are required t o j^ :':*'Oertiia 
percentage of air fare» in c»se of cwer-8e» ' 
light pasmwhfchare issued to them free of
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(b; whether this restriction docs not exist 
In the ewe of Air India personnel And if so 
ttoe reasons therefor; and

(c) whether the officers «nd staff of Indian 
AirHnes haw requested for withdrawal of 
stich restrictions and if  so, the decision of 
Government thereon ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) toOc). Under the Finance Act CMo* *) 
of 1971, Foreign Travel Tax is payable at the 
following rates by passengers for international 
journeys :—

1st Class............................... 15%

Economy Class . . . 10%

Airlines’ staff have been exempted from 
payment of this tax subject to the following 
conditions

(I) Free ticket should be issued by the em
ployer, and

(II) Employees should be entitled to such 
free travel by Virtue of their Service regula
tions.

Accordingly, Indian Airlines staff are 
exempt from payment of the Foreign Travel 
Tax while travelling to and from the foreign 
stations on the network of Indian Airlines 
against free tickets issued to them by Indian 
Airlines Us part of their service conditions.

The staff of Indian Airlines are also granted 
free/rebated transporation for travel on die 
services of other airlines under . reciprocal 
arrangements. As such transportation is 
not provided by the employer as ptrtof service 
conditions but by other airlines, they 
are not from payment of the 
tax. Air India's staff is exempt from 
payment of Foreign Travel Tax on their net
work as they are issued free tickets by the 
employer as part of their service conditions.

Indian Airlines had represented to Govern
ment that their employees should be exempt
ed from the payment of Foreign Travel Tax 
in respect of free'rebated tickets issued to 
thttii to  other international carriers under 
inter-llne arrangements* The representation 
was carefally considered but could not be
agreed to.

Strscftuw of Exciae Duty
2677. SHRI RAM BHAGAT PASWANt 

Will the Miniate* of FINANCE be pleased 
to state :

(a) whether Governnsent’s attention has 
been drawn to the news-item entitled 'Excise 
structure favours only large mills’ in the 
“Finacdal Express”  of 28th January I973J 
and

(b) if so, the reaction of Government 
thereto ?

THfi MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) Yes, Sir.

(b) It is not correct to say that exdse stru
cture favours large cotton textile mitts vis-a- 
vis man-made textile industry. However 
remedial measures on same of the points 
raised in the news-item, have been proposed 
in Budget proposals for 1973-74*

Palam Airport not equipped with pre
cision approach radar

2678. SHRI D. B. CHANDRA 
GOWDA : Will the Minister of TOU
RISM AND CIVIL AVIATION be pleased 
to state:

(a) whether Palam Airport is still k not 
equipped with precision approach radar, 
although both Santa Cruz in Bombay and 
Dum Dum in Calcutta already have that aid;

(b) whether Delhi is the only (Airport 
where this expensive equipment is not being 
put to good use ; and

(c) if so, what steps Government pro
pose to take to evolve better system of ma
nagement and maintenance to beep it working 
efficiently all the time?

*

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) Yes, Sir. The Department 
has not made any provision for the purchase 
of more PARs, taking into consideration:



following' • & W 'V & d U k A  . s i '  v?.;"
A |* * d te fr ? iU id ^  '
tfc« fitttKlirieitt Laiiding System {IL3) :

, Ci> The overall accuracy of the PAR is 
l e # t ^ i f t t t o f t h e  jtts  j

(») instantaneous presentation of data is 
not availabte to the pilm in the c a i ^

(m) inherent time lag involved in the 
RAIL between the instructions passed by the 
ground controller to the pilot in flight and 
tiie pilot's reaction during critical phases of 
flight near the ground i

(to) feasibility ofocwplmg ILS with the 
aircraft to make automatic approaches ;

(S>) high initjlal capital and operating 
oosts of PAR when compared to the ILS; 
However, the PARs at Bombay and Calcutta 
which wen; installed some years ago will 
continue to be operated as long as feasible.

(b) and (c) :Do not arise.

Price caealsdoBof mtgou inpplied 
to Yegoalavi*

2679. SHRI D. 6; CHANDRA 
GOWDA: Will the Minister of COMMER
CE be pleased to state :

(a) whether Yugoslav Community 
of Railways is not in favour of any price* 
escalation for the wagons to be supplied 
to it by three Indian wagon-builders, Tex- 
maco, Jessopsand Braithwaition;

. (b> whether the Yugoslav Railways 
have agreed to the rescheduling of the delivery 
of wagons; and

(c) whether question of compensation 
to the three wagon makers has arisen pri
marily because of Rudflaps failure to accept 
the stand tftkeh by Indian side that the latter 
should not be held liable for any falilture on 
the part of Rudnap ?

THE DEPUTY MINISTER INTH®  
MlNtSTRY OF COMMtoRCfe ($HRI 
A. C  GEOkGB): (a) Yugoslav Community 
of Railways have agreed to price escala
tion.

(c) Rudnap’s imHuaaefmm of tho 
sta^d taken by th« wagon buiWer has resut- 
tod M e k y  to t h e p ^ ^  aoatnwt. ,
Rqdnap has signedthe iftiwHy cont
ract on agreed terms.

w W h  W  f  n fm  f i  K W m

2 6 8 0 . W R  M t t  W i t t .

w r « f w # i r

f a  :

(w )  «wr a fa to r  srom c % w n w  

s r r lw r  % *rnr f a s fa  

fo rr  |  ;

{ $ )  ft, ?ft wror m v n  

$  « rrfw r #  ^  j t t  * t t

% fenr v rr  v m  |  ; t f k

(<r) m  ^  sfcfsfa

a t  fsrefer f * :

f t  a r r w  ?

WifthN Jl W  (* ft

ift*  *«#<) : (*f > s w s h

*1* «ryrrt w w t

?r*rr i t  v h t  ^t wpt w  v t w w k q ,  

19 73  a *  % farfer wk f t *  w«rr

f t f r - ; .

jfofsfr %  ^ P T ,

f  enfsfff <#3RT f • 

irafir %  *far*r s v  5 5 4 . 6
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% *rmv< w r % w f a f w f ,  

i m . 0 m  tft*

3fW n  pWT ®Tr f t  I w hIIW w  3 mI*Ti

% m % s r w  v rrr ff^ r

* f : sr*#r r̂rfft tit  w m r, ferarf 

!gftww#f m  f ife d ft m t  <fte tfren r 

i*lff 1 $ zfhnrBf tt®t 

SviTV *?t irf «fir *ftr t  

M *w f*fW f * f  » 

%f£tT ??TT TT STRtfsTcT % 

lfffiTT9r f̂t ^%ia4tir srartrnr f r ^ ,  

T 5* SRTTT t  . %TT, %$r , ?rfT9PTnf

cwr *n«r srfc*r *r *rtf*

m *n$tvr^m ?r t^ T rw r

it €t trrr *t *Rrfa % % far*

40?«RTT itsrfSTT T.pt W\ 5 W I  

rWT *T3TOW TT5RT % * f m  ftT«T HT*rat 

tit ?*nrnft w m i  1 

srftaar zrhFTmt %

**rr <rr snafrf̂ rar s> # r r  

*m fa  “ m f i m  ^ r  apT&nr”  

cf̂ rr "%T5T *  sprt snfrw  Ttsft 

% vrmvH % f̂ rtT srnftPrv TMhmT” 

^rt 1973—74 % far? *r*T *?t »tf f  I

fWnt viftraf % wraw fit iVit

2681. « f t i n n . *  **rr 

v f t w  <ftr n m  f w w r  *n#r *r$ 

tit  f«n ^ * r  f% :

(*t>) m  # n f  nff <rt infinff 

m  m *rw  p r f  « f  *stf-

w rfW vt t | W r r  fonarrcnt ;

(«r) w r  t  vih rTfrrt « r m -  

Tjft% *rm  tflw t f v  

?r% r 9 T*mr srnr : srfawRT f t  r̂rarr $ ; 

«ftr

(*r) Tfc $r, wt w  «*sr *r mt 
3<nrrft *P!^rrft *p tt  wrr st?ttt $ ?

Ttfwr m*tt f w w r  iWt

(IT® *Wjf fil^ ) : ( i f)  f ^ f t ,  WWf,
m v m  %ft* t o  srrrt irarrfogta 

PwHstafi t t  w d e fh r  9vnff t t  

tw t ^  Tr#TTf^^%?ntiFr%ftNt?r 

v p t M t  % m&stt r̂ m  ?wr

%■ vrgsrtf cfv flnpr % fwcr 3 inrxr 

iR rd^ h ar fwFTTWrr s n f w r 1*! j r r r  

s% ttt fix* m; |  tftettv* 
mn % f ^ r  fogm «TR-?n^t (^ftvrf) 

*Ft 3R3r^t jnrFT » t ^  |  «ftrao fvsfRmr 

? r v % ^ ? n T % ^ :  1 |

PtP^ fR W W f >WV«ii v  ^ m ? r  

«»TOT^^r m  ^nft fgnrFr^ a i  qr m*t 
WTT-mrq: f?Rf?T fspTT ircr I  ?ftx TTf^jft 

* t̂ * if  ^ rr  P r-sp v  s t t f t  «̂ t srr^t 1 1

( € )  «m fr apift Tntft

erfmmr f t  v t t o t  f  »

(»r) »r d w r¥ T ? r*n ^ - i f t  

w *  spt?t Op*t ^  |  1
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? r r m  ^ w u r m

2682. smr : ^c\

sn for» !T iM t zr? ^ if 'tt ^

•

( ^ )  % 5R R

^ ^  ^ ^  ^ JTf? 5T ff, ^

^ ^ n n r  t ;

{ ^ )  f e r  f e r Jf 5R T ?

I %  % T  w f

I ^ f e r # 5R i ^  ^

?rnTT?T w ; ?rlT

( jt) w t  ^

5TTR  # 5rf^  ^ ^  TfV I  ?

gTf«»r3F!T *<g<WM i f  ( s f t

1^0 «TT5f ) : { ^ )  =)ir®Ff^?W îTST % 

f^lT Firra' %  STRTT  ̂ t  ^

^q- ?r ^  3tT Tft I  I

( ^ ) ( i t ) . f ? s ? r  ^ ^

M « tvi ^ ^  «?TT^ *f %  ? n w

Tfio' ^3rrar 1 1  [ ^ r^T ^ r ir  *t' ’ ijtt t % q ;

^?HTT l^ ^ s V 4  4 42/7 3] 5^ ? T T w f

^  'f'FT %  f+ ill  'JiH =(HT

CRT ̂  f W W  ? T k  M #

firST^ff 5 R I :  ?PT# OTJrt»r %  f% tr

fe r  ^ ^ ?TFTT̂  ''ITT̂T?! | I

(TTSTFSTR) ^  T « T ^

f ^ T H

2 6 7 3 . «Tt : W T

«nl3 fr 55f t r  m n t  f w n n

^  ffTT 't>X'*i P

( ^ )  ^ ? m R  f^TTPpr

W M z r j f  TTSir w t  % T|W ^
(Xf^r^FSTpr) i f  '^ 'W ^ T  

^  «rr ^  ^ ^

%  f ®  ^r?JT Ĵ5i%  I  ; ?rY?:

( ’3 '') ^  W T
T̂i:? I  ?rlT ^  F̂TrwT ^  ?r? f?irr 

^i^i^ri ?

? f k  JTHR f^ flT P R  ( ^ 0

^ : ( ^ )  f r  I

{ ^ )  '<uW>i< %  ^

fWfftJT ^ %  g-'kRq-JTS’TCv

f ^ i r  fT?T i f  ^1- 3rr% =rr5fV
^r ^H -K n ^cr °FT fVrJTT W F  ^  t 

v̂PT % 5ffST ^  ^ T  T̂T% ^  ?TT9fT

Increase in the rate of Compen
sation for Air fatailities

2684. S H R I M . S. SAM JEE VI RAO: 

S H R I H U K A M  C H A N D  KA- 

C H W A I:

W ill the M inister o f  T O U R I S M  AND 

C I V I L  A V I A T I O N  be pleased to state :

(a) whether G overnm ent have decided 

to increase the rate o f  compensations for air 

fatalities;

fb) i f  so, w h at was the rate o f compen

sation paid per passenger so far and what 

w ould be the revised rate ; and

(c) w hat is the amovint o f  compensation

paid b y  G overm ent to those killed in acci

dents o f  planes o f  A ir-In d ia an d  Indian Air

lines during the last tw o years ?

T H E  M I N I S T E R  O F  T O U R IS M  AND 

C I V I L  A V I A T I O N  (D R . K A R A N  SIN G H ); 

(a) and (b). V es, Sir. T h e  lim it o f liability 

o f  the carrier in  respect o f  intemationJ

Carriage b y  air has been ^ s e d  from 1,25,000
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gold francs t^a,5c^»q;|pW francs for each 
^ i b i i i  o f $&e ; P ? ,. 

'of 1955 *&&& '6y w ’
CtarJi^fcy ' & * i$7*  '■'T h e' 'date' <m 
whicfethesaid Act comes into force will be 
flotU*  ̂ 9bbnly.

In rCTpectof <%*m'ccaiT^#,the liability 
o f  the carrietfor each passenger is to be
raised from Rs. 42,003.- to Re. 1,00,000/* 
and if  the passenger is bdpw the ,§ge of u  
years, from Rs. zyoao!- to Rs. 5cyx»/-. This 
I* proposed to be given effect to from ist 
Afrit i?73-

(c) During the last two yean, A ir 
India did not have any acstdnt imnlvHg 
passenger fttalky claims.

As regards Indian Crim es, a total o f 31 
passengers were killed in air accidents da
ring the last two years. Compensation 
amounting to Rs. 3,36,000/- has been paid in 
respect of 8 passengers; claims in respect 
of the remaining 23 passengers are awaiting 
settlement pending completion of legal
formalities.

Agreement for Lomi to Taatsak

2685. SHRI RAJDEO SINGH : Will 
die Minister of FINANCE be pleased to 
state:

(a) whether Tanzania Government 
have signed an agreement with Indian 
Government for an Indian credit of Rs. 5 
crorej and

Ob) if so, the names of other countries 
besides the CdomborPlan countries with 
whom we have entered into agreement for 
Indian credit duripg 1972?

." r
THE MINISTER OF FINANCE 

(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, on 6 December, 1972.

(b) Mauritius is the only other non- 
Colombo Flan country with which the Go
vernment of India has entered into an agree* 
ment forthe extension of Indian credit

; R«*riction Math# «p N t of semi -
. . 'aApaft. f  itrf

2686. SHRI K . M A LLA N N A  : Will 
the Minister o f  COM M ERCE be pleased 

1 0

(a) whether due td export of semi
tanned sheep skins, the leader industry in 
the country is suffering fromshortage of 
raw material ; and

• (b) if so, whether Government propose 
to curb the export of seUi-finished leather 
to meet the shortage and if not, the reasons 
therefore?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Largescak exports
Of «wrû aiuM!i| gad inglmiingi
sheep skins, have resulted in shortage of lea
ther raw material

(b) Yes, Sir. Exports of raw hides and 
skins (except lamb fur skins, raw and pick- 
led) are banned with effect from 20-1-1973- 
Exports of semi-tanned hides and skins in
ducting crust leather are canalised through 
the State Trading Corporation with effect 
from 14-12-197*. Besides, • quota system 
will be introduced wijheflect fromrst April,
1973. The details are under Government's 
consideration.

Prop— 1 to buy eoacordeeaper-
Maie aircraft

2587. SHRI HARI KISHORB SINGH : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether GbveAment propose to 
boy Concotde supersonic aircraft for me
in Air •Iwfia'iind:/-;- ■■ ' ; . V

Cb) if so, 
t o b e p u W ^ ^ ^
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t u b  M f f i t m k  6 *  TOtJklSlft & n  
CIVIL A rtk H o & l 0 k. * M A m  SINGH)

(a) While ao Btoih proposal Is utttt&r cofa- 
*ideration, Air-India still has the opdetit to 
purchase two aircraft?.

(b) Does not arise.

Smuggling of Art 811k Fabric* from 
I v a n .

2688 SHRI H ARt KISHORE SIN G H .

SHRI M.V. KRISHNAPPA:

Will the Minister of FIN AN CE be plea
sed to state:

(a) whether any assessment has been
Slade of art silk fabrics smuggled into the 
country from Japaii ;

(b) if  «to, the outcome thereof , and

(c) the steps taken by Government 
to check their smuggling ?

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH):

(a) and (b). It is not practicable to 
make a reliable estimate of the extent of art 
silk fabrics smuggled mto the country from 
Japan. However, synthetic fabrics valued 
at Rs 302 lakhs, Rs 447 lakhs and Rs 
S61 lakhs respectively (at the Indian market 
rate) were seized by the Customs authorities 
during 1970, 1971 and 197a.

(c) The following steps have been 
taken by the Government to prevent smug
gling of goods including synthetic fabrics : 
Systematic collection and follow-up of in
formation, keeping a watchful eye on the 
Suspected smugglers, rummaging of suspec
ted vessels or aircrafts, checking of vulner- 
ble sectors along the coast and the land fron-

&r*,ete. Addi&x&t tanctas and 
vehicles ore provided from time to
time for effective interception, prevention,
4te* Efforts an feejtaig made to provide a 
wire-less net-work along western coast. 
Senior officers of the rank of Collectors of 
Costtris Addftfefeal ColUctbrt of Custom 
and Asst&fot GcUectOfe of Customs have 
been posted tfe vulnerable areas to look after 
anti-smuggling wotk exclusively, Customs 
Act, 196* his bceh amended macing addi
tional provisions to take ypedal measures for 
the purposes of checking illegal import and 
export of certain commodities and facilitating 
their detention. A  Bill has also bee,n 
introduced m Parliament to further amend the 
Customs Act, 1962, m order to provide more 
severe punishment for smuggling oflfences 
and to plug in loopholes. The posmoi is 
kept under constant review.

Opening of new branches of Natio
nalised Banks in Himachal Pradesh

2689 PROF. NARAIN CH AND 
PARA8HER : Will the Minister o f 
FIN A N CE be pleased to state

(a) whether it is proposed to open new
branches of nationalised banks in the Districts 
of Chamba, Kangra, Mandi, Bilaspur, 
Hamirpur and Una of Himachal Pradesh 
during die next financial year, and

(b) if so, the names of the places 
which have been surveyed for this purpose 
and the names of the banks which have sur
veyed these places and decided to open their 
branches?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAT1 
SUSH3LA ROHATGD*

(a) and (c). The required vaforô ation 
Is set out in the enclosed Statement.
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Name of the District Lead Bfwk
—------ —- ............

Ceq̂ res to which 
licences to open 
bank offices have 
been issued jto 
public sector banks 
and are now pending 
with them

iMicung tne licence

X 2 3 4

Kangra Punjab National 
Bank

Kotla
Ranital
Bankhandi
Bhatola
Jafewgpur

Seraj
Lubh
Raja-ka-Talab

State Bjpk of India 

Punjab National Bank

Barsar . • Central Bank of India

Mandi Punjab National 
Bank

Vaggi . . PunjabJNational Bank

Mandi . • Union Bank of Indie

Hamirpur Punjab National Bank — —

Bijaspur United Cpn̂ fnerdal 
Bank

Jhukhala United Commercial' 
Bank

Chamba State Bank of India Udepur

Pangi(Kilai)

State Bank of India 

Punjab National Bank

Una . Punjab National 
Bank.

— —

EK cn^tf^of $«i*eJ*|fyon Tobncco 
in Himachal Pradesh

^90. PROF. NA^AIN CHAND 
BARASHAR : WiU the Minister of FI- 

he pleased to sta*e :

(a) the areas in Himachal Pradesh Which 
have been exempted from Centra! Excise 
Tktty on tobacco ; end

(h) it i» »  v m t
t o m t o m *  W ) f »

*wW k ?

THE MINISTER OF STATE IN  
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH):

(a) All villages fajlipg in the Districts 
ofChamb* Kangja J£an«tt, Kufci L«huT 
and $piti of I$inKhal frvfoh h*ye been 
ojpmptfiduptaio Acres of t»fcis*o cultivation 
and 6o K Gs. of tobacpo pipdupe.

(b) Yea, Sir, The question of extendi ng 
the ettmpebxfcto Kotta, Ajnbli, Rmdwa, 
Tiuri and IMkwa vitagcein SSta District 
and Maloya Debota, Rataur, Dolan and 
Majravliii^ in SfmfrDistrictis under com!*-
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'Nmne* of pOrta ptw w ud for ftmhwf’
I m  the caate o f  atrlfcata x m l

3691. SHRI YAMUNA PRASAD 
MANDAL Wfll the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether a former operational 
Manager of Indian Airlines has been awarded 
six months’ imprisonment for furthering 
the cause of strike in December, 1970 ; and

(b) the number of other pilots prose- 
•cuted for similar acts ?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION:(DR. KARAN 
SINGH) •

(a) One former Deputy Operations 
Manager has been convicted by a court 
of law to undergo 6 months rigorous im
prisonment under sections 4 & 5 of the Es
sential Services Maintenance Act

(b) One.

Failure to Achieve Social objectives by 
T*— after Nationalisation

2692. SHRI YAMUNA PRASAD 
.MANDAL: Will the Minister of FINAN
CE be pleased to state :

(a) whether banks have failed to achieve 
-social objective especially after nationalisa
tion, and

(b) if so, the reasons therefor.

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAV AN): (a) and
<b). No. Sir. The public sector banks 
have been snaking every endeivoar 
to realise the *odal objective enunciated at 
the time of natumaliMtiott.

Incvaae* in-the aatti,̂ n#irtlty-.. AML -Wm MQpNNr M i l  OTHJPTOw

**93. SHRI M. V* KRISHNAP|»A : 

Will the Minister of COMMERCE be pteaaed 
to statet

(a) whether Government propose to 
formulate any special scheme for improving 
the quality and increasing the production 
of the renowned Mysore Silk fabrics; and

(b) if so, tibe saHent features thereof and 
the assistance provided for the purpose by the 
Centre 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) No, Sir.

(b) Does not arise.

Smuggling of Films out of India

2694- SHRI M V. KRISHANAPPA; 
Will the Minister of FINANCE be pleased 
to state :

(a) whether a large number of Indian 
Motion pictures ha\e been smuggled out of 
the country without any payment of custom 
during the last three years ,

(b) if so, the number of such cases that 
have come to the notice of Government, and

(c) whether any inquiry has since been 
conducted and if so, with what results ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): '

(a) and (b): 5a Indian films consisting 
of 736 reels Valued at about Rs, 10-4 lakhs 
were seized by the Customs authorities 
during 1970, 1971 *nd 1972 while being 
attempted to be smuggled out of the country • 
There is no customs duty on ratport of fllma, 
but export had to be as per prescribed regula
tions ensuring realization of foreign exchange.

(«) Inquiries *re conducted by Customs 
authorities into each case tiff smuggtitttfand 
penal action is taken against <hed!mders«rid 
the seized film.
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PwMetoMM la  Q ilm it

SHRI SOMCHAND SOLANKI t
Will the Minister of COMMERCE be 

pleated to state:

(a) tbe number of powerlooms located 
in Gujarat and how many are in working 
order and how many are sick;

(b) whether the State Government hate 
put any ban on allotting powetlooms to 
individual weavers ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) 57,743- The effort in collect
ing information regarding the state of power

looms whether side or in working order 
in the entire State of Gujarat would not be 
commensurate with the results.

(b) No, Sir.

(c) Does not anse.

Compmsstioapaid by General Insur
ance Companies to Shareholders

2696. DR. RANEN S E N : will the 
Minister of FINANCE be pleased to state :

(a) the total compensation so far paid 
"by the nationalised General Insurance com
panies to their shareholders ;

(b) whether the pace of the exchange Of 
•discharge and share certificates by the share, 
holders of the Nationalised Insurance Com* 
panies for compensation warrant-cheques 
■compared with the total compensation payable 
has been very slow; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI). : (a) tp(c). Out 
of Rs. 1621 lakhs due to be 
paid to the shareholders on 1-1-1973 in 
tmpect of 65* 39 lakhs shares, payments 
totaling SLa. i©*3 iakha to respect of 45*45 
lakh share* have so far been made. Looking 
to the targe number of shares involved and the 
fact that the two-third of tbe Amounts due 
h**» been paid within *  months the pace of 
payments Is considerred satisfactory.

Inetaaton of Biflk* ln 4 U m titW s it
Bengal In the list of Centv*! Tonrlet 

Centre*
2697. SHRI SAMAR GUHA : Will the 

Minister gof TOURISM AND CIVIL 
AVIATION be pleased to state 2

(a) the names of the tourist centres in 
West Bengal induded in the Central List o  ̂
Tourist Centres :

(b) whether Government propose to re
consider the issue of induston of Digha see- 
resort in West Bengal in the Central List of 
Tourist centres;

(o) whether any request has been made 
by the Government of West Bengal for in
fusion of additional places in the Centra} 
tourist centre list ; and

(d) if so, the attitude of Government 
thereon ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARANSINGH):
(a) Tourist facilities have so for been 
provided in West Bengal by the Central 
Government at Shantiniketan and jointly 
with the State Government at Malda, Dar
jeeling, Diamond Harbour, Gattr and Pandua.

(b) No, Sir as Digha has already been 
induded in die tounst schemes of West 
Bengal during the Fourth Plan.

(c) and (d). Places where tourism 
schemes are proposed to be taken up by the 
Central Government in the Fourth Plan as * 
result of discussions with the Stole Govern
ment are; Darjeeling, Jaldapara, Murguma0 
Dam site, Kurseong, Singla, Kahmpong 
and Farakka.

Publication of report of N.C.A.&R.
on Investment and Consumption 

Policies of Government
2698. SHRI SAMAR GUHA : WtU the 

Minister of FINANCE be pleased to state:

(a) whether attention of Government ha 
been drawn to the report published by the 
National Council of Applied Economic Re
search recently on the taotttownt end con
sumption policies of Government end their 
bearing on the rate Of growth of mtimu 
economy end prices $
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(b) if  so, the main points made out by
the National Council of Apphed Economic 
Research; and

(c) the reaction of Government thereto ?

T H E  M IN IS T E R  O F F IN A N C E  

(SH RI Y E SH W A N T R A O  CH A V A N ) :
(a) Yesj Sir. In its special number 

published in February, 1973 under the caption 

“ The Indian Economy; 1972-73” the N a. 

tional Council of Applied Economic Research 

(NCAER) has made certain observations on 

the state and performance of the Indian 
Economy.

(b) The main points made out by the
N C A E R  in the above article are as follow 5

(1) As the buffer stocks with the Govern
ment might get exhausted before the procure
ment of wheat starts, it is stated that the timely 

arrival of imported foodgrains should b® 

arranged to tide over these anxious months.

(2) T o overcome the fluctuations in food*
grains output resulting from vagaries of mon
soons, the Council has suggested an increase of 

the area under irigation, improving the quality 

of irrigation by ensuring better regulated 

supply, and the further spread of improved 

methods of production in such areas.

(3) T o sustain and develop the jute export
market, the Council recommends this country 

and Bangladesh should come to a general 
understanding in order to assure adequate 

supplies at reasonably stable prices to the 

foreign market and thus increase competitive 

strength against substitutes.

(4) It recommends the taking over of
only such sick textile mills whose functioning 

can be set right and to scrab the remaining, 
as otherwise the take over might prove a 

heavy drain on the country’s limited resources.

(5) It has advocated the introduction of
alternative sources for the production of suga  ̂

like beetroot to overcome the fluctuations in 

sugar output.

(6) T o overcome the shortages in oil

seeds, it has pleaded for more research and 

application of results of research for increase

oduction of doilseeds.

(7) As regards industrial production the 

Council has observed that while consumer 

goods industries’ performance has been com
paratively better, that of capital goods indus
tries has been sluggish. It has estimated the 

growth in industrial production during 1972 

to be nearer to 6 per cent than 7 per cent.

(8) It has attributed the increase in money 

supply to Governmental action and has 

suggested that Government should put a stop 

to any further increase not warranted by the 

needs of the economy.

(9) The Council feels that the Centraj 
deficit proper would not be as high as indica
ted by monetary data.

(10) It is anticipated that for the year 1972- 
I973j the exports might show an increase of 
only 5-6 per cent over the previous year.

(c) The Government’s assessment of the 

economic situation in 1972-73 and the econo
mic outlook for 1973-74 has been indicated in 

the Economic Survey, 1972-73 already pre
sented to the Parliament. The budget for 

1973-74 further enumerates the various 
measures the Government is taking to boost 
the performance of the economy in the coming 

year. .

M o b ilisa tio n 'o f D eposits under Small 
Savings Schem es

2699. SH RI SA M AR  G U H A  : Will the 

Minister of F IN A N C E  be pleased to state :

(a) the break-up of the amount receives 

under the small savings by different Statr 

and Union Territories during the years 1970—

3: and

(b) the amount spent out of the smal 
savings in different States and Union Terri, 
tories for development and other allied work 

during this period ?

T H E  D E P U T Y  M IN IS T E R  IN THE 

M IN IS T R Y  O F  F IN A N C E  (SHRIMATl 
S U S H IL A  R O H A T G I) ; (a) The amount 
of loans sanctioned by the Central Govern
ment to the various State Government 

against the net Small Savings collection*
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thdur respective 'untie- during; the years
1970-71,1971-^* sind 1972-73 (so far) ate 
as under f—

(Rs, in lakhs)

1970-
State 71

I 97I -
72

1972-
73

X. Andhra 
Pradesh . 2,72 1,63 3*82

2. Assam 3,34 5,34 3,48

3. Bihar 5,59 12,96 I 4>90

4- Gujarat . 8*48 8,57 7,93

5- Haryana 7,71 17,51 -•

6. Himachal 
Pradesh . • . 2,14 1,82

7 - Jammu & 
Kashmir 53 68 2,00

8. Kerala . 1,95 6 1,94

9- Madhya 
Pradesh . 6,45 4,55 8,31

10. Maharashtra 22,47 42,96 32,19

I I * Manipur • •• •• 18

12. Mysore 3,45 4,94 5,76

*3- Orissa 1,84 4,27 3,86

14. Punjab 3,78 5,37 4,34

15- Rajasthan 1,68 2,99 2,54

16. Tamil Nadu 2,97 4,70 10,91

17- Tripura . . 28

18. Uttar 
Pradesh . 16,84 17,8 t 25,66

i9.West Bengal 8,83 14,81 30,08

As regards Union Territories* no loans 
as such, are sanctioned to them. However, 
with a view to giving some incentive for 
«i«rfmiaing small savings collections, 2/3rds 
b f  the increase in the net small savings collec
tions in « year over the collections in 1968-69, 
taken as base year, in the Union Territory is 
allowed as additional Plan allocation to the 
TTnion Territory.

(b) The amount o f loans received by the 
State Governments against small savings 
collections become a part of the resources 

„ available to the State Governments for use 
for various purposes. T h e Government of  
India have no information regarding the 
amount spent by State Governments out o f  
the loans received by them against small sav
ings collections for development and other 
allied works during the period 1972-73.

Report of propoaed site near Cochin 
for Establishing a Civil Aerodrome
2700. SHRI A. K. G OPALAN  :

SHRI VA YA LA R  R A V I :

Will the Minister of TO U RISM  ANt> 
C IV IL  A V IA T IO N  be pleased to state :

(a) whether the Sitting Board has sub* 
mitted its report recently about the proposed 
site near Cochin for establishing a Civil 
aerodrome and' if  so, the broad outlines 
thereof;

(b) whether the Board has suggested any 
other alternative site near Ernakulam; and

(c) i f  so, whether any survey has been 
undertaken on the basis of Board’s suggestion 
and if  so, the result thereof ?

T H E M IN ISTE R  OF T O U R ISM  A N D  
C IV IL  A V IA TIO N  (DR. KARAN  SIN G H ):
(a) to (c). The Sitting Board has sugg
ested a site at Poothotta 12 miles from 
Ernakulam for the possible development of an 
aerodrome At Cochin. The receipt of the 
detailed survey report from the State Govern, 
ment is awaited.

Demand by Kerala Government for a 
loan of Ra. 150 lakhs for taking over 

Closed cashew factories.

2701. SHRI A. K . G O PALAN  : W ilj 
the Minister of COM M ERCE be pleased to  
state:

(a) whether the Kerala Government hav“ 
requested the Centre to sanction a grant o f  
Rs. 150 lakh and a loan o f  similaramoqnt to 
enable them to take over the dosed, cashes
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factories under the provision of Kerala relief 
•undertakings (special piuvisions) Act, 1961* 

and

(I) i f  so, the reaction of Government 

thereto ?

TH E  D E P U T Y  M IN ISTE R  IN  TH E 
M IN IS T R Y  OF COM M ERCE (SHRI A .C. 
•GEORGE) (a) Yes, Sir.

(b) A  loan of Rs. 20 lakhs has 
been made to the State Government to enable 

Kerala st ite Cashew Development Corporation 
*0 take over closed cashew processing units.

Proposal to modify code of grants to 
enable schemes in Kerala to get 
assistance for the Marketing Develop

ment Fund

2-02. SHRI A. K  G O PALAN  : Will 
the Minister oi COM M ERCE be pleased to 
state :

(a) whether Government piopose to 
modify the Code ol grants so as to enable the 
schemes in Kerala to get assistance irom the 
Marketing Development Fund and if  so' 
•when ; and

(b) whether Government have received 
any request from the Kerala Government m 
this regard and it so, Government’s reaction
thereto.

T H E  D E P U T Y  M IN ISTE R  IN  TH E 
M IN IS T R Y  OF COM M ERCF (SHRI A  C. 
GEORGE) : (a) and (b> The Govern
ment oi Keiala has requested that 
M .D .F . financial assistance may be 
extended 10 State Undertakings also. 
T h e  matter is under consideration.

Certificate given by Textile Commiss
ioner on Handloom Fabrics Exported 

to Finland

2703- SHRI A . K . G O PA LA N  : WiU
the Minister of COM M ERCE be pleased to 
state :

(a) whether Government ate aware that 
certificate given by the Textile Commi»sianer 
* n  handloom fabrics exported to Finland has 
not been recognised by the Finland Govern-

jr d

(b) if so, what steps have been taken b 
Government for the recognition of the certi
ficate given by the ̂ Textile Commissioner ?

TH E D E P U T Y  M IN ISTE R  IN TH E 
M IN IS T R Y  O F COM M ERCE (SHRI A.C- 
GEORGE) : (a) and (b). T he Govern” 
ment of India have not received 
intimation about any non-recognmon 
of the certificate o f origin issued 
by the Textile Commissioner in respect of 
exports o f handloom fabrics to Finland. I t  
was however reported to us that some con
signments subjected to testing by the Finish 
Customs were presumed to be not hand- 
looms and Finish Customs were not accepting 
the certificates of origin issued by the Textile 
Commissioner After verification of some o f  
the samples by the Textile Commissioner 
the matter has been taken up through our 
Mission with the Finish Government to 
resolve the difficulties.

Memorandum from Kerala Handloom
Export Organisation re s High Prices 

of Yarn.

2704. SHRI A. K  G O PALAN  * W ill 
the Minister of COM M ERCE be pleased 

to state :

(a) whether Government have recived 
any memorandum from the Kerala Handloom 
Export Organisation regarding the high price 
of yarn j and if  so, the broad outlines thereof;

(b) the total quantity and value of export 
of the special kind o f fabric called Crape 
during the last two years,

(c) the percentage of increase in price per 
bundle oi Yarn withm the period of last six 
months produced in Cannanore Spinning 
Mills, Cannanore Kerala ; and

(d) the reason for the increase ?

T H E  D E P U T Y  M IN ISTE R  IN  T H E  
M IN IS T R Y  O F COM M ERCE (SH RI 
A. C , GEORGE) : (a), (e) and (d) : A
statement is attached.

<b) Separate figures of expott of this, 
fabric axe not available.
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" Statement 

A  memorandum was received from the 
Kerala Handloom Export Organisation. T he ■ 

points made in it were as follows :—

(1) The Cannanore Spinning and Weav 
ing Mills, which has been taken over and run 
by the National Textile Corporation, had 
increased prices of yam  prorduced by i* 
abnorm ally;

(2) T he increase in price is of the order 
o f  the Rs. 8 per bundle from 1-11-1972 to
29-1-1973 ;

(3) The price increase will force the hand
loom industry in the surrounding area to 
curtail production ; and

(4) The Government should intervene 
immediately and direct the mill to resist from

the policy of unjustifiable price increase.

2. The price rise in different counts of 
yarn produced by the mill was as follows :—

Count

Price
in

N o
vember

1972

Price
in

Jan
uary,
1973

Prioe
in

Feb
ruary,

1973

Rs. Rs. Rs.
20s ordinary 42 44 No sale
20s Spl. 5* 55 58
3/20 47 49 49

3. It is understood that the price rise 
was due mainly to the increase in (a) the 
pricc of cotton & (b) the wage bill of the mill.

Loan received by Rohtas Industries 
from Financial Institutions

2705. K U M A R I K A M L A  KU M A R I : 
W ill the Minister of FIN AN CE be pleased 
to state;

(a) total amount o f loan received by 
Rohtas Industry. Dehri-on-sone from the 
"various Financial Institutions of the Govern
ment o f India upto 1972;.. ;

:p u i:
of D^h ôh*sone la ptop j and ,

b«cn; . 
turned to G<m»nment Institutions ?.

T H E  M IN ISTE R  OF F IN A N C e  
(SHRI YESH W AN TRAO  CH AVAN) :

(a) to (b) : O f the all-India long term 
public sector financial institutions, the Indus
trial Finance Corporation o f  India alone sanc
tioned two loans of Rs. 90-00 lakh* and Rs* 
i o - oo lakhs on 22-5-1964 and 15-10-X955 
respectively to M/s. Rohtas. Industries Limited 
Dehri-on-sone, Bihar in connection with it* 
expansion scheme for increasing the produc
tion capacity of paper and paper-board, the 
capital cost of which was estimated at Rs- 
300*00 lakhs. The balance of the capital 
cost o f Rs. 200 lakhs was met by the company 
from its internally generated funds and other 
sources. The loans have been fully repaid 
by the company by May, 1970.

r   ̂ .. -"it --
w i l l  r«WT Hu wrarm 

2706. «ra«n$ sr«n*r : w r

f a  :
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I  ;
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Production and distribution of con
trolled doth

2708. SHRI N . K . SA N G H l
SHRI E. V. V IK H E P A T IL

W ill the Minister of COM M ERCE be 
pleased to state :

(a) whether a new procedure in regard to 
production pricing and distribution of con
trolled doth has been introduced recently 
and if  so, the main features thereof ;

(b) whether in spite of the new procedure; 
poor people especially those in village* 
are not able to get their requirements at con” 
trolled price; and

(c) if  so, Government’s reaction thereto?

T H E  D E P U T Y  M IN ISTE R  IN  
T H E  M IN IS T R Y  OF COM M ERCE 
(SHRI A. C. GEORGE) : (a) With
effect from 1st January, 1973, a new 
scheme fur production of controlled 
cloth is being operated by the Indian Cotton 
M ills' Federation. Under this scheme, the 
IC M F  have imposed on each composite mill 
a compulsory obligation for production of 
controlled cloth at the rate of 3 44 sq. metres 
per loom shift o f eight hours or at 12 per cent 
of total packed production in sq. metres 
during X971. T he mills which do not manu- 
facture controlled cloth themselves can get 
the same manufactured by other mills on their 
behalf. Non-fulfilment of the obligation 
attracts a penalty of 60 pasie per sq. metre of 
the shortfall.

No revision in the ex-factory pnces of 
controlled cloth has been made since May 
1968. T he margin over the ex-factory prices 
has, however, been reduced from 20% t0 
124% with effect from 1-11-1972.

A  new scheme for distribution o f con
trolled cloth has been brought into force with 
effect from 1-11-1972. Under this scheme 
the sale of the entire production of controlled 
do th  is undertaken through :—

1. M ill’s own retail shops;

2. Super Bazars in the cooperative sector;

3* National Cooperative Consumers»- 
Federation and the chain o f cooperative insti
tutions affiliated to them;

4. Fair price shops ran under the aegis o f 
the State Governments; and

5. Any other agency in the cooperative 
sector sapedfied by the State Government 
Concerned.

(b) and (c) : It is for the State Govern** 
ments to arrange for the sale of controlled 
cloth in rural area through cooperatives.

Giving Shares in Government Owned
Companies to General Public

2710. SHRI D . P. JADEJA :

SHRI F A T E  SIN G H  RAO 
G A E K W A D  :

W ill the Minister of FIN ANCE be 
pleased to state :

(a) whether Government’s attention ha* 
been invited to the statement made by the 
Chairman o f Unit Trust of India that certain 
percentage of the shares in highly profitable 
Government owned companies could b e  
made available to the general public; and

(b) i f  so, the reaction of Government 
thereto?

TH E M IN ISTE R  O F S T A T E  
IN  T H E  M IN ISTR Y  O F FIN ANCE 
(SHRI K . R. GANESH) (a) and (b) 
Presumably, the Honourable Members 
are referring to the speech made 
by the Chairman, U nit T rust of India at a 
conference of shareholders held in Madras 
The statement made by Chairman, U ni1 
Trust of India was in his personal capacity 
and not reflecting, the views of Government.

Inflation la India
2711. SHRI JY O TIR O M Y B o S U  

W ill the Minister o f  FIN AN CE be pleased 
to state :

(a) Whether recently, a Member O f 
Parliament in his letter to him had attributed 
the present inflation in India to virtually 
automatic process o f credit expansion and 
suggested that an inquiry committee shouid
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« e constituted to go into the extent of advice 
given  by the Reserve Batik and accepted 
by Government j and

(b) i f  so, the reaction of government 

hereto ?

T H E  M IN ISTER OF FIN ANCE 
(SHRI YESH W AN TRAO CH AV AN): 
<a) and (b) : A  few suggestions about 
an  enquiry into the working of the Reserve 
Bank have been made recently in discussions 
in certain meetings. Government does not 
consider it necessary to appoint such an 
enquiry committee.

Effect o f Dollar Devaluation on the
Flow of American Tourists to India

2713. SHRI SARJOO PAN D EY : Will 
the Minister o f TO U R ISM  AND C IV IL  
A V IA T IO N  be pleased to state :

(a) whether the recent devaluation of 
Dollar by ten per cent is likely to affect the 
flow of American tourists to India; and

(b) i f  so, to what extent ?

TH E M IN ISTER OF T O U R ISM  AND 
C IV IL  A V IA TIO N  (CR. KARAN  SINGH):
(a) and (b). It is not possible to make 
any accurate assessment at this stage.

Development of Sea-Side Resorts 
During Fifth Plan

2714. SHRI SARJOO PAN D ER: Will 
the Minister O f TO U RISM  AND  
C IV IL  A V IA TIO N  be pleased to state the 
number o f places to be developed as sea-side 
resotts during the Fifth Plan ?

T H E  M IN ISTE R  OF TO U R ISM  A N D  
C IV IL  A V IA TIO N  (DR.K ARAN  SINGH) . 
T his will depend upon the outlay agreed 
to on tourism schemes in the Fifth Plan. 
The present thinking is to develop Goa 
Mabftbalipuram m d  Kovaiam as sea-side ’ 
sesom, /

Decline Ini Exports from the Kandla 
Free Tirade Zone

2715. SHRI SARJOO PAN D EY :W ijj 
the Minister of CO M M ERCE be please^ 
to state :

(a) whether exports from the Kandla 
free trade zone are a far below expectations;

(b) if  so, the reasons therefor ; and

(c) What steps have been taken to step 
up exports from the free trade Zone ?

TH E D EPU TY M IN ISTE R  IN  
TH E M IN IST R Y  OF COM M ERCE 
O F (SH RI A. C . GEORGE) :
(a) and (b). The Kandla Free Trade 
Zone is making steady progress. The export 
from the Zone has increased from Rs. 7 .4s 
lakhs in 1966-67 to Rs. 120 lakhs upto the 
end of January, 1973 against the target of  
Rs. 130 lakhs up to end March, 1973, I n 
dications are that this target will be reached.

(c) It is proposed to set up a high levej 
Steering Board to inprove the export per
formance of the Zone.

Financial Assistance for Construc
tion of Posh Hotels in the Country

2716. SHRI SARJOO PA N D EY : 
SHRI ISHW AR CH AUDH RY

Will the Minister of Torrlsm and Civij 
A V IA TIO N  be pleased to state :

(a) the total assistance so far given 
to private parties to construct posh-hotels 
in the country for promoting tourism; and

(b) the estimated expenditure to be 
incurred on each hotel for which assistance 
has been given and the time by which the 
hotels will be set up f

TH E M IN ISTER OF TO U RISM  A N D  
C IV IL  A VIA TIO N  (DR. K A R A N  S IN G H :
(a) Loans amounting to Rs. 12 34 
croreshave so far been approved for the 
construction of 31 hotel projects o f three 
to five star categories of which 13 projects 
have been given loans upto Rs. 5-04 crores 
so fat.
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(b) A  statement indicating the total 
estimated expenditure and the year by which 
these 31 projects are likely to be completed 
Is attached. [Placed in Library. See No. 

L T .4446'733

KWt f a w  fa f iy g r , *1 w f v r  

i f t t  ftw m f S  w f t  w r  % g f

2 7 1 7 * :

fSJT *nf*t5*J ^  22  ftRfHTC, 1 9 7 2  

% WfflTTfefer 5T?n TOT 5408  %

% Sr 57? #  irqT

ftf  :

(m ) WT ^TT f w  fvTfTTESr,

% w £  f a W i  % i f f r  q >

3t *r*fY «rnr %■ nfTTO^jrtr g f 

% *prer?g- *T y p iT F  ^ 7  sffa  T fo tsn  

fjfvr *wr i  ; f l 'r

( u )  JTftr t f ,  5TT 

to t  I  ?

v t f a r c  *farere *f («ft

tqro w r f) : (V) aft I

(«sr) arfar fwft£ ^  t t

^qr^rr fsrwfrRf w t t  t  :—

(i) t o  fttft «rznt %

v r w  frwraRf: ssr s p w  *w

% * r *7 % f t r *  s r a s  w i <  n t  & $ * ? *  

«rr;n *r ? rra  *5% ?r *rf «ft i

(ii) arrrafSw? o t  % «^t w r  |  

f v  T$r q v  w rt fft frfo «st

*rt «p|*t k  t ft  f a  s$sr *ft * f£  * r  

w w r  »wnr «jt #ff y ^ a tw  *rr I

*fr*TT ®r*rvft StTTS%<T 36 ,400  w%

m  e r m s f * ?  ^  t o t  1 1

Exploitation fry certain Insurance 
Companies

27x8 . SHRI SOM NATH  CH AT- 
T E R JE E : Will the Minister of FIN AN CE 
be pleased to state :

(a) whether the attention of Government 
has been drawn during 1972 to cases of ex
ploitation of common people by certain 
Insurance Companies which have not yet 
been nationalised;

(b) if  so, the nature of the exploitation
and

(c) the steps taken by Government to 
cuib the exploitation ?

TH E D EPU TY M IN ISTER IN THE 
M IN ISTR Y OF FINANCE (SHRIM ATI- 
SU SfU LA  ROHATCH V (s') to (cl : 
Insurers whose legisirations for trans
acting genetal insurance business stood 
cancelled on or before 13th November, 
1970 were excluded from the scope of 
the Nationalisation Act. None of them 
could have Transacted or did transact any 
new business during 1971 and 1972. Com
plaints had been received against three of 
these companies regardng bettkmcnt o  ̂
claims under policies issued earlier and 
these have been looked into by the Controller 
of Insurance. In the case of one of these 
insurers the Controller has, in exercise 
of his power under section 34C of the In
surance Act, 1938, appointed an additional 
director on the company’s Board to keep a 
watch over it.

The only insurer which has been per
mitted by the General Insurance Business 
(Nationalisation) Act, 2972 to transact new 
business after nationalisation is the Calcutta 
Hospital sad Nursing Home Benefit* As
sociation Ltd., This insurer is carryig on
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(iii) ^

>̂?rf r̂̂ t" r

(iv)

qr̂ T-WT̂ 'T^i' ’PT I

(v) 5TT :

'Ji'qî îQ ^  f̂ rfwrr 
5TK 'TFfV

f̂ «TTTr '̂r ^ ,if r

Wi af,- :—

(^•) 5Tgi|<T5T—
1,37,497

11 medical insurance on  a non -profit basis and
[there have been  n o com plaints whatsover

f  against it.

fe?ft 5f frcr

2719. sft ; ĴTT f 5 ? T J T f

i :hT ;

(^ ) ?rpr ^rF^rfciff ^

^  tin 'mT 2 "TTTTO,
1973 ^

I fe it^ 3 '+)«<!■, 19 73 %■

"fr̂ n̂Ta if ^TKr̂ K sr^rfer

[ p r I  ; ?ftT

(g-) 37f? ^ ’TP̂  % tHT

, WT I  ? flT ^  if STc^Jf

i JPT% an 5PT >7̂ ?

^ ihnHv Jf tm r («rt

t̂o ?nto >rnn) : (^ ) i

I" (^ ) (i)

i(5rro) firo, ^ :

^

?F!T
. .̂ . • . ••

, . ,.q^f ^ r

'  r •' ‘ /■ '. ■ . ■
; ( ii)  ^ ’■ 

( ^ ° )

?rf

Vv / i r w  n n ^ ' I .

(ij) ?ft% 5̂  frftrar—

( 15 7  n^)

(^r) 37,935  ^o'

^ ^

feu  I  I 

(vi)
tgo f?H5fT f?rf :

if ^*STf%f^d' 

^̂ T̂̂ TRT, ?ft% ^  fVfifAii 

T I^  » r f , ^  f^ tr

«r :—

(^ )  ^sr^Tf^. 17,570^0.

(^ ) ^  f^rf^irf—

, ( l 7 1  n^)

35,910 ^o

' ^ r f  ^Y '^ m  V ?
,.. • 'i

' ferr w  I  I
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(vli)  * »  m M t - m G r n m

w i ,  *rf f m  :—

(sp)

2 3 5 8  I

(g-) 91 ,714  So ^  %

^ r g rrc r  <t*p# *r  ̂ % 1

(«r) fa ffrs  m fc

t v & ' *r*ft 1 1

( w i )  «r <?*«> *< **,

^-»srr^ s fir  

1T$* i f t  I

^TTJT «Pt «TT

^rr«rf fc s r t *  % qfirarcfa * t  

5W W

2720 «ftfwrwflwm : w r 

farar *nft ^  anETî r tfY f T r  t o  f a

( v )  t o t  r*s?r s m  s w r  *r£V % 

v rrfv r  ?fr% % crqr fa**fr irs-reft % 

if  *« w  q r  qrfV̂ -«f?r ?>% *r 

WJ"<ftr >̂t f*l% ^ 7<faiffrr ?̂ Trfy % 

% srftsnrn t t  *rrs?Tflr * t  ^

I  ,

Osr) ?rf?r ?r eft w  ^  s*r 

*TT 3RT SfafoJTT |  , sto. 

(?) ^ * f i  % ^ ) J T  n N t i ir  

wnt *  fsrSr w ^ k  to t  w t  

t  *

f«m ntit ( « t  w v ^ ) -

( v )  f^ d r % ?mrr wrsrrr Sf 

wrfasr wi% % t f w w i r e qf m m  

3TTT ^  SWTOtft f a *  ^1% %

*r fatfr stvr #  srfarcrr *tt% 

w * m r  ?nff 1 1  ijwr to jw rtt **r t
1JXT % 'Tfrar^T % STTCT ^R?RRhH

^ f t  *r«rcft w w w t  crc %*rsr
^  i»rrT reerr t  f a  *r«rt «f * w - f ? 2r 
% q fM flr  ?r r̂rarr |  1

( « )  ijit  *r ^srrc %

n»j% 5T®*r ?r*?T7ft£ ta  i js t  f a f a  %

"•fof % * R V  ($T ?TR) 25?dt)”  SRT
fsr̂ riT fa$rr srr t$t t  s«rr fa r̂cr- 

wpfST %5Tt % T̂PT €rr?T 5*T 5*r % U*P 
*fcF*T ^  srer % ^  ^Icr g f r f c r a  

3JT5Tfsn q & f  ^r 5PT *T «FC ^ T  % f a  

?T3T ^  % 5 ^ R >  Jr f a ^ R ^

^rfT % f ^ ^ r  «ft irrf^^r t ,  % f t
T t r WT f̂ T I

(»T) T̂TcT ’TTSpR: f a f a s

w\ ?raf % srarrr, «k«i—

?TTn1r ^r^rf^srr *> % » f i

T f T t  •

Steps to provide employment to 
unemployed Pilot* in the Country

2721 SHRI Y  ESWARA RBDDY : 
Will the Minister of TO JR ISM  AN D  C IV IL  
AVIA I ION be pleased to state

B) the total number of unemployed 
pilots m the country at present J

(b) whether any step# have been takes 
to provide them with employment, an4

(c) if  so, the broad outline* there of ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN 
SINGH) (a) while precise information m this
regard is not available, 126? pilots held pro
fessional categories of pilots' licenccs on 
31st January, 1973, out of whom 894 are 
kn>wn to be ermloved

(b) and (c). The following steps have 
been taken to deal with the problem of un
employment amongst commercial pilots

(1) The rules for direct recruitment to the 
post of Assistant Aerodrome Offi
cer in the Civil Aviation De
partment were amended to in
clude a Commercial Pilot’s Li
cence as one of the acceptable
qualifications In the last recruit
ment, Union Public Service Com
mission recommended 82 candida
tes for appointment as Assis
tant Aerodrome Officers out of 
whom 61 were holders oi Commer- 
c iil  Pilot’s Licences

(w) At the request of this Mmistr\, 
the Ministry of Agric ilture has 
agreed to consider unemployed
commercial pilots for conversion 
training for crop-spraying opera
tions

<m) Indian Airlines and Air India 
have been advised to utilse un
employed pilots on ground duues 
wherever possible Furthermore* 
on the basis of an advertisement
hst year, Indian Airlines selected 
55 candidates for appointment m the 
Corporation The first batch 
of 28 apprentice pilots has since 
been appointed and the remaining 
27 will be called for appointment 
during the course of the year

* t * t  «?r s ftr fa fa  mrar 

2 7 2 2 . : WT

( * )  w f 1 9 7 1 - 7 2  % *frH fa?P t

stfafafa f W r

q r  ^  chtt r f a r  

m a r

(*t)

f*?r *r* raa  S  tw it in ft («ft

%o m o  : (*>) *ftr (sr)

n  «r

i f ts t  TJ5T t t  t u  a r r M  ?

fafira: «reg*rf v t  w m w ift

2723. *T$T?>PP 5TW :

w r  firar ^  frrr ^

fa

( * )  wm 28 ^r«Rt, 1973 aft

^ t | ? r f  ^  rpr wNtwzt4  85,000  

m  frftra: m m  w m s  fa m

F̂TT *TT ,

(^T) WT *R3>TT nsERT %

^f«rw tt q-fn snrrSr *r

Tgt I  , sflT

(*0  fr , Tt fUT ^ irq-

I  ’

* r w r  if ttwt («ft * 0

WTO ’T«m) : («p) ferRT 2 8 - 1 -

1973 Tt wf «tt

sft’arwnr % tr*r <FT?rg^ ^  # ?fr?rr <r*n?r 
to t  «rr, f a r o  srraTT s r  «rr 

w *m  1 . 8 5  *rrsr $  t

( * )  ( * ) .  v *  m

^  ^  Ir t o  g u r  * t ftp*
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NW*ft*r flrrfotf, qsrffesr % w v f  ?wt

% qpfr n fa ff wm  f w r  m m  
|  1 ^rrsr-JTfcTm wtit s n ft  |  1

UTOf 75  wtffire w pr vV

^ ^ 'fd  *PT

2 7 2 4 . *ft HJSNftW ,S*Wflr :

«r t  f m  *reft ^  f t t

f a  :

(*?) t o t ? :  ft wtttt % 75

5T5^r tfVsrrrt sft *TVtf*T *T TTWtsFT 

fartrT t  ; srfar

(*a) *rfe st , m  t  »t

|  *ftT ^ F T  ft s r ft*  % <mr f w  # T  

gtr*t ft i« w  w r  firapft *p*rfa «ft ?

ftr^T ihrrOT ft TTsor («ft 

$  C WTO I ^ w ) :  ( t )  sfrc ( * ) .  sft, 

?r » *n2 t % 75  f W M a * fr

% 5TPT *TcT ^ r  3«ff ft ft 5T<ftr

ft s m  ft« p fr* fr  ft qft

g & Q  T̂TR

3FTT«r f t w

frtrnTarr? ^te»r

f W f m  ^ 9  tra a f f t  tf* F r 

f t r w r a r  ftrcr utr ; [irn rm «  i f  

WT*WT | f f f i f t w 4 4 4 3 /

73] 1

HTOfar tr*fjnr fa v ra  f w r  s ttt «rw *f 
*ift jftarif if 1972 % itora 

gw r wv/f/^tfk

2 7 2 5 . *ft SfaT WTO fft$ : W3T 

VfSW ifr r  qrr»TT f«W R 5f W t  ^  g-crrft 

f a  :

( ^ )  vRFfhEr t o s t  f o s r a  I w r  

sTRT ŜT ^ t̂n % fteT5T f̂ FT-f̂ T
« r m  tk  ^ rr ^  r̂r ^  I ;  sffr

(*i) srtf 1 <>72^^rrnT^Tffefff 

ft farpr ^  fa^RT srnr p tt  w i t  

f ^ f t  rrfft g f ?

w s *  sfhr *fr*pc fa w m  *?ft ( * t<> 

*nrr : ( * )  *ftr (w )  •

1 9 7 1 —72  % STTR 

(-{-) § lfa  ( — ■)

(m sr  3 ) 

+ ) 1 8 .6 8
— ) 1 3 .7 7
+ ) 1 0 . 64
— ) 4 . 3 6
— ) 2 . 4 8
—  ) 1 2 . 1 2

—  } 1 . 0 2 *

?rf f e f r

3r*T5frc 

«n WI«TT«i

v r t iN r m  <rfkwr*r 1 - 1 0 - 7 2  ft 3 1 - 1 2 - 7 2  w  ^  iswfist % f?nt t



Written Answers M A R C H  9, 1973 Written Answers i5o

’(TSTK rT«n srrg

gTTi srTO 

^  ? frl5T

2 7i2 6- «fi 5T^< ^

%  :

( ^ )  5T'$r  ̂ %■ if

y WIT  ̂WT
^5FT I  ; ? f k

( ^ )  f7T fe " tf  5ftr  iTSTO- ^  ^^nfra- 

^«rr sn^ ^inqr?: s p t

# T if r=Pc1% % ?rr?i5T
strt ^  ?

m f e i^  i h r m («ft tTo

ffto 5fT»l) : ( t ) %  Pi*(Td %

Jf ftn®% ciW ^  ^ T R
■»Fr 5nra, •3TP!T rH’'î 'Tfaf<sld I  :—

( 1 ) , " ”!  5̂TVTcRt, 1973 %
^  % ?T5RT cn: f5=psrf̂  T̂ŝ f

-r .9 CN

40 SlfdWcl % TO’+T 30 jrf?TW, *TS!m 
?rn! 'TT w r  40- irf^rw ^
20 stRtot ?r«rr f w f ^  7Tcflr 
'tfCTT^r 'JX 7Xm 1T?JT 2 0 5T^9r^ #

15 jrfa^d w i  ferr i

( 2 ) 1 5 m ft ,  1973 ^  ?T'5R7
^  '^'Id'H ^■Hdf ^  f e n  P̂TT ^
arf% iTR 3̂^ 'TpOTTfT-

PT!m  ^  g %  I

(3) HTfer . ? T ^
g?1KT ^  JcMT-̂ fr ^

% ? T ^ ^  ^ifiW T ? t  n f  I

( 4 )  5TFCT HTfer ^

^  ^ ? r . %

STPTR fnJTiT ^ ■̂T5IJT+ q-iT̂ W t

? T ^  s im n : ?«TrftRr ^ ^

f e t r  irar f 1

( 5 )  w f ^  ^ 9 T5  szrTqTT f¥ m "

% 5T ^  % fwtr 1 9 7 3  t

?̂fr srf̂ srnr f̂ f̂ d ^  f f̂ R% 
smriT % r̂fT5fk ^  f̂rr jf 5T^
^ t  F iF m r fiT§rjfr 1

( ^ )  '̂ HH>I"<1' ^  ^

I  iT«mfr3- ^mr 'tsw ^
3̂T r ^  I

Issue o f shares by  
Lim ited

Indian O xygen

2727. SHRI INDRAJIT G U PTA :
Will the Minister of FIN AN CE  be 
pleased to state :

(a) whether Government have allows
wed Indian Oxygen Limited to float new 
shares or issue Bonus shares in addition.to 
the present subscribed shares;

(b) if  80, what would be the proportion, 
after new shares are issued, to shares held' 
by present Sharedholders in India ; non-
residents. Corporations and F ii^ d a l Ins
titutions ; and

(c) whether Government propose ,to. 
acquire fresh issues of shares and to appoint 
their nominee on the Board of Directors of 
the company ?

TH E M IN ISTER  OF STATE  IN  
TH E M IN IST R Y  OF FINANCE 
(SHRI K . R. GANESH): ( a ) ,^ T ie
Controller of Capital Issues had given 
a consent under Capital Issues (Control) 
Act on 14th November, 1972 .to 
Indian Oxygen Limited for the issue i o f 
15,40,000 Bonus shares amounting  ̂to Rs. 
1,54,00,000 in proportion of I Bonus share 
for 3 Equity shares. ? ■!' ,

(b) According td'£he%formatibi) 5vsiil- 
able from the Cbni^n^^’s''"' '̂application for 
the above -boniis issue/l2ie 8'quity'^shbudl
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holding pattern after the proposed bonus
issue would be as under:—

Percent

, (u) Foreign company or com
panies Who Jointly or se
verally hold the majority 
of shares. 66* 06

(it) Non-resident shareholders
other than ft) above. o -16

(tit) Director:. . • * ° '° 5

(tv) Financial Institutions in
cluding Insurance Com
panies and Banks. T 71

(v) Companies registered under
the Companies Act . 0*51

(ot) Others. . 25‘ 5 i

100*00

(c) In view of answers to (a) above, this 
does not arise.

Loan advanced by State Bank of 
India* United Commercial Bank* 
United Bank of India and Bank of India 
to Small Agriculturists and Business

men in Orissa.
2728. SHRI ARJUN S £ T H I ; Will 

the Minister of FIN A N CE be pleased to 
state the loan advanced by the State Bank o f 
India., United Commercial Bank, United 
Bank of India and Bank of India branches 
in the Districts of Balasore (its sub-division - 
wise), Orissa to the small agriculturists and 
small businessmen from January, 1971 tilj 
the end of December, 1972 ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y O F FINANCE (SHRIM ATI 
SUSH ILA ROH ATGR: Information
relating to United Commercial Bank, United 
Bank of India and Bank of India is 
given in the Statement placed on the 
Table of the House (JPlaced in Library. 
See, No. LT-4444/73].

Information relating to State Bank o f 
India is not readily available and the same 
will be collccted to the extent feasible and 
placed on the Table of the House.

' Im p ort o f  M achinery fo r M dm tfcc-
■ tu re o f  U -Foam

2729. SHRI ARJUN SETH I : W ill 
the Minister of COM M ERCE be pleased 
to state:

(a) whether Government have per
mitted certain firms to import machinery 
from abroad for manufacture of U-Foam, 
i f  so, the names of the Firms ;

(b) whether any unemployed techni
cians or graduates have been allotted these 
machineries for starting this industry ;

(c) whether any applications are pen
ding with Government for allowing imports 
of machines of the above industry ; and

(d) if so, the reasons for not permitting 
them to import this machinery ?

TH E D EPU TY M IN ISTER IN TH E 
M IN ISTR Y OF COM MERCE (SHRI
A. C. GEORGE):

(a) Yes, Sir. Names of the firms who 
have been granted licences for the import of 
machinery for the manufacture of Poly
urethane Foam products arc mentioned 
below:—

1. M/s. Bharat Foam Industries, Bom
bay.

2. M/s. Ideal Foams (P) Ltd., Baroda.

3. M/s. Kanumana Enterprises, Bom
bay.

4. M/s. K . B. Plastic Foams Indus
tries, Bellary (Mysore).

5. M/s. J. J. Foams, Jaipur.

6. M/s. Goa Foam (P) Ltd., Goa.

7- M/s. Indian Foam Industries, 
Hyderabad.

8. M/s. Jain Industries, Hyderabad.

9. M/s. Bharat Petro-Chemical, Delhi.

10. M/s. U.Foam, Hyderabad,

11. M/s. Hindustan Foam Industries, 
'Shopifl,."
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12. M/s. (Sm t) Shcela Gautam, 
Meerut.

13. M/s. Rajes,war Patel, Patna.

(b) No, Sir.

(c)Yes, Str. There are 20 such appli
cations pending.

(d) As the mam raw material war., 
T .D .I. (Tolune-Di-Tsocynate) for the ma
nufacture of Polyurethane Foam Products 
is required to be imported in large quantity, 
disproportionate to the value of the machinery 
it has been decided by the Government that 
setting up of new urnts for the manufacture 
o f this item should be phased over the next 
few years till 1974 when the indigenous 
production of T D I  is expected to come up in 
sufficient quantities

Tourist ipots in Orissa selected for
development during Fifth Plan

2730 SHRI ARJUN SETH I Will 
the Minister of TO U R ISM  AN D  C IV IL  
A V IA TIO N  be pleased to state

(a) the names of the tourist spots in 
Onssa which have been selected for develop- 
ment during the Fifth Plan , and

(b) the broad outlines of the development 
programme in this regard ?

T H E  M IN ISTE R  OF T O U R ISM  
A N D  C IV IL  A V IA T IO N  (DR. K A R A N  
SING H ): (a) and (b) The Fifth Plan scheme,, 
are under formulation and have not yet been 
finalised.

Decline in India's exports to African 
and Asian countries

2731 . SHRI RA N A  BAH ADUR 
SIN G H : Will the Minister of COM M ERCE 
be pleased to state .

(9) whether there has been a fall in the 
exports to African and Asian countries ; 
*nd

ib) i f  so, the extent thereof >

TH E D E P U T Y  M IN IST E R  IN  T H E  
M IN IS T R Y  O F COM M ERCE (SHRI 
A. C. GEORGE):

(a) There was a slight fall in 1971-72 
as compared to 1970-71 but statistics o f  the 
first five months of 1972-73 show a slight 
increase over the figures for the same period1
in 1971-72.

(b) T he relevant figures are as follows:—

(Rs. crores)

African Asian 
Year countries Oceania

countries

1970-71. 139-29 487*5 i

1971-72 . 132*06 448*51

1971 (April-August) 46-49 184*67

1972 (April-August) 47*78 219*87

W**w K W m  W l l i W I  Wt WIX WmVhT

2732. w?o w ifrTw m  

w  fwar srtfT  f^ r

(*p ) % ir^ r ir f f

SETH % g *  W  ap<T-

^rrfacft *rt * r c  w ife

3fT% a|T# ^  TlfVT ^  %

s m  tR  I  ,

(sr)«rfc $r, m  faepft 

f im  *hrw w  % x m
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( w )  n w  snf? t
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Recruitment of freA employee* in 
R.B.I. New Delhi

2733. SHRI HARI SIN G H  * Will 
the Minister of FIN AN CE be pleased to 
state-

(a) whether any recruitment of fresh 
■employees in all classes was made in 1971-7® 
in the Reserve Bank of India, New Delhi . 
and

(b) i f  so, the number and percentage of 
th e  Scheduled Caste candidates selected ?

T H E  M IN ISTE R  OF FIN A N CE 
(SH RI YESH W AN TRAO  CH AVAN
(a) and (b). Reserve Bank of India have 
reported that reruitment to the officer* sr grade 
1 s made on an all-India basis and as such in" 
formation for New Delhi office is not main, 
tamed separately. As regards the clerical 
and subordinate staff, including part-time 
sweepers, the number of Scheduled Caste* 
candidates recruited and their percentage t° 
the total number of employees dunng the 
period 1st April, 1971 to 31st March,
1972 is as under :

Category of &taff No of % of
S C column 2 

candidates to total 
recruited recruited

1 2 3

'Class III 14 7 82%

Class IV 15 22 4 %

Strength of U. D. Cl. L.D.Ca. and 
Class JV employees in R. B. L New 

DcUii
2734. SHRI HARI SIN G H  : W ill the 

^Minister of FIN A N C E be pleased to state 
the total strength o f the Upper Division 
and Lower Division Clerks and Class IV  
employee o f  the Reserve Bank o f India, New 
Delhi upto the end o f the year 1972 ?

T H E  M IN ISTE R  O F  FIN A N CE 
(SHRI YESH W AN TRAO  CHAVAN)* 
ii) As at the end of the year 1972, the totai 
sanctioned strength o f the clerical and 
Class IV  staff of the Reserve Bank of India, 
New Delhi office was as under

Clerks Grade 1 • 311

Clerks Grade II 392

Q  ass IV  Staff 540

Daily Wages/Part-time Class IV
employees . . .  16

T otal • • • 1,259

Setting np of clearing Houses
2735 SHRI HARI SIN G H  Will 

the Minister of FIN ANCE be pleased to 
state

(a) whether the opening of the clearing 
houses was one of the recommendations 
made at the workshop held under the auspice^ 
of the National Institute of Bank Mana
gement in December, 1969 on population 
basis, and

(b) if  so, wh.it programme has been 
drawn for setting up clearing houses on the 
basis of the latest census ?

T H E  M IN ISTE R  O F FIN A N CE 
(SHRI YESH W AN TRAO C H A V A N );
(a) Yes The mam suggestion of the 
workshop on * customer service ’ held under 
the auspices of the National Institute of Bank 
Management at Madras in December 1969 
was that the clearing house** should be se- 
tabhshed at all places with population o?
50,000 or more, which are served by 3 or more 
banks.

(b) In February 1970, there weie 132 such 
centres according to the 1961 census report)* 
The list has been updated by the Reserve 
Bank to 156 according to the 1971 census 
report. According to the latest information 
available, clearing houses have been estab
lished at 56  o f  these centres. Reserve Bank 

is pursuing with the commercial banks th 
question o f establishing clearing houses at the 
other centres.
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Loans sanctioned to Class IV employ* 
ees of Nationalised Banks for building 

Houses
3736. SHRI HARI SIN G H  : Will the 

Minister of FIN A N C E be pleased to stat* 
titie number of employees of the Class IV 
who have been sanctioned for loans building 
houses under the Employees Housing Loan 
Scheme in 1971-72 in all the nationalised 
banks of India ?

T H E  M IN ISTE R  OF FIN A N CE 
(SHRI Y E SK W A N T R A O  CH AVAN ): 
T he information is being collected and will 
be laid on the table of the House.

Setting up of Reserve Bank of India
Officer Cadre review Committee

2737. SHRI HARI SIN G H  : Will 
the Minister of FIN AN CE be pleased to 
state:

(a) whether Reserve Bank has set up 
a “  Reserve Bank of India Officer Cadre 
Review Committee ”  ; and

(b) if  so, whether any report has been 
submitted by the Committee to Govern
ment?

TH E M IN ISTE R  OF FIN A N C E 
(SH RI YESH W AN TRAO  CH AVAN):
(a) and (b) The Reserve Bank of India 
Officer Cadre Review Committee cons
tituted by the Reserve Bank of India 
lias submitted its report to the Reserve Bank 
■of India on the n th  October, 1972

Proposal to change the timings of 
Bangalore flight to Delhi.

2738. SHRI C. K. JAFFAR SHA- 
R IE F: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
■state:

(a) whether Bangalore flight to Delhi 
reaches Delhi Airport at 10-30 p. m. or 
sometimes at xi-30 p.m. 5 and

0 >) whether Government propose to 
-change the timings of this flight and if 
not, the reasons therefor ?

TH E M IN ISTE R  OF T O U R ISM  AND 
C IV IL  A V IA TIO N  (DR. K A R A N  SINGH):
(a) The scheduled arrival time of the 
Bangalore Hyderabad Delhi flight at Delhj 
airport is 22.00 hours.

(b) Aircraft are scheduled to operate 
a number of flights a da> between different 
points to achieve maximum utilisation.

According of Consent to Com
panies to raise Capital

2739. SHRI C. K . JAFFER SHA- 
R IEF : Will the Minister of FIN AN CE 
be pleased to state.

(a) whether consent has been accorded to 
six companies to raise capital amounting to  
over Rs. 2 80 crores , and

(b) if  so, the gist thereof ?

T H E  M IN ISTE R  OF STA T E  IN  
T H E  M IN IS T R Y  OF FIN AN CE (SHRI K . 
R. GANESH ): (a) t.nd ( ')  According to the 
Press Release issued to the Press by the Office 
of the Controller of Capital Issues on 30th 
December, 1972 the following 6 companies 
were given permission to raise capital 
ammounting to Rs. 280 45 lakhs under the 
Capital Issues (Control) Act, 1947*

Name of the Company Amount
approved

lakhs

1. Shree Vallabh Glass Works 
Ltd. Rs 40 34

2. Wallace Flour Mills C®. 
Ltd. >* 22 so

3. Baroda Rolling Mills Private 
Ltd. *» 10 0

4. Gwalaor Lamps & Electricals 
Ltd.

>* 30 00

5. Bitcorp Private Ltd. 35 61
<5. Sirpur Mill* Ltd. ** 150*00

T otai. . 280-45
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Lack of Tourist Literature with His
torical hack-ground of Tourist spots 

and objects
3740 . SHRI RAJDEOSINGH  

SHRI S. N  MISRA*

W ill the Minister of T O U R ISM  AND 
C IV IL  A V IA TIO N  be pleased to state .

(a) whether Govrnment’s attention 
has been drawn to the news report published 
in the Current, dated the toth February* 
1973 under the caption “ Is this now we 
promote tourism” , and

(b) if  so, their reaction thereto >

T H E  M IN ISTE R  OF 1 O U RISM  AND  
C IV IL  A V IA TIO N  'D R  K A R A N  SIN G H );
(a) Yes, Sir

(b) The matter pertains to the State 
Government and we have mvited the atten” 
tion of the State Government to this report

Foreign Aid
2741 SHRI RAJDFO SIN G H  Will 

the Minuter of FIN A N CE be pleased 
to state

(1) whether the foieign aid agreement 
signed during the second half o f 1972-73 
amounted to Rs 227 26 crorcs ,

(b) if  so, what is the shortfall o f the es
timated foreign aid expected during the same 
p eriol, and

(c) whether Government are not con
templating to forego the foreign aid complet
ely and stand on their own resources5

T H E  M IN ISTE R  OF FIN A N CE (SHRI 
Y E SH W A N T  RAO CHAVAN) : (a) and
(b). A  statement of Aid Agreements 
signed during 1972-73 »  laid on the 
Table of the House

(c) Government is contantly emphaa- 
ing self reliance through import substitu
tion and export promotion. As has been 
stated m the approach to the Fifth Five Year 
Plan the objective is to achieve zero net aid

the end of the Fifth Plan period.

Statement

Country US *
Million
Amount

1 Austria • * 2 40

2 Belgium • # 5 00

3. Canada 67 4 4

4 Denmark 5 70

5 France 90 70

6 West Germany 86 95

7 Japan 81 17

8. Netherlands 21 71

9 Sweden 63 61

10. United Kingdom 140 40

11 I D A 274 00

G rand T otai • 839 08

(Rupees Crores) 610 79

Trade agreement between India and 
Czechoslovakia.

2742 SHRI RAJDEO SINGH  W ill 
the Minister of COM M ERCE be pleased 
to state

(a) whether Government has signed a 
Tready Protocol with Czechoslovakia en
visaging a trade turn over of Rs. 130 crores 
between the two countries m 1973*

(b) if  so, whether this trade turn over m
1973 promises an increase over the 1972 
estimated* le v e l; and

(c) if  so, the increase from 1972 to 1973 >

T H E  D E P U T Y  M IN IST E R  IN  T H E  
M IN IS T R Y  O F COM M ERCE (SHRI 
A. C  GEORGE)* (a) Yes, Sir.

(b) and (c). It u  difficult to say at this 
stage as to what increase this implies over 
the estmated level for 197a. However, it is 
likely to be o f the order of 20 pet cent or 
mote.
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' CM ftnu^M  of Aerodrome Operator

Grade I (Selection Grade)

2743 . SHRI PR IYA RANJAN D AS 
M U N SI : V i l l  the Minister of T O U R ISM  
AND  C IV IL  A V IA TIO N  be pleased to 
state:

(a) -whether some of the Aerodrome 
Operators, Grade I (Selection Grade) who 
did not participate in the token strike on 19th 
September, 1968 were confirmed in No
vember, 1969 and those who participated in 
the strike were not confirmed by the same 
Departmental Promotion Committee and 
no post was kept reserved/vacant for them 
and if  so, whether the strikers have now 
been confirmed and if  so, from which date; 
and

(b) whether the Aerodrome Operators 
Grade I (Selection Grade) who have been 

confirmed later will supersede those wh° 
were confirmed in 1969 and if  so, under what 
rules?

TH E M IN ISTE R  O F T O U R ISM  
A N D  C IV IL  A V IA T IO N  (DR. K ARAN  
SINGH ) : (a) Confirmation o f Aerodrome 
Operators Grade I (Selection Grade) was mad 
by the Director General of Civil Aviation 
with effect from 19-11-1969 restricted to 
persons who did not participate in the Sep
tember, 1968, strike. Government in the 
Ministry of Home Affairs O. M. No.iJ/9/S^ 
68-Ests(B) dated 3-3-1970 issued certain ins
tructions regarding confirmation o f thos

i participated in the strike. On this basis, the 
D G C A  considered the cases o f Aerodrome 
Operators Grade I (Selection Grade!) vtfho 
took part in the like and confirmed them 
Retrospectively from 19-11-1969 as vacancies 
torn that date had become available.

(b) Since the date of confirmation of 
two ŝ ts of employees is tfee same viz 

x*»U*6f tfceit  original tours* seniority 
remffci undisturbed,

8787 I*S.— 7.

Targets « f  Small Savings in Fmrth 
Plan

2744 . SHRI JH ARKH ANDE R A l:  
Will the Minister o f FIN A N C E  be pleased 
to state:

(a) what was the target fixed for small 
savings in the Fourth Plan ;

(b) what is the total amount so far 
collected;

(c) whether the target is likely to be 
achieved ?

T H E  D E P U T Y  M IN ISTE R  IN  T H E  
M IN IS T R Y  O F FIN A N C E (SH RIM A TI 
SU SH ILA  R O H ATG I): (a) The target f e e  d 
for net small savings collections during the 
Fourth Plan period originally was Rs. 769 
crores. This was raised to Rs. 1,000 crores 
during the Mid-term appraisal of the Plan.

(b) The total amount collected so far is 
as under:—

1969-70 - Rs. 139 ’ 9» crores

1970-71 • Rs. 183-78 crons

1971-72 • Rs. 228*01 crores

1973-73  * Rs. 207*00 crates
(Upto January, 1973) (Approx.)

T otal Rs. 748*61 crores

(c) The revised target for small savings 
collections during the Fourth Plan period Is 
not only likely to be achieved but even ex
ceeded.

Export of non-traditional Items

2745- SHRI JH ARKH ANDE R A Ij 
W 01 the Minister of COMMERCES 
be pleased to state :

(a) what is the increase made in the 
export o f  npn-traditional items in the las* 
three years;

(b) what a w  the mala items o f non* 
traditional go^ds exported ; and

(c) what are the main foreign market 
o f  these non-traditional goods ?
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T H E  D E P U T Y  M IN ISTE R  IN  T H E  
M IN IS T R Y  OP CO M M ER CE
SH RI A .C . GEORGE): (a) On the 
b  is is o 1 broad classification
sport* o f non-traditional items in X971-7 
at Rs. 5JX crores showed an increase of Rs* 
l »6 crores over exports in 1968-69.

(b) The main non-traditiona! items e x ' 
ported are.—

X. Engineering goods.
2 Chemical and allied products.
3. Rubber manufactures.
4. Paper and paper board.
5. Ferro manganese and ferro-alloys.
6. Cotton apparel.
7. Fabrics of art-silk and synthetic 

fabrics and spunglass.
S. Fish canned and frozen.
9. Handicrafts.
zo. Leather and leather manufacture8 

(excl. hides and skins raw/ including foot* 
wear of leather and canvas.

XX. Plastic and plastic manufactures
X2. Silk fabrics

Offer from manufacture* o f European 
Airbua t o r  u k  of thsiv F lu e s

2746 SH R i JH AR KH AN D E R A I: 
W ill the Minister of T O U R ISM  AND  
C IV IL  A V IA TIO N  be pleased to state:

(a) whether the manufacturers of the
European airbus— the Airbus Industries
have offered to sell their planes to India;

(b) i f  so, what are the terms offered by the 
manufacturers, and

(c) whether Government have considered 
the offer and if  so, what decision has been 
taken thereon *

TH E M IN IS ! BR OB TO U R ISM  A N D  
C IV IL  A V IA T IO N  (DR K A R A N  S IN G H :
(a) Yes, Sir to Indian Airlines.

(b) and (c). The proposals along with 
those received from the manufacturers of 
other aircraft, are under the consideration of 
Tndian Airlines

(c) In respect of important non-traditiona 
goods, the main markets are as follows —

Items Main Markets

x. Engineering goods Arab Republic of 
rot (ARE), Iran

Sudan, Nif 
Ceylon,
Malaysia, U K , 
Kuwait, U .S A .

U  S.A., U .K  Ceylon, 
Japan and Australia

U.S.A., Belgium, 
West Germany, 
France, U . K ., 
Hongkong.

U .K ., U.S.A., U.S S.R. 
Nepal and ARE.

5. Leather and leather U .K ., U.S.S.R.,
manufactures. France# Italy, 

Yugoslavia and 
Japan.

2. Fish canned and 
frozen.

3. Handicrafts

4. Chemicals and 
allied products.

Auction of Tea by Tea Board

2747. SHRI PRABODH CHANDRA 
Will the Mim&ter of COM M ERCE be 
pleased to state

(a) whether the export of tea has in
creased but the foreign exchange earnings 

by India have not increased proportionately 
because o f the £pct that some members of 
the Tea Board are themselves buyers or are 
interested in some firms buying it with the 
result the prices offered are much less, 
and

(b) i f  so, Government’s reaction thereto?

THE DEPUTY M IN IST E R ^  THE 
MINISTRY OF COMMERCE (SHRI 
A.C. GEORGE): (a) Both the
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and tinit value of exports of tea have increased 
as shown below:—

Year Quantity Value U nitpria

(m. Kg.)
(Rs.

crores) (Rs./kg.)

1970 202 02 148 75 7*36

1971 206*07 155 34 7*54

X97a 207*44 156*59 7 * 5 5

Foreign exchange earnings through prices 
o f  tea that are ultimately paid are deter
mined by the demand for tea by all the buyers 
bidding the auctions and by the ruling world- 
prices.

(b) Does not arise.

Appointment of Part-time Chair 
men of Public Sector Undertakings

2748. SHRI PRABODH CHANDRA: 
Will the Minister of FIN ANCE be pleased, 
to state the number of part-time Chairmen 
appointed by Government for public sector 
undertakings ?

T H E M IN ISTER OF STATE IN  TH E 
M IN IS T R Y  OF FIN A N CE (SHRI K . R. 
GANESH): According to availableinformation, 
there are 51 persons, appointed by Go
vernment, as part-time Chairmen of Central 
Government commercial and industrial 
enterprises.

Kxpenditure on Toora undertaken by 
Officers erf Bureau of Public Enterprises

2749. SHRI PRABODH CHANDRA : 
Will the Minister of FINANCE be pleased 
to state:

(a) the amount spent on T. A. and D. A. 
of officers of Bureau of Public Enterprises 
dliriap the years 1970-71* 1971-72 and 1972- 
73 (up to date); and

(b) the amount that has been provided 
to the ta d ** estimates <1973-74) for the 
purpose?

TH E M IN ISTER OF STATE IN TH E 
M IN ISTR Y OF FIN ANCE (SHRI K.R. 
GANESH): (a) and (b). The information 
is as follows;—

Year Budget Revised Actual for 
Estimates Estimates the year

Rs. Rs. Rs.

1970-71 1,75*000 i,75)000 1,34*000

1971-7* 1,50,000 1,85,000 1,37*000

1972-73 3*00,000* 3,00,000* 2,36,000*

1973-74  3 >00,000* —  —

•This includes expenditure on T.A./D.A. 
o f the Action Committee on Public Enter
prises, Inventory Control Committee and 
Working Groups of the Action Committee.

Danger to Survival of Jute Industry 
in International Market due to Syn
thetics.

2750. SHRI FATESINGHRAO GAEK- 
W AD: Will the Minister of COM M ERCE 
be pleased to state :

(a) whether the increasing use of syn
thetics by many countries is posing a danger 
to the survival of our jute industry in the 
international market;

(b) whether Goverment have consi
dered the possibility of planning a jute stra
tegy in co-operation with other jute pro
ducing countries like Bangladesh, Nepal 
and Thailand to meet this threat; and

(c) if  so, whether some definite steps 
have been taken towards that end ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN IST R Y  O F COM M ERCE (SHRI 
A. C. GEORGE): (a) and (b

(«) As a result of a conference held at 
Dacca under the auspices of UNDR certain 
ccmdaaiora have emerged for tackling the 

f  Upto 27-2-1973.
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problem* of jute economy in the fields of 
t and promotion. Th*»e 

are subject to ■ ratification by 
Government* o f India, Bangladesh, Nepal 
tod Thailand.

Walts l»y representative* of big to- 
dustrial houses to U. 8. A. and Swit
zerland.

2751. SHRI SAROJ MUKHERJEE: 
Will the Minister of FIN AN CE be pleased 
to refer to the reply given to Unstarred Ques
tion No. 5433 on the 22nd December, 1972 
regarding visits to U. S. A. and Switzerland 
by representatives of 20 large Business 
Houses in 1972 and state :

(a) whether the information asked for 
has been collected and if so, whether it will 
be laid on the Table of the House; and

(b) the total foreign exchange released 
by the Reserve Bank of India for the purpose?

t h e  M i n i s t e r  o f  f i n a n c e  c s h r i

YESHW ANTRAO CHAVAN): (a) and (b)

Presently data relating to visits abroad 
are maintained by the Reserve bank 
o f India based on the purpose of the 
visit and not by individual companies. Data 
relating to the large business houses have to 
be collected by scrutinising all approved 
applications. The Reserve Bank are com
piling the data for over 1600 companies which 
fall under the 20 laxge Business Houses, and 
the information will be laid on the Table o f 
the House as soon as possible.

decline oS export 'trade -'hi t o .
lade o f rmw material ( C o m p ^  'and stHE
competition from Japan and China in the 
world nucrftet b e e t i i g h e r c o s t  of pto* 
duetion o f Indianians especially because of 
heavyessdsfc dutyandleviea an certain raw 
materials* and

(c) what steps Government propose to 
tafee to overccntie these difficulties and check 
the decline in export of Indian fans ?

Export Trade ®f 
Fan*

TH E D E P U TY  M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A .C . 
G E O R G E ): (a) A  reference was irsde to 
this effect in the proceeding of the Silver 
Jubilee Session o f the Fan Makers Asso
ciation.

(b) and (c). Export o f electric fans and 
components during the last 3 years have 
been increasing as will be seen from the 
following figures

Decline In

R l fcAROJ 
Will the Minister of COM M ERCE 
pleased to state

(a) whether Fan Makers Association of 
Xndk has given any i*fH«waa»tk« to

Year Value

1970-71

1971-72

W V 73

Rs. 1-438 crores

Rs. 1*565 crores 

Rs. 1*570 crores

(Apr. 72 to Jan. 73)

Indian

be

required for the mamffiMjtwe o f fansif

Exdseand CoatomsdoiCtesonciw materials 
and oomponeats going in epport pro* 
duction o f fluu wee refunded. HNoe is> 
therefore, no impact on tioe competitive

' for export pradtK^ <rf t o  are pen^
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4ei«ure of Smu«gled Good.

2753.SH R I JAGADISH 8H ATTA - 
C H A R Y Y A  : Will the Minister of FIN ANCE 
b sp lcased to sta te ;

. (a) the total value of the articles in rupees 
seized by the customs authorities sit the 
various air ports and seaports of the countrj 
lit 1972 ; siftd

(bj number of smugglers arrested in this 
connection ?

, TH E M IN ISTER OF STA TE IN TH E 
M IN IS T R Y  OF FIN AN CE (SHRI K.R. 
G AN ESH ) (a) The total Y*iue of the goods 
seized fey the Customs authorities at various 
pit ports and , seaports during 1972 was 
Rs. 856 lakhs (approx.).

(b) 243.

Export o f‘Beedf to Bangladesh

2754- SHRI G. K. CHANDRAPPAN: 
Will the Minister of COM M ERCE |be 
pleased to state :

(a) whether the Kerala Government had 
requested the Centre to include ‘Beedi’ as 
one o f th; items for export to Bangladesh; 
an d

(b) if  so, the decision of Government 
thereon?

TH E  D E P U T Y  M IN ISTER IN  TH E 
M IN IS T R Y  OF COM M ERCE (SHRI 
A . C. G E O R G E ); (a) and (b). There is no 
restriction on the export of bidis to any 
country, including Bangladesh. The Hon. 
Member has perhaps in mind inclusion of 
bidis in the list o f items under the Limited 
Payments Arrangement. There is no pro
posal to include bidis under this Arrange
ment, ’

Remittances by Foreign Companies Is 
India

2755. SHRI C. K. CHANDRAPPAN : 
WlH the Minister of FIN ANCE be pleased 

:niauy. :%eig>i ‘'firfla in Indiahad

^bcto lndiii in 1971-73 and what w a sth e

amount so rei^tiliied by each firm and to 
which countries ?

TH E M IN ISTER OF FIN ANCE (SHRI 
YESH W ANTRAO CHAVAN) : A  state- 
meat showing the profits rtmitted irt X971-72 
by branches of foreign companies} including 
branches of foreign banks, is laid on the 
Table of the House, [Placid in Library 
Set No. L T  4445/731*

In that year, EID-Parry was the only Ibfeign 
incorporated Company which made remitt
ance on account of royalty, and the amount 
remitted was Rs. 18,516.

M odifying the Code o f  Grants to f o i l
the Promotion of turadfansfts and 

Handloom items

2756. "SHRI C. K . CH ANDRAPPAN: 
Will the Minister o f COMMERCE be 
pleased to state :

(a) whether the K oala Government have 
recently approached the Centre with a request 
to modify the code of grants under the mar
keting development Hand to suit the pro
motion of the export of Kerala handicrafts 
and handloom item s;

(b) if so, the broad outlines thereof; and

(c) the decision taken by Govrenment?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A C  
GEORGE) : (a) to (c). Yes, Sir. The 
Government of Kerala requested that Mar
keting Development Pood financial assistance 
may be extended to State Undertaking also. 
The matter is under consideration,

R atio adoptod to operate New Bnm cbes 
or B *n l»  in  RaceS end  U rban Areas 

and plan fo r  P rop er T n k i a i  o f
■ O f f i c e r s t o  M a n R n r a l  and 

U rban Banks

2758. SHRI G. Y . KRISH N AN  : Will 
the Minister of F IN A N C E b e p lca se d  to 
state : ....

(a) W■' Oov-
menreht Mfcile gen in g  new brandies o f  
banks in rural and urban a im  ;
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(b) whether Government have drawn an 
outline o f a three year plan for proper training 
of officers to man rural and urban banks ; and

(c) if  so, the main features thereof ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y O F FIN ANCE (SM T. SU- 
SH ILA R O H A T G I): (a) New branches 
are opened after examining the banking 
facilities, business potential and availability 
of trained personnel. As regards distribution 
between 'rural and semi-urban’ and urban 
areas generally the proportion is 2:2 except 
in respect of banks who have less than 60 
per cent of their branches in rural and semi- 
urban areas where the proportion is 3:2.

(b) and (c). The banks are still preparing 
their plans for training of officers.

Grant of Maximum Loans for Hand- 
loom Weavers by Nationalised 

Banks
2769. SHRI G. Y. KRISH NAN : Will 

the Minister of FIN ANCE be pleased to 
state the steps taken by Government to 
ensure the grant of maximum loans for hand- 
loom weavers by nationalised banks during 
the last two years so far as the Mysore State 
is concerned ?

T H E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y O F FINANCE (SM T. SU- 
SH ILA ROH ATGI): Hand loom industry is 
included in the cottage and small scale indus
try. Wherever, viable schemes are pre
pat ed and bank loans sought, the funds 
required are normally available after due 
scrutiny by the banks.

Family Pension to Pensioner* who 
retired after 1960

1760. SHRI S. N. M IS H R A : Will the
mister of FIN AN CE be pleased to stale :

lu) whether family pension is given to 
the families of the pensioners who retired 
after i960 ; and

b) whether pensions are admissible to the 
widows of the pensioners who retired earlier 
than 1960 ?

T H E M IN ISTER O F  S T A T E  IN  T H E  
M IN IST R Y  O F FIN AN CE (SHRI KJR. 
G A N E S H ): (a) and (b). T he benefit o f 
family pension viras first extended to Gov
ernment employees under provisions of the 
Liberalised Pension Rules introduced on 
17-4-1950 and these provisions were re
placed by the Family Pension Scheme, 1964 
which were introduced from 1-1-1964. 
Families of Government servants who retired 
before 1-1-1964 are governed for the purpose 
of family pension, by the rules in force at the 
time of their retirement.

Import of Shoddy Clothes

2761. SHRI S. N. M ISRA : Will the 
Minister o f COMMERCE be pleased to 
state :

(a) what steps Government have taken 
regarding the import of shoddy clothes;

(b) on what basis these shoddy clothes are 
being received in the country j and

(c) what is the financial implication o f 
these imports ?

TH E D EPU TY M IN ISTER IN  TH E 
M IN ISTR Y OF COM M ERCE (SHRI A. C. 
G E O R G E ): (a) and (b). The Hon’ble 
member perhaps wants information about 
the import policy of rags. With effect from 
12-5-72 the import of rags in REP has b een 
disallowed except against export of shoddy 
blanket to the shoddy sector. Rags constitute 
the raw material for the shoddy sector.

Raw Material for Shoddy Pullers
2762. SHRI S. N. M IS R A : Will the 

Minister of COM M ERCE be pleased to 
state :

(a) whether the shoddy pullers were getting 
raw materials for the last ten years upto 
1968;

(b) whether Government have accepted 
the recommendation o f Shah Committee that 
shoddy pullers should convert themselves 
into spinners;
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(c) if so, what Inrut has been fixed for 
giving them raw materials, and

(d) upto what time they are expected to 
ltutsl spinning looms >

TH E D EPU TY M INISTER IN  TH E 
M IN ISTR Y O F COM M ERCE (SHRI A  C . 
GEORGE) (a) and (b). Yes, Sir.

(c) None.

(d) They were expected to instal spinning 
capacity within reasonable time

Indo-Bangla Rupee Trad*.

2763 SHRI B S BHtAURA Wil» the 
Minister of COM MERCE be pleased to 
state

(a) whether the attention of the Gov
ernment has been drawn to a “Jnews-item 
appearing in 'Times of India’ dated the 
13th January, 1973, under the heading 
“ Indo-Bangla rupee trade disappoints" »and

(b) if  so, Government's reaction thereto?

TH E D EPU TY M IN ISTER IN  THE 
M IN ISTR Y OF COMMERCE (SHRI A.C. 
G EO RG E). (a) and (b). Government have 
seen the press report in question. It is dif
ficult to forecast what might be the actual 
imports and exports under the Limited 
Payments Arrangement by the end of ’ the 
current trade year

Flow of trade is (kept constantly under 
review and efforts made, in consultation 
with the Bangladesh authorities, to bnng 
about an inprovement.

Compulsion to boost Export
2764 SHRI B S BHAURA Will the 

Minister of COM MERCE be pleased to 
state

(a) whether while giving an outline 
of a composite export policy recently he 
stressed the need for applying compulsion 
to boost exports, and

(b) if  so, the broad outlines thereof ?

THE D EPU TY M IN ISTER IN fT H B  
M IN ISTR Y O F COM M ERCE (SHRI A C . 
GEORGE) (a) and (b). There is already 
?n operation a schsms of compulsory export 
obligation under the mport policy for Actual 
Users The question of extending the scope 
of the scheme is under consideration

Joint Venture* w ith Guinea
2765 SHRI R R  SINGH D E O : W ill 

the Minister of COM MERCE be pleased 
to state

(a) whether India and Guinea have 
agreed to set up joint ventures m a number 
of industries and if so, the broad outline^ 
thereof»

(b) whether the proposed 3 Joint venture* 
would be in public sector or private sector j 
and

(c) the extent to which the country is 
likely to be benefited thereby >

HE D EPU TY M IN ISTER IN  T H E  
M IN ISTR Y O F COMMERCE (SHRI A C .  
GEORGE) (a) to (c). A  high level
delegation from Republic of Guinea visited 
India in November, 1972 and discussed 
the possibilities of economic and technical 
co-operation by India ui various deve
lopmental schemes of Guinea Both sides 
agreed to make assessment of precise require
ments of Guinea and also India’s capability 
to meet much requirements in various 
economic sectors Two Governments would 
further explore die precise form of coope
ration possible, on the basis of su?h studies

No concrete proposal for the setting up o f  
any industry in Guinea has been received 
so far

Problems of Jute Economv

2766 SHRI Y  ESWARA RED DY . Will 
the Minister of COM MERCE be pleased 
to state

(a) whether the countries which are pro
ducing jute propose to come together in 
order to tacde the problsmi of Jute 
eco m oray, and
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(b) if  so, the names o f the countries and 
when the new scheme will start functioning ?

T H E  D E P U TY M IN ISTER IN  TH E 
M IN IST R Y  OF COM M ERCE (SHRI A. C. 
GEO RGB) : (a) and (b). As a result of a 
Conference held at Dacca under the auspices 
o f  UNDP, which was attended by > represen
tatives of India, Bangladesh, Nepal and 
Thailand, certain conclusions have been 
reached for tackling the problems of Jute 
economy m the fields oi research, development 
and prt motion. Fuither action will be taken 
by the UNDP as soon as the four Govern

ments have ratified the conclusions,

financial Assistance to West Bengal
for taking over tick and closed Tea 

Plantations
2161. SHRI TRID IB CH AUDH URI * Will 

the Minister of COMMERCE be pleased 
to state:

(a) whether Government have received 
any request from the Government of West 
Bengal for financial assistance for their 
taking over 47 sick and closed tea plantations 
and for the formation of State-Govemment- 
owned public sector co-operation for the 
purpose; and

(b) if  so, the amount thereof and the 
reaction of Government thereto ?

T H E D E P U TY  M IN ISTER IN TH E 
M IN IST R Y  OP COM M ERCE (SHRI A.C. 
G E O R G E ): (a) and (b). No specific pro
posal for financial assistance from the West 
Bengal Government has been received in 
this regard.

Under-utilisation of International Air 
Terminal Building at Calcutta Airport

2768. SHRI TR ID IB CHAUDHURI :Will 
the Minister of TO U RISM  AN D  C IV IL  
A VIA TIO N  be pleased to state:

(a) what proportion of the total installed 
capacity for handling International Air Traffic 
at the International Air Terminal building 
at Calcutta Airport is being actually utilised 
at present; and

(b) the Masons for its under-utilisation ?

TH E M IN ISTER O F T O U R ISM  AN D  
C IV IL  A V IA TIO N  CDR. K A R A N  SINGH)
(a) and (b). It is not possible to quantify 

he proportion o f vthe total installed capacity 
which is being utilised at the Calcutta ~ Airport 
with any degree of accuracy. The under* 
utilisation is accounted for by certain Inter-- 
national operators having stopped operations 
through Calcutta.

Request for Investment of Provident 
Fund Amount in Post Office Time 

Deposits
2769. SHRI E. V. VIKH E PA TIL : Will 

he Minister of FINANCE be pleased to 
state .

(a) whether £ Government have taken any 
decision on the requests made by the re
cognised provident funds ot Municipal 
Corporations, Municipalities and Zala Panshad 
for p rmission to invest their provident funds 
in Post Office Time Deposits, and

(b) if so, the salient features thereof 5

TH E D EPU TY /MINISTER IN  TH E 
M IN ISTR Y OF FINANCE (SHR1M A TI 
SUSH ILA ROHATGI) • (a) No, Sir. The 
matter is still under consideration.

(b) Does not arise.

Feeder Air Services in Maharshtra
2770. SHRI E. V. VIKH E PA T IL : Will 

the Minister of TOU RISM  AND C IV IL 
A V IA T IO N  be pleased to state:

(a) whether the Central Government have 
been requested either to start feeder air 
services to certain towns, in Maharashtra 
or allow private air transporters cq run their 
own air services; and

(b) if  so, the reaction o f Government 
thereto?

TH E M IN ISTER O F  TO U RISM  'A N D  
C IV IL  A VA ITIO N  (DR. K A R A N  SINGH);
(a) The Diretcor o f Tourism, Government 
of Mahstashtra, ha* submitted a proposal 
for connecting places o f tourist interest In 
Maharashtra by air tatf/hettooptep services
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and permitting private operator* to run 
/scheduled air secvices.

(b) The matter is under examination.

Decline In the Production of 
Darjeeling Tea

2771. SHRI b i s h w a n a r a y a n  s h a s - 
T R I : Will the Minister of COMMERCE 
iibe pieced to state :

(a) whether the production of Darjeeling 
tea is steadily dedining and the tea gardens 
in that District are facing closure ;

(b) if so, its impact on tea export and 
employment situation j and

(c) the steps taken to prevent the situation 
from further deterioration ?

THE D EPU TY M INISTER IN THE 
M IN ISTR Y OF COMMERCE (SHRI A. C 
GEORGE), (a) From the following figures 
of production of tea in Darjeeling during 
1969 to 1971 it will be seen that the production 
Is not declining:

Thousand
Kgs

T9«9  • 9530
197 0 .........................................10058
1971 • 10155

Tea gardens in Darjeeling are not in general 
facing the problem of closure except a few 
whkh are reported to be lying closed— some 
of— them over a decade.

(b) and (c). Do not arise.

Entitlement of Central Government 
Officers to Travel b y  Air

2772. SHRI P. VE N KA TA SU B BA IA H : 
Will the Minister of FIN A N CE be pleased 
to states

(a) whether officers of and above tbe status 
o f  Deputy Secretary in the Central Gov
ernment offices ate entitled to tntvd by air
00 official tours, if  «o» the number of such 
persons who txwveMed by air during the year

(b) whether there is a growing tendency 
on the part of many junior officers to travel 
by air by obtaining special sanction and re
laxation o f rules and such relaxations are 
being granted in almost each and every case 
without discrimination, if  so, whether Gov
ernment have drawn any norms to ensure 
that relaxations for air travels ai'e not abused 
by junior officers; and

(c) the steps taken to ensure that the tours 
are wdl-planned to avoid cancellation oi 
reservations and inconvenience to the public 
waiting for seats m the Indian Airlines 
Planes ?

TH E M IN ISTE R  OF S T A T E  IN TH E 
M IN IST R Y  OF FIN A N CE (SHRI K . R# 
GANESH) : (a) Officers of and above the 
status of Deputy Secretary in the Central 
Government who are in receipt of pay of 
Rs. 1800/- and above are entitled to travel by 
air on official tours at their discretion. Tbe 
information about the number o f such per
sons who travelled by air during the year 
1972 is being collected and will be laid on the 
Table o f the House as soon as possible.

(b) In the case of officers who are not 
entitled to travel by air at their discretion* 
the rules provide that such travd should be 
permitted only in cases o f absolute urgency 
and necessity. Instructions have been issued 
to all Ministries/Departments to  ensure that 
such approval is given only in really urgent 
and unavoidable situations and that the de- 
dsion is taken at a high levd , preferably by 
Secretaries in the case of officers serving 
in the Secretariat and by officers not below 
the rank o f Joint Secretary in the case of 
officers serving in Attached and Subordinate 
offices. In view of the rigid requirements of 
the rules there is not much soope for abuse Of 
the facility of air travel by junior officer*.

(c) As far as possible, official tours are 
planned in advance. Cancellation o f air 
reservations involves levy of cancellation 
charges by the Airlines authorities. The 
rules provide for reimbursement of these 
charges by Government only in  cases where



*79 Written Answers MARCH 9, i m Written Answers i8q

cancellation o f  the Journey it  due to cir
cumstances which are unavoidable and be
yond the control of the Government servant 
and this is a sufficient safeguard against un
necessary cancellations.

Steps taken to check concentration of 
Economic Power

2773. SHRI P. V E N K A TA SU B BA IA H : 
SH RI BAN A M A LI P A T N A IK  :

Will the Minister of FIN A N CE be pleased 
to state:

(a) the steps taken during the last three 
years for prevention of concentration of 
econotnic pow er;

(b) the results achieved so far; and

(c) the further steps proposed to be taken 
in this direction?

T H E  M IN ISTE R  OF FIN A N C E (SHRI 
YESH W A N TRA O  C H A V A N ) : (a) to (c). 
The Government has been taking from time 
to >i»we various fiscal and non-fiscal measures 
for the prevention of concentration of econo
mic power in the country. During the last 
three years, there has been further step-up 
in the rates o f taxes on personal incomes and 
wealth; the maximum marginal rate o f income 
tax now is 97.75 per cent of the assessed in
come in the income slab of over Rs. 2 lakhs 
and the combined maximum rate of ordinary 
and additional wealth tax works out to 15 
per cent. The budget proposals for 1973-74 
have carried forward the process further 
by proposing to integrate both agricultura 

and non-agricultural components of tax 
payer’s income for determining the rate 
of income tax on non-agricultural income 
and by proposing to plug the loopholes 
d o n atin g  from the present system of taxing 
Hindu Undivided Families. In order to 
check tax evasion and thus impart greater 
equity to the tax structure, the Government 
also proposes to enact a comprehensive legis- 

l  ation in order to give effect to the acceptable 
recommendations of the Wanchoo Committee. 
The proposed ceiling on urban property and 
guide-lines issued to State Governments for 
more vigorous implementation o f ceiling8

on agricultural holdings are other constructive: 
•teps taken by the Government to curb con
centration of income and wealth*

The Monopolies and Restrictive Trade 
Practices Act* whose provisions are intended 
to check the abuse o f monopoly power and 
ensure die operation o f the economic system, 
in a manner that does not result in undue con
centration o f economic power has been opera-* 
ting since the 1st June, 1970. T he modi
fications introduced in the Industrial* 
Licensing Policy in February, 1970 while 
giving preference to new entrepreneurs and 
wider scope to small scale sector were also 
aimed at checking the undue concentration o f  
economic power. As a result of further 
modifications announced in February, X973 
the definition of larger industrial houses for 
purposes of industrial licensing has been 
made more stringent by bringing it in con
formity with the definition contained in the 
M .R.T.P. Act.

The policies of the public financial insti
tutions including commercial banks have been 
oriented in a manner which seek to prevent 
undue proportion of available financ e ! re
sources being directed to larger industrial 
houses. As a principal means o f reducing, 
concentration o f economic power and eli
minating the growth of monopolies, the size 
and scope of public sector is being steadily 
enlarged. During the last three years' 
general insurance has been nationalised and 
the Government has taken over coal mineb 
Indian Copper and the management of 
IISCO . The area of canalisation of imports 
and exports through public agencies has 
been widened and the decision to take over 
wholesale trade in wheat and rice should 
farther extend the role o f public sector 
agencies in the control and management of the 
economy.

T he above measures are likely to produce 
a salutory effect in preventing concentration 
o f economic power. The document on the 
Approach, to the Fifth Plan inur alia reitera
tes the objective of moving forward towards 
the prevention of concentration of economic 

and the redaction o f disparities in 
e and wealth.
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Selectkraof Hindi Office** inD epar- ’ 

ment of Central B n t e

*775- SHRI M. C. D A G A  : Will the 
M inister of FIN A N CE be pleased to refer 
to the reply given to Unstarred Question 
No. 7648 on 26th May, 1972 regarding mode 
of te<Jttfltment of Hindi Officers iii Excise 
Department and state whether Government 
propose to review the. system of selepting 
candidates for appointments to the post of 
Hindi Officers in Central Excise Department 
with a view to confirm to the practice adopted 
b y  U^P.S.C for selection against similar 
posts. ?

TH E M IN ISTE R  O F S T A T E  IN TH Ed 
M IN IST R Y  O F FIN AN CE {SHRI K . R. 
GANESH): The present recruitment to the 
posts of Hindi Officers has been made purely 
on an ad-hoc andprovisional basis and these 
appointments are subject to review in the 
light of the provisions to be made in the Re
cruitment Rules which sire expected to be 
finalised shortly.

Domestic Investment and Industrial 
Production in Pnblic Sector

2776. SHRI E. V. V IK H E P A T IL  : Will 
the Minister o f FIN A N C E be pleased to 
state:

.(a) whether any scheme has been for* 
mulated to encourage domestic investment 
and induatrial production in the public 

sector; and

(b) if  so, the outlines thereof ?

T H E M IN IST E R  O F S T A T E  IN  T H E  
M IN IS T R Y  O F FIN A N C E  (SHRI K . R. 
GANESH) : (a) and (b). Domestic inyes- 
tnent in Central Government industrial and 
commercial enterprises is made ftom Gov

ernmental funds and internal resources 
generated by the enterprises themselves. 
The “ Approach to F if t h  plan”  envisages 
considerable «tepping-up o f  public invest* 

■ .i$ ^ '-i& );O o v er^ ^

■ Apart ^om  the general featu res to m o -: 
bilise restwrces such as taxadon, ':*aviBgs,'

etc. ,
steps - ■
results o f  the operations of pciblic enter
prises so â -gr'teatter con
tribution towards ftaandag of inypstnjH âts 
in the public sector. These measures in
dude diversific«ti<sn of production, better 
maintenance to reduce eflmpment downtime, 
greater export efforts, import of components 
and materials where necessary, improved 
labour relations and managerial performance 
etc. T o  encourage ploughing back of internal 
resources, it has also been laid-down that the 
public enterprises should divert all cash sur
pluses after Wiping out previous losses, pre
liminary expenses* etc. to finance approved 
schemes of capital expenditure and meet 
internal financial requirements, before de
claring dividends.

Quality of Paper used in Currency 
Notes

2777. SHRI FA TE SIN G H  RAO GAE- 
K W AD  : Will the Minister of FIN A N CE be 
pleased to state :

(a) whether his attention has been drawn 
to the poor quality of paper used in the cur
rency notes as a result of which these notes 
become worn out very soon ; ahd

(b) if  so, the remedial measures taken or
proposed to be taken in this regard ? /

T H E  M IN ISTE R  O F S T A T E  IN  TH E 
M IN IS T R Y  O F  FIN A N C E  (SHRI K . R. 
G A N E S H ) : (a) The quality of paper pro
duced in the Security Paper M ill, Hoshanga- 
bad for printing currency and bank notes 
has been consistently as good as that of the 
paper which used to be imported prior to 
1967-68. T he currency and btaik notes 
become worn out very soon primarily as a 
result of frequent handling and intensity o f 
drcutetipn, T l ^  .
India Security F m sh a vin g  not been able to 
cdjpw ^ t h t ^

■ and bank noteSj th eR .B .1. h astom ireuiate
...

.' ■ - 
culation appearsoiled and worn o«t. *rhi*
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may have given the impression that the quality 
o f paper used Is poor. This impression Is 
however erroneous.

(b) T he question of improving the double
fold strength of paper produced at S P.M. 
bv increasing the substance from 70/71 g.s.m. 
to 80/82 g,sn^ so as to withstand rough 
handling, and also the melamine treatment 
of all denominations in order to increase the 
we*~strength of paper are under consideration. 
The question o f *pec*al varnish-coating of 
paper after punting so as to prevent easy 
soiling is also being examined Steps have 
also been taken to augment the printing 
capacity of Nasik Press by induction o f addi
tional staff and installation of modern ma
chines The problem of soiled notes will 
also considerably ease when the new Bank 
Note Press at Dewas goes into production by 
the end of this year.

Change la the Pattern of Tourist* 
vigiti&* India

2778. D R. K A R N I SIN G H  : W ill the 
Minister o f T O U R IS M  A N D  C IV IL  
A V IA T IO N  be pleased to state :

(a) whether in the recent years there has 
been a change in the pattern o f tounsts 
visiting India and more and more o f tight- 
budget tourists as against affluent ones are 
now coming to the country ,

(b) if  so, the main features o f this trend . 
and

(c) the effect o f this trend on the tourist 
trade and the hotel industry o f the country ?

TUB MINISTER OF TOURISM AND 
CIVIL AVXATtONCBR* KARAN SINGH): 
(®) to|<^ Jim s be* b<*0 an increase in the 
proportion of foreign tourists belonging to 
younger ag ŝDOttp* .The Foreign Tourist 
Expenditure Survey recently launched by the 
DepArtmwn: tfH & y  to tytfow fotae ltfht on 
changing patterns.

forfoa*,
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fa q r  ^rrTf * f r %  1 *«?

f a m  % v r c ir
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3?q«T sr^rraff ^  fa^nc «rr 
t  ^afar seftepc
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( v )  t f r  (*r) w t f f a v

f a f a S r  i r k  f jp j f j r w  

fasriT «r ftrfaS* *r *rrc*rrr sftr m i f f  
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*  *§3 srerre w ^ x x  % *mr irrq |  ; 

^ftrarr ftrfa£ s % T f o r f o f t  
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Scheme for Correct Submission of 
Returns by Erring , Tax Payers

2780. SHRI B A N A M A LI PA T N A IK  : 
W ill the Minister of FIN A N C E be pleased 
state:

(a) whether any scheme has been drawn 
to enable tax payers to make correct submis
sion of their returns;

(b) if  so, the salient features thereof ; and

(c) the steps taken to 1 nplemsnt the same

T H E  M IN IS T E R  O F S T A T E  IN  TH E 
M IN IS T R Y  O F FIN A N CE (SH RI K .  R* 
G A N E S H ): (a) With a view to helping ta t 

payers in the small in;3aa: brackets, who 
may not have complied with the require* 
meats of filling their returns o f  incam ; doe 
to ignorance of the law, a scheme had been 
drawn up by the Central Board of DireCj 
'noun to encourage new assessed in  Out 
«m all income group to furnish their returns 
o f  income voluntarily.

(b) The salient features of tha ssh: J012 wore 
«that the Central Board o f Direct Taxes had

issued orders to the effect that no p e w it 
proceedings would be initiated for failure to 
file the return o f  income in time or to pay 
advance tax voluntarily, i f  the following 
conditions were fulfilled :—

(!) N o assessment had been made in the 
case o f the tax-payer for any assess
ment year before 1-9-1972;

|  (ii) The tax-payer had filed the return 
o f income for the relevant assessment 
year before the issue o f a notice 
by the Income-tax Officer calling for 
the return;

f (iii) The income declared in the return 
does not exceed Rs. 15,000/-

(hr) The income assessed under section 
143 does not exceed Rs. 15,000/-

Tax-payers who did not fulfil the above 
conditions could avail o f the provisions for 
the waiver or reduction of penalties under 
section 271 (4A) o f the Income-tax Act.

The Scheme was in operation from 1-9-
1972 and expired on 28-2-1973.

(c) Under the above Scheme, the Income- 
tax Officers visited specially selected areas t<> 
assist the tax payers covered by the scheme 
to help file return of income and complete 
the assessment on the spot as for as possilbe* 
During the operation of the scheme, speciaf 
Public Relations Cells were set up m  the 
Income-tax Offices throughout the country 
to help new and existing tax-payers to file 
file returns of income and to resolve their 

difficulties relating to assessment, refund, 
recovery, adjustment, etc.

i f w r  ^  f iw m

737)% 1973 tit

278*.  m

* f a r  i f t*  w m  f a r m  m
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Asia *7* a ft«  Termination converted 
into India Festival

2783. SHRI H. M. P A TE L: Win the 
Minister of COMMERCE be pleased to 

state :

(a) whether after termination of Asia *7* 
it was converted into India Festival to 
continue till the end of January, 1973 i

(b) whether any consultation took place 
in regard to converting Asia *7*  i«*o 1^ *  
festival with the Indian participants ; and

(c) What was their reaction to the con- 
tbnution of the festival till the end of January 

1 9 7 3 »
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n m . p m r x r  m i n i s t e r  m  t h e
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE) \ (a) After the*dosure of Asia 
*72 , the International Trade Fair was con
verted into Nvttanfcl Industrie* JRaSfc,

(b) Yes, Sir.

(c) They were agreeable to the continuance 
of their pavilions after Asia "72.

Setting up of an Export Processing 
Zone in Electronics

2784. SHRI H. M. PATEL: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have set up an 
export 'procmmg zonein electronics, 
near Santa Cruz Airport in Bombay ;

(b) if so, the broad outlines thereof; and

(c) the extent to which foreign exchange 
earing is likely to accrue consequently ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C 
GEORGE). : (a) and (b). It has been 
decided to set up and Export process

ing Zone for electronic equipments and com
ponents. The main features of the project 
will be :

(0  The Zone will be established in 
an area of 100 acres, 7 Kms. from 
die international airport at Santa 
Cruz, Bombay. The land has al
ready been earmarked by the Gov
ernment of Maharashtra.

(u) The project is entirely export- 
oriented. The units admitted into 
the Zone will be obliged to e«* 
port zoo per cent of their produc
tion, i, *, entry of these products 
into the tew of Zodia will he 8Mb 
hib ted.

(iii) The units in the £»xp are pro
posed to be given certain facili
ties and ctmossalaM, such u  in 
the matter of import of taw mate
rials, components, capital equip
ment, etc.

(c) While no firm estimates of foreign 
exchange earnings can be given at this 
stage, it is expected that the Zone will help 
to raise the export of electronic equip
ments and components from India substan
tially.!

Decrease in the Production of Cotton
2785. SHRI H. M. PETEL : Will' 

the Minister of COMMERCE be pleased 
state:

(a) whether cotton production during the 
current year is likely to decrease and if so, 
to what extent;

(b) whether there are plans to import 
cotton to make up for the anticipated fall 
in cotton production ; and

(c) if so, the sources and the financial 
allocation for this purpose ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE) : (a) The decrease in produc
tion is very roughly estimated to be of the 
order of 11 per cent.

(b) and (c). Import of 4 x lakh bales 
costing about Rs.56 crores and 1 4  lakh 
bales costing about Ra.38 crores from Sudan 
and A R E  respectively have been arranged 
under the Bi-lateral Trade Agreements 
with these countries,

Formul*d<m of Expert Development 
Plans

2786. SHRI R. R. SINGH DEO : Will 
the Minivter of COMMERCE be pleated 
to state :

(si) whether several State Governments 
have foranOated export dcvelopn^t* 
to tip their potential for foreign exdtattge. 
earnings to Hie 1



20$ Written Answers PHALGUNA 18, 1894 (SAKA) Written Answers 194

Qj) if  to, the broad outlines thereof; and

(e) whether plans have been formulated 
In consultation with the Central Government 
and if not, the reaction of Government 
there to ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A C . 
GEORGE): (a) The Indian Institute of 
Foreign Trade has carried out export po
tential surveys in some of the States but 
Government is not aware of any specific 

export development plans formulated by 
State Governments.

(b) and (c). Da not arise.

Setting up o f a  New Financial Organi
sation for the Cotton Textile In

dustry

2787. SHRI ARVIMD M. PATEL : 
Will the Minister of COMMERCE be 
pleased to state :

(a) whether Government have ruled out 
the setting up of a new financial organisation 
for the cotton textile industry j and

(b) if so* the reasons therefor and the 
alternatives suggested ?

1 THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir.

(b) Does not arise.

Revenue from Uuc«ine-ts«andwealth- 
Tax la  Delhi

278*. KUMARI KAMLA KUMARI : 
Wifl the Minister of FINANCE be pleased 
to state the total amount of Income-tax and 
IN ftM e x  collected in Delhi in the year 
1973KT3 W tor }

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K.R. 
GANESH): The total collection of Income- 
tax and Wealth-tax, in respect of the charges 
of Commissioners o f Income-tax whose 
headquarters axe situated in Delhi, from 
1-4-1972 to 28-2-1973 is as follows :—

Income-tax .. Rs. 80/55,54,000

Wealth-tax .. Rs. 1,47,31,000

Proposal to bring synthetic and mixed 
fabric* under Price Control system 

2789. SHRI DHARAMRAO AFZAL- 
PURKAR : Will the Minister of COMMER
CE be pleased to state whether Government 
propose to bring synthetic and mixed 
fabrics under price control system and if so, 
the broad outlines of the proposal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE): No Sir.

CORRECTION OF ANSWER TO USG 
NO. 682 DATED 23-2-1973 RE. VISIT 
BY CENTRAL STUDY TEAM TO  
TAMILNADU

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : In reply to 
parts (b), (c) and (d) of Unstarred Question 
No. 682, answered in the Lok Sabha on 
Friday, the 23rd February, 1973. it was 
stated as under:—

“the Central team recommended a ceiling 
of Rs. 7-25 crores for the financial 
year 1973-74”

Whereas the correct position is as under:—

**the Central team recommended a ceiling 
of Rs. 7*25 crores for the current year 
and Rs. 7'00 crores for the financial 
year *973-74”.

The typographical error It regretted.

sm  L.&— s.
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SHRI K . S. CH AVDA (Patan) : Mr. 
Speaker, Sir, I  have not receivedithe statement 
from the Government, regarding my Calling 
Attention Notice. It is normally drculated 
to the Members. I have not received that.

; §H W  D IN EN BH A TTA CH A RYYA  : 
CSqrwopore) : I have not received also.

Shri K. S. CHAVDA : He has {not 
received also, Sir.

MR. SPEAKER : I  am sorry, the state
ment has come very late.

(Interruptions)

MR. SPEAK ER: Mr. Reddy, I don’ t 
know anything about it. I  am not responsible 
foar the Short Notice Question; I  think, 
t must have gone to the Government. It is 
for the hon. Minister to accept or not to accept 
it.

(Interruptions')

MR. SPEAKER : Mr. Reddy, this is not 
the proper stage. I have already calied the 
next item, Calling Attention.— Shri Chavda.

SHRI K . S. CHAVDA : Mr. Speaker, 
Sir, I call the attention of the Minister o f 
Commerce to the following matter of urgent 
public importance and I request that he may 
make a (statement thereon

'The reported crisis in the handloom and 
powerloom industries due to unprece
dented rise in prices and non-availabili
ty of yam,’

TH E M IN ISTER OP COM M ERCE 
(PROF. D. P. CH ATTOPADH YAYA) : 
Mr. Speaker, iSir, It Is ^needed that the 
decentralised sector is facing severe yarn 
thftiages. This situaaon i s a  JdUcectSequdl to 
severe power-cut* effecting all the yam pro- 
itiudag States. The position has takeha turn 
for the worse because 33% o f  free yam pro
duction capacity is located in Tamil Nadu 
which:js  und# 75,% go^er In Vttar
Pradesh, the power cut is of the order of 6 j-

loom Industries (C.A.)

per'bfeoi no'Or. •-°lnc {p & -
4u |̂>n cannot ^  qwmtffled. The^ price

antiapated stee^J declik^ th ffcefe yam & aii- 
ability. I have been seized of this proWfcni 
in all its facets during the last fortnight or so.
I  have held discussions with the Ministers 
of different Stater G ov^ m ents and repre- 
seiitatives of t & ' (satiM' fextifeinaustry and 
tfade. A t all stag&, the Planning Commis
sion has also been associated with these 
discussions.

The problem because of its very intrinsic 
charter does not lenid itself to solutions which 
would fully satisfy the requirements of the 
decentralised sector in all the concerned 
States. Physical fall in production levels due 
to circumstances beyond our control cannot 
be completely corrected. T o that extent, 
the decentralised sector woiild have to live 
with shortages, at least for the ensuring four 
months. I have, however taken the following 
decisions which should ease the situation t® 
the extent it is possible :

(1) The producers of cotton yarn would
be statutorily prohibited from selling yarn 
except in small quantities in the form o f 
beams (meant for power-looms), to 
the trade or to anyone else except to the 
nominees of the Textile Commissioner. This 
is in pursuance of a yolumary obligation 
taken by the industry to place 100 per cent 
production of free yarn at the disposal of 
Government. The production is expected 
to bp of tihe order of ̂ .million Kgs.per month 
and this will be distributed by the Textile 
Commissioner.

(2) All manufacturers of yam shall
under a Statutory Ofdex, have to *e ! 
yam only to the nominees of the Textile 
Commissioner.

tS) maoufadLorers isSF ya îi ffbr £ivi 1
consumption tf&k not less than
60,per cent in jfye fom̂  of hank*

need some time to acquire (|^u^tfie„r^Ung 
capacities.



(4) Mills producting and supplying
tiosiery yuehs shall have to continue to do so 
-under a statutory order.

(5) Eaph mill shall, under a statutory 
Order, have to display the name of the unit, the 
•count of the yam, and the ex-factory price o f
the yam on each bundle of yam delivered by 
the unit for the deaenttaltsed sector or dvii

-consumption.

(6) The production pattern in terms of
counts shall, under a statutory Order, be 
pegged down to the pattern obtaining in 
December, 1972.

(7) The prices shall be statutorily noti
fied for each unit as follows :

(a) Upto counts 40s and below, the 
market prices of December, 1973 will be 
adopted. This is being done because there 
was no price like in these count of yarn 
upto December, 1973 over the previous
8-10 months.

(b) In regard to counts 60s and above, 
the regulated yam prices adopted from 1 *8
1972 would be taken as a base and also the 
following factors would be added thereto;

(0  Changes in the prices of cotton 
since August, 1972. '

(») Increase in labour costs.

Cm) Extra burden on the unit due to 
power-cuts by way of lay-off compensation 
payable to workers as well as distribution of 
the present overheads oh a much smaller 
production.

jCiv) In respect of ynits located in 
Tamil Nadu and U.P., a further 6 p;r c;at 
•allowance would be allowed both for the 
lower as well as for the higher counts, because 
of the higher incidence of power cut in these 
Wo States.

, (v) The 9f,a recently ann-
49 P «  W t  import duty^n imported

(8) Yam  ttp o m  shall be conducted in a 
regulated manner. In respect of contracts 

tion,<fotiv*rf*s shall W  staggered 
fceyoad June 1973- Fresh contracts (Afay.be
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registered with TBX PRO CIL for deliverie* 
for 1st September 1973. A  ceiling will be 
put on export o f  yam.

(9) In respect of firo* export orders of hand
loom goods, special allocations will be made 
after each contract has been scrutinized by 
TEXPROCIL/ HandJoom Export Promotion 
Council.

State Governments, particularly Tamil 
Nadu and U.P. are being requested to make 
additional ppwer available to the spinning 
units. Unless production revives, acute 
shortages can neither be averted nor mitigated.

Tamil Nadu Assembly have passed a Reso
lution requesting the Central Government 
that the entire production of that State may 
be made available to the handloom and power
loom sectors located within that State”' in pur
suance of which they have also entered into 
an agreement with the Southern India Mill 
Owners Association. In this situation o f  
overall shortages a rational and an equitable 
system of distribution has to be enforcsi.

I have received representations from some 
sectors of the industry urging that counts 
below 26s should not be brought under Dis
tribution Control for two reasons. Firstly, 
there has not been any undue price rise in 
these counts of yarn; and secondly, the States 
where these yams are used do not have any 
infra-structure to lift the quantities allocated 
to them. I have found that the regulated 
scheme enforced from 1st August, 1972» 
petered out mainly because only 50 per cent, 
of the free yam production in the higher 
counts was controlled under the scheme. I am 

firmly of the view that, in the present situation 
half measures will creaf no impart and have 
to be firmly fuled out.

Regarding lifting of yam, I am addressing 
the Chief Ministers immediately to let me 
know whether they will be able to retire the 
documents, take deliveries and distribute 
the yarn within their States. In case they 
want Central G overnment assistance in this 
behalfj I shaU direct thfe Cotton Corporation, 
Of India t o a c ta s f l»  sold aeliintf agent of 
*l»e<«0DfcfenMd State Government tor this



purpose. The mill sector* irrespective of 
their geographic location* shall here to con
form to the measures now being announced.

The success of the scheme depends on the 
co-operation of various State Government. 
Iam , therefore, requesting the [Chief Minis
ters of all States to set up watch-dog com
mittees consisting of different interests like 
industry* trade unions* representatives of 
handlocms* powerlooms* mill sector, Mem
bers of Parliament of the region and Members 
of the State Legislatures to study and supervise 
the harmonious functioning of the arrange
ments outlined above.

SHRI K . S. CH AVDA : I have ju*t 
received this very long- 6-page statement.

In spite of a very good cotton crop last year, 
there is a big shortfall* as agreed by the 
Minister also* in the production of yam in 
the country, particularly in Tamil Nadu, 
Maharashtra and Gujarat due to power 
shortage and power cut in these States. 
Mills are not inclined to enforce a ban, to 
cut on the consumption of yam for weaving 
cloth. I f  they do so, naturally they have also 
to retrench the workers. But the entire 
shortfall in the production of yam passes onto 
the decentralised sector, that is, the handloom 
and powetindustry. Under these circumst
ances also, Government export yam to foreign 
countries. This has resulted in an unprece
dented rise in the prices of yam and weavers 
are not in a position to purchase yam at such 
high prices. I f  they do so, they are put *to a 
loss because the prices of handloom cloth 
have not risen correspondingly.

Secondly, this has created widespread un
employment in the handloom and powerloom 
industry which gives employment to over 
xo million persons in the country* this is the 

second biggest industry* the first being agri
culture.

Tbe Minister has mentioned the steps he 
hw taken which are contained in this 6-page 
statement. I would like to know one tiling. 
It is reported that Tamil Nadu is going to ban 
the movement of yam from that State to other
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States. I f  this happens, other States like 
Maharashtra will follow suit and there will be 
difficulty, as other States will be starved o^ 
yam.

I would like to know what steps the Govern
ment is going to take to meet this situation.

Secondly* the him. Minister said that he 
had convened a meeting to find out a solution.
I would like to know when the meeting was 
held and when the recommendations or 
decisions taken at the meeting will be im
plemented.

The handloom industry is also exporting to 
foreign countries and that is why, if  adequate 
quantities of yam are not made available to 
the handloom and powerloom industries, the 
export of handloom cloth may also be ad
versely effected. This also should be taken 
note of.

PROF. D. P. CH ATTO PAD H YAYA : 
The hon. Members have raised very pertinent 
and very relevant questions, but most of them 
are in the form of some suggestions and 
queries, to which I have already provided the 
answer. Even then, since the hon. Member 
has raised them, I will touch upon one or two 
of them. I entirely agree with the hon. 
Member that of all the sectors, decentralised 
and centralised, of course the decentralised 
sector comprising the powerlooms and hand- 
looms provide bread without butter to some 
eight million to nine million people who 
deserve our first sympathy, 'the  policy 
statement I  have made before you takes parti
cular and special and preferential care of 
that very sector. So* if  the hon. Member 
has found time* he could go through it and 
see for himself that the whole scheme is- 
oriented primarily to their needs and their 
problems.

The second question is about the export. 
It is only a small quantum of our total textile 
production that we export, but in the contest 
of overall national economic requirements 
terms of self-reliance, we need sotee and 
badly need some fbreign exchange.

SHRI K . S. C H A V D A : Handloom also
is espoctiag.



PROF. D . P. CH ATTOPADH YAYA :
I eatireiy agree with you.

SHRI K . S. CH AVDA : Instead of ex
porting the yam, give the yam to the 
handloom weavers so that the handloom 
products are exported.

PROF. D. P. CH ATTOPADH YAYA :
I  entirely agree with you. I f  Mr. Chavda 
suggests that extra yam should be given to 
the ds«atralisei sssfjr fV  t i :  p*m> m  of 
export, I entirely agree with him, but if  he 
meant— I do not know whether he does mean 
that— that exports should be cut down to fi t 
the decentralised sector, then I have a slight 
reservation. I was only trving to mike that 
point.

The other point that he referred is also 
very important, that is, the problem of the 
Tamil Nadu Government. Already, the 
Tamil Nadu Assembly has adopted a reso
lution requesting the Central Government 
that the entire production of their State may 
be made available to the handloom and power
loom sectors located within their State. I 
understand the problem of the Tamil Nadu 
Government because really they are in 
difficulty. But difficulties are not peculiar 
to that State. The difficulty is all over. 
It is almost a national problem resulting from 
a natural calamity over which we have no 
hand. So, the problem being what it is, 
and the shortage being what it is, we have to 
distribute our shortage as rationally and as 
equitably as possible.

SHRI E. R. KRISH NAN (Salem): 
That is only temporary; up to April.

PROF. D . P. CH ATTOPADH YAYA: 
In the long run, as Lord Keynes said, we will 
all be dead and they will be discussing not 
this but they will be discussing something 
else. It is the short-term problem that we are 
dealing with. After the onset of the monsoon 
which, we hope, will be good, many of these 
problems like the power-cut and consequential 
difficulties will be over. The short term 
problem freed by the Tamil Nadu Govern* 
meat is not peculiar to Tamil Nadu. There 
are many other S ’ates. The other day
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had a discussion with the Industries 
Minister on phone, I  found the response was 
very friendly and conciliatory and that he is 
also trying to sort out the thing. But th» 
resolution on the face of it reads pretty dis
turbing. I  entirely, share the view expressed 
by the hon. Member Shri Chavda that the 
shortage being what itis, the total production 
should be equitably and proportionately and 
rationally distributed among all the State 
suffering from power cuts.

SHRI D IN EN  BH ATTACH ARYYA: 
Only the other day the] some issue was raised 
and discussed in the other House and that 
statement as repeated is not exactly the same 
as the Minister is now giving to the House. 
The Minister says that it is a national ques
tion. You will perhaps remember that since last 
March this issue was discussed several times 
in the form of call attention and questions 
and stereotyped answers were given by his 
predecessors just as the one he has given 
now, that such and such committee has been 
appointed and another committee had been 
set up to see if  the first committee was func
tioning properly and so on. We fined that 
the remedial measures was the setting up of a 
committee* nothing more. The whole cotton 
economy, starting from raw cotton and ending 
with the finished product is still predomi
nantly under the control of the big monopoly 
houses and the result is while the raw cotton 
price is going down the price of finished pro
duct is going up. What is the reply of the 
Minister to this ? You are a new Minister 
with youthful vigour in you and I expect at 
least you to put the suggestion here to your 
Cabinet that you are here and now nationa
lising the whole textile industry; in that case 
you will not have a separate statement from 
Tamil Nadu and another from Maharashtra 
or West Bengal. The question relates to ten 
■million people; they are spread all over the 
country, Tamil Nadu, Andhra, U.P., West 
Bengal, Maharashtra and other places; they 
are handloom weavers all. You will perhaps 
remember that when the Britishers came here 
they took the first step to see that the weaver 
o f our country were destroyed; they cut their 
fingers. T be same thing is repeated in
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another formj ycrd ari ftrt'cinglhy wfetfers t& 
starve and die peaCefMly. Mlmy* wefovfenj 
in West Bengal Naduid and HbbgHly hsVe 
committed suicide because they c6uld iiot 
survive this sort of shortage of yam M y 
first point is whether you are going to 
nationalise the textile industry begsmbfofe 
f r o m  the purchase and sale 6f the raW cotton 

to finished products

R e g a r d i n g  the Tamilnadu Assembly state
ment, you are perturbed M y question is 
this Ihcre is a total shortage T o what 
extent is it ? Are you prepared to see that 
it is equally shared by all the States "> If the 

Tamil Nadu shortage is 75 per cent and in 
another State ltis 5 or 10 per cent throughout 
the country you maintain the policy so that 
the shortage is equally shared by all the 

States

Then comes the question of pnete* 
In his statement ui the other House 
the N  mister admitted that fhetiseifi priCe was 
unjstified It hss gone up by 50 to 160 
per cent You ate pleading as if you have 
nothing to do The hoarders have 
hoarded. The bankers h&d given them 
credit to purchase n in lafgt! (Quantities and 
stock it Then why are you here ? You are 
not simply a spectator You have some role 
to play What have you done about this 
problem which is eating the lives of abdut 
1 crore of people all over India ? In Salts 
m Tamil Nadu, the weavers are offering 
satyagraha for what "> to r  yafn at a reason
able pnee You are accusing the State 
Govmments sometimes that the whble stofck 
»  not lifted. In Tamil Nadu Assembly it has 
been pointed out thatttis ndta fact that thfcjr 
have not lifted the full Quota given to thetn. 

Y o u  cannot slip away with these lame excuse*.

you have got thesysfiem of equal pnc* for 
steel land coal all ovesr the country. Why 
nett introduce the same system la xespectttf 
ttttoti and yarn ? Weavers meet m  with 
teart in their eyes paying they have to pay
even 100 per cent more sometimes than whit 

the tv^ew  in Mdbarahtraimd Tamil fcfcdu 
Why is this discrintinatkri toward

the eftstem tefefdft *  Ita& W itf Bihar tfcfcke 
are a large number of juUthfawbo tare m  th i  
meagre income they got from weaving coarse 
doth, t6wels etc BUt they are alto h6t 
gettingyarri;m properthne <50, the \ < \e 
afl over the country must get yaiftat the same 
price I f  at the present fioment you ctofaot 
bring * satutory legislation for that, at least 
you can give some subsidy to the wavers of 
West Bengal and the eastern region weavers 
and are dying I  come from that constitu
ency The remedies that have been sugg
ested are stereotyped and the weavers will no t 
be satisfied with it I want to know whether 
any relief will be given to the weavers who 

are not getting any yam (Interruptions) 
Can the minister and his supporters tell me 
why there was such an abnormal rise * 
There was a rise m pnee of 15 per cent upto, 
December Suddenly,1 thtre was a jump 
by hundred per cent fecfreniinent is res
ponsible for creating1 fthis condition S6 
it must takefuU responsibility for the mam* 
tenance of the starving weavers

PROF D . P CH ATTO PA D H YA YA  : 
Though I heard some of the comments made 
by the hon Member, I really do not know 
what questions he has put I very mdefe 
appreciate his anti-monopohst attitude. But 
I cannot share die view that he alone has a 
monopoly of the care, sympathy and anxiety 
for the condition of the weavers.

I f  only the hop Member had gone through 
the statement he would have found that it is 
precisely to alleviate the sufferings of the 
poor weavers thaft we have brought this scheme 
before the HoUse. He haft stilted that this 
scheme is stereo typed. I am convinced 
that he has not gone through it Otherwise* 
both quantitatively and qualitatively, he would 
have found that it is a new Scheme.

SH RI K . S. C fiA V D A  . I  received the 
Statement just when I ŵ s on my legs, 
it was not possible to go through it in full.

PROF. 0 . P. GHATTOPADaYAYA : Jt 
can fandtttatiui that poiM. Hat wxttdto* 
erttiattfr*faMti8  be avoided.
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The question o f supporting the monopolists 
is alisciutefy unfoundea, because In the fccheifte 
w f have made £xp8riit provision fpr cent per 
cent procurement. Secondly^ even in the 
matter of distribution, we ate kfceping 
•baojnte control over tjbe mechanism and tbe 
agenaes concerned. It is quite different from 
the scheihe We tried previchtaly.

CoAiing to the Question of prices, it is 
because of the steep price rise since December, 
particularly evident from the figures of 
January and Fehfruary, that we have been 
persuaded that we should dp something and 
this is the result. We have decided that the 
price rise of the previous two months will be 
completely neutralised and the price level 
would be brought down to the December 
level. Some other factors that have to be 
taken into consideration are also mentioned 
in the statement. The Whole scheme is to 
see $ a t the role o f hoarders and traders who 
corner the stocks 1$ totally eliminated.

Then he said that there is some discre
pancy between what I said the other day in 
Rajya Sabha and what I am now saying. 
There is no discrepancy; there is only some 
difference in the level o f ooncretisation. 
Earlier, we were thinking along some lines 
and now we have got a concrete scheme, 
Before coming with this scheme, we dis
cussed it with different sectors like handloom* 
powerloom and mills and trade unions. Sos 
under the constraints this is a rational and 
acceptable schemc. Given the co-operation 
of t ic  State Governments, M.Ps., M LAs. 
and trade unions, tbe criticism will prove un
founded and unjustified.

SHRI D 1N E N  B H A TT A C H A R Y YA  :
I put a specific question regarding the equa

lisation of yam price throughout the country. 
He has not replied to that.

PROF, D . P. C H A T TO P A D H Y A Y A : 
I t  is under the study o f  a high-power 
Committee.

( i s f o r r ) :

fflRTOV ft aft WZfpf

t^ T  I  ^

s r a f  f t  w  ^  I  » ^

sRfRr m f?m x  

qrrc*r f v  f a f a s s *  ft f ^ r  

m  *fh: sn^ r f e f r o x  % *ft *ft* % 

f &  % fcrq q r w r a ?

f̂ CTT «n < 1 1 ^  WN

ft, 3rTC sn&r ft, fsr^rc ft, T̂T̂ T ft, 

d f w f i y  ft, n f R F ?  ft, w r  ft

——?[*T 9PTPF ^TTVt ft 2, Q

i j a f  «rcft f a i f r  ft f  1 i& fa w t& n ;  

af?r ?T*J*fafS p f t  f t t e  f  ^fTT f a  

i m *  fo*fT*r ft a w  v f c m r

5ZT^ R  f f o r  1 1 w  ft f  *rra% 

m ;  af^rr f  for ft

q f W r  «r t  $nr ?

*rwft £  ?  f t fa *

spTC *ft*TT ^  TfT t  W fftl

$ft w m  ^  ^  f t  w

|  1 ft *rro c fk  ft ^ n -  f  ftr

STNft >5ft fe rr I  f% V R tft
o t R  ^cr»R tfr wr«Tt % tit&m  

<rc *rte f e f i y y R  r e  q rrfft

5RTft 5TT T| f  mfn ^ f t ’̂ f t ’K

70 srfft?Rr ?rk 30 srf^w, ^

?R7 ft ŜTT I  ?

WT m  m  *TRT «lt 

w?£t Sft m  t|  f  % «fft

im rwr f t  «%  ? «wr

W  w i t  ^  «npprr m  

t  ?
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— SWTCT% ft f a  i$ t

t o t  ^rr f  fa n #  3ft u p r f  

i t  |  arf x g p m s  $ t 1 

^  £  snrararo fa§r i t  ŝrrc ^ i tr :

m v $ t  *fhc

f  ŷ RT W  W  ®PT

8 2  srftvici ary^prr ft ft$svj*r

f£t Tft ft 'ifk m R F iF T

m P P Uft * R  Tft ft I *^ t fT5TcT 

fk sr ft  w\ % «?n7Tjr « t f r ^ t  

% *rsr^ct ^ r  ft 1 *rraft wnr 

ijsrt *rc^ *?t it ft 1 ^  fro fr
—.. *v l» V K S  ̂ N — 1
5 * n t lTT2T $  tP K tT  ?t f s ^ ir  W T

^ t c n c q ; % m f f t i ^ f t « f k ^ V  

Ji|?r ?fV r^ fdw i ft i ^  3t?r: sr?tsr it 

«rm»Tf, ^ R r , *itasryc %, fa^n: *t 

VTPH^T, r«f$K w r w  %

l*n %  % *Fft*r ft 1 eft i^ft if  

*m «ptt ^  3tt t |  ft ? «rrq% «Ptf 

^ f w  *rftt V9TRrr ft f a  fa?i% f^ ft  % 

? ^ T  5TPJ f t  *R % Êflft irpit if SfSTTft 

RiPRT f t  ^ T T  ?

$  q f  *ft *4121*11 ^  ^  ®Pt 

v i t i t  f t  ^  ft tktk sfo r , v & m , 

ffW^IT it  ^ T  «RTT W  *tl7?€t

3jt ft, < rm  % fa r o  % w t  3*ft 

s m w r  ^  3rr ft f a  *TPrrg5 

mrm to t fa% ? *n*r t̂ «wt sttt
SPT?ft tpsj^pffq- zffaRT if W  JWRT %

fat? ,wr*rwT *P7 r̂ snr ft f a  

sh v n H  i ^ r r  ^ r a r  an* snfa  sjpn^t 

«pt Praflwr *<* % ^pr f a f f  «%  1 * a %

WfafWT fTTT% ĴT «F̂  ST SlffaT

loom Industries ( C . A )

* $ m m  i w  ft «ft

it *J?T *FT *RSt ft $W < *ftoT

sF ivt m m  ^pr fasr * f m  

«ft m  f w  ft m  «nft f a  w fr  

t o  wr^sr ?rft ft «r$r «it ?E5p t r  v t  

aF rw i%  fag^ t ’sftr

v t  w r  f*t% 5WT v f e v  ^ r

t* n r  f®RT r̂r ?sfa f m §  ^ n f t  v t  

v fy^ i ^ r  f^rw ^% ?

anrar ft w r wft Êft

® r^ w  5sr^t ’snr ft m  ^  f a  ^ rr

f t s ^ r  ^ t i  %ftK ’sw it ftvgvr %

a fcr f if irgft ^ft «fr %̂ P 9 3ft t t  ? t

n̂r^ m ft *»?t m  % ^rfr*

^ r  t o w I i[?r ^Rrt i t  ^  ?rt

qifg fi^ vR  ^t, w  5TT?r »trs€V

fTTT JP?rt grr Tft ft 2JT ?(ft? SFT SHPft

^T ? ? R  *refY ^ t  * t̂ FTT ^  I

PROF. D . P. C H A TTO PA D H YA YA  
I think, I have answered some of the questions 
raised by the hon. Member 

About the scheme of implementation, I 
said in Bombay on the 5th that, within seven 
days, we would announce the scheme It is 
nice, within four days, we are announcing the 
scheme today He asked me when we are 
going to implement. Right from today. 
Since the decision has been taken and the 
scheme has been drawn up, right from today 
we are going to implement it.

About power shortage, as I have said, it is a 
natural calamity resulting m power cut and, 
therefore power shortage. We have to put 
up with these difficulties, whether we are in 
position or in opposition, this shortage has to 
be shared, whether we are in this State or in 
that State. I very much share, as I have said, 
the anxiety of the hon. members fdr the 
suffering, and it is for that that we have drawn 
up the scheme under the constraints whkh 
are there.
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About power shortage, I  have already said 
in the body of my own statement that I  will 
be writing to the Chief Ministers of States 
requesting them to do, even within the frame 
-work of the constraints of power cut, what 
best they can to make it available for the 
weaker sector of the textile industry.

Secondly, the question of power shortage 
■and the remedial measures is a high level 
•question, and an inter-ministerial committee 
of the Union Government is seized of the 
matter; it has been engaging the attention of 
the highest authority and some measures are 
being taken.

About distribution, I have said that I  am 
addressing the Chief Ministers imme
diately to let me know whether they will be 
«ble to retire the documents and take up 
delivery and d istribution o f yam within their 
States. In case they need assistance, we 
have our machinery to help them. But the 
most important help will be of the watch-dog 
committee, as I have said, which, I suggest, 
should consist o f different Party members, 
M LAs. and M P s., trade union leaders, who 
-can help a lot in the successful implementation 
o f the scheme.

w r  far*

M'rc q ffn *rarf *

j p i t i  ^  % f a *  ^  srfa T - 

«rar wk a v

v t f  $  i ^ ^ T r R T ^ r r

j  f a  aw ‘TRT strNt t ,

^ r t f b r  ^  ^

^  h tt  5®  ?

% 1

PROF* D . P. C H A TTO PA D H YA YA  : 
I t  is not within my ministerial competence 
to give a categorical answer to this question, 
because* as I have already said, a high-powered 
inter-ministerial body It looking into the 
matter j i t  is being examined very expeditiously 
and « dedsion will be taken quickly. So,

on behalf of this Ministry, I cannot take a 
piecemeal decision which affects so many other 
sectors of industry and so many other 
Ministries.

SHRI R. K . SINH A : (Faizabad) :
I have heard the statement o f the Minister.
It is good that he has spelt out the details 
of the programme of action. He has said 
that there would be no half-hearted measures. 
But I would like to say that in an industry 
which employees ten million of people, the 
problem is there— of the groaning populace 
in India; there are ten million families who 
cannot be provided for if  there is a crisis 
in this Industry. People, mostly 
Harijans and Muslims, are on the 
verge of starvation in Eastern Uttar 
Pradesh, Bihar and different parts of the 
country. It is good that the Minister has held 
discussions with the Ministers in the States. 
It is also good that he has held discussions 
with the Planning Commission and I am sure 
that he will not take the full time limit o f 
four months because this limit of four month* 
should be used for examining a long-range 
programme for ameliorating the lot o f the 
people who are suffering. Power shortage 
is a lame excuse because only if  we look at the 
figures, in 1972 there was a record production 
of 468 million kg. while in 1970 it was 406 
million, kg. There were invisible exports to 
some countries and cornering of stocks 
I f  the Ministry acts positively, the partiaj 
shortage which is there should be con
trolled.

Then, the Minister in the Rajya Sabha had 
said that there will be a price pushing back. 
Therefore, when the price fixation is 
examined, it should be put at a lower level. 
The Minister should remember that his 
predecessor has been told by representatives 
o f Parliament that there were stocks worth 
Rs. 50 crores lying in the godowns and they 
could not be sold because the products of the 
handloom industry could not compete with 
the products of the mills* They were pro
posed to be taken over and exported to Bangta 
Desh and other countries. What is the 
Ministry going to do about it ?
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TJi^the friend w£o aslfed qpe?tic^£a^er

c ^ t  "iS^ 's e t  up t^e' 
statutory body instead of filling it up 
officers who do not know and who cannot 
understand, the problems of handloom in- 
duiry ? W hy not yiou set up spinning mills 
also i f  there is going to be a bah of exjtoft of 
jrarri from Tamil Nadu and also i f  there as 
a question'of Maharashtra popping export's 
of yarn to other States ? W hy hot thS? 
Ministry examine the question of setting up 
spinning mills in major centres wherfi the 
hahdlboiniri(dus.try is concentrated ? 
Spinning mills should be set up in Azamgarh 
apd Faizabad" where the small scale Industry 
is already there. This should be examined 
and alsb adequate bank credit made available 
to these small weavers, whether it be power 
loom industry or handloom industry*

i f  the revised statement o f  the Minister 
h id  bfcenlaid on the Table of the House 
eatfier, thdre wotildh&vebeen a more authen
tic and mike objective examination of this 
qtie&tioh. It is a problem of not only reduc
tion bf the yarn prides but also allocation of 
yarn on the basis of the needs of the different 
States for the handloom* power lobrtt akid th i 
hosiery industries.

Then* it should also be ensured that yarn of 
inferior or wrong quality is not manufactured. 
Wrong supplies have been made in the past. 
Thesolwtion similar to the one offered to  the 
sugar industry— half control* half decontrol 
and now voluntary control is all right* brtt let 
the voluntary control be very very strict. 
T h e  yam  producers in the couhtry have taken 
tbe Foreign Trade Ministry for « ride in the 
past. They have cheated the Government, 
they have cheoted ten million weavers in 
the country io  the Ministry hw «#ne 6iit 
fo rth eIS m  time with a positive, dynamic 
Statement. Let there be an implementationof 
the same. This should toe examined very 
thoroughly and also impiememed. •

"1 wish to remind t ie  M i^ster that there 
waeqonferences 'Vthe pwtsV,(M jw m ^t^i)

(i tis'. soxjpwstBaftg"' ~“ii!
nearly io

r:f;

country caine to this meeting. Then, we; 
were told jfcat bjy April a decision woiftci 
be taken. -'Wewere tokl about that voluntary 
decision. But that ‘voluntary decisiios* was 
never brought into practice. I am happy that 
owr dynamic Miflisicsr has tried to appreciate 
the problem and I am sure he should be able 
totadde iti It most be done on an awareness 
that this industry is about to die unless 
energetic steps are taken immediately. L et 
them also examine scientifically as to which 
are the chemicals and dyes which go into the 
production of yarn? Let them go into the 
queptkm of the availability of raw materials. 
Birla monopoly is on and the rfiw material is 
the basic mediupi through which the prices 
rise high. These are all the things which 
niust be scientifically examined. He men
tioned about certain bodies and committees 
to be ?et up. Let thqn Jt»e bodies which into 
the vitals of these who want to cheat the 
majority of the people o f  this country.

PROF. D . P. C H A TTO PA D H YA YA  : 
Most pf the & n ^ e^ o^ ; mader b^ the hon. 
Member are so acceptable to me that I do not 
know Whete I ^hbtild differ and on which 
shoutid I comment. ^owever, I would like to 
tell him only one thing and it is this.

We do not believe certainly in any haif- 
htefte8nieaihrris. W eSho^ K  thWwsith'the 
cooperation ^ 1 %  industry* the, voluntary 
scheme will wor,k. But that expectation Of 
oiira dJd not materialise. So, enriched with 
our .^ t- s o ^ a s t  experience, I should say, 
we have come Up noW with a different s o rto f  
schem ew heftw ehi^  not left room for their 
doing anything wrong. I entirely agree 
with my hpn. friend (Shri R. K . Sinha) that 
mer^y ip t e ^  pf tj^ ppyer^cut, the pricejpse 
cannot be M ooukedfot. T heelem en t o f 
cora< ^ g b y  some upctuj»mow elcments in

11
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Wack afcgep in the industry, shpuld not 
condemn tfcp industry whoJe»*lc. Thip it 
my only submission, All the veiy constructive 
suggestions made by hon. Members will be 
looked into and I iftay say, while we taken the 
necessary concrete administrative measures, 
we will he guided by the constructive sugges
tions made by hon. friend.

SHRI K . S. 6HAVt>A : Sir, there is a 
mistype in the statement. Under Para 2(3) 
he sa y s:

“ The manufacture of yam for civil con
sumption shall have to pack., .not less 
than 30 per cent in the form of cones 
(meant for power looms).*’

Whereas, in para 2(1) he says that producers of 
cotton yarn would be prohibited from selling 
yarn ‘except in small quantities in the fottn of 
beams (meant for power looms).’ Thei*e is 
an apparent contradiction in the statement. 
Handlooros use yam in the form o f  ‘hanks’ 
Poweriooms use yarn kin the form of ‘beams’ . 
Textile Mills- use wasn in the form of ‘cones’ . 
I think there is some sort of confusion in the 
mind 'Of the hon. Minister.

PROF. D. P. C H A TTO PAD H YAYA : I 
am not confused, Sir, I would request the 

hon. Member to get netaessaty help and 
guidance from the people who know things 
better.

M R. SPEAKER : Now, papers to be laid 
on the Table.

W  s f e s r  «if)r ^ arr?r g t f  m  ^ | i  

*nr| v r e f a f f  f a r o  f e n  |  i
0

MR. SPEAKER : The Minister will make 
a statement later on.

^Interruptions)

w m f m  wn

fcrr |  s s r c t  * $  i f a n

1 r n  Hhiw’iW t
y t m  $ rr  i

12.55 hrs.
PAPERS L A ID  ON TH E TABLE

TH E D E P U T Y  M IN ISTE R  IN  TH E
m i n i s t r y  o f  c o m m e r c e  (s h r i  a .:.c .
GEORGE) : On behalf o f Shri K . R. 
Gaiiesft, I beg to lay on the Table—

(1) A copy of Central Sales Tax (Registra
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) published 
in Notification pfe, G-S-R. 56 (E) iq Gazette 
of India dated the 9th February 1973, under 
sub-section (2) of section 13 of the Central 
Sales Tax Act, 1956. [Placed in Library, . 
See No. LT-4430/73.]

(2) A  copy of the Income-tax Officers
(Class I) Service (Regulation of Seniority^ 
Rules, 1973 ( Hindi and English versions') 
published in Notification No. G.S.R. 54(fe) 
in Gazette of India dated the 9th February, 
1973, issued under article 309 of the Consti
tution, together with an explanatory memo
randum. [Placed in Library. See No. L T -  
4431/73.]

(3) A  copy each of the following Notifica
tions (Hindi and English versions) under sub
section (3) o f section 12 of the Government 
Savings Certificates Act* *959

(i) The Post Office Savings Certificates 
(Amendment) Rules, i973> published in 
Notification No. G-SJR. 1x6 in Gazette of 
India dated the xoth February, 1973-

(ii) The National Savings Certificates 
(Fourth Issue) (Amendment) Rules, 1973, 
published in Notification No. G.S.R. 117 
in Gazette of India dated the 10th February, 

1973-

[Placed in Library. See No. LT-4432/ 

73-1

(4) A  copy of the Post Office Savings Banks
(Amendment) Rules, 1973 (Hindi and English 
versions) published in Notification No. G .S . 
R. xi8 in Gazette of Xfldift dated the 10th
February, 1973* subjection (3) of
tectioa xs o f frd GoVemmdat Savings Battiks 
A d i 1:873. IPlacedm Ubrary. Set N o.

LT-4433/73*!
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(5) A  copy of the Central Excise (Second
Amendment) Rules, 1973 (Hindi and English 
versions) published in Notification No. G .S.R . 
JC83 in Gazette of India dated the 24th Febru- 
-ary, 1973, under section 38 of the Central 
Excises and Salt Act, 1944. [Placed in Lib
rary. See No. LT-4434/73.]

(6) A  copy each of the following Notifica-
-tions (Hindi and English versions) under sub
section (4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941, as in force in the Union 
territory of Delhi

(i) The Delhi Sales Tax (Eighth Amend
ment) Rules, I1972, published in Notification 
No. F.4(27)/7a-Fin. (G)in Delhi Gazette 
dated the x6th October, 1972.

Oi) The Delhi Sales Tax (First Amendment 
Rules, 1972, published in Notification No. 
F.4(68)/72-Fm. (G) in Delhi Gazette dated 
the xst January, 1973.

[Placed in Library. See No. -LT-4435/ 
73*1

(7) A  copy each of the following Notifica
tions (Hindi and]English versions) under 
section 159 of the Customs Act, 1962:-—

(i) G.S.R. 1632 ̂ published in Gazette of
India dated the 30th December, 1972, to
gether with an’explanatory memorandum.

(ii) G.S R. 1635 published in G ia.tte  of
India dated the 30th December, 1972, (to
gether with an an explanatorj leonraudum.

«
(iii) G.S.R. 499 (E) published in Gazette of

India dated the 30th D ies nbur, .. >72, togsth er 
with an explanatory memorandum.

(iv) S.O. 769(E) published in Gazette o f
India dated the 28th Dscembsr, 1972 and
S.O. 76(B) published in Gazette o f India 
dated the jth  February, 1973, together with 
an explanatory memorandum.

(v) G.S.R. xo(B) published in Gazette of
India dated the 10th January, 1973, togeth<* r 
with an explanatory memorandum.

(vi) G.SJR. 151 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

[Placed in Library. See No. LT-4436/ 
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(8) A  copy each of the following Notifi
cations (Hindi and English versions) issued 
under the Central Excise Rules, 1944:—

(i) G.S.R. 1527 published in Gazette of
India dated the 9th December, 1972, together 
with an explanatory memorandum.

(ii) G.S.R. 484(E) and 485(E) published*
in Gazette of India dated the n th  December, 
X972, together with an explanatory memo
randum.

(iii) G.S.R. 1567 published in Gazette of
India dated the x6th December, 1972, to
gether with an explanatory memorandum.

(iv) G.S.R. 94 published in Gazette of
India dated the 3rd February, I973» together 
with an explanatory memrandum.

(v) G.S.R. 148 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

(vi) G.S.R. 149 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

tPlaced in Library. See No. LT-4437/73. 1

SHRI A. C. GEORGE : I beg to lay on 
the T ab le :

(1) A  copy each of the following Notifica
tions (Hindi and English versions) under sub
section (3) of section 17 of the Bxport (Quality 
Control and Inspection) Act, 1963.

(i) The Export of Laundry Soap (Inspe- 
tion Amendment) Rules *9 7 3 > published in 
Notification No. S.O. 429 in Gazette of India' 
dated the 17th February, 1973.

0 0  The Export of Mica (Inspection) 
Amendment Rules > 1973 published in Notifi
cation No. S.O. 431 In Gazette o f India dated 
the 17th Februaryj 1973.
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(iii) The Export of Inorganic Chemicals 
(Inspection) Amendment Rules* I9 7 3 > pub
lished in Notification No. S.O. 432 in Gazette 
of India dated the 17th February, 1973.

(iv) The Export of Organic Chemicals 
(Inspection) Amendment Rules, 1973, pub
lished in Notification No.S.O. 433 in Gazette 
of India dated the 17th February, 1973.

(v) The Export of Inorganic Pigments 
(Inspection) Amendment Rules, 1973, publish* 
ed in Notification No.S.O. 434 in Gazette 
of India dated the 17th February, 1973.

(vi) The Export of PVC Leather Cloth 
(Inspection) Amendment Rules, 1973, pub
lished in Notification No. S.O. 435 in Gazette 
of India dated the 17th February, 1973.

(vii) The Export of Vinyl Film and Sheet
ing ^Inspsction) Amendment Rules* : 9 7 3 > 
published in Notification No. S.O. 436 in 
Gazette of India dated the 17th February, 

1973-

(viii) The Export of Geramic Products 
(Inspection) Second Amendment Rules> 
1973, published in Notification No. S.O. 
437 in Gazette of India dated the 17th Febru
ary, 1973.

(ix) The Export of Refractory Bricks (Ins
pection) Amendment Rules, 1973, published 
in Notification No. S.O. 438 in Gazette of 
India dated the 1 7th February, 1973.

(x) The Export of Safety Glass (Inspection) 
Amendment Rules, 1973* published in Noti
fication No. S.O. 439 in Gazette of India 
dated the 17th February, 1973.

(xQ The Export of pesticides and their 
Formulations (Inspection) Amendment Rules, 
X973, published in Notification No. S.O. 440 
in Gazette o f India dated the 17th February, 

1973-

(xii) The Export of linoleum (Quality 
Control and Inspection) Amendment 
Rxfas, 1973, published in Notification No.
S.O. 441 in Gazette of India dated the 17th 

Febwary, 1973.

(xiii) The Export o f Paints and Allied 
Products (Quality Coatrol and Inspection) 
Amendment Rules, 1973, published in Noti
fication No. S.O. 442 in Gazette of India 
dated the 17th February, 1973.

(xiv) The Export of Transmission Line 
Towers (Quality Control and Inspection) 
Amendment Rules, 1973, published in Noti
fication No. S.O. 443 in Gazette of India dated 
the 17th February, 1973.

(xv) The Export of Diesel Engines (Quality 
Control and Inspection) Amendment Rules, 
1973, published in Notificauon No. S.O. 444

in Gazette oi India dated the 17th February 
1973.

(xvi) The Export of Power Drncn Pi mp 
(Quality Control and Inspection) Amend
ment Rules, 1973, published in Notification 
No. S.O. 44s m Gazette of India dated the 
17th February, 1973.

(xvii) The Export of Electric Fans (Ins
pection) Amendment Rules, 1973, published 
in Notification No. S.O. 446 in Gazette of 
India dated the 17th Fcbruai }, 1973.

(xvm) The Export oi Sewing Machines 
(Quality Control and Inspection ) Amendment 
Rules, 1973, published in Notification No.
S.O. 447 in Gazette of India dated the 17th 

February, 1973.

(xix) The Export of Small Tools And Hand 
Tools (Quality Control and Inspection 
Amendment Rules, 2973, published in Noti
fication No. S.O. 448 in Gazette of India dated 
the 17th February, 1973.

(xx) The Export of Bicycles (Quality 
Control and Inspection) Amendment Rules 
1973, published in Noification No. S.O. 449 
in Gazette of India dated the 17th February, 

1973.

(xxi) The Export o f Steel Trunks (Inspec, 
tion) Amendment Rules, 1973, published 
in Notification N o. S.O. 450 in Gazette o£ 
India dated the 17th February, 7973.
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-.■ <jixii>;The Export o f . Expanded Meta] 
*«8ted Shtfeta {Inspection) AmeodmentRulfcs, 

pnbUdMkd in Notification-Ho.;8;Q.45* 
ia Gasette of India dated the 17th February >
1973.- ■ ■ ' ■-;■ ■■■■-■

(xxiii) The Export of Stainless Steel Uten
sils (Inspection) Amendinent Ftules, 1973, 
published in Notification No. S.O. 452 in 
Gazette of India dated the 17th February,

1973. 5 . .
(xxiv) The Export of Electric Cables and 

-Conductors (Inspection) Amendment Rules
1973, published in Notification No. S.Q. 453 
in Gazette of India dated the r?th ^February, 

*973*
(xxv) The Exports of Cast Iron Soil Pipes 

and Fittings (Inspection) Amendment Rules, 
1973, published in Notification No. S. O. 454 
in Gazette of lttdia dated the 17th February, 

1973 .

(xxvi) The Export of Cast Iron Manhole 
Covers and Frames (Inspection) Amendment 
Rules,. 1973, published in Notification No.
S.O. 455 in Gazette of India dated the 17th 
February, 1973-

(xxvii) The Export of Automobile Spares 
Components and Accessories (Quality Control 
and Inspection) Rules, I973> published in 
Notification No. S.O. 459 in Gazatte of India 
dated the 17th February* 1973.

[Placed in Library. See No. L T -443 /̂ 
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(2) A  copy of the Annual Report (Hindi 
and English versions) o f the Indian Motion 

'Pictures Export Corporation lim ited, Bombay 
for the year 1971-72 along with the Audited 
Accounts and the comments o f  theCom pt- 
roll^r and Auditor General thereon, under 
puj^section (x) ttf section fiicjA of the Com- 
panie8 Act, t956. \pt<ice& in Ltbrar#. See 

^ o ." ) lT - 44'39

(3) A  copy of the Annual Report (Hipdi,
and English versions) on the working o f the 

'Tfraide Development; Authority* K T w  Delhi ■; 
*ii*<tiie yH t  *9714** atoo*«#iii* the Audited 
Aum m is. {PlacM ih £ a r . N &  L.T-

.440/734? f!;-' r i '  'jytjf, a.-A

''f'T V  , :T j.,.

i  w bntt-n in th  Report
■■■■ - .,•«';£> -vt:. brUi- . .r.n::

SHRI NAREND RA SIN G H  BISH T 
! 5 A4«. Sir, I  bfig to
Pfwent.. T ^ n ty -fa p ^ : R ^ ,  of

Bstim^tes ; Copn^ttee , regarding action 
taken by Government *fi the «q<*«W!*da- 
tions contained in their Hundred and Twenty- 
ntath Report (Fourth Lok Sabha) on the 
Depaitflaantof Atomic Energy-Atomic Power.

W 58 hrs.
BUSIN ESS OF T H E  HOUSE

T H E M IN ISTE R  O F PA R LIA M E N T
A R Y  A FFAIRS (SHRI K . RAG H U  RA- 
M AIAH ) : With your permission, Sir
I rise to announce that Government Business 
in this House during the week commenc
ing 12th March, 1973, will consist of :

(1) Consideration of any item of Govern
ment Business carried over from today’ s 
order Paper.

, (2) Submission to the vote of the House o f  
Demands for Grants on account (General) 
for 1973-74 .

(3) Discussion on the Resolution seeking 
disapproval of the Coal Mines (Taking Over- 
off Management) Ordinance, 1973 and con
sideration and passing of the Coal Mine 
(Taking Oyer of Management ) Bill, 1973.

(4) Discussion and vot^ gon :

(i) T he Supplementary Demands far 
Grants (Genetal) ‘ f6t  1972-73.

(ii) The Supplementary Demands far

*9^ - 73; '  :

. (iji) Tfce Grants, (JR^yays)

TO
W M  isrsrer m * Q f t f m g ) v n

r  2&r. A la  I To r a m  XKd
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<err TT̂ f ^ r r  |  f ¥  

v i t  ar^r ^ 4 i^l r̂ $Si

fsrar *rc *  |? ^  s*m r $  i

f*T ^T^rV *j?t% % arra f t  ^

i  1

w««W *?3ta*r: gft ftznr w m  r m

|  ?R ?TPT I

«fr w w r *raro*flr : $ h%

«rft $  HTf 5TP£ JTjff f t  TOTT I

SIIR I PI LO O  M O D Y (Godhra ) : Sir 
how dan we anticipate the week's business ? 
This is an occasion where without prior 
notice we should be allowed to say something.

*ft 5^»T tSF* «P®¥R (^ T T ) : 

i m ®  f a s r e g  *ftr

5T5*¥ w t  f r r ts t  q r

W  ?r^T ir ’n%̂ > ®raft & ?nft g f

f  1 w r  ^  t c  ^raf ?rn%

-(Rrrf % <"I<H f r̂T T*3T STPfrnr

«ftr *r*rc: *pi% ircaif $r s**rar ?r

■ft, ?ft *prr ^fsnr fspr ^bt % 

v s n  sn%»rr? % t  $  q ^ r

JflF ^a*T j ,  TOT WVTX f T R ^

W k $ l \ ± *  V$ '< 5H Z fifST TC,

ftreFft ?fh» ^prtf % *rr*t 

$, pf?RTT ^  w  faw ; **  ^  t  I

SHRI blN EN  BHATTACHARYYA 
(Serampoce); The point which I want to 
run ,̂ and which has been raised here twice or 
tM ce is regarding the fay Commission’s 
report. Government have not yfet come 
forward with a contradiction of the news 
(item that* has 4>p)eWct & & e pipits that

there is difference ot  opihion within the Com .  
mission. I woUl& request you to ask the hon. 
Minister concerned to court forward with a 
further statement about what Government are 
going to do and what the Actual state o f affairs 
in the Pay Commission is. Lakhs of workers 
are getting agitated over this very important 
issue, and next week, the hon. Minister Should 
come forward with a statement on this.

SHRI S.M. BANERJEE (Kanpur) : I 
fully support my hon. friend, because that 
statement is necessary now, in view of what 
has come out in the newspapers regarding 
the split in the Pay Commission, that is*  
among its members. Unless there is a un
animous report, it is not going to be Imple
mented. So, all the hopes of the employees 
have been shattered. It is not a question of 
the Central Government employees alone. 
All the Armed Forces, the Navy, Army and 
Air Force are concerned with this. I would, 
therefore, request that some statement should 
be made regarding this next week.

I would also request that some statement 
should be made by the hon. Law Minister 
about the rumours regarding the striking 
down of article 31C. And from whom is this 
rumour? It is from Government sources, 
from some people in the Government, who 
have vested interest and who want the Sup
reme Court to strike it down. I want Shri 
H.R. Gokhale to make a statement on this.

SHRI H. N . M UKERJEE (Calcutta- 
North-East) : I f  I may interrupt, on
this issue, I learn that the Law Minister is 
willing to make a statement in this House, 
in which case that may be ascertained . . .

MR. SPEAKER: May I make one request 
to hon. Members ? Why should they raise 
it under this item ? Why should they not 
giv« separate notice, so that I could send it on 
to the hon. Mimster concerned ?

SHRI H. N. MUKERJEE : The matter 
having been mentioned, I have referred tb it.
I harre learnt— r^gh^y <* wrongly, that i f  a 
different matter—-that the Law Mimster is 
ready to make a statement repudiating die
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judicial rumours which seem to be circulating 
in  the Supreme Court. I f  that is so, he may 
come on Monday and make a statement and 
be done with it. Otherwise, this thing might 
grow into something like a spectre.. .

SHRI S. M . BANERJEE : This rumor
mongering is going on among the highly pla
ced personnel in the Government who want 
that this should be struck down by the Supre
me Court. Therefore, I want that the 
hon. Law Minister should make a sutement 
on this. ,

SHRI P .K . DEO (Kalahandi): I want
that the President’ s Proclamation taking over 
the administration of the State of Orissa 
should be discussed next week. It is a very 
controversial matter. It has raised country, 
wide commotion (,Interruptions). It should 
be taken up at the earliest opportunity.

Secondly, regarding the passing of the 
Orissa budget. It involves the code ot 
conduct of the Governor, the very institu. 
tion of Governor, how it is being misused* 
A ll these relevant questions have been agita. 
ting the minds o f the people throughout the 
country. Therefore, adequate opportunity 
should be provided next week to discuss the 
President’s Proclamation.

SHRI K . LA K K A PPA  ( Tumkur ) : He 
is a very good Governor, representing Mysore. 
W e are fortunate in having him.

SHRI V A YA LA R  RAVI (Chirayinkil): 
I agree with the point made by Shri H. N . 
Mukerjee and Shri S. M . Banerjee.

«ft q f i  : srssrar

^  fMhrar vttit |  far

t  I *  ^ r r  g  

f a  m f a  ts*r f w r  <=rc

«irc$r fat* 

v i  i

•ft  iwfrcr : t f t v r
^  sft in w  

sftaft wrt *rr*r$n>
*trc t o  arfNr qfar

$r i m r  *rt f a

s r  f  i t  f w  i  fa

* t  &  mr P a w n  arafr f t  *srr i>

(<*)>*! ) j t a a J  ^ y A

* * *  J ) * *  O * *

jla. ^  {!)̂ )  t £

3 f L m J 

/>Li *S ^  Ix**, ^

" O * *  <*> )* ^

3<i fS  <- fS  £

- U*) ^5* If

«r> wssr ftr$rft : w x m
STTT ^TT*T ffaT f a  f a *
qfs^rap s f a r  v i t e r  5r 

% fa n  *nNrt «FT siwqrar 
qE ret f  v ^ r  fr t  srer *r

«fr i Srfa* *rorar *rro> %*a 
t  i ftr  ^  *T*jfr snrrsrr $, m  

<TF5R ?r$r f t  T f r  $ i #sft
p r  %r y ?

( ,  % fa r  T O T T  ff?$t % 1RT5T q r  ^
% \ 5mcr |  f a  n w w  

f i m  qnc ^  m  t  \
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SHRI K . R A G H U  RAM AIAH  : Various 
valuable suggestions have been made and 
shall certainly convey them to the Minister8 
concerned (Interruptions).

«flr w *r i w t ?  :

ir f to r , ^

ift ^  sit f% swrfarcr 

tit i ^  snft cPF srenrar

fw r | i a^cr ^ r r f  % strt 

*Pt z m  ^  f  I

I3.*8hf8.

STA T EM EN T  RE. STR IK E IN 
A IR  IN D IA

MR. SPEAKER : I have received inti
mations under rule 377 from Shri Shankar 
Dayal Singh and Shri B.V. Naik__

SHRI K. LA K KA PPA  ( Tumkur ) : 
Regrading what ?

M R. SPEAKER : about a threatened 
strike in A ir India, Whether it is already on 
about to come.

SHRI A T A L  BIH ARI VAJPAYEE : 
(Gwalior) : You should have admitted a 
call-attcntion on this.

M R. SPEAKER : The Minister has sent 
me intimation this morning that he wanted 
to make a statement.

SHRI V A YA LA R  RAVI (Chirayinkil) : 
Be strong. Do not yield.

SHRI A T A L  BIH A R I VAJPAYEE : on 
a point of clarification . . . .

M R. SPEAKER : There is no point in a 
call-attention after three or four days. It is 
much better to have a statement. Under the 
rules, when a Minister makes a statement, 
there are no questions. But later on, if 
accessary, and you think proper, we will see 
whether in any other shape it comes pr not*

3737  L- S .— 9
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«ft m x  w m  faf (*Rnor) :

snarer f w  $

"FsfTT I

W S T  : v m  %

t  ^  fsrr, ^  1 3ft g*rr,

m tH K  srtt 1 m x  srrr

% W*TTT *TfMT ft 3TPT

sftT f t f w *  % ^TFT tit ?T

<fr t  % *  %m tit i

SCTTST : *TT5W : ,

vft sttt ^ tttt I  w t  % tr^n r #

'3^t SHTrft I f̂ T̂F> find

SFT WT ^RT Ml̂ dl j? I

% ?TnT% ’RTt)' ̂ TTOTTT
- it ..—1fN* 1̂ ft I ft, 11 .V.ft N ^WST I  5Tk  WT W  ®T2T ’BJTsr

tfT Sfft 3fTrft | I fWT faff

fsrr ^  fsFTT

% rft*T mtft Tftr I f q ^

f e r  r e  TTHT

f f  1 ?r^rr *tpt tit f%
% w ? :  r̂f^rtr 1 ^

fir 15 srftranfaff tit fanr tit m n m ft  

% + K °r q r̂r p r r  w w  1 w  

T&* if T&ft sft % «RTFTT %  15

srferfW  ^  t e r  r

frw ?rnar ^  vft w tw r ftp 

f l i  ^  % iTfr ?trrqmtw 

tit *hr t o -  1 jrt *rrsr %

% 1 1 $  r̂fJTT ^ r r  | f% f^ r  tit 

v m v a r A  f f  |  ^

W re f tit f^rffRT ft?rr j ^
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i N *  w i w

W  *TcT *Tt*T TOT £  I *n*T ^  *  
*P$TT ^TfcTT f

sp* |  p r f  ^ r s r  q r  ^  % fa ir

rft f*T «fr WRT cFTHift ftffT |  I

5 VTT *Pt

'STFTT cTWRft ®Pt
^ T ^ t a f t x r s R f f ^ ^ t ^ r f ?  w z m r  

% ^  % 37t t  vr^Nnft ’errf̂ tT 1 

’e rft  2rrrf Sr 4 3 ft *rfto r % ?rw  f t 1

SHRI B .V . N A IK  (Kanara): Mr. Speak
e r , Sir, as along as our democratic apparatus 
runs on the basis of all points of view, I im 
not saying anything. But there should be an 
opportunity for representation of every point 
of view. As long as the democratic proce
dures as well as the judicial procedures 
take their own course, I would like to put one 
simple question.

The hon. Minister’s competency to handle 
the airlines authorities or others is not 
questioned, but one of the basiw reasons—

M R. SPEAKER : No question to the 
Minister. (Interruption). I have only 
these two with me.

SHRI B. V. N A IK  : I want to kno<v 
whether the apprehension that these 
stowaways would be the further 
hijackers is a fact. Because, no hijacker 
would be ever a stowaway because he will 
be caught. In the circumstances, the 
whole case that has been built up, that 
the stowaways might have become 
hijackers, may kindly be examined on 
behalf o f the hundreds of employees who 
have gone on strike.

TH E M IN ISTE R  OF T O U R ISM  A N D  
C IV IL  A V IA TIO N  (DR. KARAN  SINGH ): 
A  deplorable breach of security took place 
when on the morning o f 3rd March 1973 
three persons holding Portuguese passport8 
evidently issued by the Brazilian Embassy a1 
New Delhi succeeded in boarding an Air” 
India flight from Bombay to London and 
secreting themselves on the plane without

being apprehended. The ground staff detect
ed three other persons while they were at
tempting to board the plane, and on being 
interrogated they revealed that a woman had, 
got into the aircraft without a ticket. The 
aircraft was by then air-borne and the Com
mander was informed regarding the stowaway 
He replied that not one but two women were 
on board without tickets, and that they had 
locked themselves in the toilet. The Com
mander was advised that if no arms were 
found on these two women the flight could 
proceed and the stowaways handed over to the 
the authorities at Cairo. A further message 
received from Cario revealed that there was 
a third stowaway, a man, on board.

The Immigration authorities at Cairo 
declined to allow the three stowaways to be 
off-loaded. They were then taken on to 
London with the intention that they would be 
flown back to India. In London, however , 
the British Immigration authorities took 
charge of them. It is understood that the 
Portuguese Embassy arranged for them to be 
flown out to Lisbon.

The country and Me nbers of Parliament 
are rightly perturbed at the serious lapse o f 
security, particularly in the present atmos
phere of increasing air piracy and terrorist 
threats of various kinds. Government have 
taken a serious view of this incident, and the 
following action was taken in the matter 
yesterday

(i) Air-India placed the  ̂Airport Manager, 
Santa Cruz, the entire cabine crew o f 
seven, the Duty Officer and four Traffic 
Assistants handling the flight under 
suspension. The Assistant Security 
Officer has also been suspended.

(ii) The International Airports Authority 
suspended the Terminal Manager con
cerned.

(iii) The Maharashtra Government has 
been requested to take appropriate 
action against its security staff concerned

(hr) A  Judge of the Bombay High Court is 
being appointed under the Commission 
of Enquiries Act to enquire into all aspe
cts of this incident.
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Yesterday afternoon the Air-India Officers 
Association and the Air-Corporation Employ
ees Union in Air-India went on an indefinite 
strike, and the ACEU  has asked its members 
in Indian Airlines to follow suit from the 12th 
honourable Members will agree that such 
*n action on their part is most deplorable. 
It is to prevent any possibility ofvictim- 
zation, and also to get at the entire facts of this 
disturbing affair, so that the fine reputation 
Air-India enjoy the world over should not 
suffer, that we are appointing a sitting Judge 
° f  the Bombay High Court to enquire into the 
matter and have requested an officer of the 
Central Bureau of Investigation to assist him 
in the enquiries.

Any stoppages of air services, whether in 
Air-India or Indian Airlines, cannot but 
Cause acute inconvenience to the travelling 
public at home and abroad. It will also have 
a very adverse financial impact, not only on 
the Airlines themselves which are already 
facing difficulties, but on the national economy 
as a whole, a luxury we can ill-afford. 
When the country is passing through a very 
difficult econo nic situation. Tourist <raffic 
and consequent foreign exchange earning will 
also be badly hit. I am sure, therefore, that 
I am voicing the feelings of the entire IHouse 
when I appeal to the employees of Air-In Ji a 
to resume duty immediately.

X31 8 hrs.

R AILW AY BUDGET, 1973-74—  
GENERAL D ISCUSSION— Contd.

MR. SPEAKER : We resume t General 
discussion on the Railway Budget. The 
debate will end today; the hon. Minister will 
reply on Monday. Shri Mohinder Singh 
Gill.
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SHRI P. G. M AVALAN KAR (Ahmeda- 
bad): Mr. Speaker, Sir while congratulating 
the new Railway Minister, may I hope that 
he will be in his post for some time, for 
there have been far too many Railway 
Ministers in the last few years and it would be 
better if  a big national organisation like the 
railways have, for some time at least, one 
person at the helm of affairs.

Our railways is a truly national institution. 
Its organisation is vast, budget huge and 
machinery very complex. There are several 
achievements to the credit of the railways and 
I think there are some achievements of which 
we can legitimately be proud. The 
importance of the railways in 
regatd to the general development 
of the country, with regard to 
the communication channels being made 
available and with particular regard to plan
ning is obvious and needs no further stressing. 
I  should also like to say a word of -1 gratu- 
lations and grat rude t o t  e r a  ways or rae 
excellent job they have done with regard to 
defence requirements, especially at the time 
of the Bangladesh crisis;both in regard to 
the troop movements and also in regard to 
the movement of refugees, our railways 
have done a good job and I wish to put on 
record the gratitude of the House to the rail
ways in this connection. I was also glad to 
learn that the railways did this job of 
troop movement with the utmost secrecy 
throughout the operations.
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[Shn P G  Mavalankar]

Now, in the very limited tune at my dispo
sal , I do not wish to go at any length into 
the matter of reviewing or criticising or mak
ing suggestions about this vast organi
sation of railways I shall, therefore, be very 
bnel and shall pinpoint only a few areas

13.25 krs.

T Mr Dfputy-Speaker m the Chair]

Being a developing democracy, as we are, 
there is a natural demand from all parts of the 
country either for construction of new lines 
or for converting narrow and metre-gauge 
lines into broad gauge I would request 
the hon Railway Minister to consider this 
matter with more seriousness and urgency

I would request the Railway Minister to 
look into the question of more wages and 
better living conditions for the innumerable 
people who are working in the railways day 
and night I am sure that their legitimate 
demands will be looked into with sympathy

Now may I take a minute or two deal with 
the problems of my State of Gujarat I hope 

the house knows that Gujarat being a border 
State, requires more special attention in the 
matter of swifter communication I need 
not go into the details because they are 
known to the Railway Minister

I hope the conversion of the Ahmedabad- 
Delhi line from metre-gauge into broad-gauge 
will be speeded up Then, the electrification 
between Virar and Ahmedabad , which is 
already mprogress, should be speeded up 
I want the Railway Minister to see to it that 
the electric trains for passenger as well as 

goods traffic run between Ahmedabad and 
Baroda, to begin with, on an experimental 
basis, because it will help the industrial com
plex which is coming up there, which m turn 
would be helpful to the development of the 
economy T o give one example, there is a 
station near Ahmedabad, at Vatwa, where 
there are no facilities of sheds In the 
absence of proper sheds and platforms for 

*the vast industrial complex, the progress of 
he development of that area will be retarded

9, 1973 1973-74—Genl. Due. 236
1973-74

Much has already been said about the 
railway hne between Tarapore and Bhava- 
nagar I understand that the Gujarat Gov
ernment is ready to meet the defiat which, 
in any case, is very negligible I do not know 
why the Railway Minister should be hesitant 
about the speeding up of the construction of 
this line, particularly when the demand for 
this is made by all principal commercial orga - 
nisations of Gujarat and Saurashtra

* Similarly, I feel, the district of Sabarkantha 
m Gujarat needs to be nourished m terms 

of railway facilities 1  h- Kapadvanj Moda- 
asa railway line should be constructed 
earlv The Baroda-Chhota Udepur line 
should be converted trom narrow gauge 
to broad-gauge This should be done quicklv 
bccausc there are Adnusism this backward 
area and, if you havw a broad gauge 
line it will lirk ip  with M cl\*. Pru'esh

Then I shall only rclci to some of th e 
problems and challenges faced by our 
railways Ihe first and foremost is the 
question of o\er cri wding It is pathetic to 
see countless number of passengers being 
huddled into our tiams on the rcof tops 
and on the foot-boards Sometimes one 
wonders whether they art being treated as 
human-bemgs and often they are treated 
much worse than even the animals and 
cattle I would, therefore, urge upon the 
hon Minister to be more attentive to the 
demands of the passengers belonging to 
Third Class who bring in huge revenues 
to the public exchequer

Here, I would like to quote the late Pro
fessor Harold J Laski In this book, "  A  
Grammar of Politics ” , he has written

“  There must be sufficiency tor all, before 
there is superfluity for some ”

Unless these passengers going in Third Class 
are attended to properly, I do not understand 
why more facilities should be given to the 
privileged few 1 would like the Railway 
Minister to give more attention to the weaker

1 ons of the population.



I would like to touch o c two points 
more and those also very brie 1

There is a fast train, the Rajdhani Exp- 
press. It runs at a speed of 130 Km. per hour. 
For the Rajdhani Express, the railway track 
is strengthened at a tremendous cost. The 
reports say that it is very popular. So far 
so good. But 1 want that more and more 
passanger trains of local variety should be 
speeded up by which a large number Of 
people and workers go for their jobs and 
students to their colleges. These trains arc 
going very slow These trains should be 
speeded up.

Lastly, I join with the hon. Railway 
Minister in appealing to the people, parti
cularly those who are agitating tor something 
or the other, that they do not make railways 
the target of their attack. There should be 
no destruction of railway property. Railways 
are our porperty. We must inculcate a 
sense of national responsibility and see to it 
that the national property is not destroyed in 

a sucidal manner.

MR. DKPUTY-SPEAKER : At 3 o’Clock 
we take up Private Members’ busines<\ 
That gives us 1$ hours. There are 14 speak_ 
ers more from the Congress Benches. Hven 
j f  I give 5 minutes each, that makes it 70 
minutes. One or two speakers from the Op
position may also be there. So, I would 
request the Members from the Congress 
Benches to confine themselves to 5 minutes 
each. I will go strictly by the list given to 

me by their Whip.

SHRI S. M. SIDDAYYA (Chamaraja. 
nagar'l: Mr. Deputy-Speaker, Sir, as the time 
at my disposal is very limited, I would only 
make two or three points.

So far, the Railway administration hâ  
pursued a particular policy regarding the 
construction of new lines. For the cons
truction of new lines, 3 million tonnes of 
freight annually is the basis prescribed. The 
existing lines give a return of only 5 5 per 
cent whereas, in the case of new lines, th~ 
return \s about 6-75 per cent . This was a
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very unrealistic approach. I am happy that 
the new Railway Minister has given an entirely 
new approach to the problem. He has 
stated in this Budget Speech that the back
ward regions will be taken care of so far as the 
construction of new lines is concerned.

Secondly, with regard to the conversion 
of metre-gauge into broad-gauge line also 
the policy was very rigid. That way, my 
impression is that the policy pursued by the 
Railway Board was coming in the way o f 
development of the country. Since the last 
20 years, how many new lines has been con
ducted and how many metre-gauge lines 
hive been converted into broad-gauge lines? 
In the last 20 years, 7100 Km. of track has 
been doubled; |only 5927 Km. of new lines 
have been constructed; 7Q5 Km. of lines hav® 
been converted from metre-gauge into broad- 
gauge. So, wherever there wer.* already old 
lines, thev were doubled. In the case o f 
construction of new lines, very little has 
been done. I would urge upon the hon 
Minister to take this point into considera
tion, as he has already stated in his Budget 
Speech, so that at least 50 per cent new lines 
are located in backward districts of the country 
I am very happy that our Prime Minister, 
when she visited the |  drought-affected 
areas of Maharashtra, gave permission to take 
up four new lines in Maharashtra. It is a 
very good thing and I am happy about it 
§imilarly, in the case of Mysore also, there 
are areas which are very much affected by 
drought conditions, and the Government o f 
Mysore has already recommended some new 
jines. Before I take them up, I would refer to 
one important line which has been under con
sideration by the Railway Board for the last so 
many years. The demand for Satyamangala" 
Chamarajanagar line has been pending fo* 
the last 81 years. The Madras Govemmen 
and the Mysore Government has been recom
mending in all these four Five -Year Plan tha1 
this should be taken up. It is only a question 
of 61 miles from Satyamangala to Chama
rajanagar ; it is a missing link and if  this 
missing link is connec ed , it will facilitate 
both goods traffic as well as passanger tn  ft- 
to a very great extent. T ai.e fjre , f *
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with the Minister that this line should 
be taken up as early as possible

Regarding conversion of metre gauge into 
broad gauge line, Mysore district has been 
industrially backward and m order to help 
growth of industries there, the metre gauge 

line from Bangalore to Chamarajanagar has 
to  be converted into broad gauge, otherwise 
there is no question of any industry coming 

up there Therefore, conversion of this line 
irtto broad gauge needs to be taken up im
mediately

The Government of Mysore has also recom
mended conversion into broad gauge of 
Mira)-Hubli-Hospet, Sholapur-Hubh line 
Bellary-Gulbarga via Singuppa, Sindhanpur, 
Linga-sugur, Sholapur and Smpur, Mira. 
Gulberga via Bijapur and Sindgi, and Kodh1- 
Raichur line This area actually comes under 
drought affected areas and, therefore, it is very 
necessary , in the interest of giving employ
ment to the people there who are now with
out employment, that these lines, ior conver
sion, should be taken up

Then, Hubli-Karwar line is also very im
portant Bangalore-Bombay line also will 
have to be considered

So far as expansion of Mysore workshop is 
concerned, the matter has been pending before 
the Railway Board for a long time I am told 
that some amount was sanctioned, but the 
work has not been taken up I appeal to the 
Minister of Railways to take it up seriously 

and see that the workshop is expanded early

SHRI A  P SHARM A (Buxar) M r 
Deputy-Speaker, Sir, I rise to support the 
Budget proposals for the year 1973-74 presen
ted to this House by the Railway Minister. 
While supporting the Budget proposals, I 
would like to make certain observations both 
in  regard to the working of the railways as well 
as in regard to the salary and emoluments 
and also facilities given to the railway workers 

1 n this country

Sir, today, the position in India is that the 
rates and fares of the Indian Railways are the 

lowest compared to many countries in the

world There has been increase in the cost 
of working of the railways, there has been 
increase in the cost of the materials that are 
used for the working of the railways. There
fore, to say that the major portion of the ex
penditure of railways is incurred on the 
salaries and allowances of the railways 
employees is not correct Compared to the 
salaries and allowances and other facilities 
that even the lowest paid worker got in other 
organized private sector or public sector 
undertakings like steel, cement, mines, or 
any other industry, the railway workers are 
the lowest paid Therefore, to say every 
now and then that the railway employees are 
a pampered class of people amongst govern
ment servants or employees is absolutely in
correct

Coming to the working of the Railways > 
the financial arrangement of the railways is a 
peculair one It is not only defective, but?
I say, it is a peculiar one I f the railway is 
taken to be a public utility service, then, whe
ther the railway runs in loss or earns profit, 
it has to run It it is taken to be a commercial 
undertaking of the Government oi India 
then, in that case, no doubt the question of 
profitability or earning profit by the railways 
does come in picture and in that respect also, 
the financial arrangement is such that divi
dend is charged even on the earning ot those 
railways which are perpetually running in 
deficit and cannot earn any profit. Take 
the North Eastern Railway, the North Eastern 
Frontier Railway and the Southern Railway—  
which, of course, may run in course of time 
xn profit, but, to me, I am quite sure that 
North Eastern Frontier Railway will never 
run in profit Therefore, if the commercial 
aspect of the ralways is taken into account*
I would plead with the Railway Ministry that 
fheir financial arrangement must change* 
They should not charge dividend, as the Mi
nister has given a hint, during a certain period 
of construction and also for some period for 
the new lines They should not charge 
dividend on such railways which are not 
expected to earn profit for some time 

Another important point I would like to 
make is
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MR. D EPU TY-SPEA K E R : The hon.
.Member’s time is up.

SHR1 A. P. SHARM A : You have given 
a warning. So, within the short lime at my 
disposal, I would like to make some important 
points.

I must say something about the criticisms 
made about the working of the Railways and 
.also about trade unions which some hon. 
Member have made. So far as the working 
o f  our railways is concerned, no doubt, in an 
(industry like the railways or any industry for 
that matter, one should never be satisfied 
rhftt one has reached the highest standard of 

efficiency. There is always scope for 
improvement. But if  we only look back to 
the condition of our railways when the coun
try became independent and if we look to 
the condition of the working of the railways 
to-day and also compare it with the working 
-of the railways in other countries, I can 
*ay without any fear of contribution 
that to-day the Indian Railways is one of the 
best. I can tell you that on the basis of 
facts and also on the basis of my studies in 
various countries. . . .

MR. DEPUTY-SPEAKER : I am afraid 
your time is up.

SHRI A. P. SHARMA : Another thing 
that 1 wanted to say is that to-day in the rail
ways there is a cry of shortage of wagons. 
Why ? Because these wagons are indefinitely 
detained by certain people and they are use^ 
as godowns and warehouses. My (sugges
tion to the Railway Minister would be that 
instead of charging a demurrage which is a 
very small amount, people detaining these 
wagons should be charged the actual freight 
for tile mileage these wagons would have 
uncovered during that detention period.

Another thing and I have finished. Some 
of the Opposition Party Members have criti
cised the working of the trade unions. Some 
Members have gone to the extent of saying 
that recognised or organized federations or 
unions have become ineffective and of course

they have accused the Railway Ministry also 
with ineffectiveness. So far as the Railway 
Ministery is concerned, I am quite sure the 
Railway Minister, while replying to the debate, 
will definitely made out a point. Bht, so far 
as trade unions are concerned, I want to 
reveal a very imporant factor regarding the 
working of the trade unions in this country. 
There are trade unions, mushroom trade 
unions and unorganised ones. The criteria 
to judge the strength of the trade unions 
seems to be the number of catcall strikes, 
how many sporadic strikes or demonstrations 
they arrange and from that, the strength of a 
trade union is judged. But, so far as the 
constitutional working of the trade unions is 
concerned, if that is adopted and which the 
government has accepted as a means for the 
redressal of the grievances and problems of 
the workers, then, in that case I would defi
nitely say that whatever criticism they make 
with regard to the working of the trade unions 
is absolutely incorrect. As a matter of fact 
we invite them to join hands with us and 
work in a constructive way. O f course, it is 
foreign to them, as they have never been 
trained in that manner. They do not work 
according to those methods.

There is one more point regarding my 
State which I wish to mention before I con
clude my speech. This is regarding the sett
ing up of the Railway Service Comminssion 
for which Members of Parliament from all the 
parties from Bihar have been making a persis
tent demand. This Railways Service Com. 
mission Office should be located somewhere 
in  Bihar either at Patna or at Danapur 
There is no difficulty about that. But, per
haps there is some catch somewhere in it on 
account of which this has been delayed. I 
request the hon. Minister that he should 
look into this problem and see that immediate
ly this Railway Service Commission office 
is established at Patna or Qanapur.

The De-Luxe train that runs through 
Patna twice a week is rendering a very useftij 
service to the people of that area. I suggest 
that instead of twice a week, it should run 
thrice a week through Patna. Thank you.
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S H R IP A T T A B H I RAM A R AO  ( Raja- 
mundry) M r Deputy-Speaker, Sir,
I rise to support the Railway Budget 
I congratulate the Minister for presenttr<; 
a sound Budget without much increase in 
third class and other fares being used by 
the commonman

A t the outset, I would like to mention 
a few proposals with reference to Andhra 

Pradesh.

As you are aware, Sir, the State is the 
biggest in South India tn respect of both 
area and population It serves as a clasp 
between the north and the south ^  ith 
the growth of industries both m the 
public and the p m  ate sectors and tht progress 
of major projects, like Nagarjunasagar, Po- 
champad and Srisailarr, the passenger and 

goods traffic has considerably increased 
in the State m rtcent years

Sir, though more new lines and conver
sion of the present Metre-gauge into Broad- 
gauge lines art necessities, I am not going 
into them bccause other friends have covered 
some of those points However, 1 feel 
that the efficiency ot the present running of 
trains could be improved, so that t hej may 
be able to give more benefit to the trave 1 mg 
public

The Howrah-Hyderabad Express No 
45/No 46 runs between the State Capital 
and Calcutta w hich is an important industrial 
city tn the East Coast The distance bet
ween these two cities is 1590 K irs and
the journey time is 36 hours

Similarly, the Hyderabad-Madra& Ex
press (No 53/No 54) connects the State 
Capitate of Andhra Pradesh and Tamil 
Nadu The distance of 790 Kms. between 
these two cities is being covered
in  19 hours I am sorry to state
that the trains on these long distance and 
important routes are being run without 
diesel engines I brought this matter to 
the notice of the Government at the meeting 
of the Informal Consultative Committee 
o f  Members of Parliament They have 
sent me a reply recently which, I shou'd

say, is more 'amusing* than * mformatory 
I understand that on certain short journey 
routes like Bangalore to Mysore where the 
distance is only of 128 Kms dieselisation 
has been introduced I would only request 
the present Railway Minister that the dis
tance, more than anything else, should be 
taken into consideration lor the d tesehsation 
o f the passenger traffic Hyderabad-Howrah 
and Hyderabad-Madras lines must be die- 
selised as early as possible 43 m  /44 L p  
Madras-Kakinada Capsircars express covers 
a distance of 697 Kms m 18 hrs 20 minutes 
and 19 hrs respectively The train passes* 
through important commercial towns like 
Rajamundry, Tanuku, Bheemavaram, G udi- 
nada, Vijayawada, Guntur Ongolc, NelJor 
and Gudur The piesent juurney time is 
too long and steps should be taken to rcduce 
the time by running trains and introduction 
of diesel engines, if possib le 1 irth r 
1 suggest that this trim  be started earlier 
than the Howrah Mail which starts Irom 
Madras so that the congestion may be 
relieved m the Madras-Howrah Mail I 
had made the suggestion t the mioimal con 
suit 1 tu t  Committee meeting eulier m this 
regard but I have received a reply saying 
that administrative difhculties have come 
in tht way to rmke this possible

The Dakshin Express which runs bet
ween New Delhi and Hyderabad takes 
about 36 hours to reach the destination 
Here also the journey time could be 
reduced by advancing the departure 
timings and making the haults as minimum 
as possible I suggest that one more train 
be started from Vizag which is fast deve
loping 1  here is no direct tram at present 
between Visakhapatnam and B on bay A 
fast tram may be introduced between Visakha
patnam and Bombay via Hyderabad and 
dieselised

S H R IP  M . M EH TA  (B h a v n ig .r )  
M r. Deputy Speaker, Sir, I w ill  confine 
myself to two or three important points 
Firstly, I w ill deal with the general character 
of the Ra llway Budget Sir, this budget is a  
budget o f the routine na u n  and it does not 
reflect any progressive policy of the railways
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tShri P.M . Mehta]
or the government. This budget w ill 
adversely affect the economy of the common 
man and it will also affect the general eco
nomy of the country. The Minister has not 
even spared the third-class passengers and 
has increased the fare of all the classes as 
well as the freight rate also. But for this 
I would not blame the Minister because 

he was transferred to Railways only at 
the eve of the Budget. Such frequent 
transfers of Ministers do hair.per Adminis
tration and sometimes create difficulties 
for the Administration also.

So, I shall not blame the hon. Minister 
for this budget.

Freight rise will result in general price 
rise. After the presentation of this budget, 
the prices have gone up by 6 per cent, and 
they will further rise in April or May. So, 
this budget is by no means of a progressive 
character.

N ow, I come to a very important point 
regarding the project for construction of the 
Bhavanagar-Tarapur railway line. Some
how or other, the railways have been neg
lecting this line for long. In 1967, orders 
were issued for a fresh survey, and that surs 
vey was made, and the finding of the survey 
is such that the railways cannot neglect 
it any further. In spite of that, the railways 
are neglecting this project.

This project is certainly important for 
the State of Gujarat, but it is very important 
and useful for the whole of the country, 

because it directly links the eastern part 
of the country with the western most part of 
the country on the broad gauge structure, 
without going further in the north. This 
is an economically viable project. A t the 
commencement o f the sixth year, according 
to the survey, the return is 5 97 per cent 
and it is c nJ\ less by o- 78 per cent to meet 
the necessary criteria. The State Govern
ment have given since long the first priority 
to this line.

The State Government have also assured 
the railways that in case of deficit of 0* 78

per cent st t ie  ccn jre rc tn t ri* 11 t i t  sixth 
year, thty will meet this deficit. So, there 
is no rcescn ttl-y the xtnw ijs * I u Y  no 

j jnr r  n f 11 tl ’ f jy  in f t  m i  1 pic Jt tt v  1 iih 
is economically viable.

When the hon. Frime Ministi r went on 
a eleven-hour tour of five districts of M aha
rashtra, she announced the clearance o f  
four railway lines for that State. I welcome
it. It should be done, in these days o f  
scarcity, but it should be applied equa’lj 
to all States. Gujarat is also a State which 
is hard-hit by drought. Therefore, I would 
request the hon. Minister to implement1 
this project without any further delay.

A ll commercial organisations of the 
major cities in Gujarat, namely Ahmedabad, 
Baroda, Bhavanagar, Rajkot etc. have deman
ded the implementation of this project a$ 
early as possible, and all political parties 
have also demanded this.

That was the only point that I wanted 
to make, and I am sure the hon. Railway 
Minister will give due attention to it.

PROF. NARAIN CH AND PARASHAR 
(Hoir.irprr) : I rise to support the
Demands presented to the House by the 
Railway Minister. There are a few salient 
features, which require special attention 
One of the very important high lights printed 

in the budget speech is that there are 6170 
Km. covered by the Indian Railways and 
there are 10900 trains running every day 
I want to point out that these facts are quite 
okay and they may be important high lights, 
but we want to see in next year's report 
highlights regarding construction of new 
railway lines, because there are regions which 
are waiting for the railways to touch them 
and bring in an era of prosperity and affluence 
because they have been neglected for cen
turies and also because there are some region 
which are important from the defence point 
of view.

14.00 Hrs.
In the Annual Report of the Defence 

Ministry for year 1971-72 . «n importan 
disclosure was made which wa
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Very mud) shocking to the MPs from
notth-westem India. That was that Our 
troop mobilisatlion was not as easy as that 
o f the Pak army, and as a result we were at 
a disadvantage. Because of this difficulty, our 
troop mobilisation was vulnerable and theirs 
was not because their cantonments lay near 
the border with India. So Pakistan was 
able to fortify its position very easily in a 
very short interval of time.

Moved by this consideration, 33 MPs 
from north-western India approached the 
Hon. Prime Minister and later on the Defence 
Minister and Railway Minister— who 
at the time was Shri Hanumanthaiya and 
Shri Qttreshi, to give topmost priority 
to the construction of a secbnd line of de
fence communication which would con
nect Ambala with Pathankot via Nangal 
and Talwara to be linked by the Nangal 
Dam-Talwara line.

I am happy that the Railway Minister 
in paragraph 43 of his speech has mentioned 
that the survey is on and the line would 
be taken up for construction as soon as 
the survey report is available. I do not 
know what the survey report would be. 
But the defence and development of the 
country is the prime concern of every citi- 
zen, very much so the people of those States 
which have to bear the brunt of Pakistani 
aggression. "We, who live in north-western 
India know that whenever there is a war, 
it is these area9, the States of J & K , Hima
chal, Punjab, Haryana, Rajasthan and Guja
rat which have to suffer for the whole coun
try. "We are happy that we have to pay a price 
for. being on the border but we also require 
immediate and urgent attention being given 
by the Railway Minister and Defence Minis
ter in this direction.

I do not know what is the feeling of the 
army officers on this. One of the 
Senior army officers from my area, Maj. 
Gen. Bireshwar Nath, who was in Nagaland 
at the time of the Chinese aggression told 
me that the line of defence communication 
must be ’perpendicular to the line of the
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border with the enemy. TTiie line we Kav 
suggested Is exactly perpendicular to the 
Indd-Paidstan border right from Leh to 
Ferozepur.

Therefore, we would say that this line 
which has been supported by no less than
10 other members from different States, 
namely, Shri. R. P. Yadev, Convenor of 
the Railway Standing Committee of the 
Congress Party, Shri K  Gapal froTi Tamil 
Nadu, Shri Shenoy from Mys ore, Shri 
Mohapatra from Orissa, Shri K . C . Pande 
from UP, Shri Sadhu Ram and Shri M. S. 
Gill from Punjab and my colleague from 
Himachal, Shri Mahajan..........

DR. K A IL A S  (Bombay South; : I also 
support it.

PROF. N A R A IN  CH AND PARASH AR: I 
am thankful to Dr. Kailas and all these Hon. 
members for their support. I was saying 
that this line should be given topmost 
priority.

There are one or two other problems to 
which I would invite imm;iiate attention 
given. Upto 1970, there were 16 Regional 
Committees of MPs who were allowed to 
hold consultation with regional managers 
But now a trick has been played so that the 
number of these zonal committees has been 
made equal to the numbsr of railways. 
There are 9 committees now. For the 
region covered by the Northern Railway 
which caters to UP, Punjab, Haryana, J&K, 
Himachal Pradesh, Rajasthan, Chandi
garh and Delhi, there are more than 200 
Members of Parliament to sit at this meeting. 
As a result, one member hardly gets a minute 
to put his view points. I would request the 
Hon. Minister to see that a proper discussion 
is held and for that the old Regional Com
mittees, 16 in number are restored. Unless 
a purposeful discussion takes place, there is 
no use in having a meeting. We are not 
going there to see either th; Regional Mana
ger or the Minister or his Deputy— we see 
them every day. So the previous arrange
ment should be restored.
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Secondly, Sardar Darbara Singh and I schools, but only three intermediate colie -
have to request the Minister for a very im
portant thing. Now, that K.V. Railway 
line in Himachal Pradesh is being sub4aerg-J 
under the waters of the Pong Dam, we are 
going to close down the railway line and 
it is causing much suffering to us. We 
therefore want an immediate construction of 
the alternate route. I request the Hon. 
Railway Minister to order three shifts so 
that that alternate line is constructed quickly 
and t ill  that time, a new direct mail train 
is introduced trom Delhi to Hoshiarpur 
via Jullundur, so that the soldiers are not put 
to great distress. Until this is done, a first 
class direct coach could be attached to the 
Kashmir Mail and the existing third-class 
direct coach should be attached to the earlier 
tram No. 4 JH so that the passengers may 
not have to wait at the station. Otherwise, 
if the whole economy of Ilimahacl Pradesh 
is allowed to be ruined for two years, it 
cannot be revived afterwaids, and you cannot 
make it flourish again.

There is one more thing which I want to 
suggest.

MR. DEPL’TY-SPEAK ER : This should 
be th* last point j

PROF. N A R A IN  CH AND  PARASHAR : 
Only two minutes, Sir. In the annual report o* 
the Railway Board, there is a reference to the 
distinguished railwaymen who have been 
awarded the Shaurya Charka, Vir Chakra 
and Padma Shri for their excellent contribut- 
tion to the success of the Indo-Pakistan war 
of 1971. I would have been very happy if 
the Chairman of the Railway Board and 
other Members had seen to it that their names 
could be mentioned, so that the country 
could know that these were the gallant 
railwaymen who were working under great 
hards hip and difficulties for their honour and 
their country’s honour. I would request 
the authorities to see that whenever there is 
such a mention of bravery, their names should 
also be included.

Lastly, I would say that ther are only three 
intermediate Colleges in the railway 
x e re  are 50 high and higher secondary

ges. It is a very sad commentary on the rail
ways that their entire educational strict-tre 
does n>»t contain even a M.igic Jeg^-- 
or a post-graduate college. So I request 
the hon. Miniit.'r to s;.' th .t daior; Li-' 
next year at least one degree college, Arts and 
Science, is opend for the dependants of the 
railwaymen.

In conclusion, I would like to say than 
I support the budget. We have high hopes 
from the new Railway Minister, Shre L.N. 
Mishra, and let me hope that the green signal 
from Bih ar would lead the rest of the country 
to prosperty.

( T ^ T T ) :  ^TiRTaT

^  ^  fans |  ifcrcr

3pt $

^  i r o  srfar sfrctit

srrc fo ft wm^rr t  1 t t

* f t  sw a rt ^  «Fn trr ^  1924%
K P T  I ^  ^  ^

•qH K 'f '5jt 2r, %

«rr i f a r f a
% *̂TPTT f?HT I

^ r |  ? P £ f w * r r ,

f*ro mp ^rnrr «rr 1
^ w s f t  ^ T F rT  % frrfTR *n\

trspr %— x-FT ^PTFr o

jT?̂ o TUfT

5f t  — ^ p t t  % ir^ n T -^ vn T  
im j  1 x k q  *fh;

f ^ K  $ ftrsr
^  §OT, eft 5R5TT^r ^

f s r  's v s  f o r r  i 1924 %
^  ?r 3%

fovrtft fr f  s r r ^ r  anfr |
^  t o t  I ,

^  « r o r 1 1

m  5?r % arft *r f r o - f a n  ^nrr*

^  t o r  ^TcfT gfr 1 9 2 4  S !r ^ r a T  
’ t u t  *rr  1
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f«ft «far fa ? ]

^T T T JT  sfRTt VT ’TraT 3ft *T

s n ftir r fr ^ r  |  t **» irw

^  ^RTHf 'Spt ^ P T F f STSfV I %ft?T
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^  fU T r f t  ^ r
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* l )€ t  STRT t  ?r^t TpTT I STS g t  

a p R  i t  wt t  I * n r n

g i  fart? srr r *  f- i r u F T  m t t  
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®Ft ?F^T aTT TiET t  ^ 0
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? tpt  ? t  *p f ?tt t  i ^  T t

^FTPTT 3 f R  I
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ir fd s r  |  f t  % t o R r  %  fat?  

w ftrcr % t r i m  s r ^ t t  m *  i

n»

«n|t cHT ^TrTt f < f r <  VT SHFT ^
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?t r̂Ŷ rrnr tt frnr f  f^
^ r  Tt^t ^ f r o t

^ rr^  ^  f ^ r o  ^  f w  v m  f e n  f

WtK n  ?TT^t ?T«TT W F ^
?t ^ft^T «ll'*jT't 'f■+> H  ̂ ?HI«i tri is»i fw@T̂ [
wi f^rqir %m  ?r f w  % i ^ar 

?r sr̂ r «f?t '5FTTT t t  'f% f-i^iV f^Fnft i 
^ r  % ?rra^ tt?tt ^t?6[ | %  

V* ^  T̂TS’T t  «rr ^  ^ftsr 
^t STR̂T wrr I w  '3TW I ^rT^
far^R Jr wt t  ^rtf%
3rt W t  apt H »T̂ rfTT Tt ST̂ Trr
^fcr ^  I  I W K  w  ^ r t
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t  eft STTCTt »T3IfTT SFT rnslFt fltt 
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^  t  f t  ^  ^
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srr^^r fc<rr ♦
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tt* r̂*r * qT*wnr]
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f^nrt r̂ w t  f w  ^  ^

w r  |  1

SHRI DHAM ANKAR (Bhiwandi): 
Mr. Deputy Speaker, Sir I, m e to support 
the Railway Budget. I congratulate our new 
Railway Minuter for preparing this Budget 
within a short period of two weeks. It has 
his own thinking and outlook. Immediately 
after he took over there was some confusion 
and misunderstanding about the announce
ment of new railway lines as announced by 
the Prime Minister. But we are grateful to 
him for the statement made in this House that 
has cleared the atmosphere and some earth 
work has already been taken in hand on these 
lines.
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New lines in the underdeveloped areas 
are giving opening to the people of those 
areas thus creating the desired infra-structur ® 
to increase the trade, commerce and industry 
and to add to the national wealth. So, I 
would plead that new Railway lines in any 
part of the country should be welcome to 
everv Member of this hon. House.

Secondly, the freight income of goods 
transport is dwindling every year. The 
Public Accounts Committee has shown great 
concern about this. I feel this is due to the 
two reasons-one is the shortage of wagons and 
secondly due to the mishandling and mis- 
allocation of wagons. We should step up 
production of wagons in Railway Vroi!;;.;-.ops , 
and there are private ccmparits dso \\l.o 
manufacture these wagons. But if we look 
to the chart about the progress of these com
panies for the last five years, we find that 
with the exception of one or two, the pro" 
duction of all these concerns is stepping down 
every year, not only because of shortage of 
steel, but because they want to avoid the 
obligations of payment of labour dues and 
axes. I will quote one instance— K .T . Steel 
Industries of Ambarnath. There was a 
strike last year there. Labour was demand
ing their dues which were unpaid and there 
was firing and precious human lives were 
lost and the production of wagons went down. 
The production was pat down deliberately. 
1 would suggest that if you cannot nationalise 
these concerns, you should take over the 
management of those concerns whose pro
duction is dwindling every year and thus we 
should increase the production of wagons in 
this coimtry.

About the Railway crossings, in the Fifth 
Five Year Plan Railways have asked for 50 
crores for constructing over-bridges over the 
railway crossings. The Railway crossings 
hamper the speedy transport. I would 
suggest that if  it is not possible to construct 
the over-bridges immediately, where electri
fication has been completed, automatic gates 
should be installed in place of ordinary gates. 
The automatic gates installed at Ambarnath 
and Shahad have given a great relief. All

these railway crossings should have automatic 
gates. From Bombay to Karjat and Kasara 
and Church Gate to Vapi all the crossing* 
should have automatic gates.

About the ticketless travellers I may say 
that Railways are losing a great revenue due 
to this ticketless travel. Deterrent penalty 
has never been envisaged. I would request 
the Railway Minister to examine the proposal 
and see that deterrent measures do not result 
in misuse by corrupt officers, otherwise there 
would be harassment to the people* and re-
venue will be lost to Railways. I would 
suggest that long distance trains should have 
one conductor per bogie so that evasion can 
be fully met with.

About the third class fares, the Railway 
Minister has been kind to the common man 
i.e. the third class traveller. I would request 
him if this distance of 15 kilometres exemp
tion is increased to 30 k.ms, it will be a relief 
especially to the suburban passengers. Sub
urban passengers from Bombay, Calcutta, 
Madras— these people travel daily. They
travel not because they like to travel but 
because they stay far away from the place of 
business— 30, 40 or 50 miles â i•ay for want 
of accommodation. Nearly 75 percent 
people travel standing in the trains, which are 
very overcrowded. I would request that 
instead of the present 6 bogies in these local 
trains, there should be 9 bogies. That will 
remove the congestion to some extent.

Lastly, regarding the proposal of reserv
ing all the seats in the Deccan Queen from 
Bombay to Poona, it is a welcome proposal, 
but that should not cause harassment to the 
season-ticket holders! who travel from Bombay 
to Poona for business, commerce or office 
work. There should be two bogies reserved 
for them as it was before, and no extra charge 
should be levied on them.

!5ti

I T R ^  3̂qTSJT5T K ffeT , 
tR  ? f k  ^ ^  T ffK

qr Sf ^ spt
^ I  I t  %
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w r i t  sw m f w  vrm r,

^c$1w  »̂r r̂T*fr*T *f *  %

3«T % ®TS|
WRTBT t f f t R  t  I ’tn f t  ITRf^ 

*rs?r f t  I  ^ r ^ r * r
^f?r tft ttpt v i i v f  sfrc s n s f t w  
*ft VT*Bt | f  % fo r  t s w  %
9 V W  if Wf t̂-^t»T W f t
t  ’SftT fft T̂PT 3f>T EETPT f^TFTT
■il?!klJ |T I

^ ^ S P T  ^«PfT f%

if  * t f  y flM rtftv w r ^  #

TO FPr *T*R f R T  eft $

if  3TT «FT ^cPTTcTT .........................

MR. DEPUTY-SPEAKER : I  would 
like to remind hon. members that they 
should not come between the speaker and the 
Chair. That is against parliamentary eti
quette.

« ft ?W «r fwSTtt ftpfTT : *p r  $

W1WT SZTR W3$t % ^ r :  itwht %  
17 % a rm  ®Ft *ftr^ t fo rR T  

* m  f — ^  I  f% fap̂ Ft 
v t  ^  w xt ^ u m  i f * f  * m  q ^ r  
v im  f t —

“ The principle that transportation 
infra-structure must evolve 
along the pattern determined by 
pre-existing economic viability 
needs to be modified to the extent 
that very often the creation o f  
infra-structure themselves lead to 
additional demand and increased 
commercial prospects. In 
selected areas the calculus of short 
term economic returns must 
yield place to the long-term bene
fits through a policy o f deliberate 
developmental expenditure.'*

$  * m r  :*T$?rr g  — % m

sftnm qfr (, r o  t
t  a t  ?rf wrt i f a  w t

3737  L .S .— IO

|  i Treft, mrx
s t r s t  %  t»wr a nfgrtN  f a n r f  % 

arffcr I  i t

<tft f ,  s f f  % *nfr t t  * r t ft
T O W  | f  I  I W  cTTf St 5Snr*PTT 

JTTT ar?l5t ^  5R 5̂t
ixsn, i f t ^ q r o i f  fWTft * r t w n ft %  
fc fr  * r ^  |  i *fr s r

srf | f e f r  r̂srrer ^  «r#
m m  9 0 $%  v t f m

^  ftfr, w n  tft i m  ? R f  
s p t t  * r t f t  s r s r e r f  T O  i f k ^ r  

^  *ft w f h R T  f t  <fr 

w n v m  n f t o r ,  f *  ^  m s  

*St % sm rc *pt
T O  5f^t «PT T f  ^ I

^  f3R  if  «PR ®PT5TT

tn sm  t ,  ^ r ^ t ? T O T i « r n T ^ T T ^ T f ^  i 

if 3 ,380  *6ft? *FT
w  fffT  |  i 2 0

5f JTf W  W  %

% fjR - f l f t ^ r ^ ^ t  snft 1 1

aRT «Ptf q f e w  I  f o r
^ W  srarit ^  «?WT « ’S®T ■5PW SFT ^  
f^ re ra w r f t  l ^ t f t J T K T ^ T T

^rff5r— f o R T  ^fm^r ^  f t  
I ,  qf®5TV fazx w*zf*w
TT ^  t  I WHT ̂ nrsr f> rr ?ft

w  ^frsn^r srlsr v t  v t

SRTSncTT, %PFT fcRT T̂OIT
5f t fo r , f a  1 3 0 * T t ? i m * T W T  ^ T t  

W  f ^ T O R f t  t f r  * F ® ^ F !T -

f o p  4|faiai^  ^ f t  sg®  ’BTT2T y f V T  

wm% gnrrsr wft i t  ^?rr 
an*%* «ft ^ft vk w?r I ,  ^sr 5f 
?r ^ N r  f ^ t e r  *pc «rfT ?r 

» fr ^5T q r , ?r 3r?T t  i
^ * l ? t  aft

m t i m t  $ i&  %  f  ^  v t  ^

?an?T m * t  1TR9TT ^ \
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[ « f t  s w r  f t ? f t T  f t T f f t ]

f t  q fo -

ftflF tft f t  33T?t f t  ftftrer f t  sneft 

|  1 t  WRrrr f  ?r tu<rt9M« 

q f a firc f̂t ^ET% aft ar̂ cT ipT O T  | ,  

f t  3f9TfrfT ^ I f$ l̂ I % ft*T ^

t  w  ^Tcr f t — f t  w m frr«w  q f t -
ft-S A _%- f> -V *v .... «s V. —. ... «___ - —V fln H H  « r a H  ^  *  *P P
f>, ftfT  ^  aR  ftqT |

^ r %  srti %  ^rsrpfr f t  arst m ^ f N m - 
fte ft  |  1 sufsfcnRT ^ r  f t  f t t f t  f t  
H W > < W T t ,  f t f  $  H T T R  f t ,

% f t r

f * T R T  5?t s ftt  £ , %  ^ft «T3T
fsPPTft I ,  3  *n* ^HTR *t W TT **nFT 

|  i t f t i  * *  i m

* £ t  «PT T?T f — « r r ^  S’*  fTSTeT ^  
I  f t  s n v ft  iK W rc U 'S a  f t  T rq rp ftf 
^  * f r  % ^  s fa fa fa  qfT

*n %  |  s to ; m $ \  * w t  * r  P i « r  ^  
%  f^TT ? w t  ^  ^T? rr I  I
#  s n f « m T  W\ ?TPT %  T O T T  f  * f t r  ■*ft 
SFftfT ^ T T  3PT ’TPR' ^  T O T  f  I

*fi|T eYT^B W T  fft T?T |  —
^ r r  ^ t  »p tt |  1 * t f  « ft  w t  t o t  
|  f t  f ^ r  s r r t  s r s m f t  f t  sFer 

f t t n  t  1 ^ r r ^  *pt fc m r w r  
$  1 f * r r f t  i ? € t w  f r a  mWc-H 

|  1 #  srnr f t  ^ t h t  £ f t  
* l f  ^  'f f f l 'f )  I  f ^ R T ^ W ^ f t  d K ^ ifi 
f t  f t r r  I  I W YK  ^ T  S tf
e re f ?r w f t w m  « R * t * T s f t %  m t m  
f t  cfrl^r r f t ^ ^ r  v n r  *fifr s t ? t t  i 
«TT3T f * T  #*F3ff r n R T T ti * R  T |  |  ,  $#■ 
ft? s r  # » r t  ssrk ^ r  ^ r ^ r  
« r t t  WX T ^ l , 20 T̂FT %  fjpggflW

W  f W ? r  %  ^r KTRT a r tf  3 I H
I  I w  W % w ^ f t ^ t

VBTf ^

t  ^ft tfwrrer % ir?Fffhtqf^ ?tn 
%  W T T ^ n |  1 ^ 3

^ ftw ra -ft^ ^ ^ r «Ft »rf |
ft I ^?r ITRJJT ^ T T  3Rr

v r  ^  w m  n f  ^ r  t  f t  

mrm rft ^ k h  wirzft %
^TT^T spT IT? ?TWT8F t I ^TT̂ T
? > r r ,  a r r o  w  ^ t ^ t ® r ^ r  

apT’TT |  ^ f t  W $ m  ^

^ F R t  ^ f q € t  f ^ tn r  t 7  M t  | ,

^TST i r ^ T  ^Q lH Jft T t  ^TcMT^ ^P T P T t 

% <r?FarR7 ^  ^ t  ? m  I  1 

p̂t %rT-vf^vrT^»3’ ^

^rrat |  ?ft ^  ^  st̂ t «t^ % ?

rrgp ?rr^ ?T — ^r? »M f»rrt  

W t ^ R T  W ? t  I  ? ^TT W f  

^ R T  T̂PTFT 5 T ^T^T ? 5 1 , 0 0 0

wrffe m  TT^T «T̂  ^cffir

irraRT ^  •?n ^  f  t t t

^fr P T % f a t r  #JTTT TTft f t m  ^ T f ^ ,

* m t  ^  n f t  « t$p tt * * $ & ! , 1

^ f t  ?nSt t * h t  v i  w r  ^rr ^ft ^ t r p t  

^ t t  , 7 * T  f t  T ^ ? r ^  frc> 
^  ^  ?TT?ft >frtf«€ t ^STrft I  eft 

T5T % ?TFT WT iTFTfrT T̂3%  f  7

iTfT «TT, ^WT(5T TTft̂ T, SRft 
% ^R%T]rap W J T %  ^ T c T ^ ft ,

sft *rŝ t »r̂ t <*nft 1 ^  =sn̂ T
f t  nSPET ^  BTfT % ffl TT, -3RT

ft f t  3PT tFTp7  |?T ^ T  I *  3T3T

% «n3r£ «ftr w w r 3n% 
T̂fT¥t ft ŜRTT I  eft TR ir 5Tf 

WFT ^5*TT ^ r y r f a w  I  f t  q-^t * R

^ftnr yT3^ #leTT ?ft *nft ?t ^  »̂T 
3n% 1 ^ r  % f t f

w*r *rf 3p| ft »nw I*
ft *JfT 5 t̂ eft fRT T̂T sp̂ r
% r  ?fhc in r f t  % ^ n : % ^ra 

^frtJTf frtf «T8OT st^fcrr 5Tft
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[»sft Jfap=T fafltT f a p f t ]

*TT% apT TFTT 3 R

t  I

W  *TTO ?TT^ VTTrT $t ftnfc 

$  y ^ V IW ^5TH W  TfT |

^  |  % < K I ^  *

^  iftSRT m  'TfHT 5 6  M -

T f t e x  37T 1 9 7 4 %  ^TT f f r T  < 1 % * —  

^ T  f*T <Tt*ft %  spfT TOT |  I 5  

Sff ’M'jOg «tr<FTT f a  *ft iPTftr fafcafcT

^ t  *rf I  ^  * n r f e  % w r  $ t t

* *  ^ % rr  i

$srft «iid— wm; ifhVRT 29

wna- xt̂ ts spffa- f w f  zftaHT

1 1  st ?nw % yf5r  29 r̂rer

w r f T  f k m  * t  < rs ^  ^rr=fr t  i

^ rt % (h i  ̂ ^  sifcr «rsT -̂~

"3 W  &ar % *TT?T 3 f t  % f o r r  i j  

Wt % TSf I m r  5TT3T *fftf 

*T*T W  ft*TT rft 8 - 9  STFTt % T ^ T  

^ T  ^  ^R T T  I f*T f a q  t

wnfgrr f  1% pfFsrt̂ T ^ ?jrft?jt ?rw>

^>r ^ r a p t  ^rre^r ®pt ^rt s R c n w ^ T #  %  

*mr% f ,  g*r q r  ^  ^

w r  1 1  sn ft % * r t  *  sftr  

HTO ?n% ’TT cW h t^ t  3RT% vft 

W  «e* I

« rt w f ? r  ( P i r t * w <  )  

3M1WW JfifTtSOT, $  JflFFfar *T^t 3ft 

STTT 5F^cT T O :  ^T

t o t  gf »r ^  s r r * r $ r  *  s m % g r r r r

s t f t  s f r %  ^ n ^ f ® « p f T O T

*fr W i T  ^TfcTT £  I f^r

3FRTT SRT SRRW ^Tl| i p ’ff <+> 1^*1 %*5p:

m  ft, wrsr % fa m fW  w  

«n'* f o w  f t  tfh c  ^  s m m r  ^ r  m r  

- * t  trN h F R - * t  f r  a r r ^  t  ?r»fl* 3pr

* j m  ^ r t  < rr  ^ tott |  s f c

t r fr w r  trf ^ r r  |  f a  ^ t «rf?r 

?t?fr I ,  T *rt ?̂t « ra ^ n  ^  * t f t  

sffrft |  1 ^r% *Tar$? »ft ^r% Jr 

^froT | f̂ r?npt rnc^ t  ^T?Trr 
TT̂ t 6JTR? I

«rt SRTFT spT «ft igFT t

^ 7  W t  n f^ T  fsrr ^  1 1 

QThsm, ?tTOM wtr :3 T̂% «TR TTV- 

T̂TSt % âr̂ TT— ^  ŜT 

^T3f^ % f^ir ?cpft SpSt ?nTWT| 

f̂ RPFT ^ tf »t̂ l vnrnn n̂

to tt  |  1 v j% htct f t  *t
f^=T% >̂t ^  3»|gr q>yiT=?fr |  1

" z rm fN t #*r t  ^  i

^ tf ^ WTcT <fT STfFTT ^TT

feTT TOT |  f% ^F5T Rfr
|  I 5f fR  ^Tq% spt q^JTPft WTT T O  

t^ t  t  f a  f*T5F t !  1

w t 5Rrn: r̂ trsp q tr *rra 11 
^nr <T%*TCT f?T :3FPift t  f̂ RTT 
fa r m  TT^TT t̂ % TTRT WTT fe*TT 

TOT | I ^  7̂ Tn^t ^ r f t  % Ht 
W  ^TcTTfa f^=ft%?rrn7T

?rafr fa?RT ?tto *nr ^n^rT 
^ pt vfr fa rm  OTrrrit % 
ft?TT |  I

gifT ^ftr tf*rar ^ ?rft ?rmt « 

STFrr tT̂ T ?t |^r ^TF? I 7̂  ^TTt 

I  Trsrm^ i w  t  t̂t 

l^ r t  1 6 ^

t f t  % 1 t  ^  «  t o  %

»̂r r̂ «ft R̂- »̂ft ’s f s  v t  

^r?nt f^R% f r̂cr q z f w t  % w ^ W t -  

qr i r̂ t  wftnr t

^  % ?̂T 6 f ^ t  % f^ r » ^

®pfr ^  ^ ft  1 ?^ r̂ t % f^ m  

1 2 - i . i  w f t  % f r o r  wt^TT 

i s  f W  f t  f W r  f a  ? r t e  

^nfwt *?t yt 1 ^fa?r srrsr
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« « £ * ]

■fit % sfoft sft 5TKHT ^  

tp r  t£flt w  m lt o n  w r  t |  ^  ■sftr 
q e f o f r  * f t  w m

% f̂ T? ?ITSft ®TO *FT ^  I
f  ?nft m s m  ^ ttxct % f a q

«if ^  wrFTll^r *ftr wnsrcmg- t o  

f t  ^rvcff ^  i

S T  T O  t  I §T  S W  ^ f t

%  f  ® WSTCT T O T  |  * I W  
€1% %  fTTR- q r  i s t r

|  f a  9 5  srrer z?t t o  $ * t  %  

t o * t  t t c t t  |; ^  ^ o  ^tpst

<PT St ^T R T  TTRf ^

f t  I % f a r  w %  srr? t f t  
T O  3RJ% 5THT SRtT % *T? <lHT 

5T3T ^ 1 1  in ?  T O * f a - $  T h r n f t  
srt f a  ^ r t  % ^ R T  ®FT %w ft»T ^MT 

I  * f t r  ^  ^ r t  %  O T ^ rfro t %  ? r o  
^ T T  I  I ^  % vm tr£  q r  * t  

f e r  irfa  q t  t |  cfr
^  « fin w tfiw  3f t  T O  * g t  ^ rft  I

« i f ? r f w  ^ rW r s t e s  %  ^ t c m  
sfac  f?R T  * m  ^ n x n  i t  2 0  s f a :  

2 4  cT^r m  '5tt% |  1 ^ r t

* f l f w  ^ t r ^ T  S ftr  gpRW  ?ft ®TRT |  I
^ f t  qrcft ^ f * t  f t  t r a  ^  

w f a q ;  JT̂ r fe r r  t o t  |  f a  ap t̂ 

*  *?? 3% fa  ^  < t*  $%
fe*T TOT t TO 1ST % 3*fat w
sr^K % JT5  arc fen to t |  ^ r fa 
S T *  3 a W t  %  f a q  aftq%  * f t  * f T«(g^ fff 

%  f a Q  ^ flR T  ^»t
< w « w i  I  i m  w  > h t ^  

S w * f t  m  srcr fen  t o t  1 1 stft 
s r p r  %  <ft ^  srr£ « tt€  « ft  
^  t f t  t * F ? r  ^  ^ r r o  ?np ^ f t  

^  1 1 $*fr ?r?$ %

^ t  5q*tr *ft ^  1 1  w taw T  % * r c -  

^ r  q5t  gft ^ c |  ^  w rfa T  %

fartir ^ r« ft5 R T m r^ i|  t^ r a n c r * ^  
VFRTT |  f a  3Rtjt If ^RRft I ’ RT <Ff 

r̂reft aPTUTT snit m*t $  w
fetnm $ f t  *pf*r«rr |  f a ^ 5t

f*rfarr

w t f i fr o r  |  q ^ r  ^ f a t  f»^r

5FT SPRfT faGTT TOT ^T fe  I

*F̂T TOT t fa t̂ RT % 3ft 
^rjrgff ^ T  ^  I  ^  ^ f t

^ t u 5 ?r ?nrT f e r  ^n% I  I t  

^ t  Ŵ cTT f a  STS W n̂ T ?^ t ^ T  

|  qr?5  ^  w t r T O t f a  ^  5[fltn?5r 

^ t  s m  ^ r m  ^  ^ t  f a

#7FFT fW9Rt * (§  t W *  -M»MlMT >̂t

qtsrnft ^ f r  |  i t  ? f t ^  |  

f^rsht cfr ^t f»T5T t o ^  j ^ t  ^ f r  

^  fft #*RT fT V&*£ fa*rr TOT % 
q r ^  ^  ?r^t ^PScTf fin^nft 

# w  ^  T̂«r # t  % ^ t ^fam 1

y n n r  <m  t  ^ r  ^ t < i^ iC

SR5IT I  | TTcT ?TT3r® Jf T O t  |
srfk r̂ TOT I  f̂fafT ^ 5 f t
W T O  apt q^TT^t T^cfr $ f a  t*R T  

^ t  ^ r %  \ ^  ^ t ^ r  ^ t ^ r t  

I  ^  3Tft V l W f ' t  ? r k  ^T% ?r 

f k ^ 1 qr f̂t̂ ft aift sr^t q ^ n it  3̂5i*ft
q 3Fcft I  I % ^TWcTT I  f a  irfa ^T

#»Rr aft €fa r̂ qran? ^  ^  Tt 
f̂t ^r f̂r # i f ?t Tt^ ®Ft irftw 

? t  \

faw it ^ t  JfOTcr % fe tT 5r%  ^

10 -15  ^ t s  ^  ^  ^ r  t  1 
^  ?ft «rrq to %  |  fa  ^ r  ^  ^ r  
a to r  aft ftnpWRT ^ f t  |  1*T
^ t̂ :  | f a  «rftw? t» R r %fa*r

vtfm  h m  ^  *rr ^
ftftfa ?f?f qr m f t  trftw «t*rtt 
s #  f a * * f t f *  T O  ^
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[« ff W 5 T ]  

l o - i s  w r  «rf ^n% |  i

t  ? cfT̂ B ?ft fiwr ^ t snmT ?n?t

nftarv *nsr »r$t

^ rf t  rTOi ^
ts'ptt si? srmr 1 1  ^
3 R £  *f 2 5  ^ f l ' C t  ^ t  *Tf

| l  1 9 7 1 - 7 2  ^  2 9 8 ^ , 1 9 7 2 -  

7 3  i f  3 0 9  f W ? 3 - 5  3 3 3

V k  1 9 7 3 - 7 4  *  3 6 4  V C tS 

^  fe*T TOT I  I 3 ?TOW<ff 
snr t^ R T  ?r$t sra 7% s * r c  * r ft  

m  t | | ,  t o *  ^ t ^ - ^ r | f T » T  
tft 3ft *t msft *  68 * * t?  * ?  *rarr 

20  $ t*rf ?
f  ^ T T  f t  *RTt ^ t ^ rt?t T̂PT 

+ <4IQ f t  *Tfj[ f t  TOT I ^  n̂WRTT
gfSp *re*r 3frc^ft^rrzreft
gfr f ^ r  t  4 0 -4 5  ^t^trT C t
#  *rf |  w s n  ^ r m  * w u « i  1 1

# st r̂ra + ^ i -*rg*rr 1
qrrfcr *r ^  % f®  v m f r z

|  3 % f t  s r a  %, 

*r*Kftr, *rfcft s k  ^  srrfe 1
«nwr s n w  10 *r$Fz % tft m  
^  to t  t  1 ( « T O  ) 1 snr
fR T ft  fireSr ¥ P ? ff%

<i^ci W  Tf *Tf 80 H ijlr<i ^
10 t * 3 r :  T$»rf t f a r * * n  ^ | f t  
’J5T 3T?̂ R »̂ Ŝ l$'*r4 «(̂ T TSt 3lTHr I 
t  *PT3KTT f  f t  ^  tiT̂ y c T T

|  1 (sWTsr ) stft srspTT 
%■ *T$P % tTTRT 3TRT T O lf TSTOT

ftm 1 1 *w tft sra«r *r 
Tpfr 1 5 -1 5  t o t
|  *fter *nsr *5t its tor $ ***£ 

^ j *rft?r $ werfRTT 
|  ^ r  t  w w w i  w  sritr ^ t ^ f t  

*nft 5TT̂# ftw f r̂wf **ft ft

vFFR WqijR ft*IT 3TFT I ,TT
*m ?pf ft^Tsrnr cft̂ n̂ T
?t»TT I

«ft vTTH WT?^H (̂ ^TTTOT ) :
^SIHST ^T^tr, ^  r̂FT°PT «J|cT
?n*nrt g f t  wri% w  ^3»z

q r  5f r ^  t̂t ssi^rr f t^ r

sra% t  t o : fT*T«??r ^ r r
:5TTfcTT | I

«f) ^THart HTf . 3**IX
y w r e f  sTarsT *t »n>r|pr ^ t  (  i

MR. D EPU TY SPEA K FR j.Thc beU being 
rung............now there is quorum.

«ft v^rrarraf i w w  • ^ w r e r

’T t̂ro, ^  ^  TfT «TT f t  «THT 5̂f%
% ’kfspc ft? r  ?rc| *6t srref ^ t  srrat f

:3^l% ftj^TTT ^rfro^r % *fcTT I' |
r^ f « «  ?ft if if t *rf ^rft?r

irr% ^rt ̂ ?r ^  i 5ft*r

^ tr  ^t r ^ g TO ^ t

f |  *ftr  m  m  *r

3ITcr ^ t  3TRft I  ?ft 5TSTST 
% ^ ; r ,  ^ srt 5f t i % ^ ? n r g n %  |  , 
5ft 3Ft fn w rft ^ t^ tt

t̂*fT TTiJctr W  F WTJT 8 ^  cT=F 
^ r r  ^rTf^^r vm w»r 

®p^rr(t ^  eft ^ r t  w  «ftr

»RT ^TT t

f  to «iftsinft^TJnPT| 
arrer ?r^t |  1 ^  qro: wrf mr.

wnt |  ^  ?wt% r̂, srrsr ^ r  m m  

q?r f*T t  w ttft % 
ffff  q i ^ r

q-stfr |  ^ft t r o  #  ^ f t  %

^ rrf ?rff <mt |  1 %rr 
ffft- 5t« tr | ,  % *r*Fsr ^
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HTH WTfWW]
f r o r ^ r  % f^rtr i

St ? R R  ^  sfVr *t VhT9TT
tsr S ?rt 5t?ft m̂ mh apr w em r 
ft  * m r  t  i 20 , 22  ^  f  
3FRTT apt f r o #  m  % m rft TST

g, *TTT ^ 5 3 T  I ,  «TTRIT
TOT f  fa  *T?ft tft %q7* r

v3W t t  sq rr  i

%rnr m it  m  % *KT*Rlfegrr % 
^ f t  t  ?r«r % ^  wrnr t o t

i i i  sr "̂ *rr£t ^ r ^ t  % %fa»r 
95 % *R?r srarfsr
|, *t qpft % *>t sftr ?r ^  % «R%
^ r  ? m  1 1 v t f  ?hr ^  *gt |  1 
*nn: fatft srnrtft apt ĉ rrpr *pHt |
?ft W  ^Ft <TT*ft % f^irr YFSX
^ < W 4  'TTSTRT̂ TScTT t  «ftr?freft 3>lft 
t^rr «ft s t c r r t f a ^  sfftr t o  sm* 
ft fSRT f e w  i n #  fPW SP7 3*T 
t t  ^qfsrr fam  strtt t  1 ?ft srsr 
f a m  ^ t  W R ift *r§ |  Jppt 
are^ Sr, 3 s t  f^rra- * 4 < r< t
*ft 3nn% ŝnfftT cnf^ snrm qft 
^fkaw f̂ TvT ^  i *tpt *fit 3T?nc
5TT ^ t  oTO’P'TT «F7;ft W%Tr,
% iffNr srrfc snft *tft <r«n t r V #  

sro^TT apTrft •mf^T |

^T1* ^T  ^T%T # £

^Tcft «ft I ^  «R  ft^ F T  %

*rt §f m ^ kmt tot srt

5Rl«ri TOT «ft of̂ T «TT sp? f̂t
% srdfa sstt to t  «fh: *rt 

fWT srr *T *r§ «tt f r  w  ^  s f s t

ft*[faPTT ^  STTO ^ f a f i f t sft JPT

«*mr t o t  w tto t  i i f i?  x t f

T O  ^  |  %*TRT ^T T O M  %,

' t t f m  Wfr *rnr 3*ft%

^ s r f f r * r f  ^  4 h ?i^ c %  | t  ? f H t  v T  
f a w  ^rar 1

i t fm  ^ t  ?rr?r | ,  
^rrr f jr t^ r  |  f a  *rrsr %■ 20,

2 5  flTST ^  ^  |X ^  |  % f«piT

^ r r o  %  W ^ R t  %  t r ?  vrft 
?rt^T f a  m  <naw w  «ft t o t  i 

v r f a l *  #  ^ T T f a  ^5T% ^Ptf^FT 

*TT ?ft g f T ^ T % « f t % %  fJW fT? TT3 rr^ 5TT 
cC TT ^  t e H T  3TT^ I

- - - - -JL-- - - - ̂  -^ a j k i
f r w T  f l K  m f ^ T l T O T  V T  

fr«TfcT 20, 2 5  ^  W K  ’rft ^  I  I
v3«ilt»l « P t f  ^ ft  Y T T ^ f f  WT^T «T 

?fto  «^to s fto  I  %ftx n ft  ^ t f ^ T T  

|  I fa R T ^  ^ t  W& ^  |  ^ T  ^  
^  ^ o s p r  ^  t  I m r  %* 
F T P T t  < R  ? t  ?ft ?PT% ^ f t  W  

?T^q- KTPT TOT I fw m c T  |  f a

^  ^ f a c T  SR ? «r 

%  5^5 5T^t fa JT T  T O T  ^  I S T M T  t
^  ^ r^ R ft tsft ssr w t r f ^ s r w R  

s^r 1

5 R  * W i r  ^t3T?T ^ 3 P T  3 R %  I  
s f r t  «p t  5nft«T v r r d k
T ^ r t  %  srscrr 3 jt t ^ t  f  1 i r f t  t t p t  

I  f a  T3TT ^  «|fT trfafr ^ T  %

m .  5 #  ^rr% ^ r ^ n

4 f a r ^ r  s r w T  ^  |  i « n r c
? 3 P T  %  Qti 5#  ^ f F T  3TTST eft

s f N o ^ r  %  ’s n r , t r  ^fr m n r f r o t v t

*+> I h f*T W  ^ R T T  ^ I

5R5!5r % , ’^ f a  5 r t o  * P T  ^  *tflnc 

« m % f t ^ € t  wsn T i t ,  ^  ? ^ n f r ^

*P T  « P T *ft  STTcT 9 m M  ^ » W  g  ^ ft 1̂

« j t « T  iWFftnft ^  ’P H T  ^  %flx t c #  
f w r n  %  ̂ ft  w t ^ r  ^  h i t  |

^ w t  %r fa a rr  srwr 1
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s ft w  f a s  T T f s m  ( t u r n s ) 
w s w  JT^rcr, $  t r t f p t  % w vz  

v r  %  f«ru  |s r r  1 1
sr^sr % < j * f  ^rnft i t  apr 

i f t r  srfaar ĉ r m  ^  <r% |  1 *nr 
$Nr ^  w  iTfTrrsmrt % snfto

X f T , ? ^ T ^ | T T  2 5 ? r m
m  f t m * T  m m

m *P  f o S R f T
f  f f o w y  3 T * m r  %  TT*n ra  
* t  ^pT T T  STRT f f , ^  5fT^ %  * * *
an# ^ T  ^ f T T  £  I P -W H i g t  
* n * m r  %  ^FKqrr s s r s n f t  fs rs rs ft^ r  

t  « f t r  sfftr^r i t  ? i ^ w ,  
w ’T ^ r  f T ^ r  | tt g n n ’T V t  
t t ^ t ( f k ^ R )  %  a f^ r f o r r  « r w  » 
T R W  fsT% %  * F 5 T  d tffftv f
3tst m ft  t r * r  * t t  | ,  *ft%  « f t
ttzr tt *nnrc t ,  qfonr *rfa: «frfr*r*T
t  I J5T *T5TCt H  T T ^  V t  ' T Z ^  
^ T  ^  ^msr fjR - TRJcTT t  I

^ f V  c T C ? *t WStr 5 ^ 5 T %  W I R T T4
% * r n r d  v ?  ^ v t w  $ 5 r ^  

t fm w t : * t s t c  | ,  s r t p t j t
* t  q f r q w  wr * T 5 R  I  m t  
^  ^  « f t f o m  « * t * k s t t  | ,  t o r o r *  a *  
^  * t *f t  ^Ftf+'il JfftcT spr t o t  * r o  f H T
fc * f t  £sr q ft ? r r a m a i  ^ c r  w r.
TOT I  I WpTT , r fqrssmryr
*rt ^srt *rf |  ^  <ff i awpj;<, 

^f^TTyt:, q ^ n m  # * [ * t t  ^  §<$ 
T n m  *r  s r r n y - s n n r r  ? t t ^ t  i t  *rtar
f w  3TPT | ^R5RT % Tf*T
*n% ^  TTWraRTF̂  ^  ^
t ,  ^  t  ir t t t  farmrct
v t  * r a ^ r  v t  a F w f ^ r ^ r r  I  i 
^  s fa  %  fanrsft «f t  ^
t t  ^ s t  % 1 t  ^nw d fi |  f% ^ ( t  

^nrpr ^ r  ?ttpt %3rr^% «Ftf 
9 SRfh$ ^  ?t*ft 1

v(\ v r f t w  ( f t ^ f k )  ^ n « r 5 r 
JTgk*T, SHTT% wit %jpHPfl' ^ft 
m  w f t  T̂cT *F ^ r  ^ t  ffm fe rr i 
aft arsr? ^ r  ^  % tor f W r  %
t  fTtf^T ^  ’FHT^ ^r?TT g  1 * ii

srt? ^  *rs®r | ,  f ®  
5 T 8 F ^  I  fispnfr 5 R « B ^ r ^ f T  
ssrnr f^ r p n  *c*ft tf^WdT f  1 ^  
•flUŴ V f ^ r  ^  'p*wnsT ^ r «TT?tT 

^  1 sr^t qr; »rr^t wit
qrr% % f̂ rx? «p| fa rf^ n  f^rtrr ( ,  
4^'̂ fe<n ^ r€ t ^  ^  ^

g|?r ^ t 5FfT $rftR ^  ^  ^
?T«ft cTT f ®  *t! ^  I VTSlfh’
^ r  f ^ f V  r̂
^ f r  |  ■

q FW S T  % 3T^ ir
f W T  I  ^  l^TT I  I
vm\ fs rrr ?fr*T> ^ t  ^  ?rgT |  i 
*$ r  qrar ^n%ar |  ^  ^  
t  I Sf « T ^ T  T O T  I  f«P ^  
sFrnfrr %sr«pt «rr^ rftT «ft w  fV*Tf 
^nxr 5prt «fr w  ftp*rr
T̂TT I ?̂ T% ^TT «RT5T |  f f  «TTC| 

9IT® 5ft»Tt ¥ t  <EW3T t̂«TT I T3T-
w m  % i f s t T ^  ?ft ^
cT fn  «rr trtt ^ ^  qrr < P aji in

t o t  |  1 ^ r  5 j p  ?rygft ^  |  1
5 f?T 3TR f^TT t  »

W  f < F ^  y s U n  T?T f  ft?
% a m R t? T *p ft^ r *m 

^n%  mfw; ^  wz ^ r %  ^ i t  
^t?mT *p t  <<+ 1

t o s t  ?fir im crax % ^  it  
sstrt ^ ? p t  1 1 ^ |T  TT9T ?«rnft 

*r«s ^ t  t r r  1 1 9 rra ft^ rr5 ft^  
f  i ^ w ? t y y ife % f^tT 
siTt f̂ nenr f: %ftz s p ^ rj% ^  sfr^^t 
^  «ft ^ r v t  Tsnnr |  £rfar?r f ®  |f?T

1 1 s s *  wt* *  t  ? r ^ r  %
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f t a r  wifnT f a  ^

W 'R  *ftf*TO ^  I

f w k  qaF m flfT |  Wt
^T% ft $ I ^fERTRT %ftt 

^TSTar % * > *  % * t*R  I  I 5T?T 
v t f  sifcT «r#t sssft * g t |  1 *$t
W FT  ft?T STST 7̂7% % f%q; ift
i f n W i w r  t ,  f^rar |  * ftr  ^ r t -  

for ^  fttfbfr r̂ ift sp|T 1 1

ys fame *rrcfftjrt *Ft fW tr  
^5jftr*TRT qtrgnW ER 
*lf f a t  ftar *tt*t t o t  < m n  1 1  *^r 
i^Tar *$■ t  ’flt, <M«P*>4l

3TRTER f̂eRTTTr *raft % f?n? 
'3TFrr t o t  ft i §rf%* ft?r
*Pt ^TT 3RTT *fl£t fW  3TRTT t  I 
*PFC fW t 9FST *f£t f^TT *TT *T3kTT | 
<fr f *  %m  t  crrf̂ F 

gfftsrr ?rt ?r% 1

TT^t apr 5F^fR ft*  pT% if 0^7 
Sfft*?T *%SI* |  I W S T ^  ^

SRTT SfoTT $£  f t  t  I W

^  tot «flr w tft  tiwnft I  1 
* $ *  * * ra y  s r o *  |  i ^

f a q  ftft *t< tor * r t * f  n d t  5*TO :

3Tlft % ft  f̂ TSTT t  &

S rfa * *r*ft **?  ^  *ft * f r  fsrc |  i 
3 *  srtnt fcaift
ft T̂fcTT f  f r  M*&x t o *  w t  
*ft tan* ft 1

srstra »rTO *ft rrasrpft |  
ssr ^Fcr g rfW rr *?t tft i  1 
ft*  ?tt?* t?: ? tr t  ^rrrr i Ttas
?r*r tft f t*  t o *  I  1 *rifiro®
% s  V t fftSTT 3 sftr tt^ t * f a  t o *
?TfC % 3JT̂  eft WR TO *
^ P h w i^ t  % srsft T O t  % 3it f r  i f c r

4 w i  C?fwr t  I ^53% w  ?TTt 
f?n %  v t  w r t  fh rr  1 ft h t^ u  ^ 

f% W  ?fK  ^ft «mr s n *  % i

*t3t r  ? p t * t  t o *  *^«R:^aF?r% 

?rm ^f?r ^ t * f  |  1 ^

<fffa R i n  % sr«r « r r f  

«ft ^  w  q̂ nrar ^  «p*t f ^ W r r  ?St 
«ft 1 w r *  %  %  f?rq

^ T t  3HFT tsn * ^ * t
gfw grr, ’TsTTar sftr i rsr e n * 

* f  T O *  «T*Tf 3 T ^ t  |  eft i n r

W T *  ^  f?F ^  44d ^ft f5pW%

^fr «TRft t  ^  *nft wrt^fr i q iN t
*ttK ^^  »tl* T̂T% % ^  ^  ^IM^t 
*m $ t  ft»ft \ ft SfT^TT f> f*p

m % * * r i m  ^r 

f r f w ^  c R m s i ^  f t*  t o *  

'n : ^ t  wk f w  % 1

<rt JFrnr’w  T̂ n r ^$rrr w t  i 

ft w r r  g  f% q w  f W W T  

?r̂ > ^Frvt *  srawrr 3titt 1

?r^q?3r wnrs: irw ^nfhr ^

■*r  fTfrmer «rm% * t f e r  ft ?rrf

\jJlcft ^  I '3*% "RT*T WT'B * ^ t  fV*IT 
^mrr f  i ^ t «i%5r«r9r ftcft

% ^ * f t  tf ft^ * v t  * f t  f^wr n̂rarr

B(ft T̂Tcft |  l 5fWt9T* %

ft «ft ^srr t m  |  > ft ^

3TT̂  |  5?*^ t T O i t f t f* ^ T

^ r r ^  apt a r r* ^t*r i

* n T O f  w % w c  (^ t+ -*m f) 
f t  ^?rft *et ^ w ft* *pt*t ^ 1 ^ T  
ir r ^ r  ^ctt | f% ^ » ^ R ft? P E r ^ f5 r a T  
t  f% fqret f q  W ^ t % ^ f t ^ t f t

* f t  ^PT*T t  I %pp* *̂T W 
ftn st W P t  % ?rt* |

?r*r ^  t w  t  f r  w f t  m m
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sj?Rr f f a  vi«nw ^

1 %TT t o * *  I  f o  fa® ? m  

w r a f f  * fK  s ^ f r  aft *rtr zr?t w s r  

SJH5T t o r  3TT % *?T

% fT O t ftr  ^rT% f*Ff^T

tft cttpt ^  f e n  r̂r T fr  |  1 

’T fa d ^ r £ t w r a ,  «rsrr

^  ’Wet’ll 5TV vTHpT 1TT*T

* fc r  %?: S r ^ f t s r r ^ t 1 1  an|i

^TrXSt 5T5f»3ft> *̂TT, f« itd  <flR T̂r̂ TT 

tWT TOrft, f f t  ^f$gRTt S f^ W ftR T  

<f*T ftcft |  I ^  ?r ^  efTfT

#»ft srrcft |  1 §f?t *f t  ^ r  f a  

£  T C T O H m  sr^t cffa $ £  

jftz t %arc W5TT  ̂ f t R t  f a

^  r p r fte  t f t r  f r o f r  1 1

%  f^ T  % 1 *ft

,k t ^  t o i s f t  *n3r f  i

w  w tr  «Ptf tsmrR *r$r t o r  ’Tm 1 1 

t  ^ I T  % ^ n %  ^

f f t r  WTT SETR f  I

tfftft f f k  ^  a fH  ^

$ N r m f t  ^r?rcft| 1 fR- * n r * n $ r

t f o  3 *F T fW ^ m ^ J T R f t ^ W r f W K  

cPP £ ^t 3TTC[ I A«M< *TTft 3 TT?[

srftft *r g^ngra-re a*p t^ rc^ r  

»rr?t ^rrq i 

^rarfrs ft sr«r£ % ?fr* ^  s fr t-  

star nr^t *ft ^r^rrf r̂Tjft > s n ^  i

SrsjTTfft tnp WST

f o r  |  i S T *  *rnrcr m

grrcft |  1 w ^ t  v m  srtrft grcr sn?T 

£  *frr ft $ % s * r  ^  s r f n ^ t  

WTft % fm * srcr fir^r 3rns*fr * r k  s W t  

arg?r * j t o r  $t*ft 1

tpp ^TT TT

^ fr e s fa r * fftw s r it? r % < p r ®  <£*«> tro

* t  ^?rot t  1 s fa °r q v m  ^ t  
^ r g p :  f* |  ^

^w r t̂ Ttr ?ftr oft’ff fsw  
t o  T̂TTT I f̂eTJT tr^ = i JT?m ^
*mft 1 1 %^to fexr
^  ^rf^T  Jr t̂ f w  % f̂ rr ŝprft 
I  1 t  ^cTT ffwr^tW'PT RT^r 
srrnu ^  srtr fsw 3rtt i

WtCfV f̂t ^  9FTWPTT f
l^ f^ rr w f  «?t i ^npt

wTf̂ rar im fr *rw  ^  Jrfr

srtt % srmT 1 1

f R i t  trrer srrrarc Od+w d ’sn^t 
f  I V  q r  ?hrar?T ^  ^  
sftlftlPT VT STTcTr ^ ^r% ww 
w rm  f w  3TT?TT  ̂*ftr *̂fVt ifWtlR 

tor 3TRTT I  I ?̂PPt % %
^  s r : f i T  t o r  ^n^T |  i
#  ^ r r  fam s t h
?f 5̂t f r  sp  ̂ »

m* ^ t f c ^ v w  ^fr t o h :  vw 
vm ?$\  ^  s r t i h ^ ^ t v r f r i g E i i Y  
^ t ŜRWT t o N r  W TR TOT r̂HTT ^rrfflT I

^ r a r  ^»t ftr^ R  % ?rn^
?tpt 3jt - ^ t  |  i 5 W |  t  ^ r t o
# w r  |  1 ^ r r  «mr |  fs m t
vft’iff vt f̂ nrt r̂rarr % ^  *n§r- 
T l f ^ H  1 *r^r ^ t  T8TT 
t o t  1 1  ^  m ^ r r  ^ r r  f  f a  tr^t-
PAwr SET5PT IFPT 3f»T5 «RTTT
n̂tr, f ^ r r o  api ?rt̂ t ^ ^mn 
r̂rcr, ’Hsq' ŝ T?r *pt ^  w m  

w  wftr (̂V ^  % $*rCt 
r̂rq; n̂rt «fk ^ t  % «r ?t

g w f t o R f  ^ r  w  t o r  ^rrq i
^  ?T f'FBTT sm? 1
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SHRI R. N. BARM AN (Balurghat)
I rise to speak on the Railway Budget, but I 
apprehend that I may have to reiterate the 
old demand which in fact is the demand 
of the people whom I represent here and who 
are pressing this for the last two decades.
I  m ean the Railway link between Balurghat 

and Maida via Gajal.
M r. Deputy Speaker, Sir, I con

sider, in this Parliament, probably the assur
ance on my subject, which I will explain 

within a few minutes----

M R. D EPU TY-SPEAKER : N ot few 

minutes, but only two minutes.

SHRI R .N . BARM AN is the only long
standing assurance of the Government which 
has not yet been implemented since In
dependence. Not to speak of only one, but all 
the Ministers who came to the Railway 
Ministry, not only assured but also committed 
in terms for the installation or laying o f  the 
railway link from Balurghat to Hilly from 
any convenient line either from old Malda 
via Gajal or from Kaliaganj of the N .F . 
Railway. Every time the people of that area 
question about the fate of the assurance given 
by Government, it is not less than a pity to 
inform you that the Member of Parliament 
from that constituency is not able to explain 
to the people what really the meaning of 
assurances or commitments is. Very 

recently.. . .

M R. D EPU TY-SPEAKER : Why not
h a n d  over the speech to the hon. Minister ?

SHRI N A W A L KISH QRE SHARM A I 
His is a maiden speech.

M R . D EPU TY-SPEAK ER : But 1
am bound by the time allotted.

S H R I  R .N . BARM AN : Recently, survey 
work has been taken up, but unfortunately 
the same record which has been playing since 
Independence has again been put into motion. 
I do not know when the survey work is going 
to be completed. I do not find a word about 
the time-limit for this project. I would be 
h*iPPy thc Railway Minister could say a

few words about it, and I am sure the pretent 
Railway Minister will, instead of merely 
giving us 1 he assurance, actually give use the 
railway line.

M R. D EPU TY-SPEAK ER : Now, the
hon. Member should conclude.

SHRI R. N. BAR M AN  : In conclusion
I would like to inform you, Sir, that in this 
25th anniversary of our Independence, 
possibly this is the only biggest headquarters 
of the district which remains without a 
railway link in our advanced civilisation. 
Mine is a backward area and most of the 
inhabitants are Scheduled Castes or Scheduled 
Tribes. To fulfil the promise of Garibi 
Hatao envisaged by our Prime Minister, 
I request the hon. Minister of Railways to 
give this top priority so that the down' 
trodden Scheduled Castes and Scheduled 
Tribes o f this backward area could relish 
the fruits of freedom in the real sense..

M R. D EPU TY-SPEAKER : Now
he should conclude. The hon. Minister o f 
Railways.

TH E M IN ISTER OF RAILW AYS 
(SH RI L . N. M ISHRA) : Sir, I am indeed 
grateful........

M R. D EPUTY-SPEAKER : He may 
continue on Monday.

Now, Shri Jagannathrao Joshi to move for 
leave to withdraw the Hindu Succession 
(Amendment) Bill— he is absent.

C O N S T IT U T IO N  (AM ENDM ENT) B IL L 
—Covtd.

(Amendment of articles 19, 22, etc.) 
by Shri A. K  . Gopalan

M R. DEPU TY-SPEAKER : We take up 
further consideration of the following motion 
moved by Shri A. K. Gopalan on the 23rd 
February 1973.

“ That the Bill further to amend the 
Constitution of India, be taken into 
consideration'*.



277 Const. (Amdt.) PHALGUNA 18, 1894 (SAKA) Const (Arndt.) 278'
B ill  B ill

We have taken 1 hour and 35 minutes and 
25 minutes are left. Shri Ram Gopal Reddy 
was last on his legs.

SHRI M. RAM  G O PA L R E D D Y :
( Nizamabad) Shri A . K . Gopalan
has proposed an amendment to our Consti
tution. He has sought to amend three 
articles.

A N  HON. M EM BER : He is not here.

SH RI M. RAM  G O PA L R E D D Y : A t 
these amendments, no party in this House wil 1 
be more happy than the Jan Sangh. The 
Jan Sangh first proposed or included in its 
election manifesto the reduction of the voting 
age to 18. It had also said that people should 
have the right to work and earn a living wage . 
Shri Gopalan has borrowed these ideas from 
the Jan Sangh. On that count, I congratulate 
him.

SHRI R. R. SHARM A (Banda) : I
anybody has borrowed any idea from anybody 
else, what is wrong in it ?

SHRI M. RAM  GOPAL RE D D Y : I f  
am congratulating him.

Not only has he borrowed ideas from the Jan 
Sangh, he has borrowed ideas from the 
Congress also. The Congress is going to put 
a limitation on the property one can hold. 
Already we have enacted a land ceiling law. 
We have fixed the minimum of land one can 
hold and the remaining land has to be distri
buted. Similarly, legislation on a ceiling in 
regard to urban property is coming up. 
The Congress is doing all these things.

PROF. M A D H U  D A N D A VA TE : 
(Rijapur) : T h t Congress has borrowed
from the Socialist Party.

SHRI M . RAM  G O PAL R ED D Y : Now 
we are all socialists.

Shri Gopalan has asked for many facilities 
like free medical aid, equal pay for equal work, 
free education up to matriculation and all these 
things. Already the Congress Governments 
are wanting to do more of these things. 
I f  his amendments are accepted, the whole 
Government o f India will become a social 
welfare department.

j t t t  ®TT?*rT sr*?r t  1 

$  W 'T fir i  1

MR. D EPU TY-SPEAKER : The bel
is being ning—  Now, there is quorum* 

The hon. Member may continue.

SH RI M. RAM  G O PA L RED DY : Sir 
the amendment to the Constitution proposed 
by Mr. A. K . Gopatyn, even if  accepted in 
toto, will make the whole Government of 
India a social welfare department, and no 

other work can be done. I do not know what 
his intentions are. Morever, he said that 
everybody should be provided with a rifle 
pistol or such other arms, I want to know for 
what purpose he wants all these things. You 
know even without these arms what has been 
done in Andhra and also in Tamil Naidu 
during 1949— 52. We also know what they 
have done during the Naxalbari agitations 
We know that there are so many patriotic 
people in this country, but there are anti
social and unpatriotic people also. I am 
afraid that these people will take advantage 
of this.

In this connection, Mr. Gopalan quoted 
the example of Sikhs saying that they are 
having kirpans in their possession. I want 

to tell him that the Kirpan is being used by th 
Sikhs for the last hundred of years. More over 
he Sikhs are tsained in self-discipline by 

their gurus and saints. Before giving the 
arms to the people, similar training has to be 
given by the highest souls of the country. 
A t present it is not at all advisable to give 
weapons to all people. What he has stated 
is, some goonde elements are having arms in 
their possession and also ammunition. I 
w ant to point out to him that if  these arms and 
ammunition are possessed by anti-soda* 
people, the Government is alway s confiscating 
them. There are so many examples m thj8 
connection. What Mr. Gopalan said 
is that land is not being given to the poor 
people. That is not correct. The Congress 
Government is wedded to the distribution 
o f land to the poor people.
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T H E  M IN IS T E R  OF ST A T E  IN  TH E 
M IN IS T R Y  O F LAW , JU STICE A N D  
C O M PA N Y  AFFAIRS (SHRI N ITIRAJ 
SIN G H  CHAUDHARY) : Mr.
Deputy-Speaker, Sir, at the outset 

‘le t  me thank the Members who have taken 
part in this debate, especially Mr. Gopalan 
who has p ut forth his view of thinking over 
the whole matter . Some of my friends who 
have taken part in this debate have replied to 
the points raised by him, and they have there
by reduced my burden. I will, therefore* 
limit myself to the most important points that 
have been raised.

Sir, I cannot say when the Bill in question 
was conceived of by Mr. Gopalan, but the 
notice of his intention to move it was given 
on the 9th July, 1971, and the Bill was in
troduced in this House on the 5th August, 
1971* Long thereafter, the .Consitution 
25th (Amendment) Bill came up before both 
the Houses of Parliament and was passed and 
it became law on the 20th April, 1972- Un
fortunately, the mover of this Bill, while 
speaking, did not refer to the provisions of the 
Constitution (25th Amendment) Act, because 
i f  he had referred to them, his present Bill 
-would become infructuous. Therefore, he 
completely omitted those provisions and 
hammered on the provisions that he want to 
get incorporated in the Constitution. By 
this Bill, he wants certain amendments to 
^article 19(f) and to article 31.

While speaking on his Bill, he gave the 
reasons for this Bill. ‘ It was for these 
very reasons that the 25th Constitution Am" 
endment Bill had bjen  passed. He says:

"Amendment to article 19 is being pro. 
posed in clause 2 for the purpose of con

ferring upon the State the power to amend 
and prescribe the ceiling on the owner
ship of all classes of property and also fot 
purpose of pro‘ecting the right of the 
citizens to acquire and dispose o f pro

perty within the prescribed ceiling. We 
do not favour concentration o f wealth 

in  the hands of a few individuals. We 
want all means of production to be owned

by the State gradually. W e want mono
polies to be taken over by the State with 
out delay, immediate nationalisation o* 
key in dustries and giant enterprises. A t 
the same time, we want to protect the 
rights owners of small and medium size 
personal properties and also private enter 
prises againstthe encroachment by the 
high-handed and power-cracy burea- 
cracy---- Clasuse (3) o f article 31 im
poses a disability on the State legislaturee* 
I f  a measure is otherwise within the 
legislative competence of the State 
legislatdre and if  the subject is one which 
can otherwise be dealt with by the State 
legislatures, I do not see any reason why 
they should be subjected to the control 
Union Councl of Ministers. The ass- 
assent of the President really means the 
assent of the Union Cabinet. Then I 
come to clause 6 of my Bill. It seek 
to omit the first proviso to clause 1 of 
article 31A  in which I have desired to 
remove a similar disability imposed on 
the State Legislaures.”

The objective which the hon. Mover has 
mentioned is mostly achieved by the 25th 
Amendment. Broadly speaking he intends 
to provide in article 3 i(i)A  something that 
js provided in article I9(i)(f) although he has 
used different words. His proposed article 
3i(i)(A ) is almost similar to article 31(2) as 
it now exists as amended by the 25th Consti
tution Amendment Bill. The significance o f  
the proposed amendments is now lost with 
the incorporation of article 31(1) Under the 
Constitution, a law made to give effect to the 
Directive Principles specified in article 39(B) 
and (C) cannot be challenged on the ground 
that they are inconsistent with or take away 
or abridge any of the rights conferred by 
articles 14 19, and 31. Therefore the pro. 
posals contained in clauses 2, 5 and 6 are not 
at all necessary; they have become redundant 
because the same object has been achieve^ 
by the 25th Amendment.

By clause 3 o f  the Bill he wants to trans
fer the Directive Principles contained in arti
cles 39, 41, 43 and 45 to the Chapter on
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Fundamental Rights. I f  that is done, it 
would become the duty and obligation of the 
State to protect and secure those rights.
It would also necessarily create further finan
cial expenditure for them, of a recurring and 
non-recurring nature.

I shall now take each one o f them. In 
clause 3 he wants that another article 19A 
should be added.

First he wants the Right to work and to a 
living wage after attaining the age of 16 years 
and in clause I9A(3^ he wants to have such 
assistance in cases of unemployment, old age, 
sickness and disablement.

Persently, if  you refer to Article 41 of the 
Constitution you will find the same things 
there. But the framers of the Constitution 
have stated— ‘“The State shall, within the 
limits of its economic capacity and develop
ment, make effective provision for securing 
the right to work, to education and to public 
assistance in cases of unemployment, old age1 
sickness and disablement, and in other cases 
o f undeserved want.*' I f  what the hon. 
Mover says is accepted and if  all these things 
are brought under the Fundamental Right s 
it will be the duty of the State whether it be 
the Centre or the State Governments to 
comply with them and to do everything possi
ble. It has to be seen whether it would be 
possible within the financial resources of the 
country.

About the Right to work and to a living 
wage, this matter has been discussed more 
than once in this House and the Labour 
Ministry has given particulars as to what 
steps the Government has taken and ts taking 
gradually to create employment potential in 
the country and certain other things. Even 
*f we enlarge the Fundamental Rights to 
include the Right of Employment, it will 
remain a mere exaltation because there can 
be no right without a remedy #
Give us scope to exercise this right by provid
ing for unemployment insurance and un
employ jaent relief as well as old age pension, 
this is wanted by the hon. Mover. I will 
just nc w put figures before the House to show
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whether this is in fact possible ? According 
to iht 1971 Census the number of persons 
who are above the age o f 60 in this country 
is 3,26,92,765. I f  the proposal is accepted 
and if  old age pension is provided and by 
taking 3015 of this number, a little over a 
crore would be the persons entitled for old 
age pension and that pension if  it be a rupee 
a day, then the payment would be a crore a 
day i.e. Rs. 365 crores per year. Whether 
in the present economic situation we are in a 
position to find that much money for that 
purpose? It is true that some States are 
doing it. About five or seven States have 
already provided and they are giving some 
pensions and as and when funds arc available 
the States are going ahead with that. U. P* 
and other States have already begun. It is a 
State Subject and the amount is to be paid 
by the State.

Then I9A(2)— the hon. Mover wants thay 
free education be given upro Higher Secon
dary standard.

PROF. M AD H U  D A N D A V A T E : Mr. 
Chaudhary, you have said m view of the 25th 
Amendmen of the Constitution Mr. Gopalan> 
suggestions are infructuous. But practically 
,25th Amendment is only an enabling measure. 
He has tried to spell out the measures. What 
is infructuous about it ?

SHRI N IT IR A J SIN G H  CH A U D H A R Y 
I will come to it later.

About education, he desires that it should 
be brought into the Fundamental Rights and 
every person should be eligible to have free’ 
education upto Higher Secondary standard:

I have figures here according to which in 
Andhra in all Govt, institutions education is. 
free upto 10th class for boys and upto 12th 
class for girls. In Assam in Govt, school 
education is free upto class 3, in Bihar upto* 
7th for boys and upto 8th for girls, in Guiarat 
upto 7th for boys and upto 10th for girls, in 
Haryana it is free upto 8th for boys and 
upto 8th for girls, in Jammu and Kashmir 
education is free at all stages, in Kerala upto>
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ro thefor boys and girls, in Madhya Pradesh By sub-clause (5) he wants to have equal 
uPto 8th for boys and upto n th  for girls, in pay for equal work. Hon. members might 
Maharashtra upto 5th for boys and girls and be aware that India has already acceptedlLO 
in  Mysore upto 10th for boys and girls and Convention No. 100 concerning equal remu- 
so on in other States. neration for men and women workers for

SHRI D IN EN  B H A T T A C H A R Y Y A  
(Serampore) : What is the percentage of 
students under this scheme?

SHRI N ITIR A J SIN G H  CH A U D H A RY:
I am coming. I am giving you that percentage.

A t this moment 5,93,00,000 stuients are 
attending primary schools. There, of courses 
the education is completely free and Govern
ment efforts are that by 1975-76 all boys and 
Birls upto the age of ix i.e. in the age group of 
ij- i i  shall get free education upto primary 
stage and by 1980-81 all boys and girls upto 
the age of 14 shall be getting free education.

It is in that direction that efforts are being 
made and we are gradually going ahead.

By sub-clause (3) the mover wants to have 
State assistance in the case of unemployment 
old age and sickness. I have already re
ferred to it and given the figures..

SHRI D IN EN  B H A TT A C H A R YY A  : In 
which States are old age pensions given ? In 
Tamil Nadu, there is destitute pension and 
only Rs. 20 is given.

SHRI VIRBIIAD RA SIN G H  CMandi) : 
In II. P. there is old age pension of Rs. 25. 
It is proposed to be increased to Rs. 50 in the 
near future.

SHRI N ITIRAJ SINGH  C H AU D H ARY : 
Since it is a State subject, I did not want to 
give the details. I will give the figures to the 
hon. member personally. I have them here 
with me.

By sub-clause (4), the mover wants free 
medical aid. I can get away by saying tha*

is a State subject, but I want to give some 
figures. At this moment, we have 2,69,400 
beds in hospitals which VM fet OtM to about 
o- 5 bed per thousand. T o have 2 beds per 
thousand, we need over 12 lakh beds. That 
is the target which we want to achive and we 

.are working towards that.

work o f equal value. This was adopted 
n 1951. Under this, the ratifying countrie8 

have to ensurcthe application of the principle 
0f  equal remuneration for men and women 
workers, without discrimination. The Con- 
vention provisions have been lmplemente.l 
satisrsctorily. Looking to the vastnc^s of this 
country, there may, however, be stray viola
tions and whenever they are brought to our 
notice actions are immediately taken.

SHRI V AS A N T  SATH E (Akola) : In 
the drought affected areas of Maharashtra 
lhere is no equal wages for men an 1 women 
workers.

SHRI N ITIRAJ SIN G H  CH AU D H ARY : 
For that, you approach the State Government 
We have given them the money and it is 
they who pay.

SHRI DIN EN B H A TT A C H A R YYA : 
Even in municipalities among the Harijan 
w orkers, men and women get differ wages.

SH R I NITIRAJ SINGH  CHAUDHARY- 
The main purpose of the Bill would be found 
in sub-clause (7) of the proposed Article T9A 
i.e. the right to possess arms.

I would submit that such a right can be 
given only when every body in the country 
is in a position to possess arms. If such a 
right is given now, persons who are rich 
enough and who can own them will own 
them while the oppressed and down-trodden 
would not be able to it do. When this 
matter came before ths Constituent Assembly, 
it discussed this matter and ultimately decided 
not to provide for it. I do not think amy 
change has come about in the Situation m the 
country which warrants re-thinking on the 
decision taken by the Constitutent Assembly.
I think we should stick to it.

SHRI VASAN T SATHE : What you 
are saying is dangerous. Even when we arc 
economically well off, we should notallow this 
right.
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SHRI NITIRAJ SINGH CHAUDHARY: 
We will consider it at that time. At present 
we are against it.

SHRI M. RAM  GOPAL RED DY : Are 
you withdrawing arms from the undesirable 
elements ?

SHRI NITIRAJ SINGH CH AU - 
D H ARY : The State Government have to
do it.

By clause 4 the mover seeks the deletion of 
the provision about preventive detention. 
He wants article 22 of the Constitution to be 
deleted so that the power of preventive deten
tion will not be available to the government. 
The House would agree that there are occa
sions when unsocial elements create trouble 
and difficulty in the maintenance of law and 
order and sometimes become a risk even for 
the security of the country. For that purpose 
it is essential that these provisions should 
remain. It is true that they should not be 
misused. (interruptions}. You may say that 
action againstVis misuse while I may say that 
it is proper use. I fully agree that it has to 
be used properly and discreetly against really 
unsocial elements only.

Therefore, for the reasons given by me 
it *s not possible for Government to accept 
the amendments moved by Shri Gopalan. 
Unfortunately, he is not present here and we 
have not the privilege of listening what he 
halt to say in reply to the debate. I have 
placed before the House the point of view of 
the government.

MR. DEPUTY-SPEAKER : The mover 
■ of the motion is not present here.

SHRI D IN EN BH ATTACH ARYYA : 
Shri Gopalan is unavoidably absent. But 
he lias authorised me to reply on his behalf.

MR. DEPUTY-SPEAKER : I have seen 
that letter. But the rules do not permit him 
to give a reply.

PROF. M ADHU DAND AVATE : While 
the Minister was replying, I intervened and 
put a definite question/ You can check up the 
records, if  you desire. He said that all the 

amendments suggested by Shri Gopalan are
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infructuous, in view of the 25 th Amendment 
to the Constitution. Then I pointed out 
that while the 25th Amendment is only an 
enabling measure, this spells out the measures. 
The Minister said that he will clarify this 
point at the end of this his speech.

MR. DEPUTY-SPEAKER : Has he any
thing to say on this ?

SHRI NITIRAJ SINGH CH AU 
D H ARY : Nothing.

M R. DEPUTY-SPEAKER : Before I put 
the morion to the vote of the House, this 
being a Constitution Amendment Bill, voting 
has to be by Division.

Let the Lobbies be cleared.

The question is :

“ That the Bill further to amend the 
Constitution of India, be taken into conside
ration. ”

The Lok Sabha divided :

Division No. 10] how».

AYES

Baladhandayutham, Shri K.

Bhagirath Bhanwar, Shri.

Bhattacharyya, Shri Dincn 

Bhattacharyya, Shri S.P.

Chandrappan, Shri C.K.

Chatterjee, Shri Somnath 

Dandavate, Prof. Madhu 

Hazra, Shri Manoranjan 

Krishnan, Shri E.R.

Lalji Bhai, Shri 

Muruganantham, Shri S. A.

Roy, Dr. Saxadish

Saha, Shri Ajit Kumar

Sharma, Shri R.R.

Singh, Shri D.N.
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NOES

Ahirwar, Shri Nathu Ram 

Ambesh, Shri 

Arvind Netam, Shri 

Bjapai, Shri Vidya Dhar 

Barman, Shri R.N.

Barua, Shri Bedabrata 

Barupal, Shri Panna Lai.

Bist, Shri Narendra Singh 

Chaturvedi, Shri Roshan Lai 

Chaudhary, Shri Nitiraj Singh 

Chhotey Lai, Shri

Daga, Shri M.C.

Dalbir Singh, Shri 

Daschowdhury, Shri B.K. 

Dhamankar, Shri 

Dixit, Shri G. C.

Doda, Shri Hiralal 

Dumada, Shri L .K .

Dwivedi, Shri Nageshwar 

Gill, Shri Mohinder Singh 

Gomango, Shri Giridhar 

Hashim, Shri M .M . 

Jamilurrahman, Shri Md.

Jha, Shri Chiranjib 

Kader, ShriS.A.

Kakodkar, Shri Purushottam 

Kamala Prasad, Shri 

Kinder L ai, Shri 

Kotoki, Shri Liladhar 

Lakkappa, Shri K.

Mahajan, Shri Vikraxn 

Mallikarjun, Shri 

Mandal, Shri Jagdish Nandn 

Mishra, ShriBibhuti 

Mohammed Tahir, Shri

Mohsin,, Shri F.H.

Negi, Shri Partap Singh 

Oraon, Shri Tuna 

Painuli, Shri Paripootnamnd 

Pandit, Shri S.T.

Partap Singh, Shri 

Paswan, Shri Ram Bhagat 

Patel, Shri Natwarlal 

Patil, Shri C.A.

Patil, Shri E.V. Vikhe 

Patil, ShriT.A.

Peje, Shri S.L.

Raghu Ramaiah, Shri K. 

Rana, Shri M.B.

Rao, Shri Jagannath 

Rjthid, Shri Umed Singh 

Ravi, Shri Vayalar 

Reddy, Shri M. Ram Gopal1 

Roy, Shri Bishwanath 

Samanta, Shri S.C.

Sarkar, Shn Sakti Kumar 

Sathc, Shri Vasant 

Satish Chandra, Shri 

Savant, Shri S hanker rao 

Shankar Dayal Singh, Shri 

Sharma, Shri Madhoram 

Sharma, Shri Nawal Kishore- 

Sharma, Shri R.N.

Shenoy, Shri P.R.

Shivnath Singh, Shri 

Stephen, Shri C.M. 

Suryanarayana, Shri K. 

Thakur, Shri Krishnarao. 

Tiwary, Shri K.N. 

Unnikriahnan, Shri K .P. 

Vermo, Shri Balgovind 

Virbhadra Singh, Shri
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MR. DEPUTY-SPEAKER : The result* 
o f the division is : Ayes 15; Noes 72.

The motion is not carried by the requisite 
majority

The motion was negatived.

*5*33 hn.

A BO LITIO N  O F C A P IT A L  PI'N ISH - 
M EN T B IL L

M R. D E P U T Y  -SPEAKER : We take 
up the next Bill by Shri N. K. Sanghi to 
provide for the abolition of capital punish
ment.

SHRI N. K . SANGH I (Jalore) : Sir 
I move :

‘ ‘ That the Bill to provide for the abolition 
of capitaj punishment be taken into 
consideration.”

Mr. Deputy-Speaker, Sir, I am bringing 
forward this Bill not out of any sentiment, 
religious or merciful attitude. But, I think, 
today, in the present context of our society, 
this is a vital matter agitating the minds of 
the people, and in India also we should go 
ahead and abolish capital punishment.

15-34

[Shri K .N . T iwari in the Chair]

This matter has been agitating the minds 
of sociologists, psychologists, criminolo
gists, judges, lawyers and politicians for more 
than 200 years. Manycountriesin Europe and 
other continents have already abolished capi
tal punishment. This matter has also been 
discussed in his country for a very long time 
now> I f  I recall, in India also, this matter 
came up for discussion in the old Legisla
tive Assembly in 1931 and that was raised 
by Shri Gaya Prasad Singh. There was the 
Rohtas case in Bihar prior to this matter was 
brought in the old Legislative Assembly. 
Five persons were sent to gallows and, later 
on, it was found out that with the connivance 
o f the doctor and the sub-inspector of Police*

these persons had been committed to the crime 
and sent to the gallows for no fault of theirs. 
This had created a great heart-burning and 
a feeling of remose throughout the country. 
Shri Gaya Prasad Singh was prompted to 
bring this Bill for the abolition of capital 
punishment.

Thereafter also, both in the Rajya Sabha 
and in the Lok Sabha, this matter came up 
four times. In 1958, Shri Prithvi Raj Kapur 
moved a Resolution in the Rajya Sabha 
which was withdrawn after a debate 
Another Resolution was moved by Shrimati 
Savitri Nigam in 1961 in the Rajya Sabha. 
That was negatived after a discussion. In 
1962, Shri Raghu Nath Singh moved a 
Resolution in the LVa Sabha and a lot of 
discussion took place and, on an amendment 
moved by Shri Harish Chandra Mathur 
this matter was referred to the Law Commis
sion.

Then, we had the Report of the Law 
Commission in 1967. Today, I would like to 
start this matter from where the Law Com
mission has ended . . .

SHRI SHANKERRAO SAV A N T 
(Kolaba) : Sir, I rise on a point o f order. 

It is not only that the Law Commission 
has considered it, but the matter is before 
the Joint Committee on the Indian Penal 
Code Bill. When they are considering this 
matter, it is not necessary to discuss it here.

Mr. CH AIRM AN  : There is no point 
of order.

SHRI N. K . SANGH I : This is not a 
matter of law. 1 am only referring to the 
Report of the Law Commission. They have 
made out various aslient points. I would 
like to quote what the Law Commission 
says. It says :

“ It is difficult to rule out the validity 
of, or the strengthbehind, many of 
the arguments for abolition. Nor

♦The following Members also recorded their votes :
Ayes: Sarvaahri P. G. Mavalankir and Mahadeepak Singh Shakya ; 
Noes : Shri Bam Chandra Vikal.

3737  L .S .— n
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does the Commission treat lightly 
the argument based on the irrevocabi
lity of the sentence of death, the need 
for a modern approach, the severity 

o f capital punishment* and the strong 
feeling shown by certain sections 
of public opinion in stressing deeper 
questions of human values.”

But finally they say :

“ Having regard however to theconditions 
in India, to the variety of the socia- 
up-bringing of its inhabitants, to the 
disparity in the level*of morality 
and education in the country, to the 
vastness of its area, to the diversity 
o f  its population and to the paramount 
need for maintaining law and order 
in the country at the present juncture, 
India cannot risk the experiment o f 
abolition o f capital ‘punishment.”

This is the vital point that they have made 
in  their Report.

What have the hon. judges and lawyers 
said in the Law Commission's Report ? 
The very idea that the capital punishment 
should not be abolished is based entirely on 

the social disparity, our society is divided 
into two classes, well-to-do and the poor, 
the down-trodden* people. The Commission 
thought that possibily the poor, the down 
trodden, people are more amenable to crimes. 
Would it be right to continue this punishment 
because a large majority of people are down
trodden? Is that the reason that capitaj 
punishment should not be abolished ? Then 
they say that there is the vastness of our 
country j that we are a large country. There 
are small countries who have done away with 
capital punishment. I f  it is good for a small 
country, it can also be good for a large 
country.

Further, they say that for maintenance 
o f law and order, the capital punishment 
should not be abolished. I feel, all these 
arguments do not have any validity. I 
would say, the high dignitaries who have 
been looking into this matter have possibily

been looking into this matter with the high
brow and feudalistic outlook, not from the 
common man's point of view.

What is the history o f it?  The capital 
punishment is a very old idea. More than 
2000 years ago, there was a theory of “ Eye for 
eye; blood for blood” . But today the capital 
punishment is an anachronism. We have 
changed our values; we have changed our 
thinking. Now the demand of the time is 
that th; c o ita l pamishmsnt should be 
abolished.

Again, they say that this is to get the 
revenge; this is for the retribution of society 
Whose retribution are we talking of ? Today# 
to kill somebody or to murder somebody is 
a heinous crime. I think, to punish that 
man by hanging or by sending him to the 
gallows is more heinous. Does the society 
have that right? Even if  we think that 
there has got to be some retribution, what 
happens is that our judiciary is reluctant to 
award this punishment. Even then, there 
have been cases where people have been sent 
to the gallows without the crime being 
committed.

I would like to draw your attention to the 
Chessman case in California where the 
person was sent to the gallows after 12 years 
of legal battle when he had not killed any
body.

We have such cases in India also, j  
would like to draw attention to thejfaci that 
if, after somebody has been sent to the gallows 
something is found out or some doubts 
are created in the minds of the people that 
he has been wrongly sent to the gallows 
I am sure the society in India would like to 
hush up the matter rather than raising it 
again because the man has already been 
killed and does not exist in the society.

Many people have advocated capital 
punishment because it serves as a deterrent, 
such a punishment would create fear in fthe 
minds of the people, would debar people 
from committing such crimes. Here T 
would like to quote what the Encyclopaedia 
Briiannica has given about abolition o?
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capital punishment. As you know, 
Encyclopaedia Bntar.t.tca is a volume which 
has all the knowledge and background- 

T h is  is what they say 1

“ Regarding deterrence, it is well estab
lished by statistical studies th t (1) 
when comparisons are made between 
contiguous states with similar popula" 
tions and similar social, economic 
and political conditions— some of 
these states lacking and other retaining 
capital punishment— homicide rates 

are the same and follow a same trend 
over a long period of time regardless 
o f  the use or non-use of capital 
punishment, (2) the abolition, intro
duction or reintroduction of this 
penalty is not accompanied by the 
effect on homicide rates that is 
postulated by the advocates of capital 

.punishment; (3) even in communities 
where the deterrent effect should be 
great because the offender and the 
victim lived there and trial and exe- 

> cut ion were well publicised , homicide 
rates are not affected by the execu
tion ( 4 )  1 he rate of policemen kille^ 
by criminals is. not higher in abolition 
states than in comparable death 
penalty states. Capital pusnishment, 
then, does not appeir to h^ve a 
influence on the amount of trend of 
ihe kind of crime it is supposed to 
deter people from committing.”

T his is the opinion of learned people, as 
has been given in Encyclopaedia Bnt,<t.iica 
I think, the theory of deterrence and rerribu. 
tion has fallen to the ground.

In India, the people are of non-violent 
nature. Ours is a land of Budha, Ashoka 
and Mahatma Gandhi. Therefore, we 
have a particular thinking on this parti
cular subject. We have always taken a 

u  on-violent attitude - ahtma ; we have follo
wed that path. It would not be out of 
place to mention here that Asia has pro
duced almost all the religious leaders of the 
world - Jesus Christ. Budha, Mahavira. We 
belong to that continent. We must go a 
step ahead in this matter. (Interruption)

Capital punishment has been abolished 
in many countries. I have the statistics 
with me. In Luxemburg it was abolished 
in 1822 ; in Belgium in 1853 ; Portugal 
1867 ; Netherlands 1870 ; Itlay 1890; 
Norway 1905 ; Sweden X921 j Denmark 
1930 ; Switzerland 1942 and Britain 1965 
(as an experimental measure) j but now in 
Britain this punishment has been abolished 
finally in 1969 by parliament.

We have to think of the social condi
tions today. We are today developing 
Social conditions in which we are going be
yond times. The Supreme Court gave a 
judgment which hurt millions of people 
as far as property right was concerned ; to 
debarred people from having social justice. 
The Supreme Court also gave judgment 
regarding retention of the privileges and 
privy purses of princes, which went against 
the interests of people. And we have mad* 
Constitutional changes because of the demand 
of time. W e must abolish the capital punish" 
ment also to be in tune with the idea of deve
loping a higher society and value for life*

I would also like to bring to your atten
tion the fact that in Ceylon also capital punish
ment was abolished. The Commission 
which looked into it had said :

“ In deciding on the wisdom of reten 
tion or abolition of capital punishment 
reliance cannot be placed on there 
being any greater deterrence to 
potential murderers by imposing 
capital punishment on a few than 
by imprisoning all convicted mur
ders.”

T H E M IN ISTE R  OF S T A T E  IN  TH E 
M IN IS T R Y  OF HOM E AFFAIRS 
AND  IN  TH E D EPA R TM E N T OF PER
SO N N EL (SHRI RAM  NIW AS M IRDH A): 
Cion re-introduced it.

SHRI N. K . SAN GH I : Sir, the modern 
trend in India is that we must have penal 
reforms. We have today accepted the 
policy that the criminal has to be reformed 
He has to be improved. To-day we are 
improving our jails. We are seeing that 
a better treatment is given to them and to
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day, in case we abolish the capital punish
ment, t am sure, we will go a step forward 
and see that the theory of improving the 
derelict is improved.

Sir, how does the murder take placc? 
We have seen that most of the murders are 
not premediated. They come up in the 
heat o f temper. Because of certain social 
circumstances, people get charg;^ up; that is 
why they commit murders and it is under 
those circumstances that murders take place' 
Certainly, it is the responsibility of the 
society to see that the criminal or the murders 
is improved and he is not sent to the gallo\vs 
To-day, whom you arc punishing by sending 
him to the gallows ? It is not the criminal 
who has committed the offence and who is 
being sent to the gallows. It is his family9 
it is his parents and it is his childern who 
will suffer. I will remind you as to what 
happens on the day when a man is sent to 
the gallows. The man is told that he 
being sent to the gallows. The family people 
arc called. They are supposed to meet. 
Every body weeps in the night. The childern 
are made to weep and the last twelve 
hours become an era for him and every hour 
becomes a year for him. This is the way the 
whole life is taken and this is how she tra
gedy of life takes place and this is how the 
importance of life is destroyed. And, I 
feel, Sir, it is high time that we give some 
thoughtful consideration to this very seriou^ 
matter.

What is our judiciary doing in this par
ticulars matter ? We have seen heinou 
crimes taking place in India . But wc find 
that when the case comes up tbefore the 
Judges, they are also very lenient. Possibly, 
they have no mental attitude to send the 
criminal to the gallows. In most of the 
cases they say ‘A ll right, we give you life 
imprisonment' and they are let off. in  
case somebody is really sentenced to death 
what co we see ? They go in appeal to 
the High Court and there again, i f  they fail, 
they go to the Supreme Court and more 
often, the punishment of death penalty is

commuted to one of life imprisonmen^ 
Latter on, even if  there are some unfortunatc 
people who are sent to the gallows by the 
Supreme Court, under Article 72 and 161 
we have provided the prerogative of the 
President and the Government to see th at 
clemency is given to them.? These A rti
cles are being untilised effectively in this 

country. In case of many people who are 
being sentenced by the Supreme Court to 
be sent to the1gallowsJ we find that clemency 
is given to them and life imprisonment i s 
given to them.

So, we see an undercurrent that is run
ning through the minds of the p e o p le ,whether 
it be Judges or lawyers or common people 
or the criminal or the family of the criminal 
or it is the respccted President or the Gover
nor, that the man should not be hanged.

I have got here figures from the Home 
Ministry’s report. In 1968,{ here were 
225 people W’ho were sentenced to death, 
and 154 were commuted by the Preside»t 
and the Governors. In 1969, there were 
metcv petitions, All o f them were granted 
and the sentence commuted to life imprison
ment. In i 9 7 0 , there were 33 mercy peti
tions and seven were given clemency. So, 
this is the situation in the country and if 
this 11 the situation, what is wrong if we 
abolish the capital punishment. We do not 
have to go step by step. What w-e really 
do not do in practice, we should do it effec
tively by law. Let everyone feel that he will 
not be sent to the gallows. You can certainly 
change the law, keep him in jail for a longer
period, make it 14 years or 20 years. This
is what we should do.

I would like to draw your kind attention 
to this question of clemency which is the 
prerogative of the Governor and the Presi
dent. What has happened in the
case of dacoit Tehsildar Singh ? He
was a terror in the whole of Madhya 
Pradesh. He was a notorious dacoit He 
committed a number of murders. He has 
committed all sorts of barbarities, but, ulti
mately, he was sentenced to life imprison
ment. This is what we have done. What
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are we doing in Madhya Pradesh now ? 
We find a number of dacoits have surren
dered now. I am sure they will be sentenced 
to life imprisonment ultimately, of course 
we say that the laws are not being changed 
To-day, for the dacoits, for the average man 
I feel a re-thinking on punishment, on capi
tal punishment has got to be gone into.

We have seen many people are also st*nt 
to the gallows. Bust about the prerogative of 
the President and the Governor, who does 
get this clemency ? The man who is affluent, 
the man who has got affluent relations— he is 
able to claim clemency. He is able to 
make a mercy petition and then onlY 
he gets some sort of clen ency
But what about the poor, down-traoden 
criminal? He has no money. He does 
not understand. He is illiterate. He is not 
able to make a mercy petition. In that 
case, he does not get any benefit. This is 

what it is.

I would like to invite Mr. Mirdha ji’s 
attention to what the Prime Minister said. 
While replying to the debate on the Demands 
for Grants of the Home Ministry m May, 
1972, the Prime Minister posed the question 
to the Members of Parliament and people 
to give thought if capital punishment is to 
be retained. She herself called it a contro
versial subject. I am sure it is still a very 
controversial subject. This matter has been 
discussed in this House and the other House 
more than four times and it is high time tha - 
we take a positive decision. Many countries 
have followed this path and there is no harm 
in following it.

This House is sitting for more than six 
imonths in a year and if anything goes wrong 
after abolition o f  the Capital punishment, 
I am sure, the Members will be quite compe
tent to reverse the matter.

What happened in Britain, Sir. When 
in 196s the Capital punishment was abolished 
in Britain they debated the matter and said, 
“We will give it a trial for five years.”  In 1969 
the matter was re-considered and Capital 

punishment abolition was passed by free

conscience voting— 343 for abolition and 185 
against it. The bill was passed in 1969 and 
finally it was put on the statute book. It was 
being practised from 1965. I think if wo hav? 
any parallal thinking with U .K .’s working 
I am sure, we should also see that thi? Capi 
tal punishment is also taken away and ah >li- 
tion is brought on our statute book.

Today we are celebrating 25th Anni
versary of our Independence and I will 
appeal to the hon. Minister that it is high 
time we make a social reform. We do not 
believe in Capital punishment ; our legis
lature does not believe m it and our judiciary 
also does not believe m it. It is high time 
we accept this philosphv on the 25th Anni ver- 
sary and do awav with Capital punishmenr.

I would nlso like to draw vour attention to 
the Supreme Court judgement in Jagm >lun 
Singh vs. the State. Jagmohan Singh was 
sent to the gallows. He had contended 
that it was violation of the fundamental 
rights. The hon. judges of the Supreme 
Court were good enough to say that it was 
not a violation of the fundamental rignt s. 
They said that it was entirely in the hands 
of the legislatures, in the hands of the Parlia
ment to abolish Capital punishment and 
they would be competent to abolish the 
Capital punishment.

What do we find lately ? The recent 
Indian Penal Code Bill that you are bringing 
and the Indian Criminal Procedure code that 
you have brought you have yourself amended 
the Capital punishment matter. You have 
said that in case Capital punishment is being 
given to anybody will state reasons for that 
In fact , if  the hon. Judge does not men no n 
any reasons for the Capital punishment 
that will not be taken as constitutional.You 
have yourself provided deterrents. You 
have provided deterrants for the judiciary 
to see that you will not award Capital punish
ment unless you have given valied reasons 
for the same. In the Criminal Procedure 
Code you have fruther said that in case the 
Sessions judge lays the guilt of Capital punish- 
ment on any person he will refer the matter to 
the High Court. Unless this is done and
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confirmed he will not be sent to the gallows, 
This is what you have done to bring about 
the dianges. But, I think, it is not the time 
to bring half-hearted changes.

Sir, we are talking always in our economic 
and political life about Gandhiji. I would like 
to narrate a very small incident about Gandhi 
ji. Kakasaheb Kalelkar has recorded in his 
stray glimpses of Gandhiji, an incident in 
Yeravada Jail, as the jailor as was usual with 
him, failed to visit Gandhiji as he had to attend 
a hanging in that morning :

“ This upset Bapu badly. His face 
changed and he said :“ I feel I am 
going to be sick.”  Bapu knew that the 
gallows were situated not very far from 
where he lived. The moment that 
he heard a man had been hanged so 
near us only the previous day, his 
mind built up a picture of the whole 
thing and he felt so upset that T got 
quite frightened.”

I would also like to repeat a few words 
that Gandhiji had written in Harijan of 

M arch 19, 1937 :

“ I do regard death sentence as contrary 
to Ahimsa” . Only he takes life who 
gives it. A ll punishment is repug
nant to Ahimsa. Under a state gover
ned according to the principles of 
Ahimsa, therefore, a murderer would 
be sent to a penitentiary and there 
given every chance of reforming 
himself. All crime is kind of disease 
and should be treated as such.”

Sir, with these few words I feel that the 
House will consider the matter of abolition 
of Capital punishment. This is a very 
important matter. I think it is a social 
subject. Today we have a change in our 
thinking. We are making a social change 
jn ur country. We are bringing social 
changes by constitutional amendments, 
when we are looking to the dacoits from a 
different angle j when the Indian Penal 
Code is undergoing change and when the 
minds of the people are being agitated, I am 
sure, you will give it a thoughtful considera. 
tion and accept this Bill as I have presented.

MR. CHAIRM AN : Motion mov d ;

“ T/ut h) Bill to provide for the abolition 
of Capital punishment be taken into- 

consideration.”

SHRI M. C. D A G A  (Pali) : I beg 
to move :

“ That the Bill be circulated for the 
purpose of eliciting opinion there on 
by the 1st October, 1973.”

MR. CH AIRM AN : This amendment 
is also before the House now.

SIIRT S. P. BH ATTACH ARYYA 
(Uluberia) • I suoport this Bill. I support 
the purpose for which the hon. Mover has 
brought forward this Bill. He has given 
legal reasons for this purpose. But I am 
giving my support to it from a different 
angle. I feel that it will add to the prestige 
of our country, and when we are speaking 
of socialism, we should end this system ol 
capital punishment because that will add 
to our dignity.

Now that we have accepted socialism 
as a principle, we must know that man is 
not born as a criminal. We must accept 
this basic fact. It is the situation that 
creates criminals. In our country there is 
poverty, unemployment, high price and 
therefore, there is discontent, and discontent 
goads a person or a number of persons into 
criminal activities. When we change the 
social system for the good of humanity so 
that every person in our country can have 
a healthy living, then there will be no crimes 
Bur till then, it there ate criminals in our 
country, we must make kthe situation which 
compels one to be a criminal as being res
ponsible for it. But the situation can be 
changed so that people will have the right 
to live and live free from want, and none 
will be compelled to be a criminal. That 
situation can be created and must be created 

and will be created.
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With this outlook, we should abolish 
the system of capital punishment. There 
may be diseased persons in society, but 
provision must be made for seeing that they 
are treated in the hospital.

With these words, I fully support the 
Bill.
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“ That the Bill be circulatcd for the purpose 
of eliciting opinion thereon by the 1st 
October 1973 ”

 ̂ <5IT
flTt f r o r  f ^ r  |  i $  *rr
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r̂rrJ^Pt %«it $r T r̂*rr g :

“ First among the punishments provided 
for offences by this Code stands death. 
No argument that has been brought 
to our notice has satisfied us 
that it would be desirable wholly 
to dispense with this punishment. 
But we are convinced that it ought 
to be very sparingly inflicted, and 
we propose to employ it only in cases 
where either murder or the highest 
offcnce against the State has been 
committed.”

srr ^  ^ f f t R r

I death sentence is removed, the fears 
that come in the way of people com
mitting murders will be removed. 
Do we want more of murders in our 
country or do we want less of them ? 
Death sentences are awarded for the 
security and protection of society so 
that every individual, so far as it 
is possible, may live in peace. Tak
ing a realistic view, so long as society 
does not become more refined........ ”

I stress this point—

“ death sentence has has to be retained. 
The security of the society as well as 
individual liberty of every person has 
to be borne in mind. Capital punish
ment is needed to ensure the security. 
Moreover, many countries or States 
had to reintroduce capital punishment 
after abolition.”

Again they have reintroduced it.
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♦SHRI E. R. KRISH NAN (Salem) : Mr. 
Chairman, Sir, my hon. friend, Shri N. K. 
Sangi h'is moved. The Abolition of 
Capital Punishment Bill before this House 
and I rise to say a few woris on this Bill

The objective of this Bill is that death 
penalty should be abolished. The argument 
advanced by Shri Sanghi is that in many 
countries of the world capital punishment 

has been abolished. While I agree with 
this statement, I have also to point out that 
m some countries capital punishment has 
been revived. Another argument of Shrj 
Sanghi is that reformation of the offender, 
which is held to be the paramount aim of 
punishment,J is defeated, if a person is puni
shed with death. I am unfortunately unable 
to appreciate this argument. A criminal 
who has committed a murder has nothing 
to reform, as there is nothing to reform 
for a blackmarketcer whose sole aim in life 
is to cheat the gulliable people. In this 
very House, Jawaharial Nehru used to say 
that the black-marketeers should be hanged 
to death in public. You know, S11, that 
sometimes heavy penalty is imposed on 
tax-evaders and yet other times they are 
sent to prison. Has this resulted in any 
appreciable decrease of tax evasion in our 
country > In fact, tax evasion has gone 
up. It is a fact that death penalty awarded 
to a murderer is a warning to other intending 
criminals. It might create a sort of fear 
in their minds, which will prevent them 
from committing such heinous crimes. T o  
put it fairly and correctly, death penalty 
is justice rendered to the murdered and we 
should not interfere in the dispensation o f  
justice by trying to abolish capital punish, 
ment through and law of this House.

In England the move for abolishing 
capital punishment was created in 1750 and 
an Act was passed by the House of Cammoas 
on 4th December* 1964- In America thfc 
movement started in 1950 culminating in 
the abolition of capital punishment in many 
of the States in America. In South America,

capital punishment has been abolished in 
Argentina, Dominican Republic, Brazil, Co
lumbia, Venezuela, Uruguay and some othe,. 
countries. But, even in these countries capital 
punishment is awarded for acts of cringe 
against the security of State. This is the posi
tion obtaining in Europe, Australia and New 
Zealand. Thi9 issue was also discussed in 
great detail in the United Nations.

In Sections 121, 132, I94> 302, 3031 305} 
307 and 396 of India Penal Cods, death 
penalty is awarded for acts of cnms against 
nation’s security, for murder and for dacoity 
with murder. As used to be pointed ou* 
with all the emphasis at his command by 
Pandit Jawaharial Nehru, the I.P.C. should 
be amended for awarding capital punishment 
to black-marketeers, black-money dealers and 
tax-evaders who are m fact commitung 
crimes against the nation’s wjll-bcing.

While moving the Bill, mv hon. fiiencj 
Shri N. K. Sanghi stated chit our c imitr y 
is the birsh-place of so many 1 jlisjious leadei s—  
like Buddha and he also quoted profusely 
the philospphy of Ahimsa of Maliatm3 
Gandhi. I would say that we should not 
equate crimes against the nation’s security 
against the innocent mass of our country 
with religiousity. This question should 
be discu&sed dispassionately m an atmo
sphere of rationalism, and humanitarian - 
sm. Such an important measure like this 

cannot be treated lightly in half an hour 
or one hour. I would suggest that this 
Bill should be referred to a Select Committee 
of this House where it should be considered 
from angles taking into consideration all 
the aspects—-humanitarian, social and poli
tical— involved.

With these words, I conclude.

SHRI C. H. M OHAMED : K O Y A  
(Manjeri) : Sir, I oppose the BiH on the very 
grounds suggested by the Law Commission > 
which are quoted by the mover. I am sorry 
to say that the Mover was not able to con. 
tradict the arguments of the Law Commis-

*The original speech was delivered in Tamil.
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slon. First of all, he quoted only the c„> 1- 
clusions of the Law Commission. The Law 
Commission took pains, collected much evi_ 
dence, pondered over the question for months 
together and then came to some conclusions, 
and the Mover has in half an hour brushed 
aside all the agruments of the Law Commis
sion.

One of the agruments of the mover 
was that mistakes are committed by certain 
judges in awarding capital punishment. That 
should not be a reason for giving up capital 
punishment. In fact, I do not stand in the 
way of sending even these judges to the ga- 
lows if they wrongly send somebody to the 
gallows. I am not against the amendment 
of the IPC for that purpose.

SHRI VASANT SATHE : That wouid 
be justice with -a vengeance.

SHRI C. II. MOHAMED KOYA :
That would be injustice with a vengeance. 
Simply because in a particular case a judge 
has erred, we should not jump to the con
clusion that capital punishment is had and 
should be abolished.

The main argument of the Law Commis
sion was that capital punishment is a dcter- 
reni. The mover was speaking about 
ahimsa and the land where Mahatma Gandhi 
was bom. I would say that the same apostle 
of this country, Mahatma Gandhi, was 
murdered in this very country. In Calcutta 
the Naxalites behead people and keep 
tho body and head at different places. 
He was very sorry for the children of those 
who are hanged. What about the children 
of those who are murdered ? He has no 
tears to shed for those innocent children 
whose parents are murdered.

He says that the deterrence does not 
work. I cannot even think of a day when 
there is no capital punishment. There will 
be more murders. Now people are not 
taking law into their hands because they 
know that government will take them to task. 
People desist from murdering others because 
fhey are afraid that shey will be hanged. If 
the capital punishment is abolished, then there 
will be no such deterrent. Now political

murders are increasing. In my State many 
political murders took place when the NOs 
were on strike. Tf there is no capital punish
ment, then people will take law into their 
own hands.

Shri Bhattacharyya was saying that it 
is the present social order that is responsi

ble for the present position. I want this 
punishment as a deterrent step. But, even 
according to him, tlu sodil ord*r h «  n n  
changed. According to him, I think, even 
if one were to support the Bill, the con
clusion would have been, we will have to 
to wait till the social order in the country 
changes.

Sir, the Law Commission pondered over 
this question for months together and 
came to a conclusion, and Parliament—  
this House— cannot jump to a conclusion 
by discussion for half-an-hour or one hour 
Therefore, I hope the Member will withdraw 
the Bill. If he is not kind enough to do so >
I hope the House will decide.

SHRI P. G. M AVALAN KAR (Ahmeda- 
bad) : Mr. Chairman, Sir, I rise to support 
the Bill so ably movei by my honours le 
friend, Shri Sanghi.

Sir, the objective of the Bill is laudable 
It is timely. In fact, we should have al
ready had such a measure on the statute book 
long ago. I lend my support to this Bill s 
not only on ethical and moral grounds and 
human considerations, but also on legal 
factors and practical grounds. Sir, I muse 
at the outset say that this debate is not only a 
long debate; this is a world-wide debate 
As many hon. friends pointed out before I 
rose, this also has been a very controversial 
debate. T o an extent, this is a healthy 
controversy.

I suppose even those, who are saying 
that death penalty ought to be retained, arc 
in the heart of their hearts, convinced that 
eventually, in the ultimate analysis, the death 
penalty must go; but that, the time is not yet 
ripe. In other words, Sir, the question is not 
now whether capital punishment is good or 
bad, but, whether it is to be removed right 
now or we should wait for some more time.
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[Shri P . G . Mavalankar]
Now, some hon. Members have argued 

that unless you have a very good society* 
persons and individuals— moral individuals—  
how can you afford such a risk, of abolishing 
death sentence. Well, Sir, this is almost 
like arguing that because, we have not got a 
democratic society first, we should not 
establish a democratic Government. So, 
we must necessarily wait for a democratic 
Government to be established, until we have 
first established a democratic society. After 
all, this kind of argument, will not hold water 
What is important is that, once you have 
accepted a particular ideal, and if  you want 
to reach that ideal, you must constantly move 
in that direction, and while doing so, take the 
risk, have the spirit of adventure and go ahead 
in that direction. Even if a large number o* 
people are not behind you— some of them 
may be behind— you should go ahead with 
*he conviction and with the faith, that after 
all if you are moving in the right direction, 
people will ultimately rally round and be 
good citizens. You cannot say that nobody 
is fit for freedom. All people in the world 
are fit for freedom. You do not have tr> 
deserve to be free. We are born free an* 
there is no question of deserving to be free 
When we are born alive, how can an agency, 
extraneous to ours, the State in this matter, 
have the right to take away our life? This 
is the point on which I want to stress, more 
than other points.

In the limited time, it will be very diffi
cult for any one, not only in this House, but 
anywhere in the world, to say pointedly and 
dogmaiically that this should happen or this 
should not happen. I freely concede that 
the arguments in favour of retention of the 
capital punishment are many and valid. But* 
I also want to suggest to this House that the 
arguments in favour of abolition are equally 
many and valid, and on balance— I wish to 
submit with all the sincerity and authority 
at my command— the argument tilts in 
favour of abolition of capital punishment. 
A part from the fact that this question of 
death sentence involves the matter of life, 
whieh is very sacred and pure, this also

involves, as I said earlier, certain practical 
difficulties and legal considerations.

Can we be sure that with the best o f 
intentions and with the most perfect insti" 
tution that we may devise that the person 
whom we are condemning to death is a person 
who really deserved to be condemned? 
Can there not be even o* 01 possibility of an 
error of judgment? I f  so, I would jus1 
ask, why hang him? I f  we have alread^ 
taken a decision, and he has gone, it is to 
late. That is one aspect of the matter.

Why is it that some countries in the world 
have progressively tried to reform their modc 
of punishments? A  couple of centuries 
ago, even for a small theft, in England, a man 
was committed to death sentence, was * en* 
to gallows. But nobody would think of doing 
it now. It will be considered ridiculous and 
absurd. Indeed, even those countries which 
say that death penalty should be retained* 
they still say: Do it in as humane a manner 
as possible; do it nicely; do it without giving* 
too much botheration and trouble to the 
person who is condemned. In other words, 
the humane considerations have creeped in.

So, my point is that this is not a ques" 
tion of having death sentence; and even those 
who are for death penalty, they only say 
do not do away with it right now. I ask: 
Why ? I f  you do it now, you will save no1 
only posterity but you will save even many 
criminals of today because you give them a 
chance to improve while they are under 
detention, if  necessary, for life-time.

Then, I want to go into another aspect 
the matter. The people who have been 

favouring death sentence either for some tim* 
or for a long time argue that the abolitionist* 
are arguing because they are doing so out oc 
some sense of sentimentality. I agree tha 
there is a sentiment involved here. But 1 
want to ask: It is a crime to have a senti- 
mental approach on matters pertaining t°  
human affairs ?

In a book entitled "T h e  History o f 
Capital Punishment”  by George Ryley 
Scott* the author in his preface quotes one
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very interesting paragraph. With your per 
mission, Sir, 1 would like to read it. I 
quote:

“ Much has been made, and, I think 
in the main unjustly, of what is 
termed the exuberant and mis
placed sentiment of the aboli
tionists. It seems to me that the 
world as we know it today, as well 
as in the ages that are now durably 
buried, has displayed too little, 
rather than too much sentiment. 
I f  there is one thing that history 
proves all too clearly, it is that a 
Government which dispenses 
with sentiment is a pretty callous 
Government. In the House of 
Lords debate on the Criminal 
Justice Bill, Lord Douglas of 
Kirtleside, m a memorable 
speech, said: “ I am not so 
nervous of being accused of being 
a sentimentalist as some of your 
Lordships appear to be. After 
all, sentiment and practicaj 
common sense are not necessarily 
anti-pathetic and, in fact, they do 
«xist side by side in the make-up 
o f  every decent human being* 
It is only Nazism and totalitarian 
doctrines which rule out a  ̂
sentiment as a reason for human 
action.”

So, it is no use arguing that the aboli
tionists are taking a purely sentimental or 
emotional attitude. O f course, it is an 
^motional and sentimental attitude. But 
*t is not sentimental nonsense. It is senti
mental sanity,

I would conclude by saying that i f  a 
number o f  countries in the world and many 
of them, the smaller countries, can have the 
guts to abolish death penalty, not in this 
century but as some of them did it in the last 
century, I do not see why such a country like 
our# with a good and long background, with 
a good aad long past, be afraid. After all, jf  
he Government feels that they cannot take 
he risk fcr all time to come let them do

something by way of a trial. As a matter of 
fact, no law is for all times. Even if  you 
make a law and, if  you think there is some 
thing wrong in it, you can always come for* 
ward with an amendment.

SHRI V A SA N T  SATH E : What have 
you to say about deliberate and calculated 
crimes against society, like, mass murder* 
by merchants in the form of adulteration, 
etc. ?

*SHRI P.G. M A VA LA N K A R  : M y hon. 
friend is talking about deliberate and cal
culated crimes. But for those crimes, the 
punishment need not be the last punishmen* 
that of death sentence.

You can stop at the last but one, *.«* 
life imprisonment. After all, this is a very 
dangerous argument. What is deliberate and 
mischievous for one set of people and one 
establishment may not necessarily be true for 
the other set of people. Let this House 
not forget that a good number of spirits re
bellious and dissentors in this world have 
been murdered, have been sentenced to death 
by the governments of their countries pre
cisely on the ground that they were persisting 
on certain matters which they thought were 
right according to them.

If death penalty is there, what is thc 
ultimate advantage? The only advantage is 
that jou have some satisfaction that you have 
taken away the life of the fellow who took the 
life of somebody else, much against the tenet s 
of civil and good society. But it is merely 
taking revenge. I want to ask this House* 
all the members present here, whether we 
are progressing in terms of culture and 
civilisation when we still thrive ont his idea 
of taking revenge. What we want today is 
not taking revenge, but teaching a criminal 
a lesson, giving him an opportunity to 
improve himself and change his cours>e c f  
action. It is from this angle that I feel that 
we ought not to go ahead with the retention 
of death penalty.

M y hon. friend, Mr. Daga, has moved 
for eliciting public opinion. As Mr. Sanghi 
himself pointed out, this question has been
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(Shri P G. Mavalankar]
Agitating the minds of Indian legislature for a 
pretty long time A* Mr Sanghi said, it was 
m 1931 that, for the first time, in the Legis
lative Assembly of this country, a Bill was 
moved bv a Private Member Since then, 

a series of attempts have been made In 
conclusion, I want to quoit a couple of 
sentences, so beautifully said, by a late Shri 
Pnthvi Ra; Kapoor He had moved a 
Resolution for abolition ot death sentence 
m the Rajya Sabha in 1958. The Resolution 
was withdrawn after some debate but before 
<he matter was over, the Mover, Shri Prithvi 
Raj Kapoor, observed thus

‘ The purpose of mv Resolution is 
served The ripples are created 
It is m the air By votes such 
delicate things are not decidcd 
Let that tomorrow be there which 
I have been promised ”

From 1958 to T972 a g iH  d\i] or tim has 
passed I do not see am reason \vh\ fuither 
tunc should be wasted by suggesting that the 
Bill be sent for eliciting public opinion Let 
us discuss and decide it right now Let us 
tell the Government the mind ot the House, 
that we are foi abolition of dtath sentence, 
‘Plea e go ahead, bring \our own Bill and put 
it on an experimental and on a trial basis’ 
Let us, by all means, mo\e towards the 
direction which we think is right legally as 
well as ethically
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SHRI D. N. T IW A R Y  (Gopalganj; ; 
Before I speak on the Bill before the House, 
I have to make one appeal, namely that you 
or the Deputy-Speaker or the Speaker should 
not abolish die system of Members trying to 
catch your eye. On important subjects* 
lists are given by parties, and that may b e 
accepted. But if  this system of Members' 
trying to catch your eye is abolished, there 
will be no quorum in the House, because 
Members will go away thinking that they 
are not to speak. So, I would suggest that 
this system must be adhered to in some dis
cussions at least, namely that Members 
should try to catch your eye.

country should also be elicited. I *am 
therefore, inclined to support the amendment 
of my hon. friend Shri M .C. Daga for cir
culating this Bill for eliciting opinion thereon.

It is a fact and also a principle of law 
that even though many criminals may be 
let off, even on* innocent person should not 
be punished because that is bad for the law 
and for the society. Hon. Members have 
quoted many cases where capital punishment 
was awarded to certain persons who were 
later on found not to have been guilty. If 
any person who has not committed an offence 
or a group of persons who have not committed 
any offence are hanged and it is revealed 
afterwards that they had not committed any 
offence, then there is no way by which we 
can compensate them. So, I would submit 
that even if  a hundred persons may go un
punished, we should not punish any one 
who has not committed any offence. So, we 
should think thrice before awarding capita 
punishment to any one.

Sociologists have said that the committ- 
*ng of crime is a sort of disease. No human 
eing is born with a criminal intent or pur
pose; when he comes into society and his 
mind is influenced by some extra factors, then 
on the spur of the moment, without any 
pre-meditation, he may commit some offence. 
Now, jail reforms are going on to reform the 

Culprits and not to punish them.

After all, punishments do not deter many 
men from committing offences. There is 
a law in this country now for awarding 
capital punishment or any other punishment 
for any offence. But the people in genera] 
are not deterred by this law from committing 
offences. For instance, there is a law agaias 
pick-pocketing, but hundreds of pick-pocket 
cases occur every day because nobody cares 
for the law, because the minds of the people 
have become disceased. The thinkingjof the 
person has gone that way.

Seeing the trend of discussion in the 
House, I  am inclined to think that this Similarly, in spite of the fact that we have a 
matter is very controversial, and a thorough law providing for capital punishment) wive
discussion is necessary and the opinion in the find that hundreds of murders are taking
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place every year in our country. They know 
that they will be hanged under the law for 
capital punishment, but still they commit 

this crime because their benf of mind has been 
formed in such a way that they are not able 
to check themselves and they become a prey 
to their diseased mind and they commi1 
offences.

Arguments can be advanced both for and 
against the aboition of capital punishment. 

Not only in the House but also outside’ 
among the people there is sharp difference 
of opinion about this matter. So, it is better 
to take the opinion of the people, the in- 
telhgentia of society, judges and others before 
passing any law to abolish capital punishment*

So, I would request Government to accept 
the amendment of Shri M. C. Daga and 
circulate this Bill for eliciting public opinion 
if  necessary, by even extending the time 
for the purpose. In the light of the opinions 
received, if  Government think that the opinion 
in the country is ovenvhelmingsly in favour 
of abolition of capital punishment, they should 
bring forward a Bill for that purpose them
selves, instead of depending upon a private 
Member to bring forward such a Bill on 
tuch a great thing as abolition, of capital 
punishment in a haphazard way.

So, my request to the hon. Minister and 
to the House iB to accept the amendment of  
Shri M. C. Daga for circulating the Bill for 
public opinion.

SHRI C. M. STEPHEN (Muvattu-puza 
Puzha): Mr. Chairman, with the best of
efforts, I  feel unable to support this Bill. 
I am unable to support it for what it Bays 

and also for what it does not say. The nature 
of this Bill is not in the form of an amendment 
to the Penal Code. The Bill on the positive 
side makes a sweeping provision that for any 
offence, death shall not be awarded. On 
the negative side, although the Mover might 
not have intended it, a particular type offence 
stands excluded from the purview of the 
Bill because the Bills says ;

‘Notwithstanding any law for the time 
being in force, no court shall punish 
any citizen for any offence with death**.

There is another tribunal in the country 
the military tribunal who can court-martia' 
a person and can shoot him. The definition o* 
'court* given in the Bill does not take in that 

type of tribunal, which means that whereas 
on the one haad, the Bin says that for n° 
offence a person can be punished with death 
by implication it says where the offence is 
such as could be tried by what is other than 
court, the death punishment may continue. 
There is an inherent contradiction in prindpjc 
in this position.

On the positive side, the question is : should 
it be that for any offence, death shall not be 
awarded ? Here in this postulation, there 
;s one thing conceded that there is an offence 
We are not taking into account cases in which, 
offences might not have taken place. A 
person might have been adjudged wrongly 
as having committed an offence. But the 
presumption is that an act has been com
mitted and is an | offence and although the act 
is an offence, death punishment shall not 
follow.

I emphasise this to meet one argument of 
my friend who said there may be cases of 
misjudgement. I am afraid that is a very 
weak argument. Suppose there is a case ol 
mis judgment. Suppose death penalty is not 
orded but in its place life imprisonment 
is awarded. Merely because it is life im_ 
prisonment and not death penalty, is it 
justified if, as a matter of fact, it is a case of 
misjudgment. I f  the possibility of there 
being a case of misjudgment is an argument 
for dropping the death penalty, there must be 
8 good enough argument for giving up any 
punishment altogether.

SHRI VA SA N T SATH E (Akola ) : 
In that case, it is irretrievable.

SHRI C. M . STE PH E N : Because a 
person who has not committed an offencc 
should not be punished even for a day with 
imprisonment. We proceed on the basis of 
certain assumptions. The assumptions arc 
that the court after taking evidence adjudge, 
a person to be an offender. It is a correc1, 
assessment and punishment must M ow  
We are only at the point of puoUhmen * 
We are not at the point of the possibility of a
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misjvrigment. The question is where an 
offence has been committed, proved to be 
committed, and going by the wording of the 
Bill, where an offence has been committed^ 
whether the death penalty must follow. It 
does not mention murder and all that. That 
is in the Penal Code.

When society advances, there may be other 
types of offence which may have to be met 
with the same rigorous punishment. We are- 
going towards a social society. Public 
Property is there. We find vandalism being 
committed.

It is possible that in the social conscious
ness society may demand that where a person 
becomes the criminal to the whole society, 
makes society unsafe to carry on, death 
punishment may be awarded. It is possible 
that such a sort of concept can come in. 
Thereafter, you must not limit yourselves 
to the question of murder alone. The Pena 1 
Code is not the limit. This Bill is outside 
the scope of the Penal Code. It is not by 
way of amendment of the Penal Code. Is it 
the proposition that for any type of offence 
death penalty must not be given ? I  beg to 
disagree.

What is the principle on which I am 
entitled to live ? The principle is the 
principle of social contract. Society protects 
me on a certain basis provided I become part 
of the society. May I put it this way ? 
1 kill a hundred people. You say death 
penalty shall not be given to me. Put it in 
another way. What is my right to expect the 
society to protect me ? If the hand, of the 
law is not there, I may not be allowed to live 
*n society. A  person was killed, and it may 
be hut son who will kill the murder. Why 
is it that the son does not kill him, because 
society protects him. What is the right to 
the person to be protected by society ? It 
not In this way only that you can put forth 
the question.

'What is the criminal's right to be protected 
by the society ? What happen is sodety.s 
refuses to protect him and society removes him

om society. I f  he becomes a canker to

society, he is removed from the society 
Maybe you will say you will put him in 
the jail. My contention is you have no 
right to make a claim on Society at all. The 
position is, live and let live. You are not 
prepared to let live. You have no right to 
be let to live either by the society. It is the 
obligation on society Therefore, if  society 
judges you as a dangerous element, as a 
danger to society, p.s a person who has 
contravened the basic principles of soda 
contract, then the society becomes free from 
the obligation to protea you.

The society has got two choices cither 
to leave you at the mercy of the common 
man to finish you up, or society as a social 
body, is picking you up in a civilised way 
and finishing you up. These two alternatives 
are before the society. Society does not 
cast you out to be picked out by an act o f  
individual vandalism; it prefers to pick you 
up in a civilised way and to liquidate you. 
There is nothing wrong about this. That is 
my bumble submission. »

Then the question is the deterrent. Three 
fundamentals are there. One is retribution 
the other is deterrent ; and then there is 
reprobation, a word coined by the Law Com
mission. Prevention is a material thing. 
There are two aspects which are coming in. 
Is the offence of such a nature as demanding 
an y  price to be paid to be prevented ? Is 
any price worth paying to prevent that 
offence ? Society feels that murdering a 
person s a tiling, the prevettion of which 
demands that any price to be paid will be 
justified. There may be other offences. 
We have seen this sort of thing during the 
Naxalite vandalism. We have heard of it 
ourselves. Society became shocked. 
Society could not stand it. A  ssuming that a 
person who may be any philosophy going 
about sowing the seeds o f faith and carry 
on murder, if  he goes about on the streets 
freely, unmolested and unchecked, what 
will be the reaction of society ? The reaction 
would be dangerous. The joint society will 
became disjointed. Let us not take it in a 
ightheared manner. What will be the
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eaction on the man ? What will be the 
reaction In society ? That is the way wc 
have to approach it.

As I said in the beginning it is not a question 
o f  murder alone. Probably tomorrow we 
say that murder need not be met with death 
punishment but something else can come in 
Suppose a person goes about finishing up 
everything that belongs to society, society 
may decide that he shall not exist and he 
should be finished. That depends upon the 
conditions of society, the needs and demands 
o f society. Therefore, this postulation that 
under whatsoever circumstances for whatso
ever crime by whomsoever committed in 
which-ever society death penalty shall not be 
awarded, is a postulation too sweeping to 
be considered m 1973.

There is an inherent contradiction m this 
B ill, because some other types of offences 
are kept beyond the purview of the Bill. 
There death punishments can be 
awarded, as the Bill has been framed. The 
only question is, if  there is an offence re
pulsive and dangerous enough, revolting 
and subversive enough, even in that case 
should that not meet with death penalty ? My 
submission is that society must be let free 
to consider the contingency m which death 
penalty must be given. The sweeping pro
vision is not acceptable to me and therefore 
I oppose this Bill.

«ft fiqr w t *  ( m w t )  .

s w n fa  aft, *  w  farsr tit  *nprf?r % 
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SHRI B. K. DAS CHOWDHURY 
(Cooch-Bchar) : Sir, I nse to support thi* 
BiU, m  moved by my Mead, Shri Saagbi. 
Though the Bill it very simple in form* the 
force and effect of it goes very 
deep in to the codety. In oaeUae I caasay
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that the intention of this Bill is to outlaw 
capital punishment so that there will be 
no deaths entence by hanging or otherwise 
this BUI is very simple, it is rather complex, 
and it leaves a very great impact on our 
society.

We know that people, men or women 
are not born criminals. I f  a person does 
something which is not permitted by the law, 
we call him an offender and we penalise him, 
either this way or that way, and in some ex
treme cases there is provision even for death 
penalty. This Bill says that there should be 
no death penalty.

I fully support the contention of 
my hon. friend because when a person goes 
out of the law, it means that either he docs 
not know the law or that particular law is not 
suited to him. The criminal is also a member 
of the society and the laws are there for the 
convenience of the society. Further, as we 
know, laws are being changed from time to 
time. A tone time during the British regime 
it was said in our country by our national 
leaders, our revolutionaries, several times that 
if  love of a country is an offence then they 
would prefer to be offenders. T he entire 
circumstances, the entire picture, has changed 
since the independence of the country.

In one sense the laws are for the conve
nience of the society, which means the 
convenience of people who are in the so 
ciety.

That laws vary from country to 
country. Now, as a matter of fact, what I 
am emphasizing is that the society has got 
an obligation to make the persons fit in 
with the society so that they can live as hap
pily as possible. Now, i f  any particular 
person or a group of persons are not happy 
with the law, that does not mean that always 
the law should be changed. T hat also means 
hat the society has got the responsibility to 
make those persons suitable to an extent so 
that they may fit themselves in their own 
manner of thinking, in their own form of 
thinking, in their own manner o f living in 
their own mode of living, in die said society

18, 1894 (S A K A ) Charges against* * 8 
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where other can alto had. Considering that 
it is the responsibility o f the society to make 
all petsons fit to live in the society, it shal1 
not be the duty of the society or of the State 
or of the Government to take away their 
lives.

As you know, all lives are precious. Even 
according to our existing law, i f  any one tries 
to commit suicide, to destroy his own life, 
we make him an offender. What is the theory 
behind it ? It is that he cannot destory his 
own life because his life is precious like 
anything in the society and as such it belongs 
to the Society and the State. Nobody knows 
in future, even that particular person may 
contribute something good to the soceity 
and for the humanity at large. On the basis 
of that theory, even if  one tries to take even 
one’s own life, when one is not successful 
in doing that, one is tried under certain 
Sections of the Criminal Procedure Code.

The basic thing is that there is a four
fold theory of punishment : retributure
reformative, preventive and deterrent. 
The basic theory lies there. The punish
ment should always be reformative rather 
than retributive. It should also be pre
ventive in certain cases. Here, if  a particu
lar person has not been given a proper chance 
to reform his own behaviour, to make himself 
amenable to society and, if  the society does 
not come forward to give that particular 
person a chance to live in the society as other 
personx live, then, I personally feel, it is the 
fault of the society, it is the fault of the State, 
it is the fault of the Government and not the 
fault of the persons concerned. We must 
bear that responsibility.

With these words, I fully support the 
Bill and, I hope the Government will come 
forward to accept it, and will not, in general, 
say, “ No. We are not going to accept it” . 
Let the Government say, “  We are coming 
forward with a similar Bill”  with almost 
the same idea so that there may not be a 
capital punishment at all in this society.

The Minuter of State in the Ministry 
of Home Affairs and in the Department o f 
Personnel (Shri Ram Niwas Mirdha) ;
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M r. Chairman, Sir* the BiU that has been 
moved in this House and is now before the 
House for consideration has given us an op
portunity to discuss a very important but at 
the same time a very controversial subject.

I have heard with great attention the 
speech of the mover o f the Bill, Shri N . K . 
Sanghi. This matter has been discussed in 
this House on a number o f occasions before 
also. Shri N .K . Sanghi comes in the line of 
a number of illustrious Members who have 
brought forward Resolutions or Bills on the 
subject of the abolition o f capital punish
ment.

A  number o f argument have been ad
vanced which bring out ethics, sociology, 
criminology, modem concept of punish
ment, Ahimsa, Gandhiji, and various other 
aspects of the problems. It has even been 
asked : What right has the society or the 
State to take something which it cannot give, 
which means "  Ufe ”  5 This has been 
countered by another hon. Member who 
says that even the creation of life pre-suppos 
some sort of a social set-up that brings 
persons together, that brings a man and a 
woman together and whose association in a 
family context gives rise to life.

All these are not only philosophica1 
concepts but ideas which have great re
levance in discussion the problem before us* 
Over the past few years, or, over the past few 
centuries even, our concept o f punish
ment has been changing. Why should a man 
be punished for particular offences and what 
should be the idea of giving punishment.. . .

MR. CH AIRM AN : The hon. Minister 
may please continue on the next occasion.

17 3° hours

H ALF-AN -H OU R D IS C U SS IO N  

C harges against  Haryana  C hief M inister

MR. CH AIRM AN  : Now we take up the 
half-an-bour discussion.

Mr. Shyamnandan Mishra.

SHRI SH YAM N AN D AN  M ISH RA 
(Begusarai): I would like to assure the House 
that we are not pursuing this nutter in any 
spirit of witch-hunting or chasing a poli
tical opponent. In fact, the demand for the 
institution of an inquiry should be considered 
to be largely a neutral demand. The 
Commission of Inquiry could give an oppor
tunity to the Chief Minister to get his name 
cleared.

The hon. Chief Minister of Haryana 
Shn Bansi Lai, is undoubtedly a unique 
personality, bordering on a phenomenon. 
He is the most resourceful o f all the Chief 
Ministers. Shri Bansi Lai can get away 
with anything. He is the most useful Chief 
Minister to the Ruling Party and brags 
of the closest proximity to the Prime 
Minister.

Mr. Chairman, as wc have Press- 
Lords, we have also Suppress Lords 
and Mr. Bansi Lai is the most prominent 
of the Suppress Lords. He has utter 
contempt for the freedom of Press and can 
take any repressive action against Press 
and against the liberal freedoms which the 
citizens ought to enjoy in a democratic 
set-up.

So, no wonder, his regime has 
been characterised as a regime of 4 conspi
cuous corruption’.

Mr. Cairman, never in the history ot 
such cases had 121 Members of Parliament 
demanded institution of a Commission of 
Inquiry. The Santhanam Committee had 
laid down the condition that only ten Mem
bers of Legislature could make a demand 
in order to oblige the Government to ins
titute a Commission of Inquiry. And today 
we have a case where xai Members o f Par- 
iament, unprecedented in the history o f such 
cases, had demanded a Commission of In
quiry.

The corruption charges against the 
Chief Minister of Haryana* let this hon- 
House bear it in mind, Were supported by 
no less a person than the Speaker o f Haryana 
Vidhan Sabha who belongs to the Party to
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which the Chief Minister belongs. An<j 
what has the Speaker of the Haryana Vldhan 
Sabha said ? In his letter to the Prime 
Minister he has said :

“  The truth is that as in the case of 
several Arab countries if  one 
struck a spade he would get oil, 
in Haryana if  he did so, he 
would find corruption".

I am not quoting a person who belong to 
my Party ; I am quoting a person who 
belongs to the ruling party, to the Party 
to which the Chief Minister o f Haryana 
belongs..........

SH RI A T A L  BIH ARI VAJPAYEE (Gw
alior): He was refused ticket in the elections-

SH RI SH YAM NAND AN M ISHRA: But’ 
even now, he happens to be the head of an or
ganisation and he was recently photographed 
at Bidhan Nagar with the hon. Prime Minister 
herself. There is another peculiar feature 
of his case, and that is this never had such an 
in ordinately long time been taken in taking 

decision in the matter. In all other cases 
the decision was taken within a few months. 
Here, the decision kept on hanging for months 
and months and aven for more than a year.

The most amazing thing is that the 
conduct of some Ministers of the 
Central Government in the matter 
and this is how you want to run democracy 
in this country—*I know you would get away 

with this your massive majority, but bear 
it in mind that once you undermine the 
foundation of democracy, you are going 
to collapse with the whole edifice. What 
has happended ? It is most amarigg 
that the Ministers of the
Central Government have been going on 
giving clearance certificates, dean chits, 
while the matter was stfll under examination. 
I  ask you: is it proper for the Ministers of 
the Central Government to do so ? I ask 
every honble Member on that side of the 
House who has got a democra conscience to 
ponder over it ..........

SHRI M. RAM  GOPAL REDDY 
Nizamabad) : We have got.

SHRI SH YAM NAND AN MISHRA 
Mr. Chairman, the Speaker of the Haryana 
Assembly had also said that democracy had 
been reduced to a laughing stock in Haryana 
in that the average duration of the Assembly 
was only five days and many of the democ
ratic institutions like the Public Service 
Commission, SSSB, Board had been re
duced to a farce. This is again the charge of 
the Speaker of Haryana Vidhan Sabha.

The Cheif Minister of Haryana had 
robbed the peasents of Haryana and thereby 
violated the rules and laws relating to the defe
nce of the country. That we have discussed 
and that we will continue discussing for a 
number of days in this House. By doing the 
most fantastically irregular things in the name 
of such a high personage as the Prime 
Minister, he has put the Prime Minister in a 
situation of blackmail so that (Interruptions')

SHRI K. P. UU NIKRISH N AN (Badagara): 
How are you allowing him, Sir ?

SHRI SH YAM NAND AN M ISHRA : 
Therefore, the action is not being taken.

SHRI K. L^ K K A PPA  (TU M K U R  ):
How are you allowing him ? He is violating the 
procedure. You have to regulate the business.

MR. CHAIRM AN: I will not allow any 
body to speak without my permission.

Mishraji, please confine yourself to the 
subject.

SHRI SHYAM NANDAN M ISHRA: You are 
the best person to judge whether it has got any 
link. Why is the Commission of Inquiry not 
being granted that is the point that I want 
to make very briefly. I f  even that ruffles 
feathers on that side, I do not know why.

I would like to put a few questions to the 
hon. Minister for a dear and precise reply

In the case of the Akali Ministry, when 
a memorandum against them was submitted 
by only two M LAs seperately, the decision 
to institute an inquiry was taken in a record 
time of three months. The allegations in the 
case of the Akali Ministry were all. ,£It is



343 Charges against MARCH 9, 1973 Haryana CM. (HAH Disc.) 344

[Shri Shyamnandn Mishra] 
reported, It is alleged,"— busines 
but, here in the case of the Haryana Chief 
Ministers most of the charges were based 
on specific details and yet, the decision took 
so long a time and the demand had not been 
conceded. I ask the hon. Minister whether 
it does not amount of discrimination.

Then, secondly, I would like to know 
as to how many time explanations and cla
rifications were sought from the hon. 
Chief Minister of Haryana and how many 
times in the case of the ex-Chief Minister 
of Punjab. I know that he would not answer 
any one of these question but I would like to 
put them on record so that people may judge..

MR. CHAIRM AN : How is that argument 
elevant?

SHRI A T A L  BIHARI VAJPAYEE: That 
is double standard.

SHRI SH YAM NAND AN M ISHRA : Is 
it not correct to say that no other person again 
whom Commission of Inquiry was institute J 
got so many opportunities to explain and 
clarify as the Chief Minister of Haryana ? 
It has meant, in effect, giving him time to 
manipulate, destroy and fabricate evidence. 
That was the clear intention on the part of 
this Government in giving so much time to 
the Haryana Chief Minister.

Then, Sir, Shri Uma Shankar Dikshit 
the then Health Minister, gave him a dean 
chit in a public statement in February, 1972 
and October, 1972, much before the ill-advised 
decision of the Government of India. Shri 
Dikshit was not the Home Minister who 
was concerned with the inquiry and yet he 
made public statements to this effect. The 
only way in which he had any connection 
with the Chief Minister was as the Trea
surer of the Ruling Party. I ask : Do not the 
statements of Shri Dikshit prove that the 
mind of the Government was made up from 
the very beginning and what was being done 
was only an eye-wash ?

Now, Mr. Chairman, I would like to ask 
ome questions with regard to the irregula

rities in respect of acquisition.

Is it not a fact that the Advocate 
General of Haryana went to the High Court 
on the 19th March, 1971 to say that the Land 
would not be acquired under the Notification 
of the 24th February, 1971 and that on the 
23rd March, 1971 the notice o f withdrawal of 
Notification was published in the Gazette ?

And, again, is it not a fact that on the 24th 
March itself, that is, the next day of the with
drawal of the 24th February notification, a fresh 
notification for the acquisition of the same 
land was issued ? I f  it is so, does it not 
constitute a fraud upon the High Court and 
the people of the area concerned ? Does 
Government approve of it ?

M y information is that the notice under 
Section 6 was issued on the 23rd June and 
the whole process of filling of claims under 
Section 9 and inspection and verification and 
assessment by the Forest, PW D, Horticul
ture, Revenue and other departments, 
concerned was bulldozed by the 10th July 
that is, within 16 days.

SHRI K. LA K K A PP A  : Is it relevant s 
Sir ? How are you allowing all sorts of 
irrelevant things to go on record ?

MR. CH AIRM AN : This is in the 
memorandum. So, how can I stop him?

SHRI K. LA K K A PP A  : All these fact 
are not into the memorandum.

SHRI SH YAM NANDAN MISHRA* Does 
the Government think that it was possible 
during this brief period to undergo all the 
processes properly and to do justice to 40 
peasants involved in the operation ?

Then, is it not the policy of the Govern, 
ment that industries should go to the back 
ward areas, unproductive lands and they 
should keep away from areas in which indus
tries are heavily concentrated ?

SHRI K . LA K KA PPA  : Is this a charge?

SHRI SHYAM NANDAN M ISHRA : I f  j  
am disturbed like this, then the trend of my 
argument breaks. They do not go through th* 
charges. That is the difficulty.
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MR. CH AIRM AN  : This hslf-an-hour 
discussion has arisen out of the answer give 
to the unstarred question, and the answer 
given by Government is that the Chief Mmig_ 
ter has been exonerated. That is the reply 
by Government, and the file is before me 
n o w ............

SHRI SH YAM NANDAN M ISHRA 
May I submit__

MR. CHAIRM AN : He does not allow 
even the Chair to speak but he goes on speak
ing. I do not know whether that is the pro
cedure of the House . Let me finish, Mishra 
H.......

SHRI SH YAM NANDAN M ISH RA : I 
am conforming to the procedure of the House*

SHRI K. P. U N N IKR ISH N AN : It cannot 
be he procedure of the House. He cannot hav« 
his own procedure here.

MR. C H A IR M A N : He can only lay 
stress on the points and not other things----

SHRI SHYAM NANDAN M ISHRA : May 
I explain how it falls within the amibit of th‘s 
discussion ?

MR. CH AIRM AN : This is a half-an. 
hour discussion. Let him not prolong it. He 
has already taken more than 15 minutes.

SHRI SH YAM NANDAN M ISHRA. 
But I have been interrupted so many times, 
nearly for five minutes.

MR. CH AIRM AN : He has taken 17 
minutes already.

SHRI SHYAM NANDAN M ISHRA : 
Five minutes of my time has been taken a 
way by these interruptions.

SHRI VA SA N T SATHB : I f  he himself 
takes so much time, then how can others pu1 
lheir questions ?

SHRI SHYAM NANDAN M ISHRA : If 
they go on disturbing me like this, how 
can I conclude?

MR. CHAIRM AN : Let him stick only 
*o the point and sot go beyond that. I am 
not allowing him.

SHRI B. P. M AURYA (Hapun : I rise 
to a point o f order.. . .

MR. CHAIRM AN ; I am not allowing 
him.

SHRI B. P. M AURYA : 

^nr *TT?,m I m r  *rr

|  1 m  ^  % i

“ Let me finish, Mishraji

MR. CH AIRM AN : That is no point oi 
order.

SHRI SH YAM NANDAN M ISHRA : I 
have a good defender in Shri B. P. M<iu»yj. 
I know that he is a very conscientious person.

MR. CHAIRM AN : Let Shri S h y ar. 
nandan Mishra finish now.

SHRI SH YAM NANDAN MISHRA : Is 
it not a fact that the price paid to the peasants 
in the vicinity of the land acquired is three to 
four times higher than the price paid to the 
peasants affected by the land acquisition in 
question ? This is one of the grave charges, 
and yet, these things have been overlooked 
in this case.

Then, is it not a fact that the peasants had 
registered a complaint that their land fell 
within the restrictions imposed by the Works 
of Defence Act in order to secure that defence 
of the country and yet that was not heeded 
to ? Is it not also a fact that 
some military officers also had taken 
objection ?

Then the most serious thing which must 
be brought to the notice of the House is that 
although the charges relating to the malprac
tices in the purchase transactions o f the 
State Electricity Board are still being inquired 
into by the Accountant General, the Govern
ment has been in a hurry to give a dean chit 
to the Chief Minister of Haryana. The 
Government cannot take the stand that it is an 
independent Board. The Chairman of the 
Board is appointed by the Chief Minister 
according to the rules. All the members of 
the Board hold officer and function during 
the pleasure of the Chief Minister. And yet
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the changes o f malpractices against the Chief 
Minister in regard to transactions of the Elec- 
tridtcy Board Minister do not seem to attach 
to the Chief because the Central Govern" 
ment thinks so.

It has been said that these charges were 
inquired into by four colleagues of the Prime 
Minister in the Cabinet. One of these col
leagues seems to be here only to defend him*
I ask : when the matters were of a legal 
nature, why were they not referred to the 
Attorney General ? In the past, I remember 
when charges were made against a Deputy 
Minister of Finance, they were referred to 
the Attorney General. But in this case, the 
charges were referred to the four Cabinet 
Ministers who happen to be the appointees 
of the Prime Minister and who are only too 
keen too blige the Prime'Minister. The matter 
concerns the Prime Minister also. And we 
do not want the Prime Minister’s integrity 
to be under a cloud. I have always made it a 
point to emphasise that it should be the 
concern of the entire House to see that the 
integrity o f the Prime Minister is not under a 
cloud. Here a nexus was established between 
the Chief Minister of Haryana and the Prime 
Minister, and yet the Prime Minister of India 
did not think it necessary to get her name 
cleared through an impartial Commission

These arc the issues I am raising .

( x t ^ r s )
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[*fr vm  wnrfift] 
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3TCRT ft 3fcTT t  1

SHRI K . LA K K A PP A  : A  Member 
belonging to this party is not here to defend 
himself against the charges that are made 
here. There are charges of corruption in the 
country. I also agree that public life and 
public administration should be clean. It is 
for that only that we are running this Gov
ernment with a clean administration . (In
terruptions) .

MR. CH A IR M AN : You put your question.

SHRI K . LA K K A PP A : There are charge, 
oday. I am one ot the signatories to the
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charges levelled against M r. Nijalingappa, 
who is also his boss. There are charges 
against the Madras Chief Minister Mr. 
Karunanidhi .......... (Interruptions)

SHRI B. R. K R ISH N A N  (Salem ) 
There is no allegation against the Tamilnadu 
Chief Minister ; I challenge it; he has un
necessarily dragged the name of Shri Karu
nanidhi . I challenge him, i f  he can prove 
i t.

SHRI K . LA K K A PP A : Every charge is not 
dependent upon the bulk of the Members who 
signed the charge. It is the quality of the 
charges against the person concerned. My 
friend was saying that the bulk of the Mem
bers have made allegations. I feel there is 
no charges as they are explanning here today 
except political vindictiveness :. There are 
corruption charges against political leaders 
(,Interruptions) They say that there are 
double standards adopted by the Govern* 
ment . I would like to know whether in the 
lase of charges levelled against Mr. Nija- 
hngappa and charges levelled against othcr 
Ministers in the administration, the same 
standard, the same rules and the same pro* 
cedures were applied and, if  so, what were 
the procedures that were adopted in those 
cases............ (Interruptions)

T H E  M IN ISTE R  O F S T A T E  IN  THE 
M IN IS T R Y  O F HOME A FFAIRS AND 
IN  T H E  D EPA R TM E N T OF PERSON
N E L  ( SHRI RAM  NIW AS M IRDH A ) ■ 
Sir, I would like to give certain clarifications 
that arise out of the observations made by 
the hon. members who have taken part 
in this discussion. Shri Shyamnandan Mishra 
started by saying that he was not bringing 
jOrth this question in a spirit of witch- 
punting, but the manner he presented it 
and the observations he made actually go. 
contrary to whatever he said in the beginn
ing.

SH RI SH YAM N AN D AN  M ISHRA : 
Because you have a guilty conscience.
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SHRI RAM  N IW AS M IRDH A : It is 
generally people with guilty conscience 
who find nothing but guilt in others. (Inter- 
rupriom).

The first things he asked was, why was 
there such an inordinate delay in this 
case whereas in the case of Punjab an enquirV 
was ordered within three Months. Sir, the 
same procedure was followed in the case of 
Punjab also. There was Governor’s 
rule at the time and there was a preliminarv 
enquiry conducted by the Satate Government 
I t  was a result of that enquiry that a printa 
facie case was made and Government of India 
appointed a committee o f enquiry.

SHRI A T A L  BIHARI VAJPAYEE ■ 
Were charges against Punjab Minister referred 
to those ministers 5

SHRI RAM  NIW AS M IRDHA : I will 
answer every point. The procedure we foj_ 
lowed in the case was the same as the proce
dure we have been following in all other 
eases. T he procedure broadly speaking is 
when such allegations are received, we refer 
them to the State Cfovernment, the Chief 

Minister concerned. We get his comments. 
*f there is some doubt or vagueness about the 
replies, we make a further reference and try 
to clarify those things and when arrive at a 
decision. So far as the Akali ministers are 
concerned they were not in office at th. t time. 
When ministers are not in office, it is not our 
practice to refer the charges to them. The 
same thing was done in the case of Shri Nija- 
Ungappa against whom a chargesheet was 
given by Mr. Chennabasappa and 36 
other Ml-As. We did not refer it to Mr 
Nijalingappa and others, because they were 
not in office. We referred it to the State 
Government. There was Governor’s rule at 
that time. We got the comment of the 
State Government. Wc felt there was no 
prima facie case and we filed the whole things. 
(Interruptions)...In the case of Mr. Nija. 
lingappa and Mr. Virendra Patil, we did not 
refer these Charges to them because they werc 
not in office. We referred it to the State 
Government and got the r eo nments Then 
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we filed the whole thing. This is again 
Proof of the fact that we do not go by party 
considerations in matters like this.

We examine the whole thing objectively and 
it is only when we arrive at a certain conclu
sion that we take action__ (inetrrupttons)

As regards referring it to a Committee 0̂ . 
Ministers, this is also a procedure which has 
been followed in the past in a number of
cases ---- (interruptions) In the case of the
memorandum of allegations against Shri Biju 
Patnaik and Shri Biren Mitra and other 
Ministers of the Government of Orissa in 
1964, the then Prime Minister had requested 
some of his Cabinet colleagues to examine 
the matter, after getting the opinion of the 
Ministers concerned. A similar procedure 
was followed in examining the allegation made 
in 1964 against the Chief Minister of 
Mysore, Shri Nijalingappa and other Minis* 
ters of Mysore Government. Again a 
similar procedure was followed in examinirg 
the memorandum containing allegation 
against the Chief Minister, Shri K. B. Saha^ 
and some other Ministers in Bihar in 1964. 
So, it is not something new that the Prim » 
Minister appointed a Committee of Cabine- 
colleagues to look into it. This is a proce
dure which has been followed on a numbe1 
of occasions previously. What I want t0 
impress is that what has been done in this 
case is nothing out of the way, nothing un. 
usual, this is the practice we have adopted in 
the past in handling charges of this nature*

Shri Mishia talked about the land acquis’ 
tion notice and other things. I cannot sa y 
much on that . If the compensation paid is 
less, it is a legal matter, a matter pending in a 
court of law. Evei y notification issued under 
the Land Acquisition Act can be gone i n 
appeal or a refexence. I would not like to 
co.nment on the legality or illegality of any 
notification issued. It is open to any member 
to.challenge it in a court of law. .(interrup
tions).

Then Shri Mishra said that we have given 
the Chief Minister a clean chit while the 
Comptroller and Auditor-General is looking
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nto it. I would like to read a portion of 
letter written to Shri Bhagwat Dayal Sharma 
In this context. The last portion o f that 

Utter says :

“  However, to allay all possible doubts and 
suspicions, the State Government ha» 
remitted all the allegations to the Com. 
ptroller and Auditor-General for a further 
probe. Further action will naturally 
have to wait the G AG ’S report. ”

SHRI SH YAM N AN D AN  M ISH RA : 
They have been saying . . . .

MR. CH AIRM AN : There cannot be any 
cross-examination.

SHRI SH YAM N AN D AN  M ISH RA : 
They have been declaring day in and day 
out that there isno basis for the allegations 
. . .  .(■interruptions)

SHRI RAM  N IW AS M IRDH A : Shrj 
Mukhtiar Singh Malik raised a number ot 
points. I will not go into them (interrup. 
tions).

So far as Shri Atal Bihari Vajpayee’s point 
is concerned, I have already said, why we 
appointed a Cabinet Sub-Committees 
because this has been the procedure up ti11 
now. There is nothing unusual in this. We 
have done it in a number of cases . (Inter
ruption0

s ft  s s s  . H srrc fa
*jt fo *rr-̂ rirtft

ssrqmrnt m srrc wrctr
? rft w i t  far T r r t f a r  
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«v afto qfto : wk *TFT *lft 
zftm wmrrr ?ft wt m wqra 
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<FT tt I  t 
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SHRI RAM NIW AS M IRDH A : Shri 
AtaJ Bihan \ ajpayee wants to know why we 
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did not appoint a Commission and whether it 
will be misunderstood i f  we follow the same 
procedure for a non-Congress Chief Minister 
M y answer to that is that we have a  law for

ppointment of Commissions and that law 
does not contemplate an automatic remission 
of every complaint o f corruption that we 
receive, to a Commission. Under the law* 
there is a duty cast upon the Central Gov
ernment that before it appoints a Commission* 
it has to feel satisfied that a prima fade  case 
exists. It is not a case of automic remission 
of any corruption'complaint that we receive 
to a Commission. That is not the case. 
We are doing only what is laid down under 
the law. We must first satisfy ourselves 
that a prima facie case exists. We have set Up 
Commissions of Inquiry only in cases wehere 
a prtma fade  case exists. We have not set up 
Commissions of Inquiry even when non- 
Congress Ministers or Chief Ministers ar« 
concerned, as in the case of Shri Nijalingappa' 
We have never taken a partisan or a political 
view of it.

In the end, I would subm it..(Interruptions)

SHRI SH YAM N AN D AN  M ISH RA: He 
toldusin the beginning that hewou'd be 
answering all the point!. You will remember* 
Sir that I had asked whether it was proper fcr 
the Minister to give him a clean chit when 
the matter was under active consideration- 
Secondly, I asked, how many times the 
explanations and clarifications were sought 
from the Chief Minister of Haryana and how 
many times from other Chiei Ministers and 
thirdly, why the Attorney-General was no 
consulted. . . .  (Interruptions).

MR. CH AIRM AN  : No please.

SHRI RAM  NIW AS M IRDH A : W *
consult the Attorney-General only when we 
are in doubt about certain things. When we 
are not in doubt, we take the deceision on 
our own. We have done exactly what we 
have been doing in the past, as I have repeat" 
edly mentioned in the House.

-x8 18 hra.

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday, March 12, 1973/ 
Phalguna, 21,1894 (Saha).




